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LOK SABRA 

I 
BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, March 13, 1985/Phalguna 22. 1906 (Saka) 

No. 12 
]1 A.M. 
1. Oath or Affirmation 

Sev.en IIlejtIlIbers took the oath. or made the affinn.ation as 
foUows, signed the 1R01l of M~bers and took their seats in thIe 
House:-

2 Telugu 
2 Urdu 
I Bengali 
I English 
1 Hindi 

1. Obituary References 
The Speaker made references ~ the passing away of Mr. 

Konstanttii Ustinovich Chemenko, General Secretary of the Cen-
tral Committee of the Soviet Cooununist Party and Chairman of 
the Presidium of the Supreme Soviet of the U.S.S.R.; Shri T. 
Channaiab, Member, Constituent Assembly and Provisional Parlia-
~ent; Shri Deenbandhu Parmar, Member, Second Lok Sabha and 
Dr. V. A. Seyid Muh&1Il1mad, Member, Sixth Lok Sabha. 

Thereafter, members stood in silence for a short while as a 
mark of respect to the deceased .. 
11.18 A.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th 
March, 1985). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOK SABHA 

BULLETiIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 14, 1985/Phalguna 23, 1906 (Saka) 

No. 13 
11 A.M. 

1t1• Oath. or. AJIlrmation 
Shri N .. V. N; Somu made theaffinnation·in Tamil, signed 

the Roll of Members and took his seat· in the·House. 

I.. Starred. Questions 
Starred Questions Nos. 21-23, 25, 26, 28-30 and 40 

were orally answered. Replies to the remaining questions were 
laid on the Table. 

Replies to Starred Questions Nos. 1-20 were aIsolaid on 
the Table today, Lok Sabha having adjourned .after obituary 
references on 13 March, 1985. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 111. 113-149 and 

151-210 were laid on the Table. 
Replies to Unstarred Questions Nos. 1-25, 27-52, S4-

0104 and 106-110 for 13 March, 1985 were also laid on the 
Table . 

• ~. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Proclamation (Hindi and English versions) 
dated the 8th March, 1985 issued by the President 

1 



under clause (2) of article 356 of the Constitution 
revoking the Proclamation issued by him' on the 
25th May, 1984 in relation to the State of Sikkim, 
published in Notification No. G.s.R. 143(E) in 
Gazette of India dated the 8th March, 1985, under 
article 356 (3) of the Constitution. ~ 

(2) A copy each of the following Ordinances (Hindi 
and English versions) under article 123 (2) (a) of 
the Constitution:-

(i) The Bhopal Gas Leak Disaster (Processing of 
Qairns) Ordinance, 1985 (No.1 of 1985) promul-
gated, by the President on the 20th February. 1985. 

(li) The Requisitioning and Acquisition of Immovable&. 
Property (AmendmCllt) Ordinance, 1985 (No.2 or-. 
1985) pr\)JD.ulgated by tbe President on the 8tb 
March, 1985. 

(3) A copy of the University Grants Commission (R.., 
cruitment) (Amendment) Rules, 1984 (Hindi adt1 
English versions) published in Notificatioii No. 
G.S.R. 1201 in Gazette of India dated the 1st 
December, 1984 under sub-section (3) of $ection 
25 of the University Grants Commission Act, 1956. 

(4) (i) A copy of the Ann:ual Report (Hindi and English 
versions) of the Chittaranjan National Cancer 
Research Centre, Calcutta, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Chittaranjan National Cancer 
Research Centre, Calcutta, for the year 1983-84 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions. 
by the Government on the working of the Chitta-

ranjan National Cancer Research Centre, Calcutta. 
for the year 1983-84. W 

(5) A copy of the Annual Accoun1ls (Hindi and English 
versions) of the Indian Council of Medical Research, 
New Delhi, for the year 1983-84 together with 
Audit Report thereon . 

.. /~\ '., 2 



(6) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 124 of the Major Port Trusts Act, 1963:-

(i) Notification No. G.S.R. 830(E) published in 
Gazette of India dated the 29th Pecember, 1984. 
approving the Kandla Port Employees (Recrui~ 
ment, Seniority and Promotion) Amendment Regu-
lations, 1984 appended in the schedule to the 
Notification. 

(ll) Notification No. G.S.R. 83'f(E) published in 
Gazette of India dated the 29th December, 1984. 
approving the Kandla Port Employees (Classifica-
tion, Control and Appeal) Amendment Regulations, 
1984 appended in the schedule to the Notification. 

(7) The following statements (Hindi and English 
versions) showing the action taken by the Govern-
ment on various assurances, promises and under-
takings given by the Ministers during the various 
sessions of Lok Sabha:-

(i) Statement No. XXV-Fifth Session, 1 
1981. I. I :. 

(ii) Statement No. XnI-Eleventh Session t 
1983. : 

(iii) Statement No. IX-Twelfth Session, i,' 

1983. Seventh Lok 
(iv) Statement No. VII-Thirteenth Ses- Sabha 

sion, 1983: I 
(V) Statement No. VI-Fourteenth Ses-

sion, 1983. J 
(vi) Statement No. II-Fifteenth Session, 

1984. " 
(vii) Statement No. I-First Session, 1985. Eighth Lok-

Sabha 
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(8) A copy of Notification No. G.S.R. 322(£) (Hin~ 
and English versions) published in Gazette of India 
dated the 3rd May, 1984 banning the import, sale 
and manufacture of certain drugs mentioned in the 
Dotification issued under section 26A of the Drugs 
and Cosmetics Act, 1940. ! 

5. AlSeIlt to "BIDs 
(i) Secretary...Qeneral laid on the Table the following 8ejVeD 

Bills passed by the Houses of Parliament during the last session 
and assented to:-

(1) The National Capital Region Planning Board Bill, 1985. 
(2) The General Insurance Business (Nationatisation) 

Amendment Bill, 1985. 
(3) The Appropriation' Bill, 1985. 
(4) The Appropriation (No.2) Bill, 1985. 
(5) The Appropriation (Railways) Bill, 1985. 
(6) 'The Appropriation (Railways) No. 2 Bill, 1985 
(7) The Punjab Appropriation Bill, 1985. 

(ii) SCcretary-General laid On the Table copies, duly ~thenti­
cated by'the Secretary-General of Rajya Sabha, of the following 
seven Bills passed by the Houses of Parliament during the last 
session and assented to:-

(1 r The Foreign Contribution (Regulr4tion) Amendment 
Bill, 1985. 

(2) The Constitution (Fifty-second Amendment) Bill, 1985. 
(3) The Representation of tbe People (Amendment) Bill, 

1985. 

(4) The Calcutta Metro Railways (OperatiOn and Mainte-
nance) Temporary Provisions Bill, 1985. ... 

(5) The Sugar Undertakings (Taking Over of Mana .. 
ment) Am.endment Bill, 1985. • (6) The Gangtok Municipal Corporlftion (Amendment) 
Bill, 1985. 

(7) The Administrative Tribunals Bill, 1985. 

4 



6. The 8udpt (RaiIways)-198S-86 
Shri Bansi Lal presented a statement of the estimated receipts 

and expenditure of the Government of India for the year 1985-86 
in respect of the Railways. 

~ 7. Supplementary Demuds for Grants (RaiIWays)-1914-8S 
Shri Bansi Lal presented a statement (Hindi and English ver-

sions) showing the SupplementarY Demands for Grants in respect 
of the Budget (Railways) for 1984-85. 

8. Supplementary Demands lor Grants (GeaemI)-1984-8S 
Shri VishwanfAh Pratap Singh presented a statement \lIindi 

~ and English versions) showing the Supplementary Demands for 
Grants iIi-- respect of the Budget (General) for 1984-85. 

9. Statem,ent by Minister 
t The Minister of Railways made a statement regarding the fire 

accident to 327 UP .Nagpur Passenger on RajnandA3800-Don-
gargarh Section of South Eastern Railway on 23-2-1985. 

~. 

10. Motions for Election to Committees 

(i) Shri Yogendra Makwana moved the following motion:-

''That in pursuance eX sub-section (1) (0) of Section 3 fA 
the Indian Nursing Council Act, 1947, the members 
of this House do proceed to elect, in such manner Ss 
the Speaker may direct, two' members from among 
themselves to serve as members of the Indian Nursinl! 
Council, subject to the other provisions of the said 
Act." 

The motion was adopted. 

(ii) Shri Z. R. Ansari moved the following motion:-

"That in pursuance of Rule 4(h) of the National Welfare 
Board f~r Seafm-crs Rules, 1963, the members of this 
House do proceed to elect, in such manner as the 
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Speaker Dla, direct, one member from among them-
selves to serve as member of the National Welfare 
Board for Seafarers, subject to the other provisions of 
the said Rules." 

The motion was adopted. . ~ 
[Lok Sabha adjourned at 12.57 P.M. and re-assembled at 

2.02 P.M.] 

11. Calling Attention 
Shri Braja Mohan Mohanty called the attention of the Minister 

of Home Affairs to the recent espionage activities by certain per-
sons and revelation of leakage of Government documents and 
nation~ secrets in some sensitive Ministries and the steps taken by 
the Government in regard thereto. • 

The Minister of Home Affairs made a statement in regard 
thereto. 

The Minister of Home' Affairs also laid on the Table a list 0(1, 
persons an-ested in connection with the case. 

1%. Matters undu Rule 377 

(1) Shri V. S. Vijayaraghavan raised a matter regarding 
shortage of black and white roll films resulting in hardship to 
thousands of photographers in K~ala. 

(2) Sm.t. Jayanti Patnaik raised a matter regarding need for 
central assistance for soil conservation schemes in Orissa. 

(3) Shri Mool Chand Daga raised a matter regarding need 
to exempt the House Rent Allowance paid to Government emp-
loyees living in their own houses from Income-tax. 

(4) Shri Rwu Pyare Panika raised a matter regarding need 
to ensure rem~ative price of paddy to agriculturists in Mirza-
pur district, Uttar Pradesh. . 

(5) Shri Zainul Basher raised a matter regarding need to 
check the polIutiOlll of atmosphere caused by ilie affiuents of the 
P.V.K. Distillery in Nandganj (Uttar Pradesh). 
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(6) Shri Harish Rawat raised a matter regarding need 10 
amend the Forest Act 1980 for the development of hill areas. 

(7) Shri Satyag~l Mishra raised a matter regarding neeij 
to formulate proper sports policy to e,ncourage all the popular 
~ames. 

(8) Shri Bhattam Sreeramamurthy raised a matter regarding 
need for immediate steps to create a free trade zone at Visakha-
patnam port. 

(9) Prof. Saif-ud-Din Soz raised a matter r~garding need 
to issue a commemorative stamp in memory of Sheikh 
Mohammad Abdullah. 

~ (10) Dr. A. Kalanidhi raised a matter regarding acute 
shortage of sm~ denomination coins. 

(] 1) ~ri Birbal raised a matter regarding sharp fall in the 
iriee of mustaro seeds. 

13. Discus..'rion under Rule 193 

Prof. Madhu Dhandavate raised a discussion on the Report 
of the National Transport Policy Committee, laid on the Table 
of the House on 12th August, 1980. 

The following members took part in the debate:-
( 1) Shri Girdhari La! Dogra 
(2) Shri Vadde Sobhanadreeswara Rao 
(3) Shri Ama! Datta 
( 4) Shri Chintamani PW¥grahi 
(5) Shri Indrajit Gupta 
(6) Shri Lalit Mak~ 

• (7) Shri K. p. Unnikrishnan 
(8) Shri Priya Ranjan Das Munshi 
(9) Shri Erasu Ayyapu Reddy (Speech Unfin~hed). 

The discussion was not concluded. 
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14. Report of Business Advisory ColIIIIIiUee 

Shri H. K. L. Bhagat presenteij the Second Report of the 
Business Advisory Committee. 

6 P.M. 
(Lok Sabha Adjourned till 11 A.M. on Friday. the 15th March:'" 

1985) 

• 

SUBHASH C. KASHY AP, 
Secretary-Oeo«al. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March IS, 19851Phalguna 24, 1906 (SaD) 

No. 14 
.11 A.M. 

1. Starred Question 
Starred Questions Nos. 41-46 and 56 were orally aDSW«aL 

Repli~ to the remaining questions were laid on the Table. 

~, Unstarred Q~ns 
Replies to Unstarred Questions Nos. 211-243, 245-256, 

258-271, 273-299, 301-312 and 314-322 were laid on 
the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the 'Economic Survey', 1984-85 (Hindi and 
English versions). 

(2) A copy of the Annual Report (Hindi dnd English ver-
sions) on the working of Industrial and Commt"J'dal 
undertakings of the Central Government (public En-
terprises Survey) for the year 1983-84 (Volumes I to 
1m. 

(3) A copy of the Aluminium Corporation of India 
• Limited (Acquisition and Tr~er of AD.uminium 

Undertaking) (Intimation regarding Mortgage, 
Charge, Lien or other Interest in any property) 
Rules. 1985 (Hindi and English versions) published 

1 



in Notification No. S.O. 154(E) in Gazette d. India 
dated the 21st February, 1985 under sub-s¢tion (3) 
of section 30 of the Aluminium Corporation of India 
Limited (Acquisition and Transfer of Aluminium 
Undertaking) Act. 1984. 

(4) A copy of Notification No. G.S.R. 48(E) (Hindi and) 
English versions) published in Gazette ot India dateJ 
the 28th January, 1985 together with an e:xplanatory 
memorandum regarding exemption to Heads of States, 
Heads of Governments and Jhe delegates from Tan-
zania, ~, Sweden, Mexico and Argentina for 
Six-Nation Summit on Nuclear Disarmament held in 
New Delhi on the 28th1 January. 1985 from. the 
payment of foreign travel tax. under section 41 01. C 
the Finance Act, 1979. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944:--

0) The Central Excise (Second Amendment) Rules,.' 
1985, published in Notification No. G.S.R. 63(E) 
in Gazette of India dated 'the 1 st February, 1985 
together with an explanatory DOte. 

(ii) The Central Excise (Third Amendment) Rule5, 1985 
published in Notification No. G.S.R. 118(E) in 
Gazette of India dated the 28th February, 1985. 

( 6) A copy each! of the following Notifications (Hindi 
and English versions) under section 296 c:A the Income-
tax Act, 1961:-

(i) The Income-tax (Amendment) Rules. 1985 published C: 
in Notification No. S.O. 65(F) in Gazette of India 
dated the ~ht January. 1985. 

(ij) The Income-tax (Sel.:ond Amendment) Rules. 19R5 
published in Notification No. 5.0. 91 (E) in Gazette 
of India dated the 4th February. 1985. ... 

(7) A copy of Notification No. G.S.R. 83 (Hindi and Eng-
lish versions) published in Gazette of Indi~ dated the 
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26th January, 1985 regarding exemption to property 
forming part of a teus: wholly for promoting science 
and technology in IndIa and donations to the Prime 
Minister's Relief Fund from levy of estate duty, ~ 
sub-section (2) of section 33 ot the Estate Duty Act, 
1953. 

(8) A copy each of the following Noti1k:ations (~ an~ 
English versions) under sectio!} 159 of the Customs 
Act, 1962:-

(i) The Customs (Appeals) Amend~ent Rules, 1985 
published in Notification No. G.S.R. 54(E) in 
G&ette of India dated the 30th January, 198j 
together with an explanatory memorandum. 

(ii) G.S.R. 61(E) published in Gazette of India dated 
the 1st February, 1985 together with an explana-
tory memorandum regarding exemption to sugar 
when imported into India from basic customs duty 
in excess of 35 per cent ad valorem and from the 
whole of the additional duty of customs leviable 
thereon. 

(iit) G.S.R, 62(E) published in Gazette of India dated the 
1st February, 1985 together with an explanatory 
memorandum regarding exemption to natural raw 
rubber when imported into India from the ba3ic 
customs duty in excess of 20 per cent ad valorem 
and from the whole of the additional duty of cus-
toms leviable thereon. 

(iv) G.S.R. 71 (E) published in Gazette of India dated 
the 1st Febru~ry, 1985 tc~ether with an explana-
tory memorandum making certain r..tmendment to 
Notification No. lIS-Customs d:Jhl t'l'-, 19t~ June, 
1980 so as to extend tlle concessional rate of basic 

customs duty of 25 per cent ad valorem and com-
plete exemption from additional duty in respect of 
a few more specified capital goods for the electro-
nics industry. 
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tv) G.S.R. 85(E) published in Go:U.ctte of India dated 
tlJe4 16th February, 1985 together with an explana-
tory memorandum regarding exemption to polyester 
filament yam above 759 deniers when imported into 
India, from the additional duty of .customs ~ 
excess of the amount calculated at the rate '" 
Rupees 18.75 per kilogram. . 

(vi) G.S.R. 86(E) published in Gazette of India dated 
the 16th February, 1985 making certain amend-
ment to Notification No. 49-Customs dated the 1st 
March, 1978. 0 

(vii) G.S.R. 87(E) published in Gazette of India dated 
the 16th February, 1985 making certain amend-
ment to Notific~on No. 49-Customs dated the 1st 
March, 1984. 

(viii) G.S.R. 88(E) published in Gazette of India dat~ 
the 16th February, 1985 making certain amend-
ment to Notification No. 232-Customs dated the 
18th! August, 1983. -

(Ix) O.S.R. 9O(B) published in Gazette of India dated 
the 16th February, 1985 together with an explana-
tory memorandum regarding revised rate ('f ex-
change for conversion of Russian RoubJe into 
Indian currency or 'Vice-'Ver8D. 

(x) O.S.R. 98(E) published in Gazette of India dated 
the 21st February, 1985 together with an expla~ 
:ilatory memorandum regarding revised rates of ex-
change for conversion of Australian Dollars into 
Indian currency or vice-versa. 

(9) A copy each of the following Notificati~ (Hindi 
and English versions) issueP under the Cenjralt 
Excise Rules, 1944:-

(i) G.S.R. 82(E) published in Gazette of India dated 
the '16th February, 1985 together with an expla-
natory memorandum seeking to invoke the pro-
visions of section 11 C of the Central ExciseSI ami 
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Salt Act, 1944 in regard to the payment of duties 
of excise on bare copper wires. than 14 SWO, 
during the period commencing on the 7th April, 
1979 and ending with the 10th June, 1979. 

(ij) G.S.R. 83(E) published in Gazette of India 
dated the 16th February, 1985 together with 
an explanatory memorandum making certain 
amendment to Notification No. 49/83-CE dated 
the 1st March, 1983. 

(iii) G.S.R. 84(E) published in Gazette of India 
dated the 16th February, 1985 together with an 
explanatory memorandum making certam amend-
ment to Notification No. 51183-CE dated the 1st 
March, 1983. 

(iv) G.S.R. 106(E) published in Gazette of India dated 
the 28th February, 1985 together with an expla-
natory memorandum making certain amendment 
to Notification Nos. 42184-CE, 45184-CE. 48184-
CE and 49i84-CE all dated the 1st March, 1984. 

(v) G.S.R. 122(E) publIshed in Gazette of India dated 
tile 28th February, 1985 together with an expla-
natory memorandum regarding exemption to 
master positives, exposed negative. films, dupes and 
ru$ prints from the whole of the duty cl excise 
leviable thereon. 

(vi) G.S.R. 123(E) publishe<l in Gazette d. Indi~ 
dated the 28th February, 1985 together with an 
explanatory memorandum extending the validity 
of Notification No. 177i83-CE'dated the 1st July, 
1983 upto 28th February, 1986. 

(10) A copy oil the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1983-Union Government (Commercial)-
Part VI-United India Insurance Company Limited, 
under article 151 ( 1) of the Constitution. 
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(11) A copy each of the following papers (Hindi ani:l 
English versions)' under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working:~ 
the nsco Ujjain Pipe and Foundry Company 
Limited, Calcutta, for the year 1983-84. 

(ii) Annual Report of the lISCO Ujjain Pipe and 
Foundry Company Limited, Calcutta, for the year 
1983-84 along with Audited Accounts and the 
comments of the Comptroller and Auditor General t 
thereon. . 

(b) (i) Review by the Government on the working of 
the Manganese Ore (India) Limited, Nagpur, 
for the year 1983-84. 

(ii) Annual Report of the Manganese Ore (Ind~' 
Limited, Nagpur, for the year 1983-84 along with 
Audited Accounts and the c,omments of the Comp-
troller and Auditor General thereon. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Mineral Development Board, 
New Delhi. for the year 1983-84 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English VersiODS) 
by the Government on the working of the Mineral 
Development Board, New Delhi, for the year 1983- • 
84. 

( 13) A copy of the Annual Report (Hindi and English 
versions) of the Plastics and Linoleums Export Pro-
motion Council, Bombay, for the year 1983-84 along 
with Auditoo Accounts. ." 

(14) A copy of the Review (Hindi and English vcrsiODS) 
by the Government on the working of the Plastics 
and Linoleums Export Promotion Council, Bombay, 
for the year 1983-84. , 
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4. Statements by Ministers 
0) The Minister of Parliamentary Affairs made a statement 

regarding Government Business for the week commencing the 
18th March 1985. 

>1«ii) The Minister of Slate in the Ministry uf External Affairs 
~de a statement on the situation in Sri LanluJ . 

.. (iii) The Minister of State of the Ministry of Labour made 
a statement regarding constitution of Third Wage Board for 
Sugar Industry. 
5, Motion Regarding Second Report of the Business Advisory 

Committee 
~ Shri H. K. L. Bhagat moved the following motion:-

() 

"Th~t this House do agree with the Second Report of the 
Business Advisory Committee presented .to the 
House on the 14th March, 1985." 

. The motion was adopted. 
t. Motioos for Election to Committees 

(i) SHRI P. A. SANGMA moved the following 1110tiun;- " 
uTha in pursuance of ;ub-section (2) (b) of Section 4 

of the Coffee Act, 1942 read with rule 4(1) of the· 
Coffee Rules, 1955, the members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to 
serve as members of the Coffee Board. subject to the 
other provisions of the said Act and the Rules made 
thereunder. " 

The motion was adopted. 
(ii) SHRI P. A. SANGMA moved the following motion:-

"That in. pursuance of sub-section (3) (e) of Section 4 
of the Rubber Act, 1947 read with nIle 4(1) of the 

• Rubber Rules, 1955, the members of this House do 

"'At 6 P.M . 
...... At 6.05 P.M. 
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proceed to elect, in such manner as the Speaker mt.) 
direct, two members from among themselves to 
serve as members of the Rubber Board, subject to 
the other provisions of the said Act and the Ruks 
made thereunder." 

The motion was adopted. 
) 

(iii) SHRI P. A. SANGMA moved the following motion:-
"That in pursuance of sub-sectiOn (4) (b) of Section 4 

of the Tobacco Board Act, 1975, read with rules 3 
and 4 of the Tobacco Board Rules, 1976, the mem-
bers of this House do proceed to elect, in such 
manner as the Spe~ker may direct, two members 
from among themselves to serve as members of the 
Tobacco Board, subject to the other provisions of 
the said Act and the Rules made thereunder." 

The motion was adopted. 

7. Discussion Under Rule 193 
Discussion on the Report of the National Transport Policy 

Committee, laid on the Table of the House on 12th August, 1980, 
raised by Prof. M4lIdhu Dandavate on the 14th March, 1985, con-
tinued. 

The following Members took part in the debate:-
(1) Shri Erasu Ayyapu Reddy 
(2) Shri Mool Chand Daga 
(3} Shri R. Anna Nambi 
(4) Shri Girdhari Lal Vyas 

(Lok Sabha adjourned at 1 P.M. ~.'nd re-assembled at 2.05 
P.M.) 

(5) Shri Abdul Rashid Kabuli 
(6) Shri Harish Rawat 
(7) Shri George Joseph Mundakkal 
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· (8) SAri S. Krishna Kumar 
~ (9) sm; K. R. Narayanan 
(lO)Shl'i Z. R. Ansari (Speech Unfinished). 

The discussion was not concluded . 
... Private Memben' Bills-Introduced C . 

(1) The Removal of Encrol1chments on Land in the Name 
of Religion BiIJ, 1985, by Shri B. V. Desai. 

(2) The Prevention of Misuse of Religious Places Bill. 1985, 
by Shri B. V. Desai. 

( 3) The Constitution (Amendment) Bill, 1985 (Amend-
~ ment of ankle ~26), by Snrj SaryagopaJ Misra. 

(4) The Constitution (Amendment) Bill, 1985 (Insertion 
of new arlir!e 31. ,etc.), by Shri Saifuddin Chowdhury. 

(5) The Promotion of Secularism Bill, 1985, by Shri 
Saifuddin Chowdhury. 

, (6) The Constitution (Amen4ment) B.m, 1985 (lnsmim 
of new article J 6A ), by Shrimati Geeta Mukherjee. 

(7) The Marriage Laws (Amendment) Bill, 1985, by 
Shrimati Oeeta Mukherjee. 

, (8) The Regulation of Employment of Child Labour 8tU, 
1985, by Shrimati Geeta Mukherjee. 

(9) The Constitution (Amendment) Bill, 1985 (Amend-
ment of articles 200 and 201), by Shrimati Geeta Mukherjee. 

(10) The Code of Criminal Procedure (Amendment) Bill. <:: 1985 (Amentlment of sections 125 and. 127), bv Shri O. M, 
Banatwalla. . 

(11) The Land Acquisition (Amendment) Bill. 1985 
(Amendment of section 4), by Shri G. M. Banatwalla. 

( 12) The Freedom of Religion (Removal of Restrictions) 
.. Bill 1985, by Shri G. M. Banatwalla. 

( 13) The High Court of Himachal Pradesh (EstablishmeJlt 
of a Pennanent Bench at Hamirpur) Bill, 1985, by Prof. Narain 
Chand Parashar. 
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(14) The Constitution (Amendment) Bill, 1985 (Amend-
ment of artiCle 366, etc.), by Prof. Narain Chand Parashar. 

(15) The Constitution (Amendment) Bill, 1985 (Amend~ 
men! of Eighth Schedtde) , by Prof. Narain Chand Parashar. 

(16) The Constitution (Amendment) Bill, i985 (Amend~ , 
ment of articles 60 and .159), by Prof. NaraiA Chand Parashar. 

(17) The Constitution (Amendment) Bill, 1985 (/lIserrion 
of new artic.le 18A), by Shri Satyagopal Misra. 

(18) The Workinl~ W.:rnen Welfare Bill, 1985, by Shrimati 
Bibha Ghosh Goswami. 

(19) The Constitution (Amendment) Bill, 1985 (A mend-
ment 0/ article 326), by Sbri Purna Chandra Malik. 

(20) The Constitution (Amendment) Bill, 1985 (Amend-
ment of article 155, etc.), by Shri Sudhir Roy. 

(21) The Constitution (Amendment) BilL 1985 (Amend-
ment of IIrlicle: 19), by Shri. Sun:sh KUtUp. " 

(22) The Election Laws (Amendment) Bill, 1985, bv Prof. 
P. J. Kurien. 

(23) the IndJan Tobacco Company Limited (Taking Over 
of Management) Bill, 1985, by Shri Ram Bhagat Paswan. 

Jt::' 
(24) The One-Family One-Job Norm Bill, 1985 by Shri 

Ram Bhagat Paswan. 
*(25) The Industrial Workers' Insurance Bill, 1985 by 

Sbri Ajit Kumar Saha. 
• (26) The Constitution (Amendment) Bill, 1985 (Amend-

ment of article 3IB), by Shri Ajit Kumar Saba. 
9. Private' Members' Bills-W~drawn 

(l) The Constitution (Amendment) Bill, 1985 (A mend-
mefU 01 article 102. etc.). by Prof. Madhu Dandavate. 

(2) The Anti-defection Bill, 1985, by Prof. Saif-Ud- ' 
Din Soz. 
___ 00 ___ _ 

·At 4.0] P.M. 
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The motion for leave to withdraw the Bill moved by Prof. 
Saif-Ud-Din Soz, was opposed. The motion was adopted and 
the Bill was withdrawn. 
10. Private Members' BII4-Under Consideration 
• The Constitution (Amendment) Bill, 1985 (Amendment of 

Eighth Schedule) by Shri Satyagopal Misra. 
The motion for consideration of the Bill was moved by Shri 

Satyagopal Misra. 
An amendment for circulation of the Bill for the purpose 

of eliciting opinion thereon by 1st July, 1985, was moved by 
ISbri Mool Chand Daga. 
, The following members took part in the debfJte:-

( J) Shri Ram Pyare Panika 
(2) Dr. A. Kalanidhi 
(3) Shri Ananda Pathak 

\ (4) Shri Virdhi Chander Jain 
(5) Shri K. P. Unnikrishnan 
(6) Shri Priya Ranjan Das Munsbi 
(7) Shri A. C. Shanmugam 

The discussion was not concluded. 
11. Itesigllation by Member 

The Deputy Speaker informed the House that the Speaker 
had received a l~r from Shri Nar Bahadur Bhandari, an 
elected Member from Sikkim constituency of Sikkim resigning 
-bis seat in Lok Sabha and that the Speaker had accepted his 
resignation with effect from the 15th March, 1985. 
6.07 P.M. 

[Lak Sabha adjourned till 5 P.M. on Saturday, the 
16th March, 1985J. 

SUBHASH C. KASHY AP, 
Secretary-General. 

Jl 

GMGIPMRND--LS 1-2423 LS-lS-3.8S-770. 



WKSABHA 

BULLETIN-PART I 
[Brief Record of ProceedingS] 

Satlllduy, March 16, 19851Phalguna 25, 1906 (Saka) , 

No. 15 
(1.oi.: Sabh-a met at 5 P.M.) 

1. THE BUDGET (GENERAL}-1985-86 
Shri Visbwanath Prntap Singhprcscnted a statement of the esti-

mated receipts and expenditlire of the Government of India for the 
year 1985-86. 

2 GOVER?-1MENT BILlS-INTRODUCED 
(1) THE FINANCE BILL, 1985 
(2,' THE <X>MPULSORY DEPOSIT SCHEME (INCOME-

TAX PAYERS) AMENDMENT BILL, 1985. 
6.50 P.M. 
(LOK SABHA ADJOURNED TILL 11 A.M. ON MONDAY. THE 

18TH MARCH, 1985) 

SUBHASH C. KASHY AP, 
Secretary-'3eneraL 

CORRIGENDUM 
In BuUeti'1 Pan I dated March 151 1985-

Page 11, Paragraph 10, after 
'(2)Dr. A. Kalanidhi', insert 
~(2A) Shri Mool Chand Daga' 

1 
GMGIPNRND--L.S.I-2441 LS-16-3-85-770 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 18,' 19851Phalguna 27, 1906 (Saka) 

No. 16 
11 A.M. 
1.·· Starred ~ODS 

Starred Questions Nos. 61-65 and 79 were orally answered. 
Replies to the remaining questions were laid on the Table. 
2. Unstarred Questions 

• Replies 16 Unstarred Questions Nos. 323-343, 345, 346, 
~48-372, 374-378 and 380-450 were l~id on the Table. 
3. Papers Laid on the Taltle 

The following papers were laid on the Table:-
( I) A cOPy of the Delhi Urban Art Commission (Terms 

and Conditions of Service) Amendment Rules, 1984 
(Hindi and English versions) published in Noti-
fication No. G.S.R. 41 in Gazette of India dated the 
12th J;'l1uary, ]985. under sub-section (3) of sec-
tion 26 of the Delhi Urban Art CommiSlSion Act, 
1973. 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Urban Art Commission, New 
Delhi, for the year 1983-84, under section 19 of the 
Delhi Urban Art Commission Act, 1973. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Coconut Development Board, 
Coehin, for the year 1983-84, under sub-section 
( 4) of section 17 of the Coconut Developm.ut 
Board Act, 1979. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Coconut 
Development Board, Cochin, for t~ year 1983-84. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. ) 

(5) A copy each of the following Notiiications (Hindi 
and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commoditi~ Act, 1955:-

(i) The Sugar (Price Determination for 1984-85 Pro-
duction) Order, 1985 published in NotificatioI'J,;\. 
No. G.S.R. 55(E) in Gazette of India dated th~ 
31st January, 1985. 

(ii) The Sugar (Price Determination for 1984-85 Pro-
duction) Amendment Order, 1985 published in 
Notification No. G.S.R. 132(E) in Gazette of 
India dated the 2nd March, 1985. 

(6) A copy each of the following papers (Hindi aitd 
English vel1Sions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

0) Review by the Government on the working of the 
Nor$ Eastern RegionaL Agricultural Marketing 
Corporation Limited, Gauhati, for the year 
1983-84. 

(ii) Annual Report of the North Eastern Regional 
Agricultural Marke~ing Corporation Limited, 
Gauhati, for the year 1983-84 along with Audited .. 
Accounts and the comments of the Comptroller 'C.l 

and Auditor General thereon. 
(7) A st~mcnt (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(6) above. 

(8) A copy pf the Annual Report (Hindi and English 
versions) of the Controller General of PatentS, 
Desigm and Trade Marks under section 126 of the 
Trade and Merchandise Marks Act, 1958, for the 
year 1983-84. 
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(9) A copy of the Financial Estimates and Performance 
Budget (Hindi and English versions) of the Emplo-
yees' State Insurance Corporation, for the year 
1985-86, under section 36 of the Employees' State 
Insurance Act, 1948. 

(10) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:---

(i) G.S.R. 56(E) published in Gazette of India dated 
the 1st February, 1985 together with an explana-
tory memorandum regarding exemption to speci-
fied items of garment and hosiery making machi-
nes from basic customs duty in excess of 25 per 
cent ad valorem and whole of additionl:dl duty of 
customs. 

(ii) G.S.R. 57(E) published in Gazette of India datcd 
thc 1st Fehruary, 1985 together with an explana-
tory memorandum regarding exemption to certain 
specified gannent and hosiery making machines 
covered by Notification No. 16185-Customs dated 
the 1st February, 1985 from the auxiliary duty 
in excess of ]? per cent ad valorem. 

(iii) G.S.R. 58(E) published in Gazette of India dated 
the 1st February, 1985 together with an explana-
tory memorandum· making certain amendment to 
Notification No_ 49-Customs dated the 1 st March, 
1979. 

(iv) G.S.R. 59(E) publishoo in Gazette of India dated 
the 1 st February. 1985 together with an explana-
tory memorandum regarding exemption to Alpha 
Pinene and Turpentine imported for the manu-
facture of terpene chemicals from the basic cuS-
toms duty in excess of 35 per cent ad valorem. 

(v) G.S.R. 74(E) to 75(E) published in Gazette of Tndia 
dated the 2nd February, 1985 together with an 
explanatory memorandum regarding exemption to 
machinery. equipments, cOmponents and raw 
materials including consumablcs imported against 
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licences covered by Public Notice No. 69-
ITC(PN)/84 dated the 16th November, 1984 
from basic customs duty in excess of 40 per cent 
ad valorem. auxiliary duty in exceSs;oi 2S per 
cent ad valorem and from the wholC of the addi-
tional duty of customs leviable thereon. ; 

(vi) G.S.R. 192 and J 93 published in Gazette of India 
dated the 23rd Febnts1ry. 1985 together with an 
explanatory memorandum making certain amend-
ment to Notification Nos. 132-Custbms dated th~ 
2nd July. 1980 and 70-Customs dated the 25th r~ 
March. 1978. '4 

(vii) G .S.R. 107(E) to 1 t 3(E) puhlished in Gazette of 
India dated the 28th February, 1985 together 
with an explatnatory memorandum extending 
concessional customs duties on certain items re-
quired by wrist watch industry. 

I 
(viii) G.S.RI. 114(E) and 115(E) published iQ Gazette! 

of J India dated the 28th' Februarv 1985 together 
with an explanato~ memorandum regarding 
exemption to telecommunication equipments. com-
ponents, sub-assemhlies and .J:cessories imported 
for a Government project called "CMCON" 
from basic customs dllty in excess of 40 per cent 
ad valorem, auxiliary duty il1 excess of 25 lnr cent 
ad valorem and wholr of the additional duty of 
customs leviable thereon. 

Ox) G.S.R. 116(E) puhlished in Gazette of India dated 
the 28th February, 1985 together with an explana-
tory memorandum regarding exemption to Soda 
Ash .. of..dcnse andJil!htvatietiesfrom.be.sic customs 
duty in exeess of 15 Det: Cf!nt (1d .valorem and 35 
per cent ad valorem resprctively. ".. 

(x)G.S.R. 12Rffi) publishf"d in Gazette of India dated 
the 28th Februarv. 19R5 tOJ!ether with an expla.-
n1ftorv memorandum makinl! certain amendment 
to N.,tificatioo N~. 232-Olstoin~ dated the 18th 
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August, 1983, so as to extend the concessional 
rate!, of basic. custmns duty of SO per ceot ad 
valorem and complete exemption from additional 
duty ot customs in respect of TV colour picture 
tubes pre-aligned with deflection vokes . 

.(xi)G.S.R. 129(E) and 130(E) publisbed in Gazette 
of Indlia dated the 28tbJ 'February~ 1985 togethbr 
with an explcMatory memorandum regarding ex-
emption to denatured ethyl alcohol .of 94. 68 per 
cent VIV minimum strength, when imported into 
India for industrial purposes, from the whole of 
basic, au..1tiliary and additional duties of customs 
leviable thereon. 

(xii) G.S.R. 134(£) and 135(E) published in Gazette 
of India dated the 4th Mafrch, 1985 together with 
an explanatory memorandum regarding exemption 
to enriched uranium when imported into India 
for fabrication into fuel elements for use in atomic 
power reactors from the basic customs duty in 
excess of 40 per cent ad valorem and auxilic4ry 
duty of customs in excess of 25 per cent ad 
valorem and the whole of the additional duty of 
customs leviable thereon. 

(xiii) G.S.R. 137(E) and 138(E) published in Gazette 
of India dated the 4th March, 1985 tog~ther with 
an explanatory memorandum .regardinJZ exemption 

to photographic cameras. cinematographic cameras 
and lenses.· filters, flash light apparatus and 
exposure meters required· for use Wl1h such 
cameras, when imported by. aa:rcdite(i press 
cameraman upto a value limit of Rupees 30,000 
from the whole of the basic. auxiliary and addi-
tional duties of customs leviable thereon. 

(xiv) G.S.R. 140(E) published in Gazette of India dated 
the 6th March. 1985 together with an explana-
tory memorandum regardin~. revised rates of ex-
change for conversion of Swiss Francs into Indian 
~urrency or vice-versa. 

s 



(II) A copy eaf.;h of the following Notifications (Hindi and 
English versions) issued under the Ce/n.tral Excise 
Rules, 1944:-

(i) G.S.R. 64(E) published in Gazette of India dated 
the 1st February, 1985 together with an explana., 
tory memorandum making certain amendment to 
Notifica1ion No. 201 !79-( 'E dutcd the 4th June, 
1979. 

(ii) G.S.R. 66(E) to 68(E) published in Gazette of 
I~ dated the lst February. 1985 together with 
an explanatory memorandum regartling with-
drawal of rebate of excise duty on tea. 

(iii) G.S.R 69(E) published in Gazette of India da~ 
the lst February, 1985 together with an explana-
tory memorandum seeking to make the exemption 
available to excisable goods also when c1earejl 
from the bonded warehouses. J 

(iv) G.S.R. 72(£) !,ublished in Gazette of India dated 
the 1 st February, 1985 together with an explana-
tory memorandum making certain amendment to 
Notification No. 2391R2-CE dated the lst Novem.-
ber, 1982. 

(v) G.S.R. 119(E) to 121 (E) published in Gazette of 
Indil'! dated the 2Rth February, 1985 together with 
an explanatory memorandum reducing the excise 
duty on watches and watch components from 
10 per cent to 1 per cent ad valorem and with-
drawin~ the exemption aVllilable to watches manu-
factured in small scale units. 

(vi) G.S.R. 139(E) published in Gazette of India 
dated the 5th March. 1985 containing corrigenda 
to Notification Nos. 24185·CE and 25185-CE oated 
the 2Rth February, 1985. 

(vii) G,S.R. 124(£) published in Gazette of India dated 
the 28th February. 19R5 together with an expla-
natory memorandum seeking to extend to exemp-
tion available to capital goods, components and 
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raw materials cleared from factories of their manu. 
facture and brought into ~ta Cruz Electronial 
Export Processing Zone, to all excisable goods 
cleared from the bonded warehouses in addition 
to factories of manufac~e. 

t, (viii) G.S.R. 125(E) published in Gazette of. India 
da~ the 28th February, 1985 together with an 
explanatory memorandum making certafin amend-
ment to Notification No. 272179-CE dated ~ 
18th October, 1979. 

(ix) The Central Excise (Amendment) Rules, 198~ 
published in Notification No. G.S.R. 65(B) in 
Gazette of india dated the 1 st February, 1985. 

(12) A copy of Notification No. S.O. 193(E) (Hindi and 
English versions) published in Gazetle of India dated 
the 16th March, 1985 containing the President's 
Order dated the 16th MardI, 19H5 under section 
51 of the Government of Union Territories Act, 
1963, rescinding the Order made by him on the 
24th J line, 1983 in relation to the Union Territory 
of Pondicherry. 

4. Resignation by Member 
The Speblker informed the House that he had received a letter 

dated 15 March, 1985 from Shri Sharadchandra Govindrao' 
Pawar, an elected Member from Baramati constituency of Maha-
rashtra, resigning his se@t in Lok Sabha and that he had accepted 
his resignation with effect from the 18th March, 1985. 

5. Motions for Election to Committees 
(1) SHRI ABDUL GHAFOOR moved the following 

motion:-
~ "That in pursuan::e of sub-section (2)(h) of Section 5 of 

the Delhi Development Act, 1957, the members of 
this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among 
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thelI1s'elves to serve as members of the Advisory Couo • 
. cil of ' the Delhi' Development Authority, for a term 
of four years, subject to the other provisions of the" 
said -Ad." . 

The motion was adopted. • 
. ,(~) -SHRl ABDUL GHAFOOR .moved ~ following mo-
tion:-

"l'Th. in' pursuance 'of sub-section (l)(d) of Section 4 of 
the Rajghat Samadhi Act, 19~ 1, the members of this 
House do .proceed to elect, in such manner as the 

• .s:pe'aker m~y direct, two m~inbcrs from among thernil 
. ~lves' to serve as members of the> Rajghat Samadhl 
Committee for the term commencing from the date 

,of) n~tifu:ation. by.the Government, subject to the 
other provisions of the said Act." . 

The motion was adopted. 
(3) SHRI BUT A SINGH moved the following motion:- J 

"That in pursuance of Rule 4(vii) of the Rules of the 
Indian Council of Agricultural Research, the mem-
bers of this House do proceed to elect, in such manner 
as the Speaker may direct, four members from among 
themselves to serve as members of the Indian Council 
of Agricultural Research for a term of three years, 
subject to the other provisions of the s~id Rules .. 

The motion was adopted. 

(4) SHRI T. ANJIAH moved the following motion:--
"That in pursuance of Section 40) of the Employees' 

State Insurance Act 1948, read with rule 2A of the 
Employees' State IDsurance (CentraD Rules. 195~. 
the members of tlUs House 'do proceed to elect. In 
such manner as the Speaker may direct, two member.,; 
from among themselves to serve as members of the 
Employees' State Insurance Corporation, subject to 
the other provision of the said Act." 

The motion was adopted. 
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6. Matters Under Rule 377 
(1) Shri Ram Pyare--Paaika raised a matter regarding delay .. in 

establishing the proposed Railway Coach FactcJrY dt Mohanpur, 
.. District Mirzapur,1J.P. . 

(2) Shri Mahavir Prasad raised . a matter regarding need for 
increase in the scholarship amount given to Schedlilcd Galles and 
Scheduled Tribes and backward classes students in view of increase 
in the cost of living. . 

(3) Shri Zainul Basher raised a matter regardingacuto shortage 
of drinking water in Gc4zipur district, tJ.P. and need to fonnulate 
long term schemes to,: tackle the problem. 

(4) Shri Lalit Maken raised a matter regarding worsening law 
and order situation in South Delhi and need to provide more 
police posts and mobile vans. 

). (5) Shri Chintamani Panigw:li raised a matter regarding neeu 
for immediate steps for the development of Paradip Port. 

(6) Shri. K. Kunhambu raised a matter regarding pollution of 
Kall~a river near Quilon district (Kerala) dnd need to take anti· 
pollut¥>D measures after enquiry by a central team of experts. 

(7) Shri BhattaIIl Sr~rar:1amurthy raised a mDtter r,egardmg 
need to dUr thePolarwaram Project in Andhra Pradesh and 
its take 5\ler-h,,·Centre. . 

(8) Shri N~ Chou bey rU:sed a matter regarding acute 
shortage Or drinking ...... in Kharagpur (West Bengal) and need 
to take immediate steps to bring. water from Subarnarekha. 
7. The Budget (Railways)-1985.16 

Gener~1 Dis:.:ussion on the Budget (Railways) for 1985-~6 
commenced. 

t;, The following members took part in the debate:-
(1) Shri Bhattam Sreert\mamurthy 
(21 Shri Dighe Sharad Shankar 

(Lok Sabha adjourned at 1 P.M. and r(!-usscmhled (It :2.05 
P.M.) 
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(3) Shri M. R. JSlardhanau 
(4)SIui Priya Ranjan Das Munabl 
(5) gm Basudeb Acharya 
(6) Shri D. L. Baitha 

· : .. (7~ Prof. Madhu Dandavate 
~" (8) Shri Ram Singh Yadav 

(9) . Smt."M1lmala Banerjee 
(10) Prof. Narain Chand Parashar 
(II) Shri Narayan Choubey 
(12) Shri Kamla Prasad 
(13) Shri Kuchan Gangadhfl1r Sidramappa 
(14) Shri Mah~bir Prasad 
(15) Shri N. V. N. Somu 

The di$cussion was not concluded. 
6.02 P.M; 

(Lot Sabha adjourned till 11 A.M. on TJJetday, the 19th 
March, 1985. 

SUBHASH C. KASHY AP. 
Secretary-General. 

10 
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t LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 19. 19851Phalguna 28, 1906 (Salea) 

No. 17 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 81-83 and 85 were ~rally answered. 
Replies to' the remaining questions were laid on the Table 

t. UDStarred Questions 
Replies to Unstarred Questions Nos. 451-460, 462-501, 

503-510, 512-531, 533-557 and 559-570 were laid on tht'! 
Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English ver-
sions) of the Punjab Ex-Servicemen Corporation. 
Chandigarh, for the year 1983-84 along with Audited 
Accounts, under Sub-section (6) of section 23 of the 
Punjab Ex-Servicemen Corporation Act, 1978. read 
with c1:mse (c) (iv) of the Proclamation dited the 6th 
October, 1983 issued by the President in relation to 
the State of Punjab. 

• (2) A copy of the Transformer and Switchgear Limited 
(Acquisition and Transfer of Unnertakings) (Inti-
mation regarding Mortgage. Charge, Lien -or other. 
Tnterest in ,any property) Rules; 1985 (Hindi and 
F,n21ish versions) published in Notification No 
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S.O. 63(E) in Gazette of India dated the 30th 
January, 1985, under sub-section (3) of section 30 
of the Transformer and Switchgear Limited (Acqui-
sition and Transfer of Undertakings) Act, 1983. 

(3) A copy each of the following papers (Hindi u,d 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the National Fertilizers Limited. New Delhi, fOt 
the year 1983-84. 

(li) Annual Report of the National Fertilizers Limit~ 
New Delhi. for the year 1983-84 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Pyrites, Phosphates and Chemicals LiIDi-
ted for the year 19R3-R4.'. 

(ii) Annual Report of the Pyrites. Phosphates and 
Chemicals Limited for the year 1983-84 along 
with Audited occounts and the comments of the 
Comptrol1er and Auditor General thereon. 

(4) A statement (Hindi and English versions) exolain-
in~ the reasons for not laying the Annual Report 
and Audited Accounts of the Bengal Chemicals 
and Phannaceuticals Limited for the years 1982-83 
and 1983-84 within the stipulated period of ninee 
months after the close of the Accounting Year. 

(S) A copy each of the following papers (Hindi and 
Emdisb versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(n Review by the Government on the workinv; of the 
Telecdmmunications Consu1ltants India Limitea, 
New Delhi, for the year 1983-84. 

"'(ii) Annu~ Report of the Telecommunications Con-
sultants India Limited, New Delhi, for the year 
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1983-84 along with Audited Accounts and the 
cQmments of the Comptroller and AuditOr General 
thereon. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laynig the papers mentioned 
at (5) above. 

(7) A copy of the Employment Exchanges (Compulsory 
Notification of Vacancies) Amendment Rules, 1984 
(Hindi alld English versions) published in Notifica-
tion No. G.S.R. 133 in Gazette of India 2nd Feb-
ruary 1985. under sub-section (3) of section 10 of 
the Employment Exchanges (Compulsory Notifica-
tion of Vacancies) Act, 1959. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Nbltional Council for Safety 
in Mines, Dhanbad, for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Council for Safety in Mines, Dh:anbad, for the YC;J; 
1983-84. \ 

(9) A copy of the Automobile Cess Rules, 1984 (Hindi 
and English versions) published in Notification No. 
S.O. 1 (E), in Gazette of India dated the 2nd J:mu-
ary, 1985, under sub-section (4) of section 30 of th~ 
Industries (Development and Regulation) Act, 1951. 

(10) A copy each of the following Notifications (HineL 
and English versions) under sub-section (3) of section 

• 31 of the Hooghly Docking and Engineering Com-
. pany Limited (Acquisition and Transfer of Under-
tal<ings) Act, 1984:-

(i) The Hooghly Docking and Engineering Company 
Limited (Acquisition and Transfer of Undertakings) 
~~istra~ion of Funds Rules, 1985 published 
m NotificatIon No. S.O. 53(E) in Gazette of India 
dated the 28th January, 1985. 

3 



(ii) The Hooghly Docking and. Engineering Company 
Limited (Acquisiti9~ and Transfer of Undertaking) 
(Intimation regw-ding Mortgage, Charge, Lien or 
o~er Interest in any property) Rules, 1985 pub-
lished in Notification No. S.O. 54(E) in Gazette of 
India dated the 28th January, 1985. 

(11) A copy each of the following Reports (Hindi ami 
English versions) under section 62 of the Monopolies 
and Restrictive Trade Practices Act, 1969:-

(i) Report under section 22 of the Monopolies and 
Restrictive Trade Pr,*=ticcs Act, 1969 in the case 
of Messrs Mooi Industries Limited, Modi Nagar 
for setting up of a new undertaking for the manu-
facture of ste~l tyre cord wire and hose wire in a 
notified backward area in the State of Uttar Pra-
desh and the Order dated the 19th June, 1984 of 
the Central Government together with an explana-
tory note. 

(ii) Report under section 22 of the Monopolies and 
Restrictive Trade Practices Act, 1969 in the case 
of Messrs National Standard Duncan Limited, Cal-
cutta, for setting up of a new undertaking for the 
manufacture of Steel Tyre Cord Wire in a notified 
backward area in the State of Maharashtra and the 
Order dated the 19th June, 1984 of the Central 
Government together with an explanatory note. 

(12) A copy each of the following papers (Hindi and Eng-
lish versiom) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Tungabhad~a Steel Pro-
ducts Limited for the vear 1983-84. 

(ii) Annual Report of the Tungabhadra Steel Prooucts 
• Limited, for the year 1983-84 along with Audited 

Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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(b) (i) A statement regarding Review by the Govern-
ment on the working of the Triveni Structurals 
Limited for the year 1983-84. 

(ii) Anqual Report of the TriveDi Structurals Limited 
for the year 1983-84 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (i) A statement regarding RcNiew by the Govern-
ment on the working of the Maruti Udyog Limited 
for the year 1983-84. 

(ii) Annual Report of the Maruti Udyog Limited for 
the year 1983-84 along with! Audited Accounts and 
the comments of the Comptroller and Auditor 
GenQl'al thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Scooters India Limited 
for the year 1983-84. 

(ii) Annual Report of the Scooters India Limited for the 
yQar 1983-84 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of 
the Bharat Leather Corporation Limited for the 
year 1983-84. 

(ii) Annual Report of the Bharat Leather Corporation 
Limited, for the year 1983-84 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(f) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Heavy Elec-
tricals Limited for the year 1983-84. 

(ll) Annual Report of the Bharat Heavy Electricals 
Limited, for the year 1983-84 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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(g) (i) Review by the Government on the working of 
the Mandya National Paper Mills Limited for 
the year 1983-84. 

(iiJ Annual Report of the Mandya National Paper 
Milts Limited for the year 1983-84 along with 
Audited Accounts and the comments of the Comp,. 
troller and Auditor General thereon. 

(h) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Process and 
Mechanical Engineers Limited, Calcutta, and 
its subsidiary Weighbird (India) Limited for the 
year 1983-84. 

(ll) Annual Report of the Bharat Process and Mechani-
cal Engineers Limited, Calcutta. and its subsidiary 
Weighbird (India) Limited for the year 1983-84 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General tbIeteon. 

(13) Four statements (Hindi and English versions) show" 
ing reasons for delay in laying the papers mention-
ed at (a), (b), (0 and (g) of item (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India. Pune, for th\e year 1983-84.along with Audited 
Accounts. 

(ii) A statement (Hindi and ~ng1ish versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India Limited, 
PWle, for the year 1983-84. 

(15) A copy of the Delhi Sales Tax (Second Amendment) 
Rules, 1985 (Hindi and English versions) published 
in Notificrltion No. F. 4(66)184-Fin.(G) in Delhi 
Gazette dated the 2nd March, 1985, under section 72 
of Delhi Sales Tax Act, 1975. 

(16) A copy of Notification No. G.S.R. 147(E) (Hindi an.r-
English versions) published in G~ of India dated 
the 13th March, 1985 together with an explanatory 
memorftldwn making certain amendment to Noti-' 
fication No. 117-Customs dated the 9th June, 1978. 
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4. Message from Rajya Sabba 
Secretary-General reported a message from Rajya SSbha that 

at its sitting held on the 14th March, 1985, Rajya Sabha passed the 
, Handlooms (Reservation of Articles for Production) Bill, 198$ 

t. BiU Passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the Handlooms (Reserva.-

tion of Articles for Production) Bill, 1985, as passed by R~ya 
Sabha. 
6, Tb,e Punjab Budget-198S.86 

Shri Vishwanath Pratap Singh presented a statement of esti-
mated receipts and expenditure of the State of Punjab for the year 
1985-86, 
7. Suppleme~tary D~mands for Grants (puDjab)-.:.-1984-85 

Shri Vishwanath Pratap Singh presented a statement (Hindi 
~nd English versions) showing the Supplementary Demands for 
Grants in respect of the State of Punjab for J 984-85 
8. Motion for Election to Committ~ 

Shri P. V, Narasimha Rao moved the followin,g motion:-
"That in pursuance of Section 12(1) of the National Cadet 

Corps Act, 1948, the members of this House do pro-
ceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve" 
a~ members of the Central Advisory Committee for 
the National Cadet Corps for a term of one year from 
the date of election, subiect to the other provision!! 
of the said Act and the Rules made thereunder' 

The motion was adopted, 

9. Calling Attention 

.. Shri Zainul Basher called the attention of the .Minister of 
Petroleum to the situation arising out of the fire caused by infiam-
able Kerosene supplied in KerSla by Hindustan Petroleum Corpo-
ration leading to several deaths and injuries to others and the 
action taken by the Government in the matter. 
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The Minister of Petroleum made a statement in regard thereto 
(Lok Sabha ftljoumed at 1 . 13 P.M. and re-assembled at 2. 1 Fe 

P.M.) 

10. Matters Under Rule 377 
ef) Shri Virdhi Chander Jain raised a matter regarding drouiht 

conditions in Rajasthan and need for Central assistanr.e for 
drought relief works. 

(2) Shri S. Krishng Kumar raised a matter regarding need to 
restore E. S. I. benefits to cashew workers. 

(3) Shri R. P. Gaekwad raised E1 matter regarding need to takf) 
immediate steps to check the pollution of atmospbere and water 
caused by the chemical and gas b~ed industries in and around 
Vadodara. 

(..-} Shri Somnath Rath raised a matter regarding exploitation 
of migrant workers at work site of Vizag Steel Plant' in Andhra 
Pradesh and need to provide better 'facilities and waaes to th~se 
workers . 

.... ,. (5) Shri Priya Ranjan Das Munshi raised a matter regarding 
need to formulate g Nationa1· Sports Policy and training to parti-
cipants keeping in view the next Olympics ~ Seoul. 

(6) Shri George Joseph Mundackal raised a matter regarding 
sharp fall in the price of indigenous rubber and need to !iitop the 
import of rubber and purchase of surplus rubber by Government. 

(7) Sliri Basudeb Acharya raised a matter regarding agitation 
by Kendriya Vidyalaya teachers and need for dialoJtUe with the 41 
representatives. . 

11. The Bndget (RaDways)-1985-86 
General Discussion OQ the Budget (Railw~s) 1985-86 conti· 

nued. 

The following members took part in the debdte:- -
(1) Shri Balkavi Balragi 
(2) Shri G. L. Dogra 
(3) Sliri Chintamani Panigrahi 
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(4) Shei Sultan Salahuddin Owaisi 
(5) Smt. Krishna S8hi 
(6) Shri Uttam Rathod 
(7) Shri Ajaynarayan Musbran 
(8) Shri D. N. R¢dy 
(9) Shri R. Jeevarathinam 

(10) Smt. Chandra Bhaou Devi 
( 11) Shri G. M. BanatwaUa 
(12) Shri Aithabathula logeswara V$ta Bu1d1i MalJeI. 

waraRao 
(13) Shri Sriballav Panigrabi 
(14) Shri Jagannath Chowdhary 
(15) Shri Ram Bhagat Paswan 
(16) Smt. J ayanti PattUftk 
( 17) Shlri P. Kolandaivelu 
(18) Prof. Saif-ud-Din Soz 
(19) Shri S. Singaravadivel 
(20) Shri Tadur Bala Goud 
(21) Shri Manvendra Singh 
(22) Shri George Joseph Mundackal 
(23) Shri Tapeshwar Singh 
(24) Shri V. TuIsiram 

The discussion was not concluded. 
6.06 P.M. 

. (Lok Sabb:a adjourned till 11 A.M. on Wednesday, the 20th 
March, 1985). 

SlmHASH C. KASHYAP. 
Secretary-General. 
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• 
LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 20, 19851Phalguna 29, 1906 (Saka) 

No. 18 
~ 11 A.M. 

1. Starred Questions 
Starred Questions Nos. 101-103, 105, 106, 109, 115 and 

117 were orally answered. Starred Question No. 107 was post-
poned. Replies to Starred Questions No.... 104, 108, 110--114, 
116 ffDd 118-120 were laid on the Table. 
t 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 571, 572, .574-577, 

579-642 and 644-660 were laid on the Table. 

3. PapelS Laid on the Table 

t 
• 

The following papers were laid;on the Table:-
(1) A copy each of the fallowing Notifications (Hindi 

and English versions) under sub-section (4) of sec-
tion 45 of the Air Cgrporations Act, 1958:-

(i) The lndian Airlines (Flying Crew) Service 
(Amendment) Regulations. 1"984 published in 
Notification No. Fin.IRulesj38j2 in Gazette of 
India dated the 29th September, 1984 together 
with an explanatory note . 

(ii) The Indian Airlines (Flying Crew) Service 
(Amendment) Regulations, 1984 published in 
Notification No. Fin.IRulesl37 in Gazette of India 
dated the 15th September,. 1984 together with 
an explanatory note. 
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(iii) The lndian Airlines (Flying Crew) Service 
(Amendment) Regulations, 1984 published in 
Notification No. F.in.IRulesj1,3131987 in Gazette 

of India dated the 15th .December, 1984 together 
with an explanatory note. 

-+-
(2) (i) A coPy of the Annual Report (Hindi and Eng-

lish versions) of the Indian Airlines for the year 
1983-84, under sub-section (2) of section 37 ot. the 
Air Corporations Act, 1953. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Airlines for tho year I) 
1983-84 and the Audit Report thereon, under sub-
section (4) of section 15 of the Air Corporations 
Act, 1953. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Airlines. for the year 1983-84. I 

. (3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the India Tourism DevelOp. 
ment Corporation Limited, New Delhi, for the ,~ 
year 1983-84. 

(ii) Annual Report of the India Tourism Develop- , 
ment Corporation Limited, New Delhi, for the ~ 
year 1983-84 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. .--

(5) A copy of the Annual Report (Hindi and English 
versions) of the Indian Societv of International 
Law, New Delhi, for the year 1983-84. 
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(6) A copy of .the Annual Accounts (Hindi wd Eng-
lish versions) of the Indian Society of International 
Law, New Delhi, for the year 1983-84 together 
with Audit Report thereon. 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:-

(i) The Indian Forest Service (Pay) Amendment 
Rules, 1985 published in Notification No. G.S.R. 
94 (E) in Gazette of ,India dated the 19th Feb-

. ruary, 1985. 
(ii) The Indian Administrative Service (Fixation of 

Cadre Strength) Second Amendment Regulations, 
1985 published in Notification No. G.S.R. 106 in 
Gazette of India dated the 2nd February, 1985. 

(iii) The Indian Administrative Service (Pay) Second 
Amendment Rules, 1985 published in Notifica-
tion No. G.S.R. 107 in Gazette of India dated 
the 2nd February, 1985. 

(iv) The Indian Forest Service (Cadre) Second 
Amendment Rules, 1985 published in NbtiIica-
tion No. G.S.R. 102(E) in Gazette of India 
dated the 26th February, 1985. 

(v) The Indian Forest Service (Fixation of Cadre 
Strength) First Amendment Regulations, 1985 
published in Notification No. G.S.R. 126(E) in 
Gazette of India dated the 28th February, 1985. 

(vi) The Indian Forest Service (Pay) Second "Xinend-
ment Rules, 1985 published in Notification No. 
G.S.R. 127(E) in Gazette of India dated the 
28th February. 1985. 

(vii) The Indian Administrative Service (Fixation of 
Cadre Strength) Third Amendment Regulations, 
1985 published in Notification No. G.S.R. 249 in 
Gazette of India tiated the 9th March, 1985. 
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(viii) The Indian Administrative Service (Pay) Third 
Amelndrnent Rules. 1985 published in Notification 
No. G.S.R. 250 in Gazette of India dated the 9th 
March, 1985. 

(ix) The Indian Police Service (Fixation of Cadre 
Strength) First Amendment Regulations, 191@5 
published in Notification No. G.S.R. 251 in Gazette 
of India dated the 9th March~ 1985. 

(x) The Indian Police Service (Pay) First Amemment 
Rules. 1985 published in Notification No. 
G.S.R 252 in Gazette of India dated the 9tb 
March, 1985. (,, 

(8) A COPy of the Khuda Bakhsh Oriental Public Library . 
Board (Delegation of Financial Powers) Re~latiOM, 
1984 (Hindi and Enl!lish ve~ions) published in Noti-
fication No. TI-KRLIRleg(DF.'P) 184 in Gazette of 
Indta dated the 22nd December, 1 Q84. under sub-
section (4) of section 28 of the Khuda Baklth Oritp'-
tal Public Library Act. 1969. 

(9) (i) A CODY of the' Annual 'Report mincH and English 
versions) of the Central Civil Services ST>Orts Control 
Board. New Delhi. for the vear 198:\-~4 aloop. with 
Audited Accountl;.· . 

(ii) A statement (Hindi and English versions) regarding 
Review bv the Government on the workinl! of the 
Central Civil Service'S Snorts Control Board. New 
Delhi. for the year 1983-84. 

(10) (i) A CODY of the Annu~l Report (Hindi and English 0 
versions) of the ("Trill T(alavfln Kendra. New Delhi. 
for the year 1983-84 ~lon!! with Audited Accoun~. 

(ii) A statement (Hindi and Enl!Jo1~h version'!) rel!ardinf.! 
Review bv the Govemment on the workin~ of the 
Orih Kalavan Kendr:>. New nclhL for the ye!l" 198J. 
84. 

(11) (i) A CODY of th~ Annurtl R.enort (HincH and English 
versions) of the Ccntrnl Tnstjtut~ of Higher Tibetan 
Studies. VaranAsi, for the year 1983-84. 
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(li) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Higher TIbetan 
Studies, Varanasi for the year 1983-84 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English VersiOM) 
by the Government on the working of the Central 
Institute of Higher Tibetan Studies, Varanasi, for the 
year 1983-84. , 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) (i) A copy of the Annucdl Report (Hindi and Eng-
lish versions) of the Central Government Employees 
Consumer Cooperative Society Limited, New Delhi,. 
for the year 1982-83 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Government Employeles Consumer Coopera-
tive Society Limited. New Delhi, for the ye" 1982-83. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying th~ papers mentioned at 
(13) above. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the • Annual Report 
and Audited Accounts of the Sahitya Akademi, Nevi 
Delhi, for the year 1983-84. 

(f 6) A copy of the Border Security Force (Assistant 
Cqmmandants) Recruitment 'Rules. 1985 (Hindi and 
En~lish versions) published in Notification No. 
G.S.R. 137 in Gazette of India dated the 9th Feb-
ruarv. 1985. under sub-section (3) 'of section 141 of 
the Border Security Force Act, 1968. 

(17) A copy of the Sikh Gurdwaras Board (Election of 
Office Bearers and Executive Committee!) (Amend-
ment) Rules, 1985 (Hindi and English versions)' 

_.,------_. -"---
·The Annual Report was laid on the Table on 30th January 

1985. ' 
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published in Notification No. G.S.R. 91(E) in 
Gazette of India dated the 16th February, 1985, under 
sub-section (3) of section 146 of the Sikh Gurdwaras 
Act, 1925. 

(18) A copy of the Central Reserve Police Force (Am-
endment) Rules, 1985 (Hindi and English versiona'\ 
published in Notification No. G.S.R. 117(E) In 
Gazette of India dated the 28th February, 1985 issued 
under section 18 of the Central Reserve Police Force 
Act, 1949. 

(19) A copy of the Delhi Police (Appointment and 
Recruitment) (Am.endment) Rules, 1984 (Hindi and 
English versions) published in Notification No. ~ 
F. 5146184-Home (P) Estt. in Delhi Gazette dated the ~ 
23rd November, 1984, under sub-section (2) of sec-
tion 148 of the Delhi Police Act, 1978. 

(20) A copy of the Annual General Administration Re-
port (Hindi and English versions) of the Andamall 
and Nicobar Administration, for the year 1982-83: 

(21) (i) A copy of the Annual Report (Hindi and Englisll 
versions) of the Tata Memorial Centre, Bombay, for 
the year 1983-84 along with Audited ~ccounts. 

(ti) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Tata Memorial Centre, Bombay, for the year 1983-84. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Science Congress Associa-
tion, Calcutta, for the year 1983-84 along with Audited 
Accounts. 

(U) A statement (Hindi and English versions) regarding 4 
Review by the Government on the working of the 
Indian Science Congress Association, Calcutta, for 
the year 1983-84. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropieal Meteo-
rology, Pune, for the year 1983-84. _ 

(ti) A COllY of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Tropical Meteo-
rology, Pune, for the year 1983-84 together with 
Audit Report thereon. 
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(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Tropical Meteorology, Pune, for 
the year 1983-84. 

.. (24) (i) A copy of the Ann\1al Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1983-84 along with Audited Accounts. 

• 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Bose Institute, Calcutta, for the year 1983-84. 

(25) (i) A copy of the Annual Report -<Hindi and English 
versions) of the National Institute of Immunology, 
New Delhi, for the year 1983-84 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Reyiew by the Government on the working of the 
National InstitutE: of Immunology, New Delhi, for 
the year 1983-84. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Association for the CultivatiOn 
of Science, Calcutta, for the year 19~84 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Association for the Cultivation of Science 
Calcutta, for the year 1983-84. ' 

(27). (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Astrophysics, 
Bangalore, for the year 1983-84. 

(ii) A C?py of the Annual Accounts (Hindi and English 
versIons) of the Indian Institute of Astrophysics, 
Bangalore, for thE; year 1983-84 together with Au'(Ut 
Report thereon. 
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(iii) A statement (Hindi and English versions) relard.ing 
Review by the Government on the working -of the 
Indian Institute of Astrophysics, Bangalore, for the 
year 1983-84. 

(28) (i) A copy of the Annual Report (Hindi and Englis1l 
versions) of the Indian Institute of Geomagnetism. 
Bombay, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Geomagnetism, 
Bombay for the year 1983-84 together with Audit 
Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on working of the Indian 
Institute of Geomagnetism, Bombay, for the year 
1983-84. 

4. Motions fOr ElectiOn to Committees 
i 

(i) SHRIMATI RAM DULARI SINHA moved the follow. 
ing:-

"That in pursuance of sub-section (2) of Section 4 of the 
Official Languages Act, 1963, the members of Lok 
Sabha do proceed to elect, in accordance with the 
system of proportional representation by means of the 
single transferable vote, twenty members from among 
themselves to be members of the Committee to review 
the progress made in the use of Hindi for the official 
purposes of the Union and submit a report to the 
President making recommendations thereon in accor-
dance with sub-section (3) of Section 4 of the said 
Act." 

The motion wrti adopted. -(ii) SHRI BUT A SINGH moved the following:-

"That in pursuance of Section 5(1)(i) of the Prevention 
of Cruelty to Animals Act, 1960, the members of this 
House do proceed to elect, in such manner 8S the 
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• 

Speaker may direct, four members from .among them· 
selves to serve as members of the Ammal Welfalre 
Board for the next teim commencing from the date 
of notification by the Government, subject to the 
other provisions of the said Act" 

The motion w~ adopted. 

(iii) SHRI SHIVRAJ V. PATIL moved the following:-

"That in pursuance of Section 5(i) of . the Sree Chitra 
Tiruoal Institute for Medical Sciences and Techno-
logy, Trivandrum Act, 1980, the members of this 
House do proceed to elect, in such manner as the 
Specker may direct two members from among them. 
selves to serve as ~embers of the Srce Chitra Tirunal 
Institute for Medical Sciences ant:i Technology, Tri-
vandrum, subject to the other provisions of the said 
Act." 

The motion was adopted. 

5. CalHng Attention 

PROF MADHU DANDA V A TE called the attention of Minis. 
ter of Labour to the reported unrest amongst labourers in the 
stone quarries at Faridabad and attack on them by Srmed gangs 
resulting in the death of a Harijan labourer and iQjuries to several 

dthers and the steps tsken by the Government in the matter. 

The Minister of Labour made a statemenet in regard thereto. 

6. Matters Under Rule 377 

,.:0)' 8hri Harish Rawat raised a matter' regarding scarcity of 
dnnking water, palrticularly in hilly areas of V.P. and need to pro· 
vi~c adequate finances for drinking water schemes. 

(2) Shri Banwarilal Bairwa raised a matter regarding need 
for establishing an Agriculture. University at lobner, Rajasthan. 
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,.(3) Prof. Narain Chand Par.har raised a matter regarding. 
scarcity of fodder and drinking water in certain districts of Bima- ' 
cbal Pradesh due to failure of rains and need for immediate finan-
cial assi.oe by the centre. 

(4) Shri- Uma Kant Mishra raised a matter regarding ne~ to 
declare Gyanpur and Mirzapur 'fehsils of V. araDasi district as 
Industrial Edrea for production and export of carpets and brass 
utensils. 

(5) Shri P. Penchalaiah raised a matter regarding need to 
broadcast news bulletins in regional languages from A. I. R", 
Delhi. l~ 

(6) Dr. V. Venka~h raised cd matter regarding sea erosion in 
South Canara District (Karnataka) and need for construction of 
a sea wall on the entire sea coast. 

(7) Sfui Jai Patkash Agarwal raised, a matter regar9ing JtOllu· 
tion in Delhi particularly in Chandni Chowk and need for revamp. 
ing the Parliamentary Environmental Forum and an expert Com-
mittee to suggest ways and means to solve the menace. 

7. The Budget (RJu1ways)-1985-86 
General Discussion on the Budget (Railways) 1985-86 conti-

nue.i. 
The following members took part in the debate:-

(It SMi V. S. Krishna Iyer 
(2) Sbri Bhola Nath Sen 
(3)- Shri Vijay N. PatH 
(4) Shri Kishore Chandra S. Deo 
(5) Shri Keyur Bhushan 
(6) Dr. A. K. Patel 
('7) Sbri v. S. Vija}1ft'aghavan 
(8) Shri Chittaranjan Maha~a 

Sbri Dansi Lal replied to the debate. 
?he 'ntscussion was concluded. 

to 
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*8. ResoIudouI-Adopteti. 
Shri Bansi Lal moved the following Resolutions:-

~~,-.-

(i) "That this House do resolve that a Parliamentary 
Committee consisting of 12 members of this House, 
to be" uominatal by the Speaker, be appointed to 
review the rate of divideod which is at present pay~ 
able by the Railway Undertaking to General Rev~ 
nues as well as other ancillary matters in connection 
with the Railway Finance vis-a-vis the General 
Finance and make recommendations thereon." 

( ji ) "That this House do recommend to Rajya Sabha to 
agree to associate 6 members from Rajya Sabha 
with the Parliamentary Committee to review the rate 
of dividend which is at present payable by the Rail-
way Undertaking to Genetal Revenues as well as 
other ancillary matters in connectiqn with the Rail-
way Finance vis-a-vis the General Finance and make 
recommendations thereora and cOmmunicate the 
names of the members so appointed· to this House." 

After .combined debate (vide para 9 below), the Resolutions 
were adopted. 

*9. The Budget (Raihv.ys)-Demands for Grants (RaIlways) 1985-86 
and Supplemeutary DemantIi for GtwMs (Railways)-1984-85. . 
The following items of business were taken up together:-

( i ) Demands for Grants Nos. I to 16 in respect of the 
Budget (Railways) for 1985-86 

(ii) Supplementary Demands for Grants Nos. ], 3, 4, 
and 7 to 13 in respect of the Budget (Railways) for 
1984-85. 

One hundred and fifty-eight cut motions to the Dema.nds for 
Grants in respect of the Budget (Railways) for 1985-86 (Nos. 
20 to 59,71 to 84, 103, 106, 107. 122 to 126, 149, 156. 160 
to ] 77. 190, 196. 199 to 202.)226 to 231, 247 to 257. 300 to 
303 and 306 to 354) were moved. 
~~----------------

·Discussed together. 
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The following members took part in the combined debate on 
the Resolutions and the Demands for Grants (Railways) 1985· 
86 and Supplementary Demands for Grants (Railways)-1984-
85 (vide para~ 8 and 9 above):-

. (1) Dr. Saradish Roy 
(2) Shri Kesbaorao Atmaramji Pardhi 
(3) Shri Kali Prasad Pandey 
( 4) Smt. Usha Prakash Choudhari 
(5) Shri Ananda Gajapati !R.aju Poosapati 
(6) Shri MullappaUy Ramachandran 
(7) Smt. Vidyawati Chaturvedi 
(8) Shri K. R. Natarajan 
(9) Shri Ramshresth Kbirhar 

(10) Shri NaikarDyamappa Kallappa 
(11) Smt. Usha Thakur 
( 12) Shri Ram Bahadur Singh 
( 13) Shri Tarun Kanti Ghosh 
(14 Shri Dileep Singh Bhuria 
(15) Shri Ram Nagina Misra 
(16) Shri Ramashray Prasad Singh 
(17) Prof. N. G. Ranga 
( 18) Shri M. Arunachalam 
( 19) Shri P. Monik Reddy 
(20) Shri Mool Chand Daga 
(21) Shri Chintamani Jena 
(22) Shri Vijay Kumar Misra 
(23) Shri Bhola Raut 
(24) Shri Janak Raj Gupta 
(25) Shri C. H. Srihari Rao 
( 26) Prof. M. Kamson 
(27) Smt. Basavarajeswari 
(28) Shri A. G. Subburaman 
(29) Shri Kishan Datt Sultanpuri 
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(30) Shri Appayya Dora Hanwnantu 
(31) Shri Girdhari La! Vyas 
(32) Shri Ram Deo Rai 
(33) Shri Suresh Kurap 
(34) Shri Saiffudin Chowdhury 
(35) Shri Vijay Kumar Yadav 

Shri Bansi LaI replied to the debate. 
All the cut motions moved were negatived. 
Demands for Grants Nos. I to 16 in re3pect of the Budget 

(Railways) for 1985-86 as shown under column 3 of the prin-
ted List of Demand for Grantts (Railways) for 1985·86. were 
voted in full. 

Supplementary Demands for Grant .. Nos. 1, 3, 4 and 7 to 13 
for the amounts shown under column 3 of the printed List of 
Supplementary Demands for Grants (Railways) for 1984-85 • 

.... ere voted in full. 
10. GOWUDIIIeDt Bill-1.uItl'oduced 

THE APPROPRIATION (RAILWAYS) NO.3 BILL, 1985 
11. GoYenuoeat Bll-P __ 

THE APPROPRIATION (RA,ILWAYS) NO.3 BILL. 1985 
The motion for consideration moved by Shri Bansi Lal was 

adopted and clau,se..by-clause consideration of tho Bill was tabu. 
up. 

Clauses 2. 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be 'passed was moved by Shri 

Bansi Lal. 
• The motion was adopted and the Bill was passed. 

11. Govel1lllleDt BDl-1IIItro*&cett 
THE APPROPRIATION (RAILWAYS) NO.4 BILL, 1985 
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13. Government Bill-PINed 
THE .. :-: ;)PRIATION (RAILWAYS) NO.4 BILL, 1985 

The molio;} U1' consideration moved by SIlri Ba.mi La! was 
adopted and c1ause-by-clause consideration of the Bill was 
taken up. -. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted 
The motion that the Bill be passed was moved by Shrj 

Bansi LaI. 
The rnotioll was adopted and the Bill was passed. 

14. Report of Buslne5!i Advisorv Committee 
Shri Ghulam Nabi Azad presented the Third Report of the 

Business Advisory Committee. 
6.55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 
21st March. 1985 ) 

SUBHASH C. KASHY AP, 
Secretary-GeMral. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Thursday, March 21, 1985!Phalguna 30, 1906 (Sab) 

No. 19 
11 A.M. 
1. Starred Questions 

" Starred Questions Nos. 121 and 123-128 were orally 
.~ answered. Starred Question No. 136 was postponed. for 

answer on 28-3-1985. Replies to Starred Questions Nos. 122, 
129-135 and 137-140 were laid on the Table. 

2. ,Unstarl'ed Questions 
Replies to Unstarred Questions Nos. 661-687, 689-'716, 

720-741 and 743-749 were laid on the Table. 

3. Statement by Prime Miniflter 
The Prime Minister made a statement on the situation re-

garding Iran-Iraq war. 

4. Papers laid 011 the Table 

• 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the University Grants Commission. 
New Delhi, for the year 1983-84, under section 18 
of the University Grants <;;ommission Act. 1956. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the University 
Grants Commission, New Delhi, for the year 1~-B4: 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) ,A copy of the Annual. Accounts (Hindi. and. English 
versions) of the "M alaVlya Regional. Engmeenng ~l­
lege, Jaipur, for the year 1983-84 together WIth 
Audit Report thereon. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Maulana Azad College of Techno-
lo'gy, Bhopal, for the year 1983-84 together with ... 
Audit Report thereon. 

(5) A copy of the Annual Accounts ~indi, and . Eng~h 
versions) of the Karnataka Regtonal Engmeenng 
College, Surathkal, for the year '1983-84 together 
with Audit RepNt thereon. 

(6) A copy each of the following papers (Hindi and 
English versions) nnder sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
H\lspital Services Consultancy Corporation (Incl' , ... 
Limited, New Delhi, for the year 1983-84. . 'Ie, 

(ii) Annual Report of the Hospital Services. 
sultancy Corporation (India) Limited, New':;'}. 
for the year'1983-84 along with Audited AccJ\u 
and the comments of the Comptroller and Auditor 
General thereon. 

(7) If. ~tatement (Hindi and English versions) explajning 
the reasons for not laying the Annual Report and 
Audited Accounts of the Central Council for Re-
search in Yoga and N'aturapathy for the year 1983-84 
within the stipulated period of nine months after 
the close of the Accounti!lg Year. 

(8) A COpy each of the following Notificatjons (Hindi 
and English versions) under sub-section (4) of tiec-
tion 124 of the Major Port Trusts Act, 1963:-

(i) Notification No. G. S, R. 829(E) puhlished in \ \ 
Gazette of India' dated the 29th December 1984 
approving the Kandla Port Employees (Co~ductJ 
Third Amendment Re'gulatio",s, 1984. 

(ii) Notification No. G.S.R. 74 published in Gazet~' 
of India dated the 19th January, 1985 approving 
the Bo1'J)bay Port Trust's Docks (Amendment) 
Bye-laws, 1981. 
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(9) A. copy each of the following papers (Hindi ~nd 
English versions) under sub-section (1) of section· 
619A of the Companies Act, 1956:-

(i) Review by ihe Government on the working of the 
Indian Road Construction Corporation Limited, 
New Delhi, for the year 1983-84. 

(ii) Annual Report of the Indian Road Construction 
Corporation Limited, New Delhi, for the year 
19Erci-84 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(10) A copy of the Annual Accounts (Hindi and English 
versions) of the Paradip Port Trust, for the year 
1983-84 and the Audit Report thereon, under sub-
section (2) of sectio~ 103 of the Major Port Trusts 

L Act, 1963. 
(11) A COpy of the Annual Administration Report (Hindi 

and English version&) of t~e Paradip Port Trust for 
1 the year 1983-84 . 

. 9!" (12) A stutement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Shipping Development 
Fund Committee for the year 1983-84 within the 
stipulated period of nine months after the close of 
the Accounting Year. . 

(13) A copy of the AllnUal Administration Report (Hindi 
and English versions) of the New Mangalore Port 
Trust, Panambur, for the year 1983-84. 

(14) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Latex Limited, for the year 1983-84. 

(ii) Annual Report of the Hindustan Latex Limited 
for the year 1983-84 along with Audited Accounts 
and the comments of tne Comptroller and Auditor 
General thereon. 

(15) A statement (l:findi anti English versions) showing 
reasons for delay in laying the papers mentioned at 
(14) above. 
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5. Messqe from Hajya Sabha 
Secretary-General reported a message from Rajya Sabha 

that at its sitting held on the 18th March, 1985, Rajya Sabha 
passed. the Bhopal Gas Leak Disaster (Processing of Claims) 
Bill, 1985. 
6. Bill passed by Rajya Sabha-Laid on the Table 

Secretary-General laid on the Table the Bhopal Gas Leak 
Disaster (Processing of Claims) Bill, 1985, as passed by Rajya 
Sabha. 
7. Statements by Ministers 

(i) The Minister of 'State in the Department of Electronics 
made a statement regarding Integrated Policy Measures on 
Electronics. 

• (ii) The Minister of Home Affairs made a statement on 
Ahmedabad Communal Riots. 

U (iii) The Minister of Agriculture made a statement regard-
ing procurement price for wheat and support price for Barlet 
for 1985-86 marketing season. 

8. Motions for Election to Committees 
(i) Shrimati Mohsina Kidwai moved the following mo-

tion: 
"That in pursuance of Section 4 (g) of the All India Insti-

tute of Medical Sciences Actt 1956, the members of 
this House do proceed to elect, in such manner as the 
Speaker may direct, two members from among them-
selves to serVe as members of the All India Institute 
of Medical Sciences, New Delhi, subject to the 
other provisions of the said Act." 

The motion was adopted. 
(ii) Shrimati Mohsimi Kidwai moved the following 

motion: 
"That in pursuance of cl"use 3(vii) (a) of the Rules and 

Regulations of the Tuberculosis Association of Indill~ 
the members of this House do proceed to elect, in 

·At 4 P.M . 
•• At 4.06 P.M. 
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such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members 
of the Central Committee of the Tuberculosis Asso-
ciation of India." 

The motion was adopted. 

(iii) Shrimati Mohsina Kidwai moved the following mo-
tion: 

"That in pursuance of Section 5 (g) of the Post-Graduate 
Institute of Medical Education and Research, Chan-
digarh, Act, 196tl, the members of this House do pro-
ceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve 
as members of the Post-Graduate Institute of Medi-
cal Education and Research, Chandigarh, subject to 
the other provisions of the said Act." 

The motion was adopted. 

9. Mctioll regarding Third Report of the Business Advisory 
.,. Committee 

Shri Ghulam Nabi Azad moved the following motion:-
"That this House do agree with the Third Report of the 

Business Adv!sory Committee presented to the House 
on the 20th March, 1985." 

The motion was adopted. 
to. Matlers under Rule 377 

• 
>'\jrl") Shri V. S. Vijayaraghavan raised a matter regarding need 

to raise! monthly quota of kerosene to Kerala. 
'" .. ..,. 

") J.Z) Shri Madan Pandey raised a matter regarding need to 
, expedite the constructiOl\ of proposed rail-road bridge between 

Chhitauni Bagaha Stations. 
c)"" 
"13) Shri Krishan Dutt Sultanpuri raised a matter regarding 

~~ught conditions in Himachal Pradesh and -need for financial 
assistance. I ! 

1'1 

""? :~) Shri K. P.radhani raised a matter regarding need to sanc-
tion additional central assistance for early completion of Upper-
Kolab Multi-Purpose Project in Orissa. 
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;t ~) Smt. J ayanti Patnaik. raised a matter regarding plennis-
sion for Son-et-Lumiere at Konark. . 

)~~ Shri Chinta,mani Jena raised a matter regarding need to 
complete the fencing of border between India and Bangladeshi to 
protect the security of the nation . 

....... "l!) Shri Amal Datta raiseij a matter regarding need to step 
up the work to upgrade telephone exchange at DiamOl\d Harbour. 

"'J.g) Shri Janak Raj Gupta raised a matter regarding need for 
irrigation facilities in border areas of Jammu and funds for digging 
.dls for irrigation purposes . 

... ..:.~) Prof. P. J. Kurien raised a matter regarding need to 
constitute a Pepper Board on the pattern of the Cardamom. Board . 
..,(~) Shri Amar Roypradhan raised a matter regarding need 

for replacing the existing Kurseong Television R~ay Centre by a 
high power T.V. transmitter. 

11. The Budget (General) 
The following items of business were taken up togeth!er:-

• (i) General Discussion on the Budgl!t (General) for 
1985-86. 

* (ii) Supplementary Demands for Grants Nos. 1 to 4, 7, 
9 to 12, 17 to 19, 21. 23, 25 to 27, 31 to 41, 43 to 
50, 52 to 66, 68, 69, 71, 75 to 80, 82, 83, 85. 86, 
88, 89. 91, 96. 100, 101. 104, 105, 108 and 109 in 
respect 'of the Budget (Ge~a1) for 1984-85. 

The following mcmbenitook part in the combined debate:-

( 1) Shri C. Madhav Reddy 
(2) Shri B. IR. Bhagat 
(3) Shri Brahma Dett 
( 4) Shri Somnath Rath 
(5) Sh!ri Hannan Mollab 
(6) Shri Banwarilal Bhagwandas Purohit 
(7) Shri C. P. Thakur _.------------- ._.-

*Discussed together. 
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(8) Dr. Rajendra Kumari :9ajpai 
(9) Shri P. Selve.ndran 

(10) Dr. O. S. Rajhans 
( 11) Shri Sultan Salahuddin Owaise 
( 12) Shri Umakant Mishra 

~. ( 13) Shri Mahendr~ Singh 
(14) Shri Vijai Pratap Singh 
(15) Shri J agannatb: Patnaik 
(16) Shri N iuesh Chandra Chaturvedi 

The discussion was not concluded. 

12. Di!!cussion under Rule 193 

Prof. Madhu Dandavate raised a discussion on the urgent need 
to ensure remunerative prices for agricultural produce to the far-
rners. 

The following members took part iri the debate:-
(1) Prof. N. O. Ranga 
(2) Shri Vadde Sobhanadreeswara Rao 
(3) Shri Rajesh Pilot 
( 4) Shri Uttam Rathod 
(5) Shri Zainul Abedin 
(6) Shri Chintamani Jena 
(7) Shri P. Selve:ndran 
(8) Shri D. B. PatiI 

Shri Buta Singh replied to ,the discussion. 

Th!e discussion was concluded. 

8.17 P.M. 
(Lok Sabha adjourned t~U 11 A.M. on Friday, the 2~d 

... March, 1985). 

7 

SUBHASH C. KASHY AP, 
Secretary-General. 



CORRIGENDUM 

In Bulletin Part I dated March 20, 1985-

Page 12, for '(13) Shri Taruri Kanti Ghosh' 

read '( 13) Prof. Bimal Kanti Ghosh' 

8 
OMGIPMRND-LS 1-2584-LS-21-3-85-770. 



LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

~riday, March 22. 19851Chaitra I, 1907 (Saka) 

No. 20 
~ 11 .01 A.M. 

1. Starred Questions 'I. 

Starred Questions Nos. 141-146 were orally answered. Rep-
lies to Starred Questions Nos. 147-152 and 154-160 were laid 
oIt-the T~le. 
2. U ..... rred Questlollll 

Replies to Unstarred Questions Nos. 750--851 were laid on 
the Tabte. 
3. Stat~ent by Minister 

The Minister of Home Affairs made a statement regarding 
killing of a member of Staff of U.S.S.R. Embassy. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) An explanatory statement (Hindi and English versions) 
giving reasons for immediate legislation by the 
Bhopal Ga~ Leak Disaster (processing of Claims) 
Ordinance. 1985. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Financi~ Corporation together 
with Audit Report for the year 1983-84. under sub-
section (3) of section 38 of the State Financial Cor-
porations Act, 1951. 
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(ii) A copy of the Audit Repon (Hindi and English ver-
sions) of the Comptroller and Auditor General of 
India on ·'the Accounts of the Delhi Financial Cor-
poration for the year 1983-84, under sub-section (7) 
of section 37 of the State Financial Corporations 
Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Delhi 
Financial Corporation for the year 1983-84. 

(3) A statement (Hindi and' English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy of the Annual Report (Hindi and English ver-
sions) of the National Bank for Agriculture and Rural 
Development for ·the year 1983-84 along with 
Audited Accounts, under sub-section (5) of section 
48 of the National Bank for Agriculture and Rural 
Development Act, 1981. 

(5) A copy of the Jute Manufactures Development Coun-
cil (procedural) Ru1es. ] 984 (Hindi and English ver-
sions) published in Notification No. G.S.R. 658(E) 
in Gazette of India dated the ] 5th September, 1984. 
under sub-section (3) of section 25 of the Jute Manu-
factures Development Council Act, 1983. 

(6) A copy of the Jute Manufactures Cess Rules, 19&4 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 659(E) in Gazette of India dated the 
15th Septembl'r. J Q~4 under sub-section (3) of 'iec-
tion 6 of the Jute Manufactures Cess Act. 1983 .. 

(7) A copy each of the following paper~ (Hindi, and Eng-
lish versions) under !-lIb-section (1) (.f section 619A 
of the Companies A('t. 1956:--

(i) Review by the Government On the working of the 
National Textile Corporation Limited, Delhi, for 
the year 1983-84. 
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(ii) Annual Report of the National Textile Corporation 
Limited, New Delhi, for the yeal:' 1983-84 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor OenerQ1 thereon. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Federation of Imlian' Export Organi-
sations, New Delhi, for· the year 1983-84 dlong with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Federation 
of Indian Export Organisations, New Delhi, for the 
year 1983-84. 

(l0) (i) A copy of the Annual Report (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta, for the year 1982-83. ' 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shen~:: Export Promotion Council, 
Calcutta for the year 1982·83 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
• by the Government on the working of the Shellac 

Export Protnotion Council, Calcutta, for the year 
1982-83. 

(11) A st1:lttement (Hindi and English versions) showing 
reasons for delay in laying the p8pC!rS mentioned at 
(10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta, for the year 1983·84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shellac Export Promotion Council. 
Calcutta, for the year 1983-84 together with Audit 
Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Shellac 
Export Promotion Council, Calcutta, for the year 
1983-84. 

(13) A stutement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned Wt 
(12) above. 

(14 (i) A cory of the Annual Report (Hindi and English 
versions) of the Processed Foods Export Promotion 
Council, New Delhi, for the year 1983-84 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Processed ~ 
Foods Export Promotion Council, New Delhi, for 
the year 1983-84. 

(15) A statement (Hindi and English versions) showing 
reasons for deh.fy in laying the papers mentioned (t 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Silk Export Promotion Coun· 
cil, Bombay, for the year 1983·84 along with Audited 
Accounts. . 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Silk Export Promotion Council, Bombay, for the 
year 1983-84. 

(17) A statement (Hindi and English v~rsions) showing 
reasons for delay in Ir4ying tne papers mentioned at 
(16) above. • 

(18) 'Corrigendum' to the English version of the • Annual 
Report and Audited Accounts of the Export Inspec-
tion Council and Export Inspection Agencies, Ns,w 
Delhi, for the year 1983-84. 

----_.- ---_._--
·The Annual Report and Audited Account were laid on the 

Table on 30th January, 1985. 
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S. Message from Rajya Sabba 
Secretary-General reported a message from Rajya Sabha 

th~t at its sitting held on the 21st March, 1985, Rajya Sabha 
passed the Requisitioning and Acquisition of Immovable Pro-
perty (Amendment) Bill, 1985. 

~. Bill Passed. by Rajya Sabha--Laid on the Table 
Secretary-General laid on the Table the Requisiti~ing and 

Acquisition of Immovable Property (Amendment) Bill, 1985, as 
pmssed by Rajya Sabha. 

7. Government IliUs-lntroduced < , 
(i)THE ESTATE DUTY (DISTRIBUTlO~) AMENDMENT 

BILL, 1985 : 
(ii) THE UNION DUTIES OF EXOISE (DISTRIBUTION) 

AMENDMENT BILL, 1985 
(iii) THE ADDITIONAL DUTIES OF EXCISE (GOODS OF 

.. SPECIAL IMPORTANCE) AMENDMENT BILL, r9g~ 

8. Matters Under Rule 377 
",,~ Shri Harihar Soren raised a matter regarding need to 
bring Talchar Coal fields and Ib valley coal fields under one 
separate subsidiary company of Coal India Ltd. with head-
quarter in Orissa. # 

" ",oj)} Shri Sriballav Panigrahi raised a matter regarding need 
to issue a commemorative stamp in memory of Vir Surendra Sai, 
a freedom fighter. 
'"'~ Shri N. Venkata Ratnam raised a mat~er regarding need 

, for taking steps for preventing the reported killing of cows in 
, thousands in West Germany. 

"'(Kf Shrj S. Singaravadivel raised a matter regarding inade-
quate supply of water for irrigation in Thanjavur Distdct and 

• nee4 to settle Cauvery water dispute . 
. ",,"tk5) Prof. Nirmala Kumari Shaktawat raised a m~tter regard-
109 need to check infiltration of smugglers and spies in Banner 
and Kutch Districts. 
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a-. 
-~) Shri G. M. Banatwalla raised ·a matter regarding need 
to implement the recommendations of High Power Panel on 
Minorities. 
~ J'f) Shri Santram Naik raised a matter regarding need to 

sanction more posts of judges for Goa, Daffi&ln and Diu. 
,';) ')B) Shri A. Charles raised a matter regarding need to recona-

der the decision to acquire land adjacent to the Eastern part of 
Trivandrum Civil Airport for Air Force Complex of Southern 
Command. 
(.:~ ... ~ Shri Ajoy Biswas raised a matter regarding need to dec-
lare UOADI a closed holiday for . Central Government offices in 
Andhra Pradesh ',' 

9. The Budget (General) , 
Combined discussion on the following items of business con- • 

tinued:-
(i) General Dis~ussion on the Budget (General) for 1985-

86. 
(ii) Supplementary Demands for Grants Nos. 1 to 4, ~, 

9 to 12, 17 to 19, 21, 23, 25 to 27, 31 to 41, 43 to 50, 
52 to 66, 68, 69, 71, 75 to 80, 82, lJ3, 85, 86, 88, 89, 91, 
96, 100, 101, 1M, 105, 108 and 109 in respect of the 
Budget (General) for 1984-85. . 

The following members took part in the debate:-
(1) Shri H. M. Patel 
(2) Shri Zainul Basher 
(3) Dr. Krupasindhu Bhoi 
(4) Shri Virdhi Chander Jain 
(5) Shri George Joseph Mundackal 
(6) Shri I. Rama Ra~ " • 
(7) Shri Yogeshwar Prasad Yogesh 
(8) Shri Bolla Bulli Ramaiah 
J9) Shri Digvijay Sinih 

(10). Shri Ram Pyare Panika 
(11) Smt. Premalabai Chavan 
(12) Shri S. Palakondrayulu 
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(13) Shri Manoranjan Bhakta 
(14) Dr. A. Kalanidhi 

(15) Shri Manoj Kumar Pande (Speech Unfinished) 
The di~uss~on was not concluded. 

i 
10. Private Member's Resolution-Under Consideration 

Shri Virdhi Chander Jain concluded his speech on the fol-
lowing resolution moved by him on the 25th January, 1985:-

"This House is of opinion that there should be parity 
between the Desert Development Programme and 
the Hill Areas Development Programme in the mat-
ter of provision of funds, facilities and concessions in 
the Seventh Five Year Plan." 

An amendment was moved by Shri Mool Chand Daga. 
The following members took part in the debate:-

(1) Shri Ananda Pathak 
.. (2) Shri Girdhari Lal Vyas 

(3) Shri Ram Singh Yadav 
(4) Shri R. Anna Namb~ 
(5) Shri Mohar Singh 
(6) Shri Mool Chand Daga 
(7) Shri Ramashray Prasad Singh 
(8) Shri Ram Pyare Panika 
(9) Shri Krishan Datt Sultanpurt 

(10) Shri G. L. Dogra 
(11) Shri Priya Ranjan Das Munshi 

f 1 The discussion was not concluded. 
'., P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturday. t1:te 23rd 
March, 1985). 

SUB HASH C. KASHY AP , 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, March 23, 1985[Chaitra 2. 1907 (Saka) 

No. 21 .. . .. 
11 A.M. 
1. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of Notification Nos. G.S.R. 155(E) to 

211(E) (Hindi and English versions) published in 
Gazette of India dated .the 17th March. 1985, to-
gether with an explanatory memorandum regarding 
Customs Duty changes and exemptions in the con-
text of Budget proposals perLaining to Indirect Taxes 
announc¢ by the Fi~ance Minister in Lok Sabha on 
the 16th March. 1985, under section 159 of the Cus- -
toms Act, 1962. ...,... 

(2) A copy each of Notification .Nos. G.S.R. 212(E)-iO 
281(E) (Hipdi and English versions) published in 
Gazette of India dated the 17th Marcb. 1985 together 
with an explanatory memorandum regarding Centra] 
Excise Duty chang~s and. exemptions in the con-
text of Budget proposals pertaining to Indirect 
Taxes announced by the Finance Minister in Lok 
Sabha on the 16th March, 1985, issued under the 
Central Excise Rules, 1944. 

2. ~nt by Minhter 
The Minister of State in the Ministry of Parliamentary Affairs 

made a statement regarding Government Business for'the week 
commencing the 25th March, 1985. 
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3. Go"~meot Bill-Introduced 
THE NATIONAL SECURITY (AMENDMEN1) BILL, 1985 
4. The Budget (General) 

Combined discussion on the fo1lowing items of business conti.-
nued:-. 

(i) General Discussion on the Budget (General) for 1985-
86. 

(ii) Supplementary DeJJl8n<k for Grants Nos. 1 to 4, 7, 9 
to 12, 17 to 19, 21, 23,25 to 27,31 to 41, 43 to 50, 
52 to 66, 68, 69, 71, 75 to 80, 82, 83, 85, 86, 88, 
89, 91, 96, 100, 101, 104, 105, 108 and 109· in 
rl!spect of the Budget (General) for 1984-85. 

The following members took part in the debate:-
(1) Shri Manoj Kumar Pande 
(2) Shri Atish Chandra Sinha 
(:5) Shri Indrajit Gupta 
(4) Shri Y. S. Mahajan 
(5) Shri Vakkom Purushothaman 
(6) Shri R Anna Nambi 
(7) Shri Kazi JalU Abbasi 
(8) Prof. Nil'mala Kumari Shaktawat 
(9) Shri Amal Datta 

(10), Shri Jagannath Rao 
(11) Shri K. Pradhani 
(12) Shri Tariq Anwar 
(13) Shri Abdul Rashid Kabuli 
(14) Smt. Basavarajeswar! 
(15) Shri Pratap Bhanu Sharma' 
(16) Shri Raj Kumar Rai 
(17) 8hri Rameshwar Nikhra 

'. 

(18) 8hri Chandupatla Janga Reddy 
(19) Begum Abida Ahmed 
(20) Miss D. K. Taradevi 
(21) Shri Chimata Sambu 
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(22) Shri Mukul Balkrishna Wasnik 
(23) Shri Janardhana Poojari 
(24) Shri M. R. Janardhanan 
(25) Shri Tarun Kanti Ghosh 
(26) Shri Amar Roy Prodhan 

(27) Shri Bharat Singh '" 
(28) Shri P. A Antony 
(29) Smt. Madhuri Singh 
(30) Shri K. Ramachandra Reddy 
(31) Smt. Kshirsagar Kesharbai Sonajirao 
(32) Shri nharam Pal Singh 
(33) Shri Mohd. Ayub Khan 
(34) Shri S. B. Sidnal 
(35) Shri Vadde Sobhanadreeswara Rao 
(36) Shri C. K. Kuppuswamy 
(37) Shri R. J eevarathinam ' 
(38) Shri Madan Pandey 
(39) Smt. Sunderwati Nawal Prabhakar 
(40) Prof. Saif-ud-Din Soz 
(41) Shri jUlm Samujhawan 
(42) Dr. Chandra Shekhar Tripathi 
(43) Shri Ram Pujan Patel 
(44) Shri Ramashray Prasad Singh 
(450) Shri Harihar Soren 
(46) 8hri Asutosh Law 
(47) Shri Appayyadora Hanumantu 
(48) Shri A. Charles 

The discussion was not concluded. 
7-01 P.M . ... (!.ok Sabha adjourned till 11 A.M. on Monday, the 25th 
March, 1985). 

SUBHASH C. KASHYAP, 
Secretary-General 

3 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 25, t 9851Chaitra 4, 1901 (Salea) 

No. 22 
11 A.M. , 
1. Starred Questions 

Starred Questions Nos. 161-165 were orally answered. Re-
plies to the remaining questions were laid on the Table. 
2. Unstarted Questions 

Replies to Unstarred Questions Nos. 852-856, 858-861, 863-afD, 882-923, 925-985 and 987-1018 were laid on the Table. 
3. Papers laid on the Table 

'The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi :d 

English versions) under section 58 of the Delhi Deve· 
lopment Act; 1957:-

(i) The Delhi Development Authority-Deputy DirectOr 
(Planning) (Recruitment) Regulations, 1985 pub-
lished in Notification No. SecyIV&C1682179-Part I 
in Gazette of India dated the lst March, J 985. 

(ii) The Delhi Development Authority-Director (Horti-
culture) and Deputv Director (Horticulture) Rec· 
ruitment (Amendment) Regulations, 1985 pUblish-
ed in Notification No. F.7 (11 ) IP8-1143 in Gazette 
of Indin dated the 13th March, 1985. 

(2) An explanatory statement (Hindi and English versions) 
giving reasons for immediate legislation by the Re-
quisitioning and Acquisition of Immovable Property 
(Amendment) Ordinance, 1985. 
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(3) A copy of Notification No. G.S.R. 93(E) (Hindi and 
English versions) published in Gazette of India dated 
the 18th February, 1985 containing the Order regard-
ing supplies of fertilizers to be made by domestic 
manufacturers of fertilizers to various St~.resIUnion 
TerritorieslCommodity Boards during the period frOt1,l 
1 st October. 1984 to 31 st March, 1985. under sub· 
section (6) of section 3 of the Essential Commoditie~ 
Act, 1955. 

(4) A copy each of the following papers (Hindi and Eng-
lish versions) und~r section 619A of the Companies 
Act. 1956:-

(a) (i) Review by the Government on the workinr of the 
West Bengal Agro-Jndustries Corporation Limited, 
Calcutta, for the year 1980-81. 

(ii) Annual Report of the West BengEll Agro-Industries 
Corporation Limited, Calcutta, for the year 1980-
81 along with Audited Accounts and the comme~ 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Punjab Agro-Industries Corporation Limited. 
Chandigarh, for the year 1979-80. 

(ii) Annual Report of the Punjab Agro-Industries Cor· 
poration Limited, Chdndi~arh. for the year 1979-80 
along with Audited Accounts and the comments of 
the Comptroller and A~.1ditor General thereon. 

(c) (i) Review by the Government on the workinf! of the 
Kerala A~ro-Industries Corporation Limited, Tri· 
vandrurn. for the year 19RO-R 1. 

(ii) Annual Renort of th~ Kerala Ap:ro-Industries Cor-
poration Limited: Trivandrum. for ,the vear 19~O-
81 along with Audfted Accounts .-nd the comment~ . 
of the Comptrollrr and AucHtor General thereon. .". 

(d) (i) Review by the Government on the working of 
the Kamataka A£!ro-Industries Corporation Li· 
mited. Ba!ll!alore. fOf the year 19R l-R2. 
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(ii) Annual Report of the Karnataka Agro-Industries 
Corporation Limited, .liangcuure, lOr we ) ...... 
1981-82 along with Audited Accounts and the com-
ments 01 the Comptroller and Auditor General 
thereon. 

(5) Four statements (Hin~i and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (a) to (d) of item (4) aoove. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Cooperativo Land 
.Development Banks' Federation, Bomoay, for the 
year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi ~ English 
versions) of the National Cooperative Land Deve-
lopment Banks' Federation, Bombay, for the year 
1983-84 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English ver-
sions) by the Government on the workjng of the 
National Cooperative Land Development Banks' 
Federation, Bombay. for the year 1983-84. 

(7) A copy of the Food Corporations (Amendment) 
Rules, 1985 (Hindi and English versions) published 
in Notification No. G.S.R. 146(E) in Gazette of 
India dated the 12th March, 1985. under sub-section 
(3) of section 44 of the Food Corporations Act, 
1964. 

(8) (i) A copy of the AnnlUdl Report (Hindi and Eng-
lish versions) of the National Safety Council, 
Bombay, for the year 1983-84 .along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
National Safety Council, Bombay, for the year 
1983-84. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 
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Secretary-General reported a message from Rajya Sabba tba" 
at its sitting held an the 22nd Marcb, .1985, Rajya ~a passed 
u motion referring the Mental Heakh Bill, 1981, to a J01Dt Com-
mittee of the Houses consisting of 30 mernbcra, 10 members from 
Rajya Sabha namely:-

(1» Sbri Bbuvaeab Cba&unodi 
(2) Sbri Sukhdev Prasad 
(3) Sbri Kishore Mehta 
(4) Sbri Nat.ha Singb 
(5) Shri.Jnati Amarjit Kaur 
(6) Shrimati na Bba~tacharya 
(7) Shri. Era Sambasivan 
(8) Dr. Bapu Kaldato 
(9) Shri· JaaGambi' Pra&ad Yadav 

(to) Sbri Leonard Soloman Saring 
and 20 members from Lok Sabba· and recommended that Lok 
Sabha do join in the said Joint Committee and communicate to t1f8t 
House the munes <:If. members to be appointed by 1.oi Sabba to 
the said Joint Committee. 

S. GcmI'llBlmt BiD-lubvclua\d 

THE GOVERNMENT OF UNION TERRITORIEs 
(AMENDMENT) BILL, 1985. 

6. Matters UDder Rule 377 

C, ~ Sit) Smt. latyanti Patnaik raised a matter regarding funds for 
development fA ChUka lake, a place of national tourist importance. 

~ ~ Shri Rampyare Suman raised. a matter regardin2 need to re-
vive the licence of the Kisan Sahkari Chini Mill: of Akbarpur <Ufar Pradesh). 
":) JI3) Shri Janak Raj Gupta raised a matter regarding need . to 
start a 'Vayudoot Air Sorvi£,e' to various parts of Jammu & Kub-. ~ 

... ~) Shri ViNhi Cbaader Jain railed n matter reprc:J.iq pl'ovi-
swl in the Seventh Plan for irrigation in Banner and Jalore (Rajll-
tIw1) from Narbada. . 
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~1 ~~ 
~ Sbri K. R.amchandra Reddy raised a matter ~ ....... 8ClMo 

shortage of drinking water in Anantpur (Andhra Pradeah) and need 
for financial assistance. 
~'" Prof. Madhu D'andavate raised a matter regardinJt D«'d for 
unconditional release Of Swami Agniveth aDd his colleagu~ prior 'f!,ripartite meeting to settle the quarry workers' dispute. 

s):1) Shri Saifuddin Chaudhary raised a matter reprding need 
to appoint a full-time ex.eoutive and an enquiry to look into the 
affairs of Bharat Brakes and Valves, Calcutta. 
t~.t8) Shri D. L. Baitba raised a matter regarding need to es:tablilh 

industrial units in ~rnea (Bihar) for its development. 

7. 'file ..... (GeDeral) 

Combined discussion on the following items of business conti-
nued:- : :t." ' 

(i) General Discussion on the Budget (General)' for 1985-86. 
(ii) Supplementary Demands for Grants Nos. 1 to 4, 7, 9 

~ 5~Ot!266~76~~ ~~: ~:: ~;,~58~ i~: ~tt~5~186~38t i~: 
91, 96, 100, 10], 104, 105, 108 and 109 in respect of 
the Budget (General) for 1984-85. 

The following members took part in the debate:-
(1) Shri Lalit.eshwar Pra6ad Shahi 
(2) Shri f{. P. Unnikrishnan 

(3) Smt. Vijayanthimala 

(4) Shri P. Chindambaram 

(5) Shri V. S. Krishna Iyer 

(6) Shri Hafiz Mohd. Siddiq 

(7) Smt. Sheila Dixit 
(8) Shri Lal Duhoma 

.. (9) Dr. Datta Samant 

(t 0) Shri Shantaram Potdukhe 
(11) Sftri Sbantaram Naik 
(12) Sbri P. Shanmugam 



(13) Smt. Prabhawati Gupta 
(14) Shri Banwari La! Bairwa 
(15) Dr. K. G. Adiyodi 
(16) Shri Kali Pras-ad Pandey 
(17) Shri Ajit Kumar Panja 
(18) Shri Bheravadan K. Gadhavi 
(19) Shri Anadi Charan Das 
(20) Dr. Phulrenu Guha 
(21) Shri Balram Singh Yadav 
(22) Shri C. H. Sribari Rao 
(23) Shri Ramdeo Rai 
(24) Shri S. G. Gholap 
(25) Shri Ram Rattan Ram 
(26) Shri Mool Chand Daga 

J 

Shri Vishwanath Pratap Singh replied to the debate. 

Supplementary Demands for Grants Nos. 1 to 4, 7, 9, to 12, .tT 
to 19, 21, 23, 25 to 27, 31 to 41, 43 to ~O, 52 to 66, 68, 69, 71; 
75 to 80, 82, 83, 85, 86, 88, 89, !:II; 96; 100; 101; 104; lOS; 108 
and 109 (both Revenue Account and Capital Account) in rcsp;:ct 
of the Budget (General) for 1984-85 for the talUOunts shown under 
column 3 of the printed List of Supptementary Demands for Grants 
(General) for 1984-85. were voted in ·full. 

8, The Budget (Geaenl)-1985-8'-DelDJlltds 101' Graats 011 Ae-
coUDt 

All the Demands for Grants on Account Nos. 1 to 106 (both 
'Revenue Aocount aDd Capital Account) in respect of the Budget 
(General) for 1985-86 for the lIl1louots shown under column 3 of 
the printed List of DeDiands for Grants on Account (0encl"8l) for 
1985-86, were voted in full. . 

*9. Stale~t by MinUter 
~ 

The Minister of State in the Ministry of External Mairs made 
a stattmcnt on missing official of Soviet Embassy, Mr. Igor Gueja. 

·At 3 P.M. 
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10. Go,'enlment Bill-Introduced 
THE APPROPRIATION (NO.3) BILL, 1985 

U. G!)"ernment Bill-Passed 
"-' .. " THE APPROPRIATION (NO. 3) B~L, 1985 
• The motion for consideration moved by Shri Vishwanath 

Pratap Singh was adopted and c1ause-by-clause consideration 
of the Bill was taken up. 

Clauses 2, 3 and the Schedule w{'re adopted. 
Clause 1, the Enading Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

Vishwanath Pratap Singh. 
The motion was adopted and the Bill was passed. 

12. Government BiU-lntroduced 
THE APPROPRIATION (VOTE ON ACCOUNT SIW:r) BILL, 
,".GC~~~ ~p~9~ ,4cc:~f). p,,;1JJ4fS. 
~ m~~r~8ilsfti~on moved by Shrl-\1lshwanath 

Pratap Singh was adopted and clause-by-clause consideration 
of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 
Clause I, the Enacting formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

Vishwanflth Pratap Singh. 
The following members took part in the debate:--

(1) Shri Bhattam Sreeramamurthy 
(2) Dr. Datta Samant 
(3) Shri Vadde Sobhanadreeswara Rao 
(4) Shri Saifuddin Choudhary 
(5) Shri v. S. Krishna Iyer 
(6) Shri Girdhari I...al Vyas 
(7) Shri Balkavi Bairagi 
(8) Shri Manoranjnn Bhakt 
(9) Sht'i K. Ramamurthy 
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(10) Prof. N. G. Ranga 
( 11) Km. Mamta Banerjee 

(12) Shri Ram Pyare Panika 
(13) Shri Daleep Singh Bhuria 
(14) Shri Asutosh Law 
(15) Shri Vishwanath Pratap Singh 

The motion was adopted and the Bill was paased. 

13. GOVERNMENT BILLS-PASSED 
* *(i) THE UNION DUTIES OF EXCISE (DISTRIBU-

WON) AMENDMENT BILL. 1985 

**<ii) nlE ESTATE DUTY (DISTRIBUTION) AMEND-
MENT BILL. 1985 

"(iii) THE ADDITIONAL DUTIES OF EXCISE (GOODS 
OF SPECIAL IMPORTANCE) AMENDMBN'J' BILL. 
1985 

The motion for consideration of the Union Duties of Excise (Dl'Ii-
·tribution) Amendment Bill. 1985 was moved by Shori Viahwanath 
\Pratap Singh. The motions for consideration of two bills viz. en 
The Estate Duty (Distribution) Amendment Bill, 1985 and (ii) 
The Additional Duties of Excise (Goock of Special Importance) 
Amendment Bill. 1985, were moved by Sri Janardhana Poojary. 
The following members took, part in the combined ~:-

( 1) Sbri Syed MasudaI Hossain 
(2) Shri K. Ramachandra Reddv 

SOO Janardhana Poojary replied to the debate. 

(i) The motion for cons~deration of the Union Duties of Ex-
cise (Distribution) Amendment Bill, 1985 was adopted and 

clause-by-dause consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1. the Enacting Formula, and the Long Title were 

also adopted. 
----_._-_. __ .......... _----_ ... -------.- --. 
~·Discu!lsed together. 
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The motion that the Bill be passed was moved by 8hri Janar-
dhana Poojary. 

The motion was adopted and the B~ll was passed. 

'(ii) The motion for consideration of the Estate Duty (Distri-
bution) Amendment Bill, 1985 was adopted and c1ause-by-clause 
consideration of the Bill WitS taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by 8hri 

Janardhana Poojary. 
The motion was adopted and the Bm was passed. 

(iii) The motion for consideration of the Additional Duties 
of Excise (Goods of Special Importance) Amendment Bill 1985 w" adopted and clause-by-clause consideration of the Bill was 
taKen up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri Janar-
dhana Poojary. 

The motion was adopted and the Bill was passed. 

14. Government Bill-Passed -THE COMPULSORY DEPOSIT SCHEME (INCOME-TAX 
PAYERS) AMENDMENT BILL. 1985. 

The motion for consideration of the Bill was moved by Shri 
Janardhana Poojary. 

--Dr. Datta Samant took part in the debate. 
Shri Janardhana Poojary replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
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Cause 1, the Enacting Formula and the Long Title were also 
adopted. . 

The motion that the Bill be passed was moved by Shri Jana.tda:&.a 
Poojary. 

The motion was adopted and the Bill was passed. 

***15. STATUTORY RESOLUTION - UNDER CONSIDERA-
TION 

Sbri S. B. <l1a~ moved the following Rdolwon:-

"That this House approves the continuance in force of the 
Proclamation, dated October 6, 1983 in respect of the 
State of Punjab, issued under article 356 of the Cons-
titution by the President, for a further period of six 
months with effect from April 6, 1985." 

••• 16. G,.vernment Bill-UDder Consideration 
, 
THE NATIONAL SEGURITY (AMENDMENT) BILL, 1985 

Tile motion for consideration of the Bill was moved by Shri 
S. B. Chavan. . 

•• ... 17. The Punjab Budget 

The following items of business were taken up togethc.r.:-

rei) General Discussion on the Budget for the State of 
Punjab for 1985-86. -

r (li) Demands for Grants on Account Nos. 1 to 41 in 
respect of the Budget for the State of Punjab for 
1985-86. 

'" ~(iii) Supplementary Demands for Grants Nos. 3, 5, 7, 9 to 
11, 16 to 23, 25, 28, 29, 31, 32, 34 to 36; 38 
and 40 in respect of the Budget for the State of 
Punjab for 1984-85. 

···Discussed together. 
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The following members took part in the combined debate 
(vide paras 15, 16 and 17 above):-
.. ( 1) Shri Bhattam Sreeramamurty 

(2) Shri Raj Mangal Pandey (Speech Unfinished>. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjouned till 11 A.M. on Tuesday, the 

26th March, 1985) 

·"Discussed together. 
11 

SUBHASH C. KASHY AP, 
Secretary-General, 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 26, 19851Chaitra 5, 1907 (Saka) 

No. 23 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 181 and 183-187 were orally ans-
weJRd. Replies to the remaining questions were laid on the 
Tab'e. 
2. Uustarred Questions 

Replies to Unstarred Questions Nos. 1019-1059 and 1061-
1172 were laid on the Table. 
3. Papers Laid. on the Table 

The following papers were laid on the Table:-

(1) A copy of the Drugs (Prices Control) Eleventh Am-, 
endment Order, 1984 (Hindi and English versions) 
published in Notification No. S.O. 343 (E) in 
Gazette of India dated the 26th April, 1984, under 
sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(2) A copy each of the following papers (Hindi and 
•. English versions) under sub-section (1) of section 

619A of the Compal}ies Act, 1956:-_ 
(i) Review by the Government on the working of the 

Hindustan Fertiher ·Cotporation Limited, New 
Delhi, for the year 1983-84: 
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(ii) Annual Report of the HindustaR Fertilizer Cor· 
poration Limited, New Delhi, for the year 1983·84 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) showg 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy e(fCh of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working ot...., 
the Bridge and Roof Company (India) Limited~ 
Calcutta, for the year 1982-83. 

(ii) Annual Report of the Bridge and Roof Com-
pany (India) Limited, Calcutta, for the year 
1982-83 along with Audited Accounts and the 
comments ot' the Comptroller and Aqpitor 
General thereon. 

(5) A statement (Hindi'and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

,(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Petrofils Cooperative Limited. 
Baroda. for the year 1983-84 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Petrofils 
Cooperative Limited, Baroda. for the year 1983.84 .• 

(7) A coPY each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
!'ection 18AA f)f the Industries (Development and 
Regulation) Act, 1951:-

0) S.O. 67(E) published in Gazette of India dSted 
the 31st January, 1985 regarding extension of 
period of take over of management of Messrs 
ASSOCiated Industries (Assam) Limited,' 
Chandrapur, beyond five years. 
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(ii) 

(iii) 

(iv) 

S.O. 104(E) published 1D Gazette of iIndia dated 
the 8th February, 1985 regarding extension of 
period of take over of management of Messrs 
Dr. Paul Lohman (India) Limited, Calcutta, 
beyond five years. 
S.O. 105 (E) published in Gazette of India dated 
the 8th February, 1985 regarding extension of 
period of take over of management of Messrs 
Indore Textile Limited, Ujjain, beyond five 
years. 

S.O. 163(E) published in Gazette of India dated 
the 25th February, 1985 regarding extension of 
period of take over of management of Messrs 
Brentford Electric (India) Limited, Calcutta, 
beyond five years. 

(8) A copy of Notification No. G.S.R. 591(E) (Hindi 
and English versions) puhlished in Gazette of India 
dated the 4th August, 1984 adding 'Manufacture. 
ot Rubber Goods (Dipped Latax Products)' 3i a 
village industry, to the schedule to the Khadi anG 
village Industries Commission Act, 1956 under sub-
section (2) of section 3 of the said Act. 

(9) A copy each of the following papers (Hindi and 
English versions) under sub-sect jon (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Tannery and Footwear Corporation of India 
Limited, Kanpur, for the year 1983-84. 

(ii) Annual Report of the Tannerv and Footwear 
Corporation of India Limited, Kanpur, for the 
year 1983-84 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 
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(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the· Cement Research Institute of 
India, New Delhi, for the year 1983-84 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regardi,g 
Review by the Government on the working of the 
Cement Research Institute of India, New Delhi, 
for the year 1983-84. 

(12) A statement (Hindi ~nd English versions) showing 
reasons for delay in ,laying the papers mentioned at 
(11) above. 

(13) (i) A copy of the Annual RepOrt (Hindi and English • 
versions) of the Central Institute of Hand Tools, 
Jalandhar, for the year 1983-84 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regard-. 
ing Review by the Government on the working of 
the Central Institute of Hand Tools, Jalandhar, for 
the year 1983-84. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) (a)O) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Tool Room and Train-
ing Centre, Calcutta, for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and Englisb 
versions) of the Central Tool Room, Ludhiana, for • 
the year 1983-84 along with Audited Accounts. ~ 

(iii) A copy of the Annual Report (Hindi mod English 
versions) of the Institute for Design of Electrical 
Measuring Instruments, Bombay, for the year 1983-
84 along with Audited Accounts. .-

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Tool Design, 
Hyderabad, for the year 1983-84 along with Au4ited 
Accounts. 
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(v) A copy of the Annual Report (Hindi and English ver-
sions) of the Tool Room and Training Centre, Delhi, 
for the year 1983-84 along with Audited Accounts. 

(b) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room and Training Centre, Calcutta, 
Central Tool Room, Ludhiana, lnstitute for Design 
of Electrical Measuring Instruments, Bombay, Cen-
tral Institute of Tool Design, Hyderabad, Tool Room ' 
and Training Centre,. Delhi, for the year 1983-84. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

(17) A copy of the Annual Report (Hindi and English 
versions) of the Controller-General of Patents, De-
signs and Trade Marks under section 155 of the 
Patents Act, 1970 for the year 1983-84. 

(18) A copy of the Annual Report (Hindi and English 
versions) on the working and Administration of the 
Companies Act, 1956 for the year ended 31st 
March, 1984, under section 638 of, the said Act. 

(19) A copy each of the following Notifications (Hindi 
and English versions) under section 296 of· the 
Income-tax Act, 1961:-

:(i) The Income-tax (Third Amendment) Rules 1985 
published in Notification No. S.O. 205(E) in 
Gazette of India dated the 19th March, 1985. 

(ii) S.O. 1089 published in Gazette of India dated the 
16th March, 1985 regarding exemption to the 
'Joint Plant Committee' under section 10(23C) ot 
the Income-tax Act, 1961 for the period covered 
by the assessment years 1985-86 to 1987-88. 

(iii) S.O. 1090 published in Gazette of India dated the 
16th March, 1985 -regarding exemption to 'Child-
ren's Film Society, India' under section 10(23C) 
of the Income-tax Act, 1961 for the period cover· 
ed by the assessment years 1984-85 to 1986-87. 
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(iv) S.O. 1091 published in Gazette of India d!4ted the 
16th Marcn, 1985 regarding exemption to 'The 
Divine Lif~ Society' under section 1_0(23C) of the 
Income-tax Act, 1961 for the periOd covered by 
the assessment years 1986-87 to 1988-89. 

(v) S.O. 1092 published in Gazette of India dated ~e 
16th March, 191:15 regarding exemption to 'Sanjay 
Gan.dhi Memorial Trust' under section 10(23C) ot 
the Income-tax Act, 1961 for the period covered 
by the assessment years 1986-87 to 1987-88. 

(vi) S.O. 1093 published in Gazette of India dated the 
16th MarCh, 1985 regarding exemptioq to 'Kbel-
ghar Shishu Nivas and Stuksha Kendra' under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 
and 1984-85. 

(vii) S.O. 1094 published in Gazefte of India dated 
the 16th March, 1985 regarding exemption to 
'The Lotus Trust' under section 1 0(23C) of '~ht: 
Income-tax Act, 1961 for the period covered by 
the assessment years 1985-86 to 1987-88. 

(viii) S.O. 1095 published in Gazette of India dated 
the 16th March, 1985 regarding exemption to 

'Bhai Vir Singh Sahitya Sadan, New Delhi' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1985-
86 t01987-88. 

(ix) S.O. 1096 published in Gazette of India d~ed 
the 16th March, 1985 regarding exemption to 
'Indian Peoples' Famine Trust' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 
to 1985-86. 

(x) S.O. 1097 published in Gazette of India dated the 
16th March, 1985 regarding exemption '10 
'Maratha Mandir' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1985-86 to 1987-88. 
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(xi) S.O. 1098 published in Gazette of India dated the 
16th March, 1985 regarding exemption to 
'Gandhigram Trust, Gandhigram. Mudurai' under 
section 10(23C) of the Income-tax Act, 1961 fo~ 
the period covered. by the alSsessment years 1984· 
85 and 1985-86. 

(xii) S.O. 1099 published in Gazette of India dated the 
16th March, 1985 regarding exemption to 'Insti~ 
tute of Rail Transport' und~r section H.I(23C) of 
the Income-tax Act, 1961 for the period covered 
by the assessment years 1982-83 to 1985-86. 

(xiii) S.O. 1100 published in Gazette of India dated 
the 16th March, 1985 regarding exemption to 
'World Wildlife-Fund India,' Bombay, under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985-86 
to 1987-88. 

(20) A statement (Hindi and English versions) showing 
• reasons for delay in laying the papers mentioned at 

(ii) to (xiii) of item (19) above. 

(21) A copy each of the following Notifications( Hindi and 
English versions) issued under the Central Excise 
Rules, 1944:-

(i) G.S.R. 284(E) published in Gazette of India dated 
the 18~h March, 1985 together with an explana-
tory memorandum regarding exemption to organic 
chemicals up to a value not exceeding rupees thirty 
thousand cleared by a small scale manufacturer 
during the period from 18th March, 1985 to 31 st 
March, 1985. '. .. 

(ii) G.S.R. 285(E) published in Gazette of India dated 
the 18th March, 1985 together with an explana-
tory memorandum regarding exemption to tr&1Vel 
goods upto a value not exceeding thirty thousand 
cleared by a small scale manufacturer during the 
period from 18th March, ] 985 to 31st March, 
1985.' •.• 
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4. Calling Attention 
Shrimati Jayanti Patnaik called the attention of the Minis-

ter of Chemicals and Fertilisers to the reported possibility of 
toajor leakage of liquid chlorine in Mis. Shriram Chemicals 
Works, Delhi and danger to the lives of thousands of workers 
and others and steps taken by Government in the matter. 

The Minister of 'Chemicals and Fertilisers made a stateJent 
in regard thereto. -

5. Motions for Elections to Committees 
li) SHRI H. K. L. BHAGA T moved the following motion:-

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of RUl •. ) 
311 of the Rules of Procedure and Conduct or' 
Business in Lok Sabha, thirty members from among 
themselves to serve as members of the Committee 
on Estimates for the term beginning on the 1st May, 
1985 and ending on the 30th April, 1986." 

The motion was adopted. ...;-
(ii) SHRI H. K. L. BHAGAT moved the followin2 motion:-

"That the members of this House do proceed to elect 
in the manner required by sub-rule ( 1 ) of Rule 
309 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, fifteen members from among 
themselves to serve as members of the Committee 
on Public Accounts for the term beginning on the 
1st May, 1985 and ending on the 30th April, 1986." 

The motion was adopted. 
(iii) SHRI H. K. L. BHAGA T moved the following motion:-- .. 

"That this House do recom~end to Rajya Sabha thaa 
Rajya Sabha do agree to nominate seven member'" 
from Ralya Sabha to associate with the Committee 
on Public Accounts of the House for the term be-
ginning on the 1 st May, 19~5 and ending on the 
30th April, 1986, and do communicate t~his 
House the names of the members so nominated by 
Rajya Sabha." 

The motion was adopted. 
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(iv) SHRI H. K. L. BHAGAT moved the following motion:-
"That the members of this House do proceed to elect in 

the manner required by sub-rule (1) of Rule 312B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, fifteen members from among them-
selves to serve as members of the Committee on 
Public Undertakings for the term beginning on the 
1st May, 1985 and ending on the 30th April, 1986." 

The motion was adopted. 
(v) SHRI H. K. L. BHAGAT moved the following motion:-

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to associate with the Committee 
on Public Undertakings of the House for the term 
beginning on the lst May, 1985 and ending on the 
30th April, 1986, and do communicate to this 
House the names of the members so nominated by 
Rajya Sabha." . 

The motion was adopted. 

(vi) SHRI H. K. L. BHAGAT moved the following motion:-· 

"That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 331 B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, twenty members from among them-
selves to serve as members of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes 
for the term beginning on the 1 st May, 1985 and 
ending on the 30th April, 1986." 

The motion was adopted. 

(vii) SHRI H. K. L. BHAGAT moved the following motion:-
"That this House do recommend to Rajya Sabha that 

. Rajya Sabha do agree to nominflte ten members 
from Rajya Sabha to associate with the Committee 
on the Welfare of Scheduled Castes and Scheduled 
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'i'ribes of the House for the term: beginning on the 
1st May, 1985 and ending on the 30th April, 1986, 
and do communicate to this House ,the names of the 
members so nominated by Rajya Sabha." 

The motion was adopted. 

8. Mattera Under Bale 3"l7 

'r,\ ~ Shri Zainul Basher raised a matter regarding need to 
open purchase centre for potatoes and construction of more cold 
storages in Uttar Pradesh. 

,,""~) Shri Chintamani Jena raised a matter regarding finan-
cial assistance to the State of Orissa to meet drinking water 
scarcity. 
'e-l«) Shri Abdul Rashid Kabuli raised a matter regarding 

steps to encourage tourism in Jammu & Kashmir. '" . 'Ie .;(4) Shri Kunwa'1' Manvendra Singh raised a matter regard-
in~ steps to clean the water of Yamuna at Mathura. 
,,'ttl Prof. Narain Chand Parashar raised a matter regarding.r 
neld 'for an early decision on the recommendations of the Com-
mittee for the welfare of servicemen. 
,;too Shri Lalit Maken ra~sed a matter regarding need to abo-

lish the lease system in DeUti. 
;-', 

'v.: }'f) Mohd. Ayub Khan raised a matter regarding need for 
providing drinking water to the people of Jhunjhunu consti-
tuency from Indira Gandhi· Canal. 
~) (8) Shri Krishan Datt Su~tanpuri raised a mat~r regarding 
nel"d to open new Telephone bchanges in Himachal Pradesh. 

" 

\).~) Shri K. Mohandas raised a matter regarding need to 
construct an over-bridge at Kallettumkara Railway Crossing 
(Kerala). 

··7. Statutory ResolutioD-Adopted 

Discussion on the followiD.J: Resolution moved by Shri S. B. . A 

Cbavan on the 25th! March, 19&5, continued. 

"Discussed together. 
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"That this House approves the contmaance 'in force of the 
Proclamation, dated October 6, 1983 in respect of 
the State of Punjab, issued under article 356 of tne 
Constitution by the President, for a further period 
of six months with effect from April 6, 1985." 

.. The Resolution wa'\ adopted after combined discussion as 
indicated in para 9 below. 
III "'8, Government Bill-Passed 
THE NATIONAL SECURITY (AMENDMENT) BILL, 1985 

Discussion on the lDotion for consideration of the Bill moved 
by Shri S. B. Chavan on the 25th March, 1985, continued: 

After combined discussion as indicated in para 9 below the 
motion for consideration was adopted and clause-by-clause con.;i-
deration of the Bill was taken up. 

Clause 2 waS adopted. 

.. Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bili be passed was moved by Sbri S. B. 
Chavan. 

The motion was adopted and the Bill was p~sed. 
"''''9. The Punjab Budget 

Combined discussion on the following items of business con-
tinued:- .~" t Mti 

... 

(i) . General D\!icussion on the Budget for the State of 
Punjab for 1985-86. 

(ii) Demands for Grants on Account Nos. 1 to 41 in res-
pect of the Budget for the State of Punjab -for 
1985-86. 

(iii) Supplementary Demands for Grants Nos. 3, 5, 7, 9 to 
11, 16 to 23, 25, 28, 29, 3], 32, 34 to 36, 38 and 
40 in respect of the Budget for the State of Punjab 
for 1984-85. 

• ... Discussed together. 
11 



The follow~ members took part in the combined debate 
(vide paras 7, 8 and 9 above):-

(1) Shri Raj Mangal Pandey 
(2) Shri Indrajit Gupta 
(3) Shri Braja Mohan Mohanty 
(4) Shri Saiffudin Chowdhury 
(5) Shri Krishan Datt Sultanpuri 
(6) Shri Zainul Basher 
(7) Shri Sudini J aipal Reddy 
(8) Shri Priya Ranjan Das Munshi 
(9) Shri Ram Parkash 

( 10) Shri Ram N agina Mishra 
(11) Shri C. Janga Reddy 
(12) Shri Kamson Mijinglung 
(13) Shri V. Tulsir~ 
(14) Shri Bheravadan K. Gadhavi 
(15) Shri Ramashray Prasad Singh 
( 16) Shri Vadde Sobhanadreeswara Rao 
(17) Shri Sudhir Roy 

,f 

Shri S. B. Chavan replied to the debat~ on items mentioned 
in Paras 7 and 8 above. 

Shri Janardhana Poojary replied to the debate on items Nos. 
(i), (ii) and (iii) vide para 9 above. \ 

(i) The Demands for Grants on Accounts Nos. 1 to 41 (both 
Revenue Account and Capital Account) in respect 01 the 
Budget for the State of Punjab' for 1985-86 for the amounts 
shown under column 3 of the printed List of Demands for 
Grants on Account (Punjab) for 1985-86, were voted in full. 

(ii) Supplementary Demands for Grants Nos. 3, 5, 7, 9 to 
11, 16 to 23, 25, 28, 29, 31, 32, 34 to 36; 38 and 40 (both Revenue'" 
Account and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for 
Grants (Punjab) for 1984-85, were voted in full 
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10. Government Bill-Introduced 

THE PUNJAB APPROPRIATION (VOTE ON ACCOUNT) 
BILL, 1985 

"'1. Government Bill-Passed 

THE PUNJAB APPROPRIATION (VOTE ON ACCOUNT) 
BILL, 1985 

The motion for consideration moved by Shri Janardhana 
Poojary was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were 
also adopted . 

.. The motion that the Bill be passed was moved by Shri 
J"llnardhana Poojary. 

The motion was adopted and the Bill was passed. 

12. Government Bill-:""Introduced 

THE PUNJAB APPROPRIATION (No. 2) B~, 1985 

13. Government Bill-Passed 

THE PUNJAB APPROPRIATION (No. 2.l BILL, 1985 

The motion for consideration moved by Shri Janardhana 
Poojary was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

.. Clause 1, the Enacting Formula and the Long Title were 
. also adopted. 

The motion that the BUl be passed was moved by Shri 
Janardhana Poojary. . . 

The motion was adopted and the Bill was passed. 
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14. Government Bill-Passed 
THE GOVERNMENT OF UNION TERRITORIES 

(AMENDMENT) BILL, 1985 
The motion for 

Shri S. B. Chavan. 
consideration of the Bill was moved b~ 

The following members took part in the debate:-
(1) Shri Bhattam Sreeramamurthy 
(2) Shri Sudini Jaipal Reddy 
(3) Shri Abdul Rashid Kabuli 
(4) Shri Ram Pyare Panika 
(5) Shri G. L. Dogra 

Shri S. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by· 

clause consideration of the Bill was taken up. 
Clauses 2· and 3 were adopted. ..r 
Clause 1, the Enacting Formula and the Long title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

S. B. Chavan. . 
The motion was adopted and the Bill was passed. 

6 P.M. 
(Lok Sabha Adjourned till 11 A.M., on Wednesday, the 27th 

March, 1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of P11Xleedings] 

Wednesday. March 27, 19851Chaitra 6, 1907 (Saka) 

No. 24 
11 A.M. 
1. Obituary Reference 

The Deputy Speaker made a reference to the passing fJNay 
of Shri. Dajiba Balwantrao Desai who was a member of the Sixth 
IA Sabha. 

Thereafter, Members stood in silence for a short while as ~ 
mark of respect to the deceased. 
2. Stal're4l QuestioIl8 • Starred Questions Nos. 201-203 and 206-208 were orally 
answered. Replies to the remaining questions were laid ('~ the 
Table. 
3. Uostaned Questions 

Replies to Unstarred Questions Nos. 1173-1262 and 1264-
1291 were laid on the Table. 
4. Papen LUI' on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Air Corporations (Amendment) Rules, 

1984 (Hindi a,nd English versions) published in Noti 
fication No. S.O. 2542 in Gazette of India dated the 
4th August, 1984 together with an explanatory note, 
under sub-section (3) of section 44 of the Air Cor-
porations Act, 1953. 

1 



(2) A copy of th~ Annual! Accounts (Hindi and Englisb 
versions) of the Central Board for the Prevention and 
Control of Water Pollution, New Delhi, for the ~real 
1983-84 together with Audit Report thereon, d.. ... er 
sub-section (6) 'of section 40 of the Water (preven-
tion and Control of Pollution) Act, 1974. t, 

(3) A copy each of the following Notifications (Hindi and 
EngliSh versions) under sub-section (2) of section 
3 of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Appointment 
by Competitive Examination) Amendment Regu-
lations, 1985 published in Notification No. G.S.R. 
37(E) in Gazette of India dated the 19th January, 
1985. 

(ti) The Indian Police Service (Appointment by Com· 
petitive Examination) Amendment Regulations, 
1985 published in Notification No. G.S.R. 3~b.J 
in Gazette of India dated the 19th January, 1985. 

(iii) The Indian Forest ~rvice (Appointment by Com-
petitive Examination) Amendment Regulations, 
1985 published in Notification No. G.S.R. 39(E) 
in Gazette of India dated the 19th. January, 1985. 

(iv) G.S.R. 144(E) published in Gazette of Indi~ dated 
the 8th March, 1985 containing Corrigendum to 
Notification No. G.S.R. 102(E) dated the 26th 
February, 1985. . 

(4) A statement (Hindi and English versions) showing 
reasons for. delay in laying the * Annual Report and 
Audited Accounts of the Salar Jung Museum, Hyde-
rabad, for the year 1983·84. . 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Special Organising Committee,.;QC 
Asian Games, New Delhi, for the year 1983-84 
along with Audited Accounts. -------- ----.-~-- .. ----- -----

*The Annual Report and the Audited Accounts were laid on 
the Table on the 25th January, 1985. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Special Organising Committee, IX Asian Games, 
New Delhi, for the year 1983-84. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5).above. 

(7) A copy e~h of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 44 
of the Arms Act, 1959:--

(i) The Arms (Amendment) Rules, 1985 published in 
Notification No. G.S.R. 283(E) in Gazette of India 
dated the 18th Mm-ch, 1985. 

.. (ii) O.S.R. 673(E) published in Gazette of India dated 
the 19th September, 1984 making certain amend-
ment to the Arms Rules, 1962. 

5. Calling Attention 
Shri Dharam Pal Singh Malik called the attention of the 

Minister of Home Affairs to the situation arising out of the 
reported violent activities of hostile elements and attack by 
armed tribal guerillas on non-tribal villagers in the North 
Eastern States and the steps taken by the Government in the 
matter. 

The Minister of State in the Ministry of Home Affair, made 
') statement in regard thereto. 

6. Matters under Rule 377 

~ ~ Shri Jai Prakash Agarwal raised a matter regarding in-
creasing use of narcotic drugs in Delhi, especially by students. 
"p:f Shri Narsingh Rf:io Suryavanshi raised a matter re~ard­
ing need for T.V. rel~y Centre at Bidar (Kamataka). 
~l"" Prof. Nirmala Kumari Shaktawat raised a mattar re-
garding need to issue a stamp on Chittorgarh Fort. 
"\>A4) Shri V. S. Vijayaraghavan raised a matter regarding 
need for financial assistance to construct godowns in KeraJa. 
for propel' storage and distribution of essential commodities. 
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1~ Shri Ram Pyare Panika raised a matter regarding finan· 
cial assistance for con&1:ruction of Obra-Ghorawal Road, U.P. 
in the Seventh Plan. "'t" ¢> Shri Shautaram Naik raised a matter regarding nJ'1:. 
to expedite the erecting of new T. V. tower and provide B:Nn 
equipments for Pana,ji Relay Station. ~ 

.,b JlI) shri Bhattam Sreeramamurthy raised 'I. matter regarding 
need for a uniform power tariff for the entire country as re-
commended by Rajyadhyaksha Committee. 

1 "\ ~ Shri Ramashray Prasad Singh raised a matter regarding 
mismanagement in Gaya Cotton and Jute Mill under N.T.C. 
in Gaya, Bihar. 
~ j€) Prof. P: J. Kurien raised a matter regarding need to 
issue directions to Coffee Board to purchase coffee trom pro-
ducers of Idukki and provide godown facilities at Idukki . 
7. Discuaion under Rule 193 

.. 
Discussion on the Report of the National Transport Policy 

Committee, laid on the Table of the House on 12th August. 
1980, raised by Prof. Mudhu Dandavate on the 14th Marc~, 
1985, continued. 

Shri Z. R. Ansari concluded his reply to the discussion. 
The discussion was concluded. 

·8, Siatutery Resolutioll-withdrawn 
Shri C. J anga Reddy moved the follOwing Resolution:-

"This House disapproves the Bhopal Gas Leak Disalter 
(Processing of Claims) Ordinance., 1985 (Ordinance 
No. 1 of 1985) ,pr.omulgated by the President on 
the 20th February, 1985." . 

After discussion as indicated in para 9 below, tbe Resolution 
was Withdrawn by leave of the House. 
*9. Gover.ument Bill-pussed 
THE BHOPAL GAS LEAK DISASTER (PROCESSING OF 

CLAIMS) BILL, 1985, AS PASSED BY RAJYA SABHA 4-

The motion for consideration of the Bill was moved by Shr! 
Veerendra Patil 

~l8Cusseci together. 
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The following members took part in the combined debate on 
the. Resolution (vide . para 8 above) and the motion for consi-
derJltion of the Bill:-

\ 
, (1) Shri D. B. Patil 

(2) Shri Vrrdhi· Chander J-ain 
(8) Shri K. N. Pradhan 
(4) Shri Bhatta~ Sreeramamurthy 
(5) Shri Chintamani Panigrahi 
(6) Shri Mool Chand Daga 
(7) Shri Lal Vijay Pratap Singh 
(8) Shri SaifUddin Chowdhury 
(9) Shri Girdhari Lal V'yas 

(10) Shl'i Ajay Narayan Mushran 
(11) Shri Bal Kavi Bairagi 
(12) Shri R. Anna Nambi 
(13) Shri Aziz Qureshi 
(14) Shri Narayan Choubey 
(15) Shri K. Ramachandra: Reddy 
(16) Shri Abdul Rashid Kabuli 
(17) Shri K. P. Unnikrishnan 

Shri Veerendra Patil replied to the debate. 

The motion for consideration was adopted and clause-by· 
cla\me oonslderation of the Bill was taken up. 

Clauses 2 to 12 were adopted. 
-.~-

Clause 1. the Enacting Formula and the Long Title 
also adopted. 

were 

The motion that the Bill be passed was moved by Shri 
Veerendra Patil 

The motion was adopted and the Bill was passed. , 



**10. Statutory Resolution-Under Consideration 

Prof. Saif~Ud-Din Soz moved the following Resolution:-

"This House disapproves of the Requisitionin~ an~A.c­
qui'Sition of Immovab1ie Property (Amendment).'-
Ordinance, 1985 (Ordinance No. 2.of 1985) promul-
gated by the President on the 8th March, 1985." 

**11. Goveroment BllI-Under Consideratiou 

THE REQUISITIONING AND ACQUISITION OF IMMO-
V ABLE PROPERTY (AMENDMENT) BILL, 1985. as pasaed 
by Rajya Sabha. 

The motion for consideration of the Bill was moved by 
Shri Abdul Ghafoor. 

The following members took part in the combined debate 
on the Resolution (vide para 10 above) and the motion for 
consideration of the Bill:- ; 

(1)· Shri Sudhir Roy 
(2) Prof. N. G. Ranga 
(3) Shri C. J anga Reddy 
(4) Shri Girdhari Lal Vyas (Speech Unfinished) 

The discussion was not concluded. 
6 P.M. 
(LOK SABHA ADJOURNED TILL 11 AM. ON THURSDAY, 

THE 28TH MARCH, 1985) 

• *Discussed together. 

SUBHASH C. KASHYAP, 
sPcretary-General. 
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LOK SABHA 

BULLETIN-PA~T I 
[Brief ,~ord of Proceedingsl 

Th11rsday, March 28, 19851Chaitra 7, 1907 (Saka) 

No.2S 
11 A.M. 
1. Starred Questions 

~ Starred Questions Nos. 221, 222, 224, 225, 227 and 228 
were qel1y snswered. Replies to Starred Questions Nos. 223, 
226, 2r'i-242 and 136 were Laid on the Table. 

2. Unsta~ Questions 

Replies to Unstarred Questions Nos. 1292-1309 and 1311-
1432 were laid on the Table. 

3. Papen LaId on the Table 

• • 
The following papers were laid on the Table:-

• 

(1) A copy of the Annual Report (Hindi and English 
versions) of the N:mnada Control Authority for the 
year ending the 30th June, 1984 along with Audited 
Accounts. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
Silchar, for the year 1983-84 . 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Sikhar, for the year 1983-84. 
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(3) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Durgapur, for the year 1983-84 together with Audit 
Report thereon. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College 
of Engineering and Technology, Sur.at, for the 'year 
1983-84 together with Audit Report thereon. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Homoeopathy, 
Calcutta, for the year 1982-83 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions. 
by the Government on the working of the National 
Institute of Homoeopathy, Calcutta, for the year 
1982-83. 

(6) A statement (Hindi and English versions) showing 
reasons for deJay in laying the papers menti('~ed at 
(5) above. 

(7) A copy of the MadriJs Port (Harbour Craft) (Am-
endment) Rules, 1985 (Hindi and English versions) 
published in Notification No. G.S.R. 45(E) in 
Gazette of -India dated the 28th January, tggS. 
under sub-section 2-B of section 6 of the Indian 
Ports Act, 1908. 

(8) A copy each of the following Notifications (Hindi 
and English versions) under sectiori 10 of the .; 
National Highways Act, 1956:-

0) S.O. 865(E) published in Gazette of Jndia da~11 
the 20th November, 1984 declaring road links 
connecting Nhava-Sheva Port Complex near 
Bombay to Panvel. as a National Highway. 

(li) S.O. 868 (E) published in Gazette of India dated 
the 20th November, t 9R4 declaring Lucknow-

Jagdishpur-Sultanpur-Jaunpur-Varanasi Road in 
Uttar Pradesh as a National Highway. ... 
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(9) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the notifications 
mentioned at (8) above. 

(10) A copy of Notification No. G.S.R. 287(E) (Hindi 
and Bnglish versions) publis~ed in Gazette of India 

• dated the 21st March, 1985 together with an expla-
natory memorandum making certain amendment to 
Notification No. 141-Customs dated the 27th June, 
1979 so as to delete the mode of packing specified 
for wet dates, under section 159 of the Customs Act, 
1962. 

4. Messages from Rajya Sabha 
Secretary-General reported the following Messages from Rajya 

Sabha:-
(i) That Rajya Sabha had no recommendations to make to 

Lok Sabha in regard to the Punjab ApproprifltioD 
(Vote On Account) Bill, 1985 passed by Lok Sabha 
on the 26th March, 1985. 

(ii) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Punjab Appropriation 
(No.2) Bill, 1985 passed by Lok Sabha on the 26th 
March, 1985. 

(iii) That at its sitting held on the 27th March, 1985, 
Rajya Sabha agreed: without any amendment to the 
National Security (Amendment) !Jill, 1985, passed 
by Lok Sabha on the 26th March, 1985. 

(iv) That at its sitting held on the 27th March, 1985, 
Rajya Sabha agreed without any amendment to the 
Gove01ment of Union Territories (Amendment) Bill, 
1985, passed by Lok Sabha on the 26th March, 
1985. 

5, MOoiions for Election to Committees 

,. (i) SHRI K. C, PANT moved the following motion:-
"That in pursuance of clause 1 (g) of paragraph 3 of the 

Ministry of Education Resolution No. F16-101 
44-E.Ill, dated the 30th November, 1945, the 
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members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members 
from among themselves to serve as members of the 
All India Council for Technical Education for .the 
term ending on the 31st July, 1985, subject to the 
other provisions of the said Resolution." ,,-

The motion was adopted. 
(ii) SHRI K. C. PANT moved the follow.ing motion:-

''That in pursuance of Section 31 (2) (k) of the Insti-, 
tutes of Technology Act, 1961, the members of this 
House do proceed to elect, in such manner as the 
Speaker may direct, two members from arnot 
themselves to serve as members .of the Coun 
established under Section 31 ( 1) of the said Act." 

The motion was adopted. 
(iii) ~HRI K. C. PANT moved the following motion:-

"That in pursuance of sub-clause (e). of clause 9 (1) of 
the Scheme for the Administration and Nfanage-

. ment of the Properties and Funds of the Indian 
Institute of Science, Bangalore, read with Regula-
tions 3 . 1 and 3 . 1 . 1 of the Regulations of the 
Institute, the members of this House do proceed to 
elect, in such manner as the Speaker may direct. 
two members tlrom. among themselves to serve as 
members of the Council of the Indian Institute of 
Science, Bangalore, for the term ending on the 
31st December, 1985." 

The motion was adopted. 
(iv) SHRI K. C. PANT moved the following motion:-

"That in pursuance of sub-clause (xix) of clause (1) , 
Statute 2 of the Statutes of the University of Delhi, 
the members of this House do proceed to elect, in 
such manner as the Speaker may direCt, two mem-
bers from among themselves to serve as membl!i's of 
the Court of the University of Delhi. The members 
so elected shall not be the employees of the Uni-
versity of Delhi or of a recognised College or Jnsti • ...: 
tution of ihat University." 

The motion was adopted; 
4 



(v) SHRI K. C. PANT moved the following motion:-
"That in pursuance of the provisions contained in rules 

4(ii) to (iv) and 15 of the Rules and Regulations 
of the Indian School of Mines, Dhanbad, the mem-
bers of this House do proceed to elect, in such man-
ner as the Speaker may direct, two members from 
among themselves, to serve as members of the 
General Council of the ) ndian School of Mines, 
Dhanbad, subject to the other provisions of the said 
Rules and Regulations." 

The motion was adopted. 
(vi) SHRI ARIF MOHAMMAD KHAN moved the follow" 

ing motion~-
"That in pursuance of sub-rule (1) (e) of rule 4 of the 

Coir rndustry Rules, 1954, the members of this 
House do proceed to elect, in such manner as the 
Speaker may direct, two members from among 
themselves to serve as members of the Coir Board, 
for a term to be specified by the Central Govern-
ment." 

The motion was adopted. 
6. Matters under Rule 377 
I~ .Iti1 Shri Vilas Muttemwar raised a matter regarding need fOJ 
proper implementation of Employment Guarantee Scheme in 
Garh-ChiroIi (Mahanlshtra) and financial assistance to the State ~ 
Government for the purpose. ,., 
ti04i1 Smt. Osha Verma raised a matter regarding need to pro- \V 
vide S.T.D. facilities in Lakhimpur Khiri (Uttar Pradesht 
~. Shri G. Devarya Naik raised a matter regarding discharge 
of affluents by the caustic soda factory into the sea off Karwar 
and need for Central drrectives to check pollution. 
~ Shri Ram Singh Yadav r~sed a matter regarding cons-
truction of "Masani Dam" and 'Barrage' at Mahendragarh, 
Haryana and need to keep it open throughout the year. 
9~ Shri Madan Pandey raised a matter regarding need to take 
immediate decision for setting up a coach factory at Gotakhpur. 
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'o~ Shri V. Sobhanmdreeswara Rao raised a matter regarding 
need to convene a meeting of Chief Ministers of Orissa and 
Andhra Pradesh for early clearance of the Vamsadhara Project. 

cJ, grj Shri N. Soundararajan raised a matter regarding reduction 
"til ijuration of Tamil programmes on T.V. by increasing the time 
for network programme and need to restore earlier timings. 7 

rfJ f1) Shri N. Dennis raised a matter regarding huge accumula-
tion of bandloom cloth and steps for its early clearance and need 
for redr~ssal of the grievances of hand loom weavers. 
*7. Statutory Resolution-Negatived 

Discussion on the following Resolution moved by Prof. 
Saif-Ud-Di.n Soz on the 27th March, 1985, continued:-

"This House disapproves of the Requisitioning and Ac-
quisition of Immovable Property (Amendment) 
Ordinance, 1985 (Ordinance No. 2 of .1985) promul-
gated by the President on· the 8th March, 1985." 

After discussion as indicated in para 8 below, the Resolu-
tion was negatived, < 

*8. Government Bill-Passed 
THE REQUISITIONING AND ACQUISITION OF IMMOV-

ABLE PROPERTY (AMENDMENT) BILL, 1985, as passed by 
Rajya Sabha. 

Combined discussion on the motion for consideration of the 
Bill and the Resolution (vide para 7 above), continued. 

The fonowing members took part in the ~ombined debate:-
(1) Shri Girdhari Lal Vyas 
(2) Shri Jagannath Rao 
(3) Shri Ramashray Prasad Singh 
(4) Shri Ram pyare Panika 
(5) Shri Priya Ranjan Das Munshi 
(6) Shri Abdul Rashid Kabuli 

Shri Abdul Ghafoor replied to the debate, 
Prof. Saif-Ud-Din Soz spoke (by way of reply to his Statu-

lory Resolution).· ... 

The motion for consideration was adopted and the clause-
by-chmse consideration of the Bill was taken up. 

----·Discussed together. 



Clauses 2 to 4 were adopted. 
Clause I, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Blll be passed was moved by Shri 

Abdul Ghafoor. 
The motion was adopted and the Bill was passed. 
9. Government Bill-Passed 
(mE HANDLOOMS (RESEItVATION OF ARTICLES FOR 

PRODUCTION) BILL, 1985. as passed by Rajya Sabha. 
The motion for consideration of the Bill was moved by 

Shri P. A. Sangma. 
The following members took part in the debate:-

(1) Shri Ajit Saha 
(2) Shri Zainul Basher 
(3) Shri V. S. Krishna Iyer 
(4) Shri N. TombiSingh 
(5)' Smt. Akbar Jahan Begum 
(6) Shri Mool Chand Daga 
(7) Shri Priya Ranjan Das Munshi 
(8) Shri Erasu Ayyapu Reddy 
(9) Prof. N. G. Ranga 
(10) Shri Vijay Kumar Yadav 
(11) Shri N. Dennis 
(12) Shri Bheravadan K. Gadhavi 
(13) Shri K. R. Natarajan 
(14) Shri P. R. Kumaramangalam 
(15) Smt. Jayanti Patnaik 
(16) Shri N. V. N. Somu 
(17) 8hri Girdhari La} Vyas 
(18) Shri K. Ramamurthy 
(19) Shri Thampan Thomas 
(20) Shri Salah uddin 
(21) Shri Ram Pyare Panika 
(22) Shri Ram Ashray Prasad Singh 

(23) Shri Vadde Sobhanadreeswara Rao 
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Shri P. A Sangma replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the BllI was taken up. 
Clauses 2 to 19 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shrl P. A. 

Sangma. 
The motion was adopted and the Bill was passed. 

10. Motion 
Shri K. P. Singh Deo moved the following motion:":-

"That this House takes note of the Thirty-second ami 
Thirty-third Reports· of the Union Public Service 
Commission for the periods from 1st April, 1981 to 
'31st March, 1982 and 1St April, 1982 to 31st March. 
1983, along with the Government's Memorandum on 
the cases of non-acceptance of the Commission's ad-
vice mentioned therein, laid on the Table of .the 
House on 2nd March, 1983 and 2nd May, 1984 res-
peetively." 

Shri K. Ramachandra Reddy took part in the~bate. His 
Rpeech was not concluded. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha . Adjourned till 11 AM. on Friday, the 29th March, 

1965) • 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Friday, March 29, 1985/Chaitra 8, 1907 (Saka) 

No. 26 
11 A.M. 
1. starred Questions 

Starred Questions Nos. 243, 244, 246, 248 and 249 were 
orally answered. Replies to the remaining questions were laid 
~be Table. 
2. Uufarrect Questions 

Replies to Unstarred Ouestions Nos. 1433, ] 434. 1436---
1463. 1465-1537, 1539, 1540, 1542-1558 and 1560--1578 
were laid on the Table. 
3. Short Notice QuestiOil 

Short Notice Question No. 1 addressed to the Minister 01 
Chemicals and Fertilizers regarding Reported release of a techni-
cal report by the Union Carbide Corporation, USA on the gao; 
leakage at Bhopal wflts orally answered and supplementaries 
were also answered thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O~ 239(E) (Hindi 

and English versions) published in Gazette of India 
dated the 27th March. 1985 inserting the name of 

"Shrimati Indira Gandhi", in item 9A of the Sche-
dule to the Emblems and Names (Prevention of 
Improper Use) Act, 1950, issued under section 8 
of the said act. 
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(2) A copy each of the following papers (Hindi and 
English versions)· under sub-section (1) of section 

619A of the Companies Act, 1956:-
0) Review by the Government on the working of the 

HindustllD Copper Limited, Calcutta, for the 
year 1983-84. r 

(ii) Annual Report of the Hindustan Copper Limited, 
Calcutta, for the year 1983-84 along with Audiied 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) A copy of the Amendment to Industrial Finance 
Corporation of India (Payment of Gratuity to 
employees) Regulations, 1968 (Hindi and English 
versions) regarding quantum of gratuity payable to 
'Workmen' employees of the Corporation, ury,der 
sub-section (3) of section 43 of the Industrial Pin-
ance Corporation Act, 1948. 

(5) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Industrial Development Bank 
of India together with Audit Accounts ofllie 
General Fund and the Development Assistance 
Fund for the year ended the 30th June, 1984. 
under sub-section (5) o~ section 1 8 and sub-sec-
tion (5) of section 23 of the Industrial Develop-

(ii) . 
ment Bank of India Act, 1964. 
A CODY of the Review (Hindi and English versions) 
by the· Government on the working of the Industrial ( 
Development Bank of India for the year ended the 
30th June, 1984. 

(6) 0) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Industrial Finance CorporatiQ8 
of India for the year ended the 30th June, 1984 
along with the statement showing the ASsets and 
Liabilities and Profit and Loss Account of the Cor-
poration. under sub-secticm (3) of section 35 of 
the Industrial Finance Corporation Act, 1948. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the ,Industrial 
Finance Corporation of lndia for the year ended 
the 30th June, 1984. 

(7) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indian Iron and Steel Company Limited, 
Calcutta, for the year ended the 31st March. 
1984. 

(ii) Annual Report of the Indian Iron and Steel Com-
pany Limited, Calcutta, for the year ended the 
31 st March, 1984 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(9) A copy of the Tobacco Board (S~ond Amendment) 
Rules, 1984 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 26 in Gazette of 
;India dated the 12th January, 1985, under sub-
section (3) of section 32 of the Tobacco Board 
Act, 1975. 

( 10) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 13 of the Central Silk Board Act, 1948:-

(i) The Central Silk Board (Amendment) Rules, 
1984 published in Notification No. G.S.R. 141 

in Gazette of India dated the 9th February, 1985. 

(ii) The Central Silk Board Contributory Provident Fund 
(Amendment) Rules, 1984 published in Notifica-
tion No. G.S.R. 142 in Gazette of India dated the 
9th February, 1985. 
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(iii) The Central Silk Board· Study Leave (Amendment) 
Rules, 1984 published in Notification No. G.S.R. 
143 in Gazette of India dated the 9th February, 
1985. 

(iv) The Central Silk Board General Provident FlUld 
(Amendment) Rules, 1984 published in NotifiCa-
tion No. G.S.R. 144 in Gazette of India dated the 
9th February, 1985. 

(11) (i) A copy of the Annual Report (Hindi. and English 
versions) of the Tea Board India, Calcutta, for tb( 
year 1983-84. 

(li) A copy of the Annual Accounts (Hindi and English 
versions) of the Tea Board India, Calcutta, for the 
year 1983-84 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tea Board 
India, Calcutta, for the year 1983-84. ": 

(12) (i) A copy of the Annuai Report (Hindi and English 
versions) of the Wool Research Association, Thane, 
for the year 1983-84 along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Wool Research 
AssociatiOO, Thane, for the year 1983-84. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Promotion Council for Fin-
ished Leather and Leather Manufactures, Kanpur, 
for the year 1983-84 along with Audited Accounts. e 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Pro-
motion Council for Finished Leather and ~er 
Manufactuces, K-anpur, for the year 1983-84. . ":,,. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1'3) above. 



5. M .... es from Rajya SabIaa 
Secretary-General reported the following Messages from 

Rajya Sabha:-
(i) That Rajya Sabha had nc recommendations to make 

to Lok Sabha in regard to the Appropriation (Rail-
• ways) No.3 Bill, 19'85 passed by Lok Sabha on the 

20th March, 1985. 
(ti) That Rajya Sabha had no recommendations to make to 

Lok Sabha in regard to the Appropriation (Railways) 
No. 4 Bill, 1985 passed by Lok ~abha on the 20th March, 
1985. 

(iii) That Rajya Sabha had no recommendations to make 
'to Lck Sabha in regard to the Appropriation (Vote 
on Account) ijjll.. 1985, passed fly Lok Sabha 

on the 25th March, 1985. 
(iv) That Rajya Sabha h~d no recommendations to make 

to Lok Sabha in regard to the Appropriation (No. 
3) Bill, 1985 passed by Lok Sabha on the 25th 

... March, 1985. 
6. Calling Attention 

Prof. Madhll Dandavate called the attentWn of the Minister 
of Finance to the reported confiscation by Custom Authorities at 
Bombay Airport of large amount of U.S. dollars and Travellers 
Cheques intended to be deposited in foreign b&tnks and the action 
taken by the Government in the matter. 

The Minister of Finance made a statement in regard thereto. 
7. Statements by Minbters 

(1) The Minister of Labour made a statement regarding 
constitution of Wage Boards for Working Journalists and non-
Journalist'. Employees of Newspapers Establishments. 

*(2) The Minister of State in the Ministry of External Affairs 
made a ~1iateme.nt on the situation jn Sri Lanka. 
8. MIItten U.aer RaIe 377 

t ~~) Smt. Madburi Singh raised a matlter regarding need for 
allocation of adequa.te funds for V(lccination of children against 
various diseases. ------------ -

• At 2.07 P.M. 
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coe;' ~ Shri C. P. Thakur raised a matter regarding need to re-
open the PhulwQri Cotton Mills, Patna (Bihar) to save the 
workers from starvation. . 

,,~) Shri Bharat Singh raised a matter regarding need to pro-
vide electricity connections to the people living in unauthoriseq 
houses constructed before 1981 in outer Delhi. .' 

C\'¥) Shri Priya Ranjan Das Munshi raised a matter regarding 
need to take immediate steps for reviving sick and closed units 
of West, Bengal, particularly in Howrah. 

~ \r6) Shri Somnath RIiI£h raised a matter regarding violation 
of prescribed laws by deep sea fishing trawlers by fishing in shallow 
waters and need to continue their operations to depths exceeding 
200 metres. 
V\~ Shri Shanti Dhariwal raised a matter regarding Tude and 
unhelpful behatviour of the Telephone operators at Sangod (Kota) 
and need to redress grievances of' subscribers and obviate Josses 
to the exchequer. 
c{"Y> Shri Basudev Ar-lrarya raised a matter regarding pow~r 
crisis in West Bengal and need to consider the offer of Britain 
and Hungary to supply T.G. Units and turbo generators for 
CESC and Ramman Hyde) Project of West Bengal. 
9. Motion 

Further discussion on the following motion moved by 
Shri K. P. Singh Deo moved on the 28th March, 1985, was re-
sumed:-

''That this House takes note of the Thirty-second and 
Thirty-third Reports of the Union Public Service 
Commission for the periods from 1st April, 1981 to 
31st March, 1982 and 1st April, 1982 to 31st March, 
1983, along with the Government's Memorandum on 
the cases of non·acceptance of the Commission's ad-
vice mentioned therein, laid on the Table of the 
House on 2nd March, 1983 and 2nd May, 1984 res-
pectively." 

The follOWing members took part in the debate :-
(1) Shri K. Ramachandra Reddy 
(2) Shri Somnath Rath 
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(3) Shri N. Tombi Singh 
(4) Shri Sudhir Roy , 
(5) Shri Ram Singh Yadav 
(6) Shri Ram Pyare Panika 
(7) Shri Giridhar Gomango 
(8) Shri K. R. Natrajan 
(9) Shri Mool Chand Daga 

(10) Shri Vijay N. Patil (Speech Unfinished).""""'" 

The discussion was not concluded. 
10. Private Member's BilI-In~roduced 

Th\! Constitutic·n (Amendment) Bill, 1985, (Insertion of 
nel-l: article 16A, etc.), by Shri G. M. BanatwalW. 

II. Priv3te Member·s BiD-Nep,ath'ed 
THE CONSTITUTION (AMENDMENT) BILL, 1985 (Am-

endment ofEi~hth Schedule) bv Shri Satyagopal Misra. 
... Further discussion on the motion for consideration of the 
Bill and an amendment thereto moved on the 15th March, 1985. 
~ ontinu;:d. 

The following members took part in the debate:-
(1) Shri Krishan Datt Sultanpuri 
(2) Shri Narayan Choubey 
(3) Shri N. Tombi Singh 
(4) Shri Asoke Kumar Sen 

Shri Satyagopal Misra replied to the deba~ 
The amendment moved by Shri M()()l Chand Daga was 

withdrawn by leave of the House. 
On the motion for consideration of the Bill, the House 

divided Ayes **15; Noes .... 63. 

.. The motion was declared as not -carried in accordance with 
Rul~ 157 of the Rules of Procedure and in accordance with the 
provisions of the Constitution. 
--'-' . --------------- -----

·*Subject to correction. 
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12. Private Member's BlH-Uader C8II5idet ..... 
THE CONSTITUTION (AMENDMENT) BILL, 1985 

(Omission of article 44), by Shri G. M. BANATWALLA. 
The motion for consideration of the Bill was moved by 

Shri G. M. Banatwalla. " 

An amendment for circulation of the Bill fo!," the p~ 
of eliciting opinion thereon by 31st July, 1985, was moved by 
Shri Mool Chand Daga. , 

The following . members took part in the debate:-

(I) Shri Virdhi Chander Jain 
(2) Shri Mool Chand Daga 
(3) 8hri Y. S. Mahajan 
(4) Shri Mohd. Ayub Khan 
(5) Smt. Mamta Banerjee (Speech Unfinished). 

The discussion was not concluded. 
6 P.M. 
(U* Sabha Adjaamed till 11 A.M. on Monday, the Js.t April, 1985) 

SUBHASH C. KASHYAP, 
Secretary-GeneraL 

8 
GMGIPMRND-LS 1-2778 LS-29-3-85-'770. 

.,. 



.' LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 1, 1985/Chaitra 11, 1907 (Saka) 

No. 27 
f1·11.01 A.M. 

1. Starred Questions 
Starred Questions Nos. 263-265,268, 270 and 271 were orally 

answered. Replies to Starred Questions Nos. 266, 267, 269 and 
272-281 were laid on the Table. 

2. tnstarred Questions 
Replies to Unstarred Questions Nos. 157~1589, 1591-1674 

and 1678-1706 were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:- . 

(a) (i) Review by the Government on the working of 
the Rajasthan State Dairy Development Corpora-
tion Limited, Jaipur, for the year 1979-80. 

(ii) Annual Report of the Rajasthan State Dairy De-
velopment Corporation Limited, Jaipur, for the 
year 1979-80 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(b) (1) Review by the Government on the working of 
the Himachar~radesh Agro-Industries Corporation 
Limited, Simla, for the year 1983..84. 
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(ii) Annual Report of the Himachal Pradesh Agro-In-
dustries Corporation Limited, Simla, for the year 
1983-84 along with Audited Accounts and t~ com-
ments of Comptroller and Auditor General f~reon. 

(c) (i) Review by the Government on the working of 
the Andhra Pradesh State Agro-Industries Develqp-
ment Corporation Limited, Hyderabad, for the year 
1980-81. . 

(ii) Annual Report. of the Andhra Pradesh State Agro-
Industries Development Corporation Limited, Hy-
derabad. for the year 1980-81 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government on the working of' 
the Punjab Agro-Industries Corporation Limited, 
Chandigarh, for the year 1980-81. 

(ii) Annual Report of the Punjab Agro-Industries Cor-
poration Limited, Chandigarh, for the year 1980-Ql 
along with Audited Accounts and the commentlVcf 
the Comptroller and Auditor General thereon . ... 

(e) (i) Review by the 'Government on the working of 
the Karnataka Dairy Development Corporation Li-
mited, Bangalore, for the year 1979-80. 

(U) Annual Report of the Karnataka Dairy Develop-
ment Corporation Limited, Bangalore, for the year 
1979-80 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(2) Five Statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (a) to (e) of item (1) above. ~ 

(3) A copy of Notification No. G.S.R. 312(E) (Hindi and 
English versions) published in Gazette of Ind!a dated 
the 27th March, 1985 together ·with an explanatory 
memorap.dum regarding exemption to delegate~ 
coming to attend the Conference of Non-Aligned a'll 
other developing countries on the 'Role of Women in 
Development' to be held in New Delhi from 8th 
April to 11th April, 1985 frqm the payment of foreign 
travel tax, under section 41 of the Finance Act, 1979. 
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• (4) A copy each of Notification Nos. G.S.R. 298(E) to 
303 (E) (Hindi and English versions) published in 
Gazette of India dated the 25th March, 19'85 to-
gether with an explanatory memorandum regarding 
Central Excise Duty changes and exemptions announ-
ced by the Finance M~nister in Lok Sabha on the 
25th March; 1985, issued under the Central Excise 
Rules, 1944. 

(5) A copy of the DetaHed Demands for Grants (Hindi and 
English versions) of the Ministry of Home Affairs for 
1985-86. 

4. Calling Attention 
Shri Jal PrakaSh Agarwal called the attention of the Minister 

of Finance to the reported fraudulent deals by certain nationali-
sed banks in sanctioning huge amount of loans to a London-baaed 
firm owned by an Ind!an businessman and the action taken by 
the Government in the matter. 

.... The Minister of State in the Ministry of Finance made a 
..,. statement in regard thereto. 

5. Matters UDder Rule 377 
'\ '" ~Shri Pratap Bhanu Sharma raised a matter regarding need 

to provide drinking water in villages of Vidisha Parliamentary 
const~tuency and to declare Vidisha, Raisan and Sehore districts 
as drought affected districts. 
~~~ Shri G. Bhoopathy raised a matter regarding need, to cons-\'0 
truet houses for workers employed by public sector undertakings 
and collieries in and around Ramagundam. 

, ~,('S) Shri V. S. Vijayaraghavan raised a matter regarding 
reported abolition of freight equalisation scheme with respect to 
Iron and Steel and need to withdraw the orders or 'Compensate 
the State of Kerala. . 

en ~ Prof. Nir~la Kumari Shakta.wat rais~ a matter regard-
ing need to review the purchase pnce of opium to hdp opium 
growers. ", 
~q'...".. Shri Jai Prakash Agarwal raiseda matter regarding need 
to start a helicopter servoice to Badrinath and Kedar Nath. 
~~ Shrimati Geeta Mukherjee raised a matter regarding need 
to open more branches of banks in Mi~napur (West Bengal). 
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\'" jt:1) Shri Ram Pyare Suman raised a matter regarding need to 
grant permission for manufacturing staple yarn in spinning mills 
of Uttar Pradesh. ,.. 
~ "U ,q (/) Shri Ram Pyar~ Panika ra·ised a matter regarding need 

for early enactment of a comErehen.s. ive bill to declare·all those 
persons as Scheduled CasteslScheduled Tribes who satisfy the I 
required conditions. 
6. The Budget (General)-1985-86-Demands for Grants 

Discussion on the Demands for Grants Nos. 46 to 56 for which 
the Ministry of Home Affairs is responsible commenced. 

Eight cut motions (Nos. 2-7, 10 and 39) were moved. 
The discussion was not concluded. 

7. Report of Business Advisory Committee 
Shri H. K. L. Bhagat presented the Fourth Report of the 

Business Advisory Committee. 
6P.M. .. 

(Lok Sabha 'lldj~ till 11 A.M. on Tuesday, the 2nd April, 
1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 

4 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 2, 1985/Chaitrli 12, 1907 (SUa) 

No. 28 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 284, 287, 289-291, 293 and 295 
were orally answered. Replies to the remairiing questions were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarrcd Questions Nos. 1707-1846 were laid 
on the Table. 
3. Papers Laid on the Table 

The following papers were lajd on the Table:-
(1) A copy each of the following NOtifications (Hindi and Bng-

lish versions) under sub-section (3) of section 13 of 
the National Cadet Corps Act, 1948:-· 

(i) The National Cadet Corps (Second Amendment) 
Rules, 1985 published in Notification No. S.R.O. 
49 in Gazette of India dated the 23rd February, 
1985. 

(ii) The National Cadet Corps (Third Amendment) 
Rules, 1985 published in Notification No. S.R.O. 
52 in Gazette of India dated the 9tk March, 1985. 

(iii) The National Cadet Corps (Girls Division) Second 
Amendment Rules, 1985 published in Notification 
No. S.R.O. 56 in Gazette of :India dated the 16th 
March, 1985. 
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(2) A copy of the Naval Ceremonial Conditions of Service 
and Miscellaneous (Amendment) Regulations, 1984 
(Hindi and English versions) published'in NotificatiOn 
No. S.R.O. 130 in Gazette of India dated the 16th 
June, 1984 under section 185 of the Navy Act, 1957. 

(3) A statement (Hindi and English versions) showing rea-
sons for delay in laying the notification mentioned at 
(2) above. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) -of the Ministry of Education 
for 1985-86. 

(5) A copy e{4ch of the following papers (Hindi and English 
versions) under suO-secti~n U) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Insecticides Limited, New Delhi, for 
the year 1983-84. 

(ii) Annual Report of the Hindustan Insecticides Limi-
ted, New Delhi, for the year 1983-84 along witi1 

Audited Accounts and the c2mments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Organic Chemicals Limited, for the year~ 
1983-84. ' 

(ii) Annual Report of the Hindustan Organic Chemical} , 
Limited for the year 1983-84 along with Audite<': 
Accounts and the comments of the ComptrollcI 
and Auditor General thereon. 

(6) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
Ut (a) and (b) of item (5) above. 

(7) A copy each of the following Notifications (Hindi 
and English versions), under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:- .,.. 

(i) The Light Diesel Oil (Fixation of Ceiling Prices) 
(Ame,ndment) Order, 1985 published in Notification 
No. G.S.R. 151 (E) in Gazette of India dated the 17th 
March, 1985. 
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(ii) The Furnace Oil (Fixation of Ceiling Prices and Dis-
tribution) (Amendment) Order, 1985 published in 
Notification No. G.S.R. 152(E) in Gazette' of India 
dated the 17th March, 1985 together with a Corri-
gendum therQto published in Notification No. 
G.S.R. 288(E) dated the 21st March, 1985. 

(iii) The Kerosene (Fixation of Ceiling Prices) (Amend-
ment) Order, 1985 published in Notification No. 
G.S.RI. 153(E) in Gazette of India dated the 17th 
March, 1985. 

(iv) The Paraffin Wax (Supply). Distribution and Price 
Fixation) (Amendment) Order, 1985 published in 
Notification No. G.S.R. 154(E) in Gazette of ,India 
dated the 17th March, 1985. 

(v) The Kerosene (Fixation of Ceiling Prices) (Second 
Amendment) Order, 1985 published in Notification 
No. G.S.R. 306(E) in Gazette of India dated. the 
26th March, 1985. 

(8) A copy of the Radio, Television and Video C~sette 
Recorder Sets (Exemption from Licensing Require-
ments) Rules, 1985 (Hindi and English version .. ) 
published in Notification No. G.S.R. 150(E) 10 
Gazette of Ind'ia dated the 17th March, 1985, under 
sub-section (4) of section 10 of the Indian Wireless 
Telegraphy Act, 1933. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the Lagan Jute Machinery Com-
pany Limited, Calcutta, for the year 1983-84. 

(ii) Annual Report of the Lagan Jute Machinery Com-
pany Limited, Calcutta, for the year 1983-
84 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 
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(10) A statement (Hindi and Eng~ish versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy of the Hair Yearly Report (Hindj and English 
versions) of the Coir Board, Emakulam, for the J 
period fron\ 1st April to·30th September, 1984, under 
section 19 of th~ Coir Industry Act, 1953. 

4. CalHng Attention 
Shri V. S. Krishna Iyer called the attention of the Minister of 

Agriculture and. Rural Development to the reported famine and 
drought. conditions prevailing in various parts of the country due 
to failure pf. rains ,causing; damage to, crops. . acu1e shortage of 
fodder and drinkini! water and the action taken by the Govern· 
ment in the matter. . 

The Minister of Agriculture and Rural Deve10pment made a 
statement in regmd thereto. ,. 
5. MotioD Regarding Constitution of the loint CO~te on 

otIices of Profit . 
Shri H. R. Bhardwaj moved the fonowing motion:-

"That a Joint Committee of the Houses to be caUed the 
Joint Committee on Offices of Profit be constituted 
consisting of fifteen members, ten from this House 
and five from the Rajya Sabha, who shEdll be elected 
from amongst the members of each House in accord-
ance with the system of proportional representation 
by means of the single transferable vote: 

That the functions of the Joint Committee shall be--
(i) to eXbine the composition and ch~acter of all 

existing "committees" [other tllan those examined 
by the Joint Committee to which the Parliament 
(prevention of Disqual4fication) BillL 1957 was ~ 
referred] and al1 "committees" that may hereafter 
be constituted. membership of whiCh may disqua-
lify a person for being cbosen as, dod for being. a 
member of either House of Parliament under article 

102 eX the Constitution; 
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(ii) to recommend in relation to the "committees" exa-
mined by it what offices should disqualify and 
what offices should not disqualify; 

(iii) to scrutinise from time to time the Schedule to the 
Parliament (Prevention of Disqualification) Act, 
1959 and to recommend any amendments in the 
said Schedule, whether by way of addition, omis-
sion or otherwise; 

That the Joint Committee shall, from time to time, report 
to both Houses of Parliament in respect of all or any 
of the aforesaid matters; 

That the members of the Joint Committee shall hold office 
for the duration of the present Lok Sabba; 

That in order to constitute a sitting of the Joint Committee, 
the quorum shall be one-third of the total number of 
members of the Committee; 

That in other respects, the Rules of Procedure of this 
House relating to Parliamentary Committees will 
apply with such variations and modifications as the 

• Speaker may make; and 
That this House recommends to the Rajya Sabha that the 

Rajya Sabha do join in the said Joint Committee 
ahd to communicate to this House the names of mem-
bers to be appointed by the Rajya Sabha to the Joint 
Committee. " 

The motion was adopted. 

6. Motion RepnUng Fourth Report of the BusIaess Adnrory 
C~ 

• Shri H. K. L. Bhagat moved the following motion:-

"That this House do agree with the Fourth Report of the 
Business Advisory Committee presented to tho-
House on the lst April, 1985." 

The motion was adopted. 
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7. Matters Under Rule 377 
~' ' 

'o~ Shri Zainul Bashe~ raised a m.,.,tter regarding need to take 
effec.ve steps to overcome the acute power shortage in U.P. 

\.')~ Shri, Birbal raised a mattcr reg~rding damage to crops <l('d 
need for release of more water in canals in Rajasthan and to give 
compensation and subsidy tp farmers for installing generating 
sets for tube-wells. 
,tl"'· '" . c' ,f!) Shri Virdhi Chander Jain raised a matter ,regarding need 

to provide financial assistance for completion of Sa~ Mal Gopa 
link<roject of Rajasthan Canal. 

\.~ Shri C. Janga Reddy raised a matter regarding need to set ~ 
up Integral Rail Co~h Factory at Kazipet. 

~ 
\~ Shri Abdul Rashid Kabuli raised a matter regarding fai-

lure of the Indian Missions to provide help to the stranded Indian~ 
in various cities of Iran and Iraq. ,. 

01 
'~ Shri R~m Singh Yadav raised a matter regarding need to 

accord financial assistance or construction of link roads between 
Alwar and Delhi under National Capital Region plan .. 

,,,Q, • 
rt) Shri Somnath Rath raised a matter regarding acute water 

scarcity in Orissa and need for special grant to the State of Orissa 
to provide reHef to drought effected areas of Orissa. 

, ...,'1,. 
~ Shri Radhakant Digh<D1 raised a matter regarding need to 

establish T. V. Centre in Phulabani district, Orissa. . 
".:' "ffl Shri Madan Pandey ~raised a matter regarding need to ~ 

modernise the fertilizer plant of Food Corporation of India in 
Gorakhpur . 

..... ~) Shri Chintamani Panigrahi raised a matter regardi~ 
increasing incidents of air crashes becrdUse of birds-hits. 

\.\~) Sh~ Saifuddin Chowdhury raised a matter regarding 
death sentence to A Y AZ SAMOO, labour leader in Pakistan. 
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8. The Budget (General)-198S.86-Demands for Grants 
Discussion on the Demands for Grants Nos. 46 to 56 for 

which the Ministry of Home Affairs is responsible and the cut 
motions thereto moved on 1st April, 1985, continued . 
. y All the cut motions moved were negatived . 

. The Demands for Grants (both Revenue Account sod Capital 
Account) for which the Ministry of Home Affaii's is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1985-86 were. voted 
in full. 
7.10 P.M. 

(Lok Sabha adjourned till II A.M. on Monday, the 8th April, 
1985). • 

, SUBHASH C. KASHY A~, 
Secretary-General. 

7 
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11 A.M. 

LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 8, 1985/Chaitra 18, 1907 (Saka) 

No. 19 

1. Starred Questions 
Starred Questions Nos. 323, 324, 327, 328, 331, 332, 334 and 

335 were orally answered. Replies to Starred Questions Nos. 
325, 326, 329, 330,333, 336--340 and 342 were laid on the Table. 

Replies to Starred Questions Nos. 303-322, listed for the 4th 
Atf>ril, 1985 were also la!d on the Table today, there being no 
sitting on the 4th April, 1965. 
2. Unstarred Questions 

Replies to Un starred Questions Nos. 1997-2171 were laid on 
the Table. 

Replies to Un starred Questions Nos. 1847-1996 listed for 
the 4th April, 1985 were also laid on the Table today. 
3. Papers lAid on the Table 

The follOwing papers were laid on the Table:-
(1) A COpy of the Annual Report (Hindi and English 

versions) of the Punjab Housing Development Board, 
Chandigarh, for the yea!" 1981-82, under sub-section 
(2) of section 79 of the f'unjab Housing Development 
Board Act, 1972 read with clause (c) (iv) of the Pro-
clamation dated the 6th October, 1983 issued by the 

.. President in relation to the State of Punjab. 
(2) A statement (Hindi :md English versions) showing 

reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) A copy of the National Oilseeds and Vegetable Oils 
Devel()pment Board (Secretary) Recruitment Rules, 
19'84 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1178 in Gazette of India dated the 
24th November,1984,',under section 20 of the National 
Oilseeds and Vegetable Oils Development Board' Act, 
1983. ' ~ 

(4) A copy each of the following papers (Hindi and Eng-
, Ush versions) under sub-section (1) of section 619A of 

the . Companies Act, 1956:-
(a) (i) Review by the Government on the working of 

the National Seeds Corporation Limited, New Delhi, 
for the year 1983-84. 

(ii) Annual Report of the National Seecis Corporation • 
Limited, New Delhi" for the year 1983-84 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working or 
the State Farms Corporation of I'ndia Limited, Ny 
Delhi, for the year 198~84. . 

(ii) Annual Report of the State Farms Corporation of 
India Limited, New Delhi, for the year 1983-84 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned al 
(a) of item (i) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Dairy Federa-

tion of India. New Delhi. for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) • 
by the Government on the working of the National -,: 
Cooperative Dairy Federation of India, New Delhi for 
the year 1983-84. 

(7) (i) A copy of the Annual Report (Hindi and Englis~ 
versions) of the All India Federation of Cooperative 
Spinning Mills Limited, Bombay. for the year 1983-84 
alonR with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the All India 
Federation of Cooperative Spinning Mills Limited, 
Bombay. for the year 1983-84. 

(8) A copy of the Mines Rescue Rules, 1985 (Hindi IUld 
English versions) published in Notification No. G.S.R. 
325(E) in Gazette of India dated the 29th Mareh, 1985, 
under section 61A of the Mines Act, 1952. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1983-84 along with Audited Ac-
counts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on Ithe working of the Film 
and Television Institute of India, Pune, for the year 
1983-84. 

(10) A statement (Hindi and. English versions) showing 
reasons for delay in laying the papers mentioned at 

, (9) above. 
(11) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of External 
Affairs for 1985-86. 

4. Calling Atff;!lltiOn 

Shri Arnal Datta called the attention of the Minister of 
Railways to the situation arising out of the recent railway ac-
cidents causing deaths Of many passengers and injuries to 
several others 'particularly the one involving Howrah-Amritsar 
Mail and Howrah-Amritsar Express on 5 April, 1985 and the 
action taken by the Government in the matter. 

The Minister of ~i1ways made a statement in regard 
thereto, 

5. Statements by Ministers 

(1) The Minister of Chemicals and Fertilizers made a state--
~nt on the reported Chlorine Gas and Sulphonic Acid fumes 
leakage in Union Carbide India Ltd's plant at Bhopal on 28th 
March, 1985 and 1st April, 1985 which resulted in large scale 
disruption and injury to human and animal life. 
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• (2) The Minister of Commerce made a statement regard~ 
ing promulgation of Tea Companies (Acquisition and Trarmfer 
of Sick Tea Units) Ordinance, 1985. 

The Ministe.r also laid on the Ta~le a COpy of the Tea Com· 
panies (Acquisition and Transfer of Sick Tea Units) Ordinance 
1985 (Hindi and English versions) issued under article 123 ~l!' 
the Constitution. 

6. Matters Under Rule 377 

'\'\."'> trr Shri Chintamani Jena raised a matter regarding shortage 
of filtered and unfiltered water in Delhi and need to take imm~ 
diate steps to over-come the chronic problem. 

"~ Shri Pratap Bhanu Sharma raised a matter regarding 
need to improve the working of telephone system in Vidisha 
Parliamentary Constituency and to provide S.T.D. facility bet-
we1 important towns in the area. 

\ 'ar Shri Ram Pyare Panika raised a matter regarding ncwd 
to allocate more funds to Uttar Pradesh during Seventh rive 
Year Pla~ {or its development. 

"v.t4) Shri D. L. Baitha raised a matter regarding need to instal 
a high power T. V. transmitter at Pumea . 

.... \ 
"..fS) Shri Chintamani Panigrahi raised a matter regarding 
supply of air to air missiles by U. S. A. to Pakistan and need to 
take appropriate and timely action in this regard. 
,~' 
'~ Shri Zainul Basher raised a matter regarding need to open 

Central School in Gazipur, Uttar Pradesh. 

7. The Budget (General)-1985-86-Demands for Grants 

Discuss~on on the Demand& for Grants Nos. 24 and 25 for 
which the Ministry of Education is responsible 'Commenced aT 
was concluded. 

·At 5.46 P.M. 
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Forty-one cut motions (Nos. 1, 4 to 21, 26, 27 and 40 to 59), 
were moved and negatived. 

Both the Demands for Grants (both Revenue Account and 
Capital Account) for which the Ministry of Education is respon· 
sible for the amounts shown ,under column 4 of the printed List 
of ,j)emands for Grants-Budget (General) for .1985.86, were 
voted in full. 
8.51 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 9th April, 

1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 

S 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 9, 19851Chaitra 19, 1907 (Sua) 

No. 30 
11.01 A.M. 
1. 0JHtu.y RefenDce 

• The Speaker made a reference to the passing awfly of Shri 
Ganapati Ram who was a member of First, Second and Third 
Lok Sabha. 

Thereafter, Members stood in silence for fI short while as a 
mark of respect to the deceased. 

1. Starred Questions 
Starred Questions Nos. 344-347, 349 and 350 were orally 

answered. Replies to Starred Questions Nos. 343, 348, 351-
353 and 355-363 were laid on the Table. 

3. Unstarred Questions 
Replies to Un starred Questions Nos. 2172-2343 were laid 

on the Table. 

4. Papers Laid on the Table 
• The followio.l/: papers were laid on the TabJe:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Steel, Mines 
and Coal for 1985-86. 
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(2) A Copy of Notification No. 1-CA(126)11181 (Hindi 
and English versions) published in Gazette of India 
dated the 27th October, 1984 making certain 
amendments to regulations 63 and 112 of the 
Chartered ACCOUll.tants Regulations, 1964, under 
section 30B of the Chartered Accountants Act, 1~49. 

(3) A copy each of the following papers (Hindi wd 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a, (i) A statement Tegarding Review by the Govern-
ment on the working of the Bum Standard Com-
pany Limited, Calcutta, for the year 1983-84. .' 

(ii) Annual Report of the Bum Standard Company 
Limited, Calcutta, for the year 1983-84 along 
with Audited Accounts and the comments of the 

ComptlroDer and Auditor General thereon. tI -

(b) (i) A statement regarding R~iew by the Govern-
ment on the working of the Bharat Wagon and 
Engineering Company Limited, Patna,for tho 
year 1983-84. 

(ii) Annual Report of the Bharat Wagon and Engi-
neering Company Limited. Patna, for the year 
1983-84 along with Audited Accounts and the 
comments of the Comptroller and Auditor 
General thereon. f 

(4) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned ., 
at (a) and (b) of item (3) above. 

(5) A copy of the Central Excise (Fourth Amendmell.t) 
Rules, 1985 (Hindi and Englisb versions) published 
in Notification No.O.s.R. 333(8) m. Gazette of 
India aated the 30th ·March. 1985, under sub-
section (2) of section 38 of the Centra!l Excises and "\ 
Salt Act. 1944. 
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.. 

(6) A copy each of the following Notificatio.QS (Hindi aml 
English versions) under section 159 of the Customa 
Act, 1962:-

(i) G.S.R. 329(E) published in Gazette of India 
dated the 30th March, 1985 together with au 
~atory memorandum extending the validity 
of Notification No. 111/84-Customs dated the 
21st April, 1984 upto the 31st March, 1986. 

(ii)G.S.R. 330(E) and 331(E) publishcdinGazctte 
of India dated the 30th March, 1985 together 
with an explanatory memorandum regarding ex-
empt!ionto prizes, won by any member of an. 
IJndian team participating with the approval of dle 
GCJVemment of India in any International tourna· 
ment or COtnp/!tition in relation 10 any sports or 
,games, when imported into India from the whole 
of the basic, auxiliary and additional duties of 
customs leviable thereon. 

(iii) G.S.R. 337(E) published in Gazette of India 
datoc1 the 1st April, 1985 together with an expla-
natory memorandum regarding exemption to lead 
glass tubings and rods imported for the manufac-
ture of components fore1ect&ic~ lamps and Huon', 
scent tubes from basic customs duty in excess of 
45 per cent ad valorem. 

(iv) G.S.R. 338(E) published in Gazette of India 
dated·the 1st April. 1985 together with an expla-
natory memorandum regarding revised rates of 
exchange for conversion of certainforeip cur-
rencies into Indian currency or vice-versa. 

~f5. Parliamentary Comnlittees-Summary of Work 

Secretary-Genetallaid on the Table a.copy of the 'Parliamen-
.talyCommittee-Summary of work' (Hindi and English ver-
·~ions) pertaining to the period 1st June, 1984 to 31st December, 
1984. 
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6. GoveJ'lllD.eltt Bills-Introduced 

(1) THE MONOPOLIES AND RESTRICTIVE TRADE PRAC-
TICES (AMENDMENT) BILL, 1985. 

The motion for leave to ,introduce the MonopoUes and Res-
trictives Trade Practi.ces (Amendment) Bill, 1985 moved b&r 
Shri Veerendra Patil was opposed. The motion was adopted and 
the Bill. was introduced. 

(2) THE HIGH COURT AND SUPREME COURT JUDGES 
(CONDITIONS OF SERVICE) AMENDMENT BILL, 1985. 

7. Callin, Attention 
Smt. Geeta Mukherjee called the attention of the Minister ot 

Supply and Textiles to the situation arising out of the closure 
of a number of Jute Mills in West Bengal and the steps taken 
by the Government in regard tnereto. 

The Minister of Supply and Textiles made a statement in 
regard thereto. 

;{ 

8. Matters Un_ Rule 377 
(1) Dr. Chander Shekhar Tripathi raised a matter regarding 

non-payment of wages prescribed under the Minimum Wages 
Act to industrial workers in the country. 

(2) Shri C. Janga Reddy raised a matter regarding drought 
conditions in Warangal and other districts of Andhra Pradesh 
and need to wovide lift irrigation scheme on Kakatiya Canal. 

" 

(3) Shri Ram Singh Yadav raised a matter regarcling need 
to erect barbed-wire fencin~ along the border of the National 
Tiger Project, Siraska, Distrlct Alwar to save the tiger popula .. 
tion from poachers and also villagers from their attack. 

(4 ) Dr: A. Kalanidhi raised a matter regarding need to regu· 
lanse and make permanent all casual labour. 
, (5) Shri Hannan Mollah raised a matter regarding need to 
give Sodium Thiesulphate treatment for de-toxification of Bho-, 
pal gas victims as suggested bv ICMR. ... 

(6) Prof. Nirmala Kumari Shaktawat raised a matter regard .. 
ing need to instal a high powered T.V. Transmitter in Chittor-
garh so that it could serve Dungarpur, Banswara, Mandsaur 
and Neemuch area. 
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(.7) Shri Sarafraz Ahmed raised a matter regarding unsatis-
factory working conditions of workers in Mica Processing 
Factory, Giridih and need to transfer MIDCO Headquarters from 
Patna to Giridih. 

9. The Budget (General)-1985-86-Demand lor Grant 
Discussion on the Demand for Grant No. 28 for which the 

Ministry of External Affairs is responsible commenced. 
Twenty cut motions (Nos. 7 to 26) were moved. 
The di~ussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 a.m. on Wednesday, the 10th 

April, 1985)., 

SUBHASH C. KASHYAP, 
Secretary-General. 

S 
GMG1PMRND-LS 1-120 L'S-9-4-85-770. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 10, 1985[Chaitra 20, 1907 (Saka) 

No. 31 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 365-371 were orally answered. 
Replies to the remaining questions were laid on the Tc.1ble. 
2. Uustaned Questioas • Replies to Unstarred Questions Nos. 2344-2428, 2430-
2439, 2441-2453, 2455-2518 and 2520-2545 were laid 

• 

on the Table. ' 
3. Papers Laid oD the Table 

The following papers were laid on the Table:-
(1) A copy of the Aircraft (Second Amendment) Rules, 

1985 (Hindi cJnd English versions) published in 
Notification No. G.S.R. 292(E) in Gazette of India 
dated the 23rd March, 1985 together with an ex-
planatory note, under section 14A of the Aircraft 
Act, 1934. 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1985 
published in Notification No. O.S.R. 308(B) in 
Gazette of India dated the 26th March, 1985. 
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(ii) The Indian Forest Service (Pay) Third Amend-
ment Rules, 1985 published in Notification No. 
G . S. R. 309 (E) in Gazette of India dated the 
26th March, 1985. 

(iii) The Indian Forest Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1985 
published in Notification No. G.S.R. 327(E) ,iii 
Gazette of India dated the 29th March, 1985. 

(iv) The Indian Forest Service (Pay) Fourth Amend-
ment Rules. 1985 published in Notification No. 
G.S.R. 328(E) in Gazette of India dated the 29th 
March, 1985. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the • Annual Report and 
Audited Accounts of the Centre for Cultural Re-
sources and Training, New Delhi, for the year 1983-
84. 

(4) A copy of the Centrr11 Indu!'tri:( Securjt~' Force 
(First Amendment) Rules, 1985 (Hindi and Eng-
lish versions) published in Notification No. G.SIR. 
225 in Gazette of India dated the 2nd March, 1985, 
under sub-section (3) of section 22 of the Central 
Industrial Security Force Act, 1968. 

(5) A statement (Hindi and English versions) !'howing 
reasom for delay in laying the notification men-
tioned at (4) above. 

(6) A copy of the Annual Report (Hindi and Eng1i<;h 
versions) on the Working of Provisions of Section 
15A of the Protection of Civil Rights Act, 1955 for 
the year 1983, under sub-section (4) of section 15A 
of the said act. 

(7) A copy of Resolution No. 1301616IR4-Admn.I(A) 
(Hindi and Ena:lish versions) deted the 23rd Janu-
ary, ] 985 modifying Cabinet Secretariat Resolution 
No. 8411 11 I 83-C£.fo. dated the 4th June. 1983 
giving the revised composition of the Science Ad~ 
visory Committee to the Cabinet. 

_.. -----------
·Annual Report and Audited Accounts 

Table on the 29th January, 1985. 
~ -~ 

were laid on the 



4. Statements by Ministers 
. (l) The Minister of Food and Civil Supplies made a state-
ment regarding permission given to flour mms to purchase wh~at 
in the open market. 

·(2) The Minister of Defence made a statement regarding 
qash of an Indian Air Force Plane near Bareilly on 9th April, 
1~85. 

5. Matters Under Rule 377 
(1) Shri Mblian Pandey raised a matter regarding need to 

revive malaria eradication programme. . 
; (2) Shrimati Krishna Sahi raised a matter regarding shortalge 

of drinking water in Bihar and need to solve the problem. 
(3) Shri Mahavir Pras~1j raised a matter regarding need to 

provide reservation and other facilities to muslim sweepers of 
'Uttar Pradesh similar to those given to Hindu sweepers. 

(4) Shri Braja Mohan Mohanty r"'ised a matter regarding 
n!=Cd to take up the developmental work around Purl, Konarl< 
<ltd Bhubaneshwar which are places of tourist attraction atnd 
pilgrimage. 

(5) Smt. Chandra Bhanu Devi raised a matter regarding 
shorta'ge of fertilizers in Bihar due to low production in Hindus~ 
tan Fertilizers Unit of Barauni. , 

(6) Shri Lalit Maken raised a matter regarding need for 
early decision for payment of second instalment of Interim relief 
to Central Government employees. 

(7) Shri Narayan Choubey raised a matter regarding need to 
clear the proposal to provide irrigation facilities in Midnapur, 
West Bengal. 

(8) Shri V. S. Krishna Iyer raised a matter regarding need for 
daily direct train between De'lhi amd Bangalore. 

(9) Shri Krishan Datt Sultanpuri raised a matter regarding 
..(eports of large scale slaUghter of cows in West Germany and need 
to save them lI3nd import them for free supply to farmers in 
Himachal Pradesh. 

---- -_._--_._-.----
·At 6.23 P.M. 
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6. The Budget (Ge.ral)-1985--86-Demand for Graat 
Discussion on the Demand for Grant No. 28 for which the 

~inistry of External Affairs is responsible and the' cut motions 
thereto moved on 9th April, 1985, continued. 

Discussion was concluded. 
All the cut motions moved were negatived. .~ 

The Demand for GrcJnt (both Revenue Account and Capital 
Account) for which the Ministry of External Mairs is responsi-
ble for the amounts shown under column 4 of the printed LillI 
of Demands for Grants-Budget (General) for 1985-86 was 
voted in full. 
6.28 P.M. 

(Lok Sabha adjourned till II A.M. on Thursday, the 11th 
April, 1985). ' 

SU BHASH C. KASHY AP l "'I Secretary-Gener<ll. 

-
GMGIPMRND-LSI-151 LS-1O-4-K5-770. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 11, 19851Chaitr~ 21, 1907 (Saka) 

No. 31 
11 A.M. 
~Starred Questions 

Starred Questions Nos. 385, 386, 390-392 and 397 wero 
orally answered. Replies to the remaining questions wer! laid 
on the Table. 
1. Unstarred Questions 

Replies to Unsturred Questions Nos. 2546-2702 and 
2704-2754 were lal(~ on the Table. 

A statement by the Minister of State in the Ministry of Ship-
ping and Transport correcting the reply given on 28 Marcb, 
1985 to Unstarred Question No. 1306 regarding facilities of 
(mpounded Dock System at Haldia Port was also laid on the 
TabJe. 
3. Papers Laid On the Table 

• The following pUllers were laid on the Table:-
(1) A coPY of the Detailed Demands for Grants (Hindi 

and Engiish versions) of the Ministry of Irrigation 
and Power for 1985-86. 

(2) 0) A coPy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Technology. 
Kanpur, for the year 1983-84. 
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(ij) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Kanpur, for the year 
1983-84. ) 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Technology, 
Bombay, for the year 1983-84. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Bombay, for the year 
1983-84. 

( 4) (i) A CODY of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Technology, 
Kharagpur, for the year 1983-84. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indtan 
Institute of Technology, Kharagpur, for the year 
1983-84. 

( 5) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers men-
tioned at (2) to (4) above. 

(6) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 
23 of the Institutes of Technology Act, 1961:-

(i) Annual Accounts of the Indian Institute of Tech-
nology, Kharagpur, for the year 1983-84 together 
with Audit Report thereon. 

(ii) Annual Accounts of the ·Indian Institute of Tech-
nology. Kanpur, for the year 1983-84 together 
with Audit Report thereon. 

(iii) Annual Accounts of the Indian Institute of Tech-
nology, Delhi, for the year 1983-84 together 
with Audit Report thereon. 

(iv) Annual Accounts of the Indian Institute of Tech-
nology, Madras, for the year 1983-84 together 
with Audit Report thereon. 
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( v) Annual Accounts of the Indian Institute of Tech-
nology, Bombay. for the year 1983-84 together 
with Audit Report thereon. 

(7) 

(8) 

(ii) 

Five statt:ments (Hindi and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (6) above. 
(i) A coPY of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for Training 
in Industrial Engineering, Bombay, for the year 
1983-84. 
A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute for Training in Industrial Engineering, 
Bombay, for the year 1983-84. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) 'Ibove. 

(10) A copy of the Annual Accounts (H~ndi and Eng-
lish versions) of the National .Jnstitute of Foundry 
and Forge Technology, Ranchi, for the year 1983-
84 together with Audit Report thereon. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineering College, 
Srinagar, for the year 1983-84. 

(ii) 

(12) 

(ii) 

A copy of the Review (Hindi and En,glish versions) 
by the Government on the workmg of the Regional 
Engineering College, Srinagar, for the year 
1983-84. 
(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Motilal Nehru Regional 
Engineering College. Allahabad, for the year 
1983-84. 
~ copy .of . the Annual ~ccounts (Hindi and Eng-
hsh versIons) of the Motlla} Nehru Regional Engi-
neering College, Allahabad, for the year t 983-84 
together with Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Motilal 
Nehru Regional Engineering College, Allahabad, 
for the year 1983-84. ) 

(13) A copy of the Annual Accounts (Hindi and Eng~ 
lish versions) of the University of Hyderabad, for the 
year 1983-84 together with Audit Report thereon, 
under sub-section (4) of section 29 of the Univer-
sity of Hyderabad Ac~ 1974. 

(14) A statement (Hindi and English versions) showing 
re.8Sons for delay in laying the papers mentioned at 
(13) above. 

(15) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian lnstitutc of Manage. 
ment, Bangalore, for the year 1983-84 along with 
Audited Accounts. 

(li) A copy of the Review (Hindi and English versi~) 
by the Government on the working of the Indian 
Institute of Management, Bangalore, for the year 
1983-84. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

(17) (i) A coPY of the Annual Report (Hindi and Eng-
lish versions) of the J'ndian lnstitute of Manage-
ment, Calcutta, for the year 1983-84 along with 
Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Jndian 
Institute of Management, Calcutta, for the year 
1983-84. 

( 18) A statement (Hindi and English versions) showii~ 
reasons for delay in laying the papers mentioned at 
(17) above. I 

(19) (i) A coPy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Manage.-
ment, Ahmedabad, for the year 1983-84 along with 
Audited Accounts. 
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(ii) 

(20) 

(21) 

(22) 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, Ahmedabad, for the year 
1983-84. 
A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(19) above. 
A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Institute of Techno-
logy, Jamshedpur, for the year 1983-84 together 
with Audit Report thereon. 
A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report of 
the Regional Engineering Colleges, Durgapur. for 
the year 1983-84 and Audited Accounts of the Re-
gional Engineering Colleges, Silchar, Jamshedpur, 
and Srinagar for the year 1983-84 within the stipu-
lated period of nine months after the close of the 
Accounting Year. 

(23) A copy of the Detailed Demands for Grants (Hindj 
and English versions) of the Ministry of Health 
and Family Welfare for 1985-86. 

(24) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Chemicals 
and Fertilizers for 1985-86. 

(2S) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 
124 of the Major Port Trust Act. 1963:-

(i) G. S . R. 141 (E) published in Gazette of India dated 
the 6th March, 1985 approving the Bombay Port 
Trust Employees (Recruitment, Seniority and Pro-
motion) Amend~ent Regulations, 1984, appended 
in the schedule to the Notific.ation. 

(ii) G. S . R. 291(E) published in Gazette of India dated 
the 22nd March, 1985 approving the Tuticorin Port 
Employees (Temporary Service) Amc$ldment Regu-
lations, 1984 appended in the schedule to the Noti-
fication. 
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(26) (i) A ~oPy of the Annual Report (Hindi aud Eng-
lish versions) of the Damodar Valley Corporation, 
Calcutta, for the year 1983-84 aloog with Audited 
Accounts, under sub-section (5) of section 45 of tI,e 
Damoclar Valley Corporation Act, 1948. ' 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Damodar 
Valley Corporation, Calcutta, for the yeS! 1983-84. 

(27) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(26) above. 

(28) A copy of the Annual Report (Hindi and English 
versions) of the National Board of Examinations, 
New Delhi, for the year 1983-84. 

(29) A copy of the Review (Hindi and Englishversio~) 
by the Government on the working of the National 
Board of Examinations, New Delhi, for the year 
1983-84. 

(30) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Board of Examina-
tions, New Delhi, for the year 1983-84 together with 
Audit Report thereon. 

( 31) A copy of the Review (Hindi and English versions) 
by the Government on the Audited Accounts of the 
National Board of Examinations, New Delhi, for the 
year 1983-84. 

4. Matters Under Rule 377 
(1) Shri Virdhi Chander Jain raised a matter regarding 

need to direct military authorities to provide drinking water in 
Banner, Jaisalmer and Sodbpur and surrounding vi~ges 
through tankers. .. 

(2) Shri Hafu Mohammed Siddiq raised a matter regarding 
need to supply Nut coke and Pearl coke to help brass Indus-
try of Moradabad (Uttar Pradesh). 

(3) Dr. Krupa Sindhu Bhoi raised a matter regarding need 
to instal a 10 KW transmitter for relaying T.V. Programmes 
from Sambalpur to Western parts of Orissa. 
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(4) Shri Digvijay Sinh raised a matter regarding need to 
set·up a River Travel Development Corporation to promote 
t;-Hvel by boats. 

'(5) Shri Jai Prakash Agarwal raised a matter regarding need 
, t.t~expand Inter-State Bus Terminal, Kashm.ere Gate, Delhi and 
improve its management. 

(6) Shri Kamodi Lal Jatav raised a matter regarding need 
to open an oil refinery in Morena, Madhya Pradesh. 

(1) Shri Uma Kant Mishra raised a matter regarding finan-
e ial assistance for the develorment of Mirzapur district under 
N.R.E.P. and N.L.L.E.G. programmes. 

(8) Prof. 'Saif-Ud-Din Soz raised a matter regarding damage 
ca"lsed to fruit laden trucks in arson around Azadpur Fruit 
Market during November riots and need to pay compensation 
to the affected people. 

(~ Shri Satyagopal Misra raised a matter regarding dis-
r~ion of public life in the capital due to sudden rain on 9th 
April, 1985 and need to improve drainage system, 
"'5. Statement by Minister 

The Minister of Home Affairs made a statement regarding 
certain decisions taken by the Government to restore normalcy 
in Punjab. 
6. The Budget (General)-1985-86-Demands for Grants 

Discussion on the Demands for Grants Nos. 83 to' 85 for 
which the Ministry of Steel, Mines and Coal is responsible 
commenced. 

Two cut motions (Nos. 1 and 2) were moved. , 
The discussion was not concluded. 

6.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 12th April, 

.¥l85). 

SUBHASH C. KASHY AP, 
. Secretary-General. 

---- ---- -. -'"' --'- ----. 
"'At 3.50 P.M.' 

7 
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LOK SABRA 

BUL.LETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 12, 1985[Chaitn.1 22, 1907 (Saka) 

No. 33 
t 1.01 A.M. 
J. Oadi or Affirmation . 

Smt. Oil Kumari Bh lndari Look the oath in English, signed 
the Roll of members and took her seat in the House • . -
2. Starred Questions 

Starred Questions Nos. 406, 409, 410. 413 and 414 were 
orally answered. Replies to the remuining questions were laid on 
the Table. 
3. URstaned Questions 

Replies to Unstarred Questions Nos. 2755-2806. 2808-
2836, 2838-2891, 2893-2909. 2911-2932 and 2934-2969 
were laid on the Table. 
4. ~ Laid on the Table 

The following papers were laid on the Table:-
(I) (j) A copy of the Non-Resident (External) Accounts 

(Amendment) Rules, 1985 (Hindi and English ver .. 
siQllS) published in Notification No. G. S. R. 254 in 

• Gazette of India dated the 9th March, 1985, under 
sub-section (3) of section 79 of the Foreign Ex-
change Regulation Act, 1973. 

(ij) A statement (Hindi and English versions) showin9. 
reasons for delay in laying the notification mentioned 
at (i) above. 

1 



(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 29 of the Regional Rural Banks Act, 1976:-

(i) The Sahdol Ks!1etnyU Gr'lmin B:ml< (Meetings ~£ 
Board) Rules, 1984 published in Notification N6. 
S. O. 2047 in Gazette of India dated the 30th 
June, 1984. 

(ii) The Saryu Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S.O. 
2048 in Gazette of India dated the 30th June. 
1984. 

(iii) The Mizoram Rural Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S.O. 
2049 in Gazette of India dated the 30th June. 
1984. 

(iv) The Akola Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S. () . 
2050 in Gazette of India dated the 30th June. 
1984. 

(v) The Ratlam Mandsaur Kshetriya Gramin Bank 
(Meeting of Board) Rules, 1984 published in 
Notification No. S. O. 2051 in Gazette of India 
dated the 30th June, 1984. 

(vi) The Ratnagiri Sindhudurg Gramin Bank (Meet-
ings of Board) Rules, 1984 published in Notifi-
cation No. S. O. 2052 in Gazette of India dated 
the 30th June, 1984. 

(vii) The Arunachal Pradesh Rural Rank (Meetings 
of Board) Rules, 1984 published in Notification 
No. S. O. 2053 in Gazette of India dated the 
30th June, 1984. ,-

(viii) The Jamuna Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S. O. 
2054 in Ga~tte of India du'ted the 30th June, 
1984. 
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(ix) The Surendra Nagar-Bhavnagar Gramin Bank 
(Meetings of Board) Rules, 1984, pub1ished in 
Notification No. S. O. 2055 in Gazette of India 
dated the 30th June, 1984. 

(x) The Solapur Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S.O. 
2056 in Gazette of India dated the 30th June, 
1984. 

(xi) The Bhandara Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notification No. S.O. 
2057 in Gazette of India dated the 30th June, 
1984. 

,-' 
(xii) The Chambal Kshetriya Gramin Bank (Meetings 

of Board) Rules, 1984 published in Notificatioo 
No. S. O. 2058 in Gazette of India dated the 
30th June, 1984. , 

Ia- AIa..: .. :..- ... l·..,r .-......--____ .... ~--~ ... 

(xiii) The Valsad Dang Gramin Bank (Meeting of 
Board) Rules, 1984 published in Notification 
No. S. O. 2059 in Gazette of India dated the 
30th June, 1984. 

(xiv) The Surat-Branch Gramin Bank (Meetings of 
Boards) Rules, 1984 published in Notification 
No. S. O. 2060 in Gazette of India dated the 
30th June, 1984. 

(xv) The Bundi-Chitorgarh Kshetriya Gramin Bank 
(Meetings of Board) Rules, 1984 published in 
Notifkation No. S.O. 2061 in Gazette of India 
cbted the: 30th June, 1984. 

(xvi) The Bhilwara-Ajmer Kshetriyn Gramin Bank 
(Meetings of Board) Rules. 1 ~84 published in 
Notification No. S. O. 2062 in Gazette of India 
dated the 30th June, 1984. 

(xvii) The Dungarpur-Banswara Kshetriva Gramin 
Bank (Meetings of Board) Rules, 1984 published 
in Notification No. S. O. 2063 in Gazette of 
India dated the 30th June, 1984. 
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(Xviii) The Ganganagar Kshetriya Gramin Bank. 
(Meetings of Board) Rules, 1984 published in 
Notification No. S. O. 2064 .in Gazette of India 
dated the 30tb June, 1984. 

(xix) The Mahakaushal Kshctriya Gramin ~ank 
(Meetings of Board) Rules, 1984 published ill 
Notification No. S. O. 2065 in Gazette of India 
dated the 30th June, 1984. 

(3) A copy of the Union Government Appropriation 
Accounts (Posts f.lnd Telegraphs) for the year 1983-
84 (Hindi and English versions). 

( 
(4) A copy of the Report (Hindi and English versions) ot 

the Comptroller and Auditor General of India for 
the veal 1983-84-Union Government (posts and 
Tekf!n,ph~) under article 151 ( 1) of the Constitution. 

(5) A copy of the Coffee (Amendment) Rules, 1985 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 256 in G'autte of India dated the 
9th March, 1985, under sub-section (3) of section 48 
of the Coffee Act, 1942. 

(6) A copy each of the following Notific~:ions (Hindi and 
English versions) under sub-se~tion (3) of section 33 
of the Cardamom Act, 1965:-

(i) The Cardamom (Amendment) Rules, 1984 pub-
lished in Notific .. ltion No. G.S.R. 2873 in Gazette 
of India dated the 8th September, 1984. 

(ji) The Cardamom (Amendment) Rules, 1984 pub-
lished in Notification No. G.S.R. 2874 in Gazette 
of India dated the 8th September. 1984. 

(7) A copy each of the following pajJCrs (Hindi and Eng-
lish versions) under sub-section (1) of section 611J/\ 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
. British India Corporation Limited, Kanpur, for the 

year 1983-84. 
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Hi) Annual Report of the British India Corporation 
Limited, Kanpur, for the year 1983-84 along with 
Audited Accounts and the' co~nts of the Comp-
troller and Auditor General thereon. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Appare'l Export PromotioJl Council. 
New Delhi, for the year 1981 along with Audited 
Accounts. 

(ii) A copy of the Annual Report (Hindi and English ver-
sions) of the Apparel Export 'Promotion Council, 
New Delhi, for the ye<Jr 1982 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English ver-
sions) of the Apparel Export Promotion Council, 
New Delhi, for the year 1983 along with Audited 
Accounts. . 

(iv) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Apparel 
Export Promotion Council, New Delhi, for the years 
1981. 1982 and 1983. 

(9) A statement (Hindi and EngJish versions) showing 
reasons for delay in laying the poJpers mentioned at 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Leather Export Promotion Council, 
Madras. for the year 1983-84 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Leather 
Export Promotion Council, MadrQ1~, for the year 
1983-84. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

s 1 . 



(12) A copy of the Corrigendum (Hindi and English ver-
sions) to the Audited Accounts of the Tea Board for 
the year 1982-83. 

(13) A copy eBl:h of the following papers (Hindi and Eng-
'Jish versions) under sub-section P) of section 619A 
of the Companies Act, 1956:- ' 

(i) Review by the Government on the working of the 
National Handloom Dev~opment Corporation 
Umited, Lucknow, for the period from 22nd Feb-
ruary, 1983 to 30th June, 1984. 

(ii) Annual Report of the National Handloom DeveloJr 
ment Corporation Limited, Lucknow, for the period 
from 22nd February, 1983 to 30th June, 1984 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

III (14) A coPY of Notification No. 122185-Customs (Hiti'6i 
and El1gti~h versions) published in Gazette of India 
dated the 12th April, 1985 together with an explana-
tory memorandum regarding exemption to com-
puters from basic customs du'y in excess of 160 
per cent ad valorem. under section 159 of the 
Customs Act, 1962. 

Ii. Auent to Bills 
Secretary-General laid on the Table the following twelye Bills 

paued by the Houses of Parliament during the current session 
and as5eJlted to:-

(1) The Appropriation (Vote on Account) Bill, 1985. 
(2) The Appropriatif)Jl (No.3) Bill, 1985. 
(3) The Appropriation (Railways) No.3 Bill, 1985. 
(4) The Appropriation (Railways) No.4 Bill, 1985. 
(5.> The Punjab Appropriation (Vote on Account) Bil1. 

1985. 
(6) The Punjab Appropriation (No.2) Bill, 1985. 

----- - .- --- ----.-- .. _-------_ .. _ .. _---------
·Laid at 6 P.M. 
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(7) The Requisitioning and Acquisition ef lmmo'IaISlo 
Property (Amendment) Bill, 1985. 

(~) The Bhopal Gas Leak Disaster (Processing 01 
Claims) Bill, 1985. 

(9) The Handlooms (Reservation of Articles for Produc-
tion) Bill, 1985. 

(10) The Compulsory Deposit Scheme (Income-tax 
Payers) Ainendment Bill, 1985. 

(11) The Union Duties of Excise (Distribution) Amead .. 
ment Bill, 1985. 

(12) The Additional Duties of Excise (Goods of SpeciaJ 
Importance) Amendment Bill, 1985~ 

6. Shtements by Ministers 

( 1) The Minister of Commerce made a statement regarding 11.,- Import and, Export Policy. 
The Minister also laid on the Table a copy of the Import 

and Export Policy for 1985~88-Volumes I and !II (Hindi and 
English versions). 

(2) The Minister of Finance made a statement repcding 
decision on Tripartite Committee's Report foI review ~ 'Indus· 
trial Dearness Allowunce formula for employees of the Central 
Public Enterprises. 
7. Motion Fer ElectiOlI -to co~ 

(i) SHRI VISHW ANA TH PRATAP SINGH moved the 
following motion:- . 

"That in pursuance of sub-section (3) (f) of Section 4 
of the Tea Act. 1953. read with TUle 4(J)(b) of 
the Tea Rules, 1954, the members of this House do 

• proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to setve 
as members of the Tea Board, subject to the other 
provisions of the said Act and the Rules made there .. 
under." 

The motion was adopted. 
7 



. (li) SHRI P. A. SANGMA moved the following motion:-

"That in pursuance of sub-section (3) (c) .of Section 
4 of tht:' Cardamom Act, 1965, the members of this 
House do proced to elect, in such manner as. the 1 
Speaker may direct, two members from among them-
selves to serve as members of the Cardamom Board, 
subject to the other provisions of the said Act." 

The motion was adopted. 
(iii) SHRI CHANDR:\ SHEKHAR SINGH moved the fol-

lowing motion:-

. -- .-. 

"That in pursuance of sub-section 3 ( c) of Section 4 of 
the Central Silk Board Act, 1948, the memben of 
this House do proceed to elect. in such manner as 
the Speaker may direct, four members from among 
themselves to serve as members of the Central Silk 
Board, subject to the other provisions of the said,r 
Act." . 

The motion war adopted. 
(iv) SHRI P. A. SANGMA moved the following motion:-

"That in pursudnce of sub-section 3 (c) of section 4 of 
the Marine Products Export Development Authority 
Act, 1972, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as 
members of the Marine Products Export Develop-
ment Authority, subject to the other provisioDs of 
the said Act." 

The mo'ion wo\" adopted 
8. ~fatter!l Under Rule 377 

-' (1'1 Shri Ajay Musl-Jran r:tise'l n matter rellardtng neea tn 
esttblish electronic indl.t~tries in Jabalpur or Katni in Madhy~ 
Pradesh. 
. ~- (2) Shr) Birbal :t'ai~('d a matter re~ardin,! neer} to take over 
Bhakra Control Board bv the Centre t'l provide adequate water 
to the farmers of Ganp,anagar. 
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(3) Shri Ram Pyare Suman raised a matter regar~g need 
to declare 14th April, a holiday in memory of Dr. B. R. Ambe~. 
kar and to include his biographical sketch and other works 1D 
text books. 

(4j'Shri Krishan Pratap Singh raised a matter regarding 
gr0'fing unemployment in the country and need to take mea-
sures to tackle the problem. 

(f) Sllri G. L. Dogral'aised a matter regarding need to 
provide financial assistanCe and other relief to the drought 
affected peopl(! of Jammu and Kashmir state. 

(6) ·~rof. K. K. Tewari raised a matter regarding disputes 
over the rival tenancy claims between the farmers of Ballie 
~Uttar Pradesh) and Bhojpur (Bihar) becauSe of constant shift 
of Ganges and need for the Central GQvernment to intervene 
for providin'g lasting solution to the vexed problem. 
, (7) Shri Bhattam Srirama Murthy raised a matter regarding 

air pollution in Vishakhnpatnam (Andhra Pradesh) and need 
to take remedial steps. 

~) Shri Mool Chand ~ raised a matter regarding need to 
conduct elections to local bodies on schedule. 

9. The Budget (General)-1985--86-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 83 to 85 for 

which the Ministry of Steel, Mines and Coal is responsible and 
the cut motions thel'eto moved on 11th April, 1985, continued. 

Discussion was concluded. 
Both the cut motions moved were negatived. 
The Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Steel, Mines and Coal is 
responsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
1965-86 were voted in full. 

(ii) Discussion on the Demand for Grant No.9 for which 
t~ Ministry of Chemicals and Fertilizers is responsible, com-
menced. 

Thirty cut motions (2-11 and 17-36) were movea. 
The -dlscussion was not concluded. 
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10. Private Members' Bills-Introduced 
(1) The Ban on ~ligious Cooversioos Bill, 1985, by Shri 

B. V. Desai. 
(2) The Regulation of Admission to Medical and Engineer-

ing Colleges and Opening of New Institutions Bill, 1985, fJY 
Shri Eduardo Faleiro. 

(3) The Compulsory Vocational Education Bill, 1985, by 
Shri Eduardo Faleiro. 

(4) The Constitution (Amendment) Bill, 1985 (Amendment 
of article 316, etc.), by Shri K. Ramamurthy. 

(5) The Constitution (Amendment) Bill, 1985 (Amendment i 
of article 74, etc.), by Shri K. Ramamurthy. . 

(6) "I:he Constituent Assembly Bill, 1985, by Shri K. Rama-
murthy. 

(7) The Import and Export Trade Bill, 1985, by Shri K. 
Ramamurthy. 

(8) The Ceiling on Marriage Expenses Bill, 1985, by Shri 
Mool Chand Daga. 

(9) The Salaries and Allowances of Ministers (Amendment) 
Bill, 1985 (Substitution of section 3). by Shri Mool Chand Daga. 

(10) The Prevention of Social Disabilities Bill, 19&5, by Shri 
Mool Chand Daga. 

(11) The Indian Penal Code (Amendment) Bill, 1985 (Omis-
sion of section 309, etc.), by Shri Mool Chand Daga. 
11. Privcte Member's Bill-WithdraWll 
THE CONSTITUTION (AMENDMENT) BILL, 1985 (OMIS. 

SION OF ARTICLE 44), BY SHRI G. M. BANATWALLA. 
Further discussion on the motion for consideration of the Bill 

and an amendment theret., Illoved on the 29th March, 1985, con-
tinued. 

The following members took part in the debate: _ -r 
(1) Shri Girdhari Lal Vyas 
(2) Shri Harish Rawat 
(3) Shri Asoke Sen 
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Shri G. M. Banatwalla replied to, the debate. 
An amendment moved by Shri Mool Chand Daga was 

negatived. 
The Bill was withdrawn by leave of the House. 

12. Private Member's Bill-under consideration 
THE INDIAN TOBACCO COMPANY LIMITED (TAKING 
OVER OF MANAGEMENT) BILL,1985, BY SHRI RAM 

BHAGAT PASWAN. 
The motion for consideration of the Bill was moved by Shri 

Ram Bhagat Paswan. 
The following members took part in the debate:-

(1) Shri Vadde Sobanadreeswara Rao 
(2) Shri Harish Rawat 
(3) Shri Ram Pyare Panika 
(4) Shri Satyagopal Misra 

.. (5) Prof. Narain Chand Parashar 
(6) Shri Mohar Singh (Speech Unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the lSoth April, 

1985) 

SUBHASH C. KASHYAP, 
Secretary-General. 

11 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

~ Monday, April 15, 19851Chaitra 25, 1907 (S*8) 

No. 34 
11.02 A.M. 
1. Stm'ed Questions 

Starred Qu.tions Nos. 425-427, 429, 431 and 439 were 
orally answered. Replies to Starred Questions Nos. 428, 403, 
432-438 and 441-444 were laid on the Table. 
2. UDStarred Questions 

Replies'to Unstarred Questions Nos. 2970-3013, 3015-
3052, 3054-3087 and 3089-3111 were laid on the Table. 

t-A statement by the Minister of Agriculture and Rural Deve-
lopment correcting the reply given on 8 March, 1982 to Unstar· 
red Question No. 2366 regarding import of milk products under 
gift programme was a~so laid on the Table. 
3. Papers Laid on the Table 

• 

The followng papers were laid on the Table:-
(1) A copy of the Sugar (Price Determination for 1984-85 

Production) Second Amendment Order, 1985 (HIndi 
and English versions) published in Notification No. 
G.S.R. 316(E) in Gazette of India dated the 28th 
M*ch, 1985, under sub-section (6) of Section 3 of 
the Essential Commodities Act, J 955. 

(2) A copy of Notification No. G.S.R. 336 (Hindi and 
English versions) published in Gazette of India dated 
the 6th April, 1985 together with an explanatol)' 
memorandum making certain amendment to Notifi-
cation No. 120182-Customs dated the 24th April, 
1982 so as to prohibit export out of India of one 

more substance viz. Pentazocine specified in the noti-
fication, under Section 159 of the Customs Act, 1962, 
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4. ModoDS for EIecdoDs to Committees 
(l) Shri Buta Singh moved the foJ.ilowing motion:-
"That in pursuance of sub-section 4( e) of Section 4 of 

the CocODutDevelopment Board Act, 1979, the 
memben of this House do proceed to elect, in s1\Ch 

. manner as the Speaker may direct, two inembers 
from among themselves to serve as members of the 
Coconut Development Board, subject to the other 
provisions of the said Act." 

The motion was adopteP. 
(2) Shri Buta Singh moved the following motiOD:-
~at in pursuance of sub-section (4) (e) of Section 4 

of the National Oilseeds and Vegetable Oils Deve-
lopment Board Act, 1983, the members of this 
House do proceed to elect, in such manner as the 
Speaker may direct, two members from 8mong 
themselvts to serve as members of the Natiopal 
Oilseeds and Vegetable Oils Development Board. 
subject to the other provisions of the said Act." 

The motion was adopte\d. 
5. Matters UDder Rule 377 
, (1) Shri Shanti Dhariwal raised a matter regarding need to 
include Erawal and Lashkari Castes in the list of Scheduled 
Castes. 

(2) Shri A. Charles raised a matter regarding closure and 
mis-management in T. K. Chemicals Limited, Kochuveli (Trivan-
drum) and need for its take over. 

(3) Shri G. Bhoopathy ntsed a matter regarding need to dec· 
lare Hyderabad as an International Airport. 

(4) Shrimati Bibha Ghosh Goswarni raised a matter regarding 
erosion by Ganga and Bhagirathi rivers in West Bengal and need-
to provide adequate funds for anti-erosion measures. 

(S) Kumari Pushpa Devi Singh raised a matter regarding 
need to set up industrie5 in Raigarh (Madhya Pradm~) for its 
developmeat. 
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(6) Shri Ram Nagina Mishra raised a matter regarding need 
to take urgent steps to check increasing incidents of sma!ll pox in 
Uttar Pradesh. 
6. 'The Budget (GeneraI)1-1985-86-DemanclS for Grants 

(i) Discussion on the Demand NO.9 for which the Ministry 
o~ Chemicals and Fertilizers is responsible and the cut motions 
thereto moved on 12th April, 1985, continue.d. 

Discussion was concluded. 
All the cut motions moved were negatived. 
The Demand for Grant (both Revenue Account and Capital 

Account) for which the Ministry of Chemicals and Fertilizers is 
responsible for the amounts shown under column 4 ~f the printed 
List of Demands for Grants-Budget (General) for 1985-86 were 
voted in full. 

(li) Discussion on the Demands for Grants Nos. 43 to 45 for 
Which the Ministry of Hea~th and Family Welfare is responsible, 
ccltunenced. 

Fifteen cut motions (1-15) were moved. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabhal adjourned till 11 A.M. on Tuesday, the 16th 

April, 1985). 

• 

SUBHASH C. KASHY AP, 
Secretary-General. 

3 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 16. 19851Chaitra 26, 1907 (Saka) 

No. 35 
11 A.M. 
1. sa&rred Questions 

s!lrred Questions Nos. 445-452 and 455 were orally ans~ 
wered. Replies to the remaining questions were laid on the 
Table. 
2. U~d Questions 

Replies to Unstarred Questions Nos. 3112-3140. 3142, 
3144-3238, 3240--3245, 3247-3257 and 3259-3274 were 
laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Defence Services Estimates, 1985-86 

(Hindi and English versions). 
(2) A copy of the Cantonment Fund Servants (Amend-

ment) Rules, 1984 (Hindi and English versions) 
published in Notification No. S.R.O. 53 in "Gazette 
of India dated the 9th March, 1985, under section 
280 of the Cantonment Act, 1924. 

(3) A coPy of the I1etailed Demands for Grants (Hindi 
and English versions) of the Ministry of Industry 
and Company Affairs for 1985-86. 
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(4) A c~~y of NotificAtion No. S.O. 177(E) (Hindi and 
Enghsh versio,ns) published in Gazette of India 
dated the 4th March, 1985 regarding extension of 
period of take over of Management of Messrs_ 
Krishna SiJicate and Glass Works Limited, Calcutta, 
beyond five years under sub-section (2) of sktion 
18AA of the htdmtries- (Development and Regula-
tion) Act, 1951. 

·(5) A copy of Notification No. 107185-CE (Hindi and 
English versions) published in Gazette of India 
dated the 16th April, 1985 making certain amend~ 
ments to Notification No. 68183-CE dated the lst 
March. t 983 so as to fully exempt tractors of Dr. 
Bar Horse Power not exceeding 25 from ttl! whole 
of the duty of excise leviable thereon as againsf the 
existing eJ(emp~ion in respect of tractors of Draw 
Bar Horse Power not exceeding 12, issued under ~ 
the Central Excise Rules. 1944 together "ith an 
explanatory memorandum. . ~ 

4. Presentation of Petidon 
Smt. Gecta Mukherjee presented a petition signed by Shri 

Devi Prasad Singh and others regarding change in the adminis-
trative set up of Delhi and problems of residents of Delhi. 
5. Matters Under Rule 377 
, OJ Shri Ganga Ram raised a matter regarding need tn im-

plement the recommendations contained in the Twenty-seventh 
Report of the Committee on subordinate Legislation regarding ~­
recl'llitmcnt rules for various posts in the Water Management 
and Command A rea D~veJ.opment Division in the Ministry o~ 
Irrigation. U 

(2) Dr. Cbaftder Shekhar Tripathy raised a matter regarding 
need to lar a railway line ~;)tween SaM~anwan and Balrampur 
vkz Bansi;. _ 
" (~) Smt. Krishna Sahi raised a matter regarding need to 
revise the timings of certain trains runnin~ on Gaya-Kiu! 
section of Eastern Railway and to' provide a fast train betw~n . ~ 
6aya and Deoghar. . .... 

------------ --- --- ---------
-Laid at 6-00 P.M. 
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( 4) Slui V. SobhanaJreeswara Roo rued a matter fCgard-
ing need to sanction aciditional WoOs for renovation and moder-
nisation of Kothagundam Thermal Power Station. 

(5) Sh.ci Ajit Kwnar Saha raised a ma,Uer regarding need 
Ito clear the scheme for modernisation of Kangasabati Reservoir 

Project in West Bengal. 

(6) Shri Pratap Bhanu Shanna raised a matter regarding 
need to provide stoppages of Malwa Super Fast Express and 
Dakshin Express at Vidish.a and Ganj Basoda. 

(7) Shri D. L. Baitha raised a matter regarding need to 
hring Purnca (Bihar) on air map of India. 

(8) Shri B.irbal raised a matter rc¥arding need to complete 
the distributaries in Ganguapt' district taking off from Indira 
MJin Canal. 

6.C"AUe~. 
-.,. Slut K. P;Unnikrishnan called the attention of the 

Minister of Culture to the reported removal and shipping of 
{!iceless treasures of lndian art and culture including rare works a sculptures from diffemJt MuseUD1l art plleries and temples 
in India for display during the Festival of 'India in the United 
States of America aRdFrance with grave risks, and st-"J>S taken 
by the Government in that regard. 

The Minister of Culture made a statement is. Eepsd thereto. 
7. The Budget !Genenl)-1985-86-Demands 'fdr ('d'lInh 

(i) Discussion on the Demand., for Grants Nos. 43 to 45 for 
which the Ministry of Health and Family Welfare is responsible 
and the cut motions thereto moved on 15th April, 1985, conti· 
nued. 

Discussion was concluded. 
AU the cut motions moved were negatived. 

The Demands for Grants (both Revenue Account and Capi-
tal Account) for which the Ministry of Health and Family Wel~ 
fare is responsible for the amounts shown under column 4 of tho 
printed List of Demands for Grants-Budget (GeDera1) fot 
1985·86 were voted in full. 
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(ii) Discussion on the Demands for Grants Nos. 63 and 64 
for which the Ministry of Irrigation and Power is responsible, 
commenced. . .~ .; 

Twenty-nine cut motions (1-5, 10-14, 16-29 and 46-
50) were moved." 

The discussiOn was not concluded. 
8. Report of Business Advisory Committee 

Shri H. K. L. Bhagat presented the Fifth Report of the Busi-
ness Advisory Committee. 
6.01 P.M. 
(Lok Sabha Adjourned till 11 A.M. on Wednesday, the 17th 

April, 1985) 

,'L. 

SUBHASH C. KASHY AP, 
Secretary-General. 

CORRIGENDUM 

In Bulletin-Part I, dated April 15, 1985-
Page 1, Item 1, line 2, 

for 403 read 430. 

4 
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LOK SABHA 

BULLETIN-PART I , 
[Brief Record of Proceedings] 

Wednesday, April 17, 19851Chaitra 27, 1907 (SflIka) 

No. 36 

11 A.M. 
1. StarmI Questioas 

. Starred Questions Nos. 465-471 and 473 were orally aos-
wercfl. Replies to the remaining questions were laid on the 
Table. 

2. Unstarl'etl Questions 
Replies to Unstarred Questions Nos. 3275-3379 and 3381-

3462 were laid on the Tsble. 

3. Papers ~d on the Table 
The fdllowing papers were laid on the TabJe:-

(1) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of FOod and Civil 
Supplies fOl' 1985-86. 

(2) A statement (Hindi and English versions) showinl! 
reasons for delaty in laying the "'Annual Report and 
Audited Accounts of Sangcet Natak Akademi, New 
Delhi, for the year 1983-84. 

(~) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute of Mathematical 
Sciences, Madras for the year 1983·84. 

--- . ---_ ... --
·The Annual Report was laid on 29th January, 1985. 
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(U) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute of Mathematical Sciences, Madras for the 
year 1983-84. 

(4) A copy each of the followin,g papers (Hindi ~nd 
English versions) under sub-section (1) of Section 
619A of the Companies Act, 1956:-

(i) Review by the Government on 'the working of the 
Electronics Trade and Technology Development 
Corporation, Limited, New, Delhi for the year 
1983-84. 

(ii) Annual Report of the Electronics Trade and I 
Technology Development Corporation Limited, 
New Delhi for the year 1983-84 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon . . 

4. Motion R~rding Fifth Report of the Business Ad,,~ory 
Committee 

Shri H. K. L. Bhagat moved the following motion:-

"That this House do agree with the Fifth Report of the 
Business Advisory Committee presented to the 
House on the'16th April, 1985," 

Th~' motion was adopted subject to the modification "that in 
Para 3, line 2 of the Report, for the words 'during this week' the 
words 'during next week' be sebstituted." 

5. Matters Under Rule 377 

(I) Shri Madan Pandey raised a matter regal'ding need to 
estalblish electronics industry at Gorakhpur and milk-based indus-
tries in Eastern Uttar Pradesh in the Seventh Plan. 

I (2) Shri Bhattam Sreeramamurthy raised a matter regardi;g 
-,ked to develop Visakhapatnam as a tourist resort. 

(3) Shri Zainu1 Basher raised a matter regarding need to start 
local train service between Varanasi alnd Mughal Sara;. 
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(4) Shri Jai Prakash Agarwal raised a matter regarding need 
to reconsider the increase in the rates of electricity by Delhi 
Electric Supply Undertaking. 

(5) Shri C. P. Thakur raised a matter regarding need to pro-
lide a railway level crossing and connecting roads in ]alla area 
nt:ar Patna. 

(6) Prof. Nirmala Kumari Shakt~at raised a matter regard-
ing need to provide special funds to States in the Seventh Plan 
for providing medical facilities in villages. 

(7) Shri Chintamani ] cna raised a mE4ttel' regarding need to 
e~t(\blish a National Institute for Translation and Interpretation 
10 promote understanding of different languages. 

(8) Dr. V. Venkatesh raised a matter regarding need to sanction 
more funds for drought relief programmes in Kamataka. 
6. The Budget (Generao-1985-8~Demands for Grants 
II Discussion on the Demands for Grants Nos. 63 and 64 for 

which the Ministry of irrigation and Power is responSible and the 
cut motions thereto moved on 16th April, 1985. continued. 

The discussion was not concluded. 
7.04 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th 
April. 1985). 

SUBHASH C. KASHY AP, 
Secretary-General. 

3 
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,. . .. LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) , 

Thursday, April 18. 1985!Chaitra 28. 1907 (Saka) 

No. 37 
11 kM. 
1. S~. QuestioR~ 

Starred Questions Nos. 486--489, 491-494 and 496 wer" 
or.y answered. Replies to the remaining questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Un starred Questions Nos. 3463-3627 and 3629--
3656 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Accounts (Hindi and 

English venions) of Visva-Bharati, - Santh1iketan. 
for the year 1983·84, together with Audit Report 
thereon. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
0) above. 

(2) A copy of the Annual Accounts (Hindi and Bnglisb 
versions) of the Regional Engineering College. Sri-
nagar., Kashmir for the year 1983·84 together with 
Audit Inspection Report. 
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(3) (i) A co!'}' of the Annual Report (Hindi and Eng-
lish versions) of the Central Council of Homoeopa-
thy, New Delhi, for the year 1983-84 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versioJl%) 
bV the Government on the working of the Centr81 
Council of Homoeopathy, New Delhi, for the year 
1983-84. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) A copy of the Visakhapatnam Unre.ltistered Dock 
Workers (Reln11ation of Employment) Amendment 
Scheme. t 985 (Hindi and English versions) pub-
lished in Notification No. S. O. 675 in Gazette of 
India dated the 16th February, t 985, under section 
SA of the Dock Workers (Regulation of EmplOy-
ment) Act. 1948. 

(6) A copv of the Annual Administration Report (Hindi 
and English versions) of the Calcutta Port Trust f ...... 
the year t 983-84. 

(7) (j) A CODY of Annual Accounts (Hindi and El 
lish versions) of the 'New Mangalore Port Trust f 
the year 1983-84 together with Audit Report the! 
on. under sub-section (2) of section 103 of the Maj 
POrt Trusts Act, 1983. 

(ii) A statement (Hindi and Entzlish versions) showin~ 
reasons for delay in Jaying the papers mentioned at 
(6) above. 

(R) A coriv of the SUDPlementarY A!!reement (Hindi and 
Em!'lish versions) entered into 'with the Government 
of Uttar' Pradesh under section R of the National 
Hil!hwavs Act, 1956, under section 10 of the said 
Act. . 
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(9) (i) A copy of the PunjSb Motor Vehicles (Fourth 
Amendment) Rules, 1984 (Hindi and English ver· 
sions) published in Notification No. G.S.R. 88 in 
Punjab Government Gazette dated the 26th Octo-
ber, 1984, under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939 read with clause 
(c) (iv) of the Proclamation dated the 6th October, 
1983 issued by the President in relation to the 
State of Punjab. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the paper mentioned at 
(i) above. 

(10) A copy of the Budget Estimates (Hindi and English 
versions) of the Damodar Valley.' Corporation for the 
year 19B5-86, under sub-section (3) of section 44 of 
the Damodar Valley Corporation Act, 1948. 

(11) A copy of the Delhi Sales Tax (Third Amendment) 
Rules, 1985 (Hindi and English versions) published 
in Notification No. F. 4(21) 185-Fin(G) in Delhi 
Gazette dated the 8th April, 1985, under section 72 
of the Delhi Sales Tax Act, 1975. 

(12) A copy of Notification No. G.S.R. 34H(E) (Hindi 
and English versions) published in Gazette of India 
dated the 6th April, 1985 containing Corrigendum 
to Notification No. 331(E) dated the 30th March, 
1985. under section 159 of the Customs Act, 1962. 

(13) A copy of the Post-Graduffie Institute of Medica] 
Education and Research, Chandigarh (Amend· 
ment) Regulations. 19R4 (Hindi and En~1ish ver-
sions) published in Notification No. E31NF16804 
dated the 15th June, 1984. issued under section 32 
of the Post-Graduate Institute of Medioal Educa-
tion and Research. Chandigarh, Act, 1966. 

(14) A copy of the Delhi Eyes (Authority for Use for 
Therapeutic Purposes) Rules, 1984 (Hindi and 
English versions) published in NotificaUon No. 
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F. 20171 j;75-M·& PH ·in Gazeue of· Indm dated the 
29th <May, 1984, ·under sub-section (3) of section 
29 of the Byes (Authority for .Us~for Therapc~ic 
Purposes) Act. 1982. 

4. MotioDs for. EIeetioDs to Committees 
. (i) Shri K. C. 'Pant moved the following motion:- -

"That in pursuance of sub-clause (niv) of Clause (1) 
of Statute 14 of the Statutes of the Aligarh Muslim 
Uni\lersity, ~e . members of 'this House doprocee:d to 

. elect, in such 'matmer'as' the Speaker may direct, 
six members from among themselves to serve as ~ 
members of the Court of the Aligarh Muslim Uni-
versity" for a term of three years. 'The members so 
e1ectedshall not be the employees of the Aligarh 
Muslim University." 

The motion was adopted. 

(i1) ,Smt.Mohsina Kidwai moved the following motion:-
"That in pursuance of items (17) and (18) of rule 15 

and rule' 18 (2) of the Rules, Regulations and Bye-
laws of the Indian Council of Medical Research, 
the members of this House· do proceed to elect, in 
such manner as the Speaker may direct, two mem-
bers from among themselves. to I ser:v~ as members 
of the' Governing Body of the Indian Council of 
Medical' Research." 

The motion was adllrh~d. 

(ill) Shri Z. R. Ansari moved the foHowing motion:-
"That in pursuance of sub-section (2) (a) of Section 4 

of the Merchant Shipping Act, 1958, the members 
of this House do proceed to elect, in such manner 
as the Speaker may direct, four . members from 
among themselves, to serve as members of the 
National S!tipping Board, subject to ,the :other pro-
visions of the said 'Act.~· 

The.mooon was adol't::d. 
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5. Matters Under Rule 377 
(ll Shri Sri Ballav PaQigrahi raised a matter 1'egardiqg:need 

to provide funds in the SeveRth Plan'for Talcher .Super ThennaJ. 
l{artt and IB Valley Thermal Project in Orissa. 

(2) Shri Lalit Maken raised a matter regarding the situation 
arising out of the Resolution passed by D.D.A. askingD.C.M. 
to shift from the non-conforming area and Delhi Administra-
tion not allowing the Mill to close. 

(3, Shri Banwari Lal Balfwa raised a matter regarding need 
to clear the Bisalpur irrigation and wateJ;" supply scheme imme-
diately to provide drinkin'g water and irrigation facilities in 
Deoli Tehsil (Rajasthan). 

(4) Smt. Usha Verma raised a matter regarding nt:ed for a 
T.V. tower in Lakhimpur Kheri (Uttar Pradesh). 
, (5) Smt. Geeta Mukherjee raised a matter regarding need 

to help the ,~tate Government of West Bengal to tackle the 
at'ute scarCity conditions of drinking water in Midnapur ana 
other adjacent Districts in the State. 

(6) Shri Virdhi Chander Jain raised a . matter regarding 
shortage of electricity in Rajasthan and need to supply adequate 
quant~ty of electri~ity from Atomic Power Station,J Kota and 
Singrauli Thermal Power Plant. 

(7) Shri C. Janga Reddy raised a matter regarding need to 
provide 220 KV line from Ramagundam Thermal Power Project 
of NTPC to Warrangal District. 

! ti) Shri P. Penchalaiah raised a matter regarding need to 
din,ct HUDCO to increase the amount of house building loan 
for the houseless poor. 

(9) Shri Mahav!r Prasad raised a matter regarding need to 
retain the limit of financial assistance of Rs. 5,000/- given to 
poor Harijans for improving their social, economic .and health 
conditions . 
6. The Budget (General)-l985-86-Demands for Grant. 

(i) Discussion on the Demands for Grants Nos. 63 and 64 
for wh~ch the Ministry of Irr~gation and Power is responsible 
and the cut motions thereto moved on 16th April, 1985, conti-
nued. 

Discussion was concluded. 
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All the cut motions moved were negatived. 

Both the Demands for Grants (both Revenue Account and 
Capital Account) for which the Ministry of Irrigation and 
Power is responsible 'for the amounts shown under column., 4 
of the printed List of Demands for Grants-Budget (GeneraJ~ 
~9r 1985-86 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 57 to 59 for 
which the Ministrv of Industry and Company Affairs is res-
ponsible, commenced. 

Ten cut motions (2-11) were moved. 

The discussion was not concluded. 

*7. Statement by Minister 

The Minister of Home Affairs made a 9tateptent regarding 
communal riots in Ahmedabad. r 
8. Discussion UD~r Rule 193 

Shri Saifuddin Chowdhary raised a discussion on the briefing 
held in US Congress atanexe under the auspices of the Congres-
sional Human Rights Caucus on the so-called human rights issue 
in Punjab thereby interfering in the internal affairs of India. 

The following members took part in the debate:-

(1) Prof. K. K. Tewari 
(2) Shri E. Ayyapu Reddy 
(3) Shri K. P. Unnikrishnan 
(4) Shri G. G. Swell 
(5) Shri NEkayan Choubey 
(6) Shri Zainul Basher 

(7) Shri V. S. Krishna Iyer 

"'Made at 4.04 P.M. 
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(8) Shri Piyush Tirky 
(9) Shri P. Kolandaivelu 

(10) Shfi Amar Roy Prodhan 

Shri Khursheed Alam Khan replied \0 the discussion. 
~ . 

The discussion was concluded. 

8-50 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 19th April, 
1985~ . 

SUBHASH C. KASHY AP, 
Secretary-Generd. 

7 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, April 19, 19851Chaitra 29, 1907 (Saka) 

No. 38 
11.01 A.M. 

I ~ Starred Questions 
Starred Questions Nos. 507-512, 514 and 516 were ora]))' 

answered. Replies to the remaining questions were laid on the 
Table. 

Z. Unstarred Questions 
Replies to Unst~rofed Questions Nos. 3657-3786~ 3788 .. 

379~3810, 3812-3817 and 3819-3844 were laid on the 
Table. 

3. Par.~rs Laid on the Table 
The following papers were laid on the Tabie:-

(1) A copy of the Detailed Demands for GraDts (1fItl4i 
and English versions) of Department of Posts for 

. the year 1985-86. 

(2) A copy of the Detailed Demands for Grants (HindI 
and English versions) for expenditure of the Central 
Government on Department of Telecommunications 
for the year 1985-86 along with Appendix. 

1 



(3) The following statemeI!ts (Hindi and English versions) 
showing the action taken by the Government on 
various assurances, promises and undertakings given 
by the Ministers during the various sessions of Lok 
Sabha:-

(i) Statement No. XX-Eighth Session, 
1982. 

(ii) Statement No. XV-Ninth Session, 
1982. 

(iii) Statement No. XV-Tenth Session, 
1982. 

I 
j 
) 
I 

(iv) Statement No. XIV-Eleventh Ses-
sion, 1983. 

I 
. Seventh I ~ 

\, 

(v) Statement No, X-Twelfth Ses-
. slon, 1983. 

(vi) Statement No. VIII-Thirteenth Ses-
sion, 1983. 

(vii) Statement No. VII-Fourteen.th Ses-
sion, 1984. 

(viii) Stat~ment No. lll-Fifteenth Ses-

:Lok 
Sabha. 

sion, 1984. I 

r 

(ix) Statement No. II-First Session, Eighth 
1985. Lok Sabha.· 

(4) (i) A Copy of the Annual Report (Hindi u.ld Englis!l 
versions) of the Rubber Board, Kottayam, (Kerala) 
for the year 1983-84. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of Rubber 
Board, Kottayam (Kerala) for the year 1983-84. 

(5) . A copy of the Annual Accounts' (Hindi and English 
. versions) of the Rubber Board, Kottayam (Kerala) 

for the .year 1983-84 together with Audit Report-
thereon .. 

(6) Two sta'tements (Hindi and English versions) show-
.ing the reasons for delay in laying the papers 
mentioned at (4) and (5) above. 
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4. Matters under Rule 371 
,')' (1) bhri Vilas Mutemwar raised a matter regarding famine 

conriitions in Maharashtra and need to take relief measut"es. for 
fanners. 

'(1) Dr. Chandershekhar Verma raised a matter regarding 
~e~d to establish industries in Khagaria (Bihar) for its deve-
lopllIem. 

(3) Shri Ram Singh Yadav raised a matter regarding need 
te direct Government of Rajasthan to help farmers whose crops 
wel'''.! damaged by hailstorms. 

(4) Smt. Vidyavati Chaturvedi raised a matter regarding 
need to start relief works under NREDP in Bundelkhand 
(Madhya Pradesh) to provide jobs to people. 

(~) Shri Sanat Kumar MandaI raised a matter regarding 
mE'Jl~:.ce created by the tigers around the Sunderbans Tiger Pr0-
ject in West Bengal and need to take measures to save people 
and ·~attJe. 

-(5) Shri Harish Rawat raised a matter regarding. ,famine 
l'ond itions in hiB areas of Uttar Pradesh and need for relief 
/neasu.res. 

(7) Shri J agannath Pattnaik raised a matter regarding need 
to o~;cn a Postal Division in Orissa. 

lo) Shri Jitendra Prasad raised a matter regarding acute 
shortage of power in Uttar Pradesh particularly in Shahjanpur 
and need to divert power frOm other States. 
5, The Bl~dget (General)-1985-86-Ddnands for Gran. 

(i) Discussion on the Demands 'for Grants Nos. 57 to 59 for 
whkh the Ministry of Industry and Company Affairs is res-
ponsible and the cut motions thereto moved on 18th April, 1985, 
continued. 

Discussion was concluded. 
AU the cut motions moved were negatived. 
The Demands for Grants (both Revenue and Capital Ac-

count) for which the Ministry of Industry and Company Mairs 
is rt>ljponsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
19M-aS were voted in full. 
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(Ii) Discussion on the Demands for Grants Nos; oil and 
4! for which the l\1inistry of Food and Civil Supplies is res-
ponsible, commenced. 

Fifteen cut motions (2, 3, 5-8 and 11-19) were moved. 

The discussion was not concluded. 

6. Pri'vateMember's Resolution-withdrawn 

Further discussion on the following Resolution m.o,!~ hi. 
Shri Virdhi Chander Jain on the 25th January, 1985 and afi 
am~ndment thereto moved on the 22nd March, 1985, con· 
tinued:-

"This HOuse is of opinion that there should be parity bet-
ween the Desert Development Programme and the 
Hill Areas Development Programme in the matter of 
provision of funds, facilities and concessions in the 
Seventh Five Year Plan." 

The folloWing members took part in the debate:-
(1) Shri Halkavi Bairagi 

(2) Shri K. R. Narayanan 
Shri Virdhi Chander Jain replied to the debate. 

r 

The amendment moved by Shri Mool Chand Daga was with-
dTawn by leav~ of the House. 

The Resolution was withdraWn by leave of the House. 

7. PrivlUc Me.mber's ResolLltio~-under eons.i4eration 
Shri M. Raghuma Reddy moved the following Resolution:-

"1'his House resolves that the All India Radio and Door-
darshan be converted. into autonomous corporations to 
ensure objectivity, impartiality and independence of 
the mass media." 

~'he following members took part in the debate:-
(1) Shri Virclhi Chander Jain 
(2) Shri E. S. M. Pakeer Mohamed 
(3) Shri Ama! Datta. 
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(4) Shri Ram Pyare Panika 
(5) Shri -Mool Chand Daga 
(6) Shri Hari Rao 
(7) Shri Y. S. Mahajan 
(8) Shri Priya Ranjan Das Munshi (Speech unfinished) 

'Ihe discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A. M. on Monday, the 22nd 
April, 1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 

5 
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• LOK SABRA 

BULLETIN-PART I 
[Drid Record 01 Proceedings] 

Monday, April 22, 1985IVais,~kha 2, 1907 (Saka) 

No. 39 

: ! 

11.02 A.M. 
1. Starred Questions 

'Itarred Questions Nos. 528, 530 and 541-544 were orallv 
answered. Starred Question No. 529 had been postponed to 
13-S~ 1985 and Starred Question No. 531 had been postponed to 
29-4-1985. Replies to Starred Questions Nos. 527, 532, 534-
540, 545 and 546 were lalid on the Table. 

2. Unstarred Q~ons 
Replies to Unstarrcd Ouestions Nos. 3845-3897 and 3899-

3995 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the National Cadet Corps (Girl Division) 
Third Amendment Rules, ] 985 (Hindi and English 
versions) pUblished in Notification No. S.R.O. 57 
in Gazette of India dated the 23rd March. 1985. 
under sub-section (3) of section 13 of the National 
Cadet Corps Act, 1948. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Mil1i_try of Defence for the 
yeflr 1985-86. 
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(3) A copy of the Maritime Zones of India (Regulc«ion of 
Fishing by Foreign Vessels) Amendment Rules, 1985 
(Hindi and English versions) published in Notifica-
tion No. S.O. 286(E) in Gaze~te of. India dated the 
4th April, 1985, under sub-section (4) of section 25 
of the Maritime Zones of India (Regulation r of 
Fishing by Foreign Vessels) Act, 1981. 

(4) A copy each of the following papers' (Hiridi and Eng-
lish versions) under sub-~ction (1) ('II section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of thei"':> 
Indian Dairy Corporation, Baroda, for the year 
1983-84. 

(ii) Annual Report of the Indian Dairy Corporation. 
Baroda, for the year ] 983-84 along with Audited 

.. Accounts and the comments of the Comptrflller 
and Auditor General the~on. 

(5) A· statement (Hindi and English versions), showing 
reasons for delay in l<4ying the papers mentioned 
at (4) above. 

(6) A copy each of the following papers (Hindi and Eng-
·Iish versions) under section 619A of the Companies 
Act, 1956:- . 

(i) Review by the Government on the working of the 
Rajasthan State Agro Industries Corporation 
Limited, Jaipur, for the year 1981-82. ' I • 

. '.' .-. - ~I 

. (Ii) Annual Report of the Rajasthan State Agro Indus-
tries CorporfAion Limited, J aipur, for the year 
] 981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gener1t1 
thereon. 

en A statement (Hindi and English versions) showing 
reasons for delay in la)/ing the papers plentioned ~t 
(6) aIbove. '. ". , 
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(8) A copy each of the following Notifications (Hindi and 
English versions) issued under section 3 of the 
Agricultural Produce (Grading and Marking) Act. 
1937:-

(i) The Apples Grading and Marking Rules, 1984 pub-
lished in Notification No. G .S. R. 1036 in Gazette 
of India dated the] 5th September, 1984. 

(ii) The Compounded Asafoetid" Grading and M~jking 
Rules. 1984 published in Notification No. G.S.R. 
t 156 in Gazette of India dated the 20th March, 1984. 

(iii) The Gumin Seeds Grading and Marking (Amendment) 
Rules, 1984 published in Notification No. S.O. 1157 
in Gazette of Indi~ dated the 20th March, 1984. 

(iv) The Bristles Gradin!!, and Ma~king (Amendment) 
Rules. 1984 published in Notification No. S.O. 1 t 58 
in Gazette of India dated the 24th M~rch, 1984. 

(v) The Onions Grading and Marking (Amendment) Rules. 
1984 published in Notification No. S.O. 1932 in 
Gazette of India dated the 29th May, 1984. 

(9) A copy each of the fol1owin~ papers (Hindi and Eng-
lish versions) under section 159 of the Customs Act. 
1962:-

. (j) G.S.R. 354(E) and 355(E) published in GazeUe 
of India dated the 11 th April, 1985 together with 
an explanatory memorandum regarding exemption 
to wireless apparatus. accessories and components 
when imported into India by a Jicensed amateur 
radio operator from the whole of the basic, auxiliary 
and additional duties of customs' leviable thereon 
upto 31st December, 1985. 

(ii) G.S.R. 358(E) oulllished in Gazette of India 
dated the 12th April, 1985 together with an expla-
natory memorandum making certain amendment to 
Notification No. 1l7-Customs dated the 9th June. 
1978 so as to enlarge the list of materials allowed 
to' be imported duty free under Advance Licen~ 
Scheme-, 



.. 
(iii) G.S.R. 359(£) published in Gazette' of Indj~ 

dated the 12th April, 1985 together with an expla-
natory memorandum regarding exemption to certain 
raw materials specified in the Schedule to the notifi. 
cation. when imported into India under the import 
replenishment licences issued in terms of the import1" 
policy for 1985-86 from the whole of the basic and 
additional duties of customs leviable thereon. 

(iv) G.S.R. 300(E) published in Gazette of India 
dated the 12th April, 1985 together with an expla-
natory memorandum regarding exemption to mate-
rials covered by Notification No. 95/85-Customs 
dated the 17th March. 1985 when imported under 
import replenishment licences from the whole of the 
auxiliary duty of customs leviable thereon. 

(v) G.S.R. 361 (E) published in Gazette of India 
dated the 12th April, 1985 tORCther with an expla-
natory memorandum rescinding Notification Nrl" 
120-Customs dated the 19th June, 1978. 

4. Callin~ Attention 

Shri T. Basheer caned the attention of the Minister of AJITi-
culture imd Rural Development to the' repl'rted financial crisis 
faced by the cllltiv~tors clue to sharp fall in the prices of coconut 
and the root-wilt disease in the COC(lTlUt plants and steps taken by 
the Government in the matter. 

The Minister of Agriculture and Rural Development made a 
statement in regard thereto. . 

5. Report of Bnsine8S Advic;ory Committee 

Shri H. K. L. Bhag~ presented the Si~~h Report of the Bmii· 
ness Advisory Committee. C 

6. Matters Under Rule 377 

, (n Shti'Rsm Nagina Mi~hra raised a matter regarding need 
for release -of Central Government's share for speedy construction 
of road bridge over river Ghaghra in district Deoria (U.P.) 
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(2) Shri Kamla Prasad Rawat raised a matter regarding need 
to provide cotton yam at reasonable rates to the weavers of 
district Barabanki in Uttar' Pradesh. 

'~' (.3) Smt. Vidyavati Chaturvcdi raised a mattcr regarding need 
for providing more tinancial aid by the centre to the State Govern. 
ll~t for providing drinking water in Tik~garh, District Chhattar· 
pur, Madhya Pradesh. 

(4) Shri Harish Rawat raised a matter regarding need to 
. streamline the implementation of the Self Employment GuarWltee 
Scheme an~ to increase the limit of Bank loans. 

(5) Shri Chintamani Jena raised a matter regarding pollution 
01 Ganga at Hardwar due to discharge by BHEL and IDPL etc. 
and ueed for effective remedial steps. 

(6) Shri P. Penchalaiah raised a matter regarding need fOJ 
sanctioning the project by the Centre for construction of a road 
from Itchapurmm to Thada, Andhra Pradesh. 
~ 

(7) Shri Ananda Pathak raised a matter regarding the threaten-
ed token strikc by RMS and MMS Employees Union on 6th June, 
1985. 

(8) Dr. G. S. Rajhans raised &1 matter regarding need for instal· 
lation of T. V. station in Birpur, Bihar. 

7. The Bud~ (Genel'al)-198S.86-Demands fol' Grants 

Discussion on the Demands for Grants Nos. 41 and 42 fOJ 
which the Ministry of Food and Civil Supplies is responsible and 
the cut motions thereto moved on 19th April, 1985, continued. 

Discussion Wali concluded. 
All the cut motions moved were negatiVed. 

• Both the Demands for Grants (both Revenue and Capita) 
Account) for which the Ministry of Food and Civil Supplies is 
responsible for the amounts shown under colUmn 4 of the printed 
List of Demands for Gra'Ots--Budget (General) for 1985-86 
were voted in full. 



H. Statemmtsby Minister 

"'(1) The Minister of Home Affairs made rI statement about 
the incident at Amritsar on the 19th April, 1985. 

·"'(2) The Minister of Home Affairs made a statement about 
a matter concerning the Ministry of Home Affairs raised by Prof. 
K. K. Tewary in Lok SElbha on the 18th April, 1985. yJ 

6.08 P.M. 
(Lok .sabha adjourned till 11 A.M. on Tuesday, the 23rd 

April, 19S5). 

SUBHASH C. KASHY AP, ~ 
Secretary-General. 

"'Made at 5 .05 P.M. 
"'·Made at 5 .10 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. April 23, 1985!Vaisakha 3, 1907 (Salta) 

No. 40 

1. Stoned Questions 
Starred Questions Nos. 547, 548, 550, 552, 553 and 559-561 

were orally answered. Starred Question No. 555 was post-
poned to 7.5.1985. Replies to Starred Questions Nos. 549, 
1i5~ 554, 556-558 and 562-566 were laid on the Table. 
2. Unstaned Questions 

Replies to Unstarred Questions Nos. 3996--4038, 4040-4044, 
4046-4094, 4096-4107. 4109, 4111-4114 and 4116-4141) were 
laid on the Table. 
3. Papers lnid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 237(E) (Hindi and 

English versions) published in Gazette of India 
dated the 26th March, 1985 regarding extension of 
period of take over of ma.'nagement of Messrs 
Mahadeva Textile Mills, Hubli, beyond five years 
under sub-section (2) of section 18AA of the Indus-
tries (Development and Regulation) Act, 1951. 

(2) (i) A copy of the Annual Accounts (Hindi and' 
English versions) of the Khadi and Village Indus-
tries Commission, Bombay, for the year 1983 .. 84 
together with Audit Report thereon. under sub-
section (4) of section 23 of the Khadi and Village 
Industries Commission Act, 1956. 

1 



(ii) A statement (Hindi and English versions) resardina 
Review by the Government .on Audited Accounts, 
of the Khadi and Village Industries Commission, 
Bombay, for the year 1983-84. 

(3) A statement (Hindi and English versions) sho¥ng 
reasons for delay in laying the papers I mention~ at 
(2) above . 

.(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Federation of Indus-
trial Cooperatives LimitedJ New Delhi, for the year 
1983-84. ' . I 

(ii) A statement (Hindi and English versions) regarding t 
Review by the GOVernment on the working of the 
National Federation of lndustrial Cooperatives'-
Limited, New Delhi, for the year 1983-84. 

(S) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentionei at 
(4) above. 

4. Callin2' Attention 
SHRr HARISH RAWAT called the attention of the Minis-

ter of Home Affairs to the sit\,~ation arising out of the reported 
death of many Adivasis and injuries to others as a resUlt of 
firing bv PoliCe in the Sahebganj district of Bihar, and the 
action taken by the Government of India in the matter. . 

The Minister of Home Affairs made a statement in regard 
thereto. 
5. Motion, regarding Sixth Report of the Business Advisory 

Committee 
Shri Ghulam Nabi Azad moved the following motion:-

"Thnt this House do agree with the Sixth Report of the 
Business Advisory Committee presented to th~ 
House on the 22nd April, 1985." ' 

The motion was adopted subject to the modification "that 
in para 3. line 3 of the Report, for the words 'Friday the 26th 
April, 1985' the words 'Monday, the 29th April. 1985' be substi-
W~d» ' 
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6. Matters under Rule 377 
.. f Clf Shri J agannath Pattnaik raised a matter regarding need 
for the Central help to the State Government for construction 
of National Highway from Gopalpur to Orissa border for social 
and economic upliftment of tribal belt in Orissa. 
., (2), Shri 'Nirmal Khattri raised a matter regarding need to 
~nstruct a railway bridge over Saryu (Ghaghra) river to 
connect Ayodhya and Prayag by an express train. 

• (3) Shri Ram Singh Yadav raised a matter regarding need 
to expedite construction work of Mathura-Alwar new Railway 
line (C~,mtral Railway). 

(4) Pro!. Narain Chand Parashar raised a matter regarding 
need to clear the pending applications of Freedom fighters and 
ex-I. N .A. personnel for grant of pension. -

(5) Shrimati Jayanti Patnaik raised a matter. regarding need 
for setting up of fishin'g harbour at Paradeep. 

(6, Shr! G. S. Basavaraju raised a matter regarding need 
~declare Jaga Jyoti Basaveswara's birthday as a national 
h'fliday and instal his statue in front of Parliament House. 

(7) Shri N. SOlludararajan raised a matter regarding need for 
allocation of adequate wagons to Coimbatore to facilitate move-
ment of pig iron and other steel materials. 

(8) Dr. V. Venkatesh raised a matter regarding need for 
direction to th~ Department of Archaeology to take over 
c'ertain temples of architectural and aesthetic value of Hassan 
district (Karnataka) which are in dilapidated conditions. 

(9) Shri Mahabir Prasad raised a matter regarding need to 
remove shortage of diesel in Gorakhpur district. 
7. The Budget (Gelleral)~1985.8G-Demands for Grants 

Discussion on the Demands for Grants Nos. 14 to 17 for 
which the Ministry of Communicat!ons is responsible com-
menced and was concluded. 

Four cut motions (Nos. 6, 10, 13 and 29) were moved and 
f'rlegatived. 

The Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Communications is res-
ponsible for the amounts shown under column 4 of the printed 
List of Demands for Grants-Budget (General) for 1985-86 
were voted in full. 
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8 . .stateme.nt by l\'Iinister 
The Minister of Home Affairs made a statement about the 

Ahmedabad situation. 
9. The Budget «General)-l985-86-Demands for Grants 

Discussion on the Demands for Grants Nos. 18 to 23 fot 
which th(' Ministry of Defence is responsible, commenced. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabh£1 adjourned till 1l A.M. on Wednesday, the 24th 
April, 198&) . 

SUBHASH ·C. KASHYAP, 
Secretary-General. 

4 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 24, 19851Vaisakha 4, 1907 (Saka) 

No. 41 
~_1 A.M. 

1. Obituary References 
The Deputy Speaker malde references to the passing away of 

Shri Jalyawant Ghanashyam More who was a member of Second 
Lok Sabha and Father Anthony Murmu who was III member of 
Six\- Lok Sabha. 

Thereafter, members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 567-569, 571, 572 and 574 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 4146-4159, 4161-
4175, 4177-4219, 4221-4233 and 4235-4282 were laid 

f!11 the Table. 
4. Motion 

Shri S. B. Chavan moved the fol1owing motion: -
"That this House do consider the statement made bv the 

Minister of Home Affairs in the House an the 23rd 
April, 1985 regarding Ahmedabad situation. 

Two substitute motions were moved by Prof. Madhu Danda-
vate mid Shri S. Jaipal Reddy. 
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The following members took part in the debate:-
(1) Shri V. Tulsi Ram 
(2) Prof. K. K. Tewari 
(3) Prof. Madhu Dandavate 
(4) Shri Narsinh Makwana 
(5) Shri Saifuddin Chowdhaty-
(6) Shri Priya Ranjan Das Munshi 
(7) Smt. Geeta Mukherjee 
(8) Shri Bheravadan K. Gadhavi 
(9) Shri R. Annanambi 

(10) Shri Zainul Basher 
(11) Shri V. Kishore Chandra S. Deo - £. 
(12) Shri G. G. Swell 
(13) Dr. A. K. Patel 
(14) Shri Amar Roy Pradhan 

Shri S. B. Chavan replied to the debate. 
The substitute motions moved by Prof. Mltlhu DandaYate 

and SOO S. Jaipal Reddy were negatived. 
The discussion was concluded. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(t) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Commerce 
and Supply for 1985-86. 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Agriculture 
and Rural Development for 1985-86. 

(3) A copy of Notification No. G.S.R. 366(E) (Hindi. 
. and English versions) published in Gazette of India 

dated the 17th April, 1985 together with an expla-
natory memorandum regarding exemption to dele--
gates who attended the Extraordinary Ministerial 
Meeting of Non-aligned Coordinating Bureau held 
in New Delhi from 18th to 21st April, 1985 from 
the payment of foreign travel tax, under section 41 
of the Finance Act, 1979. 
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(4) A copy each of Notification Nos. G.S.R. 362(E) 
and 363(E) (Hindi and English versions) publish-
ed in Gazette of India dated the 16th April. 1985 
together with an explanatory memorandum regard-
ing exemption to drilling rigs and spares when 
imported into India for rural water supply projects 
from the whole of the basic, auxiliary and addi-
tional duties C1f customs levi~le thereon, under sec-
tion 1 S9 of the Customs Act, 1962. 

(5) A copy of Notification No. G.S.R. 365(E) (Hindi 
and English versions) published in Gazette of India 
dated the 16th April, 1985 together with an expla-
natory memorandum regarding 'exemption to Vanity 
bags from the whole of the duty of excise leviable 
thereon, issued under the Central Excise Rules, 1944, 

(6) A copy of the Union Public Service Commission 
(Exemption from Consultation) (Amendment) Re-
gulations, 1985 (Hindi and EnjZlish versions) pub-
lished in Notification No. G. S . R. 329 in Gazette 
of India dated the 6th April, 1985, under artic1c 
320(5) of the Constitution. 

(7) A copv of the Detailed Demands f9r Grants (Hindi 
and English \ versions) of the Department of Person· 
nel and Administrative Reforms for 1985·86. 

(8) A statement (Hindi and Eng1ish versions) showin$! 
reasons for delay in laying the " Annual Report and 
Audited Accounts of the Gandhi Darshan Samitl, 
New Delhi, for the year 1983-84. 

(9) A copy ('/£ the Detai1ed Demands for' Gr~nt<; (Hindi and 
English versions) of the Ministry of Planning for 
1985-86. 

(10) A COPy of the Central Reserve Police Force (Second 
Amendment) Rules. 1985 (Hindi and English ver-
sions) published in Notification No. G.S.R. 332 in 
Gazette of India dated the 6th April, 1985 issued 
under section 18 of the Central Reserve Police Force 
Act, 1949. 
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6. Mat1ers Under Rule 377 
(1) Shri Shanti Kumar Dhariwc41 raised a matter regarding 

need to print retail prices on all varieties of cloth on each metre. 
(2) Shri Ram Pyare Suman raised a matter regarding need to 

extend AicbEdrpur-Tanda Railway line and construction of another I-
platform with sheds on those Railway Stations. . 

, (3) Smt. Madhuri Singh raised a matter regarding need to 
extend the services of VayudootILA.C. to Purnea (Bihar). 

( 4) Shri K. Mohandas raised a matter regarding increasing 
volume of traffic from Kerala to Gulf countries and need to declare 
Trivandrum as an International Aiq>ort and to complete the work 
on Calicut und Cochin airports. 

(5) Shri C. P. Thakur raised a matter regarding need to draw 
a tributary from Sone Irrigation Canal from Dhana to Pareb in 
P •• tna distriot. 
7. lbe Budget (General~1985-86-Demands for Grants .,. 

Discussion on the Demands for Grants Nos. 18 to 23 for 
which the Ministry O'{ Defence is responsible, continued. 

The discussion was not concluded. 

8. DiscussiOn Under Rule 193 
Smt. Oeeta Mukherjee raised a discussiOill on the progress of 

Indian women in social, educational, political ctnd economic 
fields in the International Women's Decade. 

The foHowing members took part in the debate:-
(1) Prof. N. G. Ranga 
(2) Smt. Krishna Sahi 
(3) Smt. VidyalVati Chaturvedi 
(4) Shri V. Sobhanadreeswara Rao 
(5) Shrimati Jayanti Patnaik 
(6) Shri Hannan Mollah 
(7) Smt. Kishori Sinha 
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(8) Smt. Indum~i Bhattacharrya 
(9) Smt. Chandra Bhanu Devi 

(10) Dr. (Mrs.) Phulrenu Guha 
• (11) Mis.~ Mamata Banerjee 

(12) Smt. Premalabai Chavan 
(13) Shri A. Charles 

Smt. Mngatham Chandrasekhar replied to the discussion. 
The discussion was concluded. 

9.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th 

April, 1985). 

SUBHASH C. KASHY AP, 
Secretary-General. 

5 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 25, 19851Vaisakha 5, 1907 (Saka) 

No. 42 
11.02 A.M. 
1. Star!'"- Questions 

.tarred Questions Nos. 590-593 and 596-600 were 
orally answered. Replies to the rem~ining questions were laid 
on the Table. . 

2. Uutarred Questions 
Replies to Uostarred Questions Nos. 4283-4459 were 

laid on the Table. 

3. Statement by Prime Minister 
The Prime Minister made a statement on the situation in 

Sri Lanka. 

~. Papers laid on tIle Table 

• 
The following papers we,re laid on the Table:-

(1) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute for training in 
Industrial Engineering, BombE4y, for the year 
1983-84 together with Audit Report thiereod. 

(2) A sta\Cment (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) A copy of the Annual Accounts (Hindi and English 
versions) of the University of Delhi, Delhi, for the 
year 1983-84 together with Audit Report thereon. 

(4) A statement (Hindi and English versions) showing 
refdsons for delay in laying the papers mentioned a} 
(3) above. I 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Banaras Hindu University for the 
year 1983-84 together with Audit Report thereon 
(Volumes I and II). 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Annual Report (Hindi and English ver .. 
sions) ·of the All ,India Institute of Medical Sciences. 
New Delhi for the year 1983-84, under section 19 
of the All India Institute of Medical Sciences Act, 
1956. 

(8) A copy of the Annual Accounts (Hindi and English 
versions) of the . All India Institute of Medical 
Sciences, New De'lhi, for the year 1983-84 togeth(1! 
with Audit Report thereon, under sub-section (4) of 
section 18 of the All India Institute of. Medical 
Sciences Act, 1956. 

(9) A co!>y of the Review (Hindi and English versions) 
by the Government on the working of the All India 
Institute of Medical Sciences, New Delhi, for the 
year 1983-84. 

(10) A copy of the Merchant Shipping (Crew Ac-
. commMation) (Amendment) Rules, 1984,· (Hindi 

and English versions) published in Notification 
No. G.S.R. 278 in Gazette of India dated the 16th.~ 
March, 1985. under sub-section (3) of section 458' 
of the Merchant Shipping Act, 1958. 

(11) A coPY of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Space 
for 1985-86. 
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(12) (D A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Institute for Popu-
lation Sciences, Bombay, for the year 1983-84 along 
with Audited Accounts. 

~I 
lit (ii) A copy oj the Review (Hindi and English versions) 

by the Governtnent on the working of the Interna-
tional Institute for Population Sciences, Bombay, 
for the year 1983-84. . 

(13) A statement (Hindi and English versions) showing 
rcasons fordclny in laying the papers mentioned at 
(l2) above. 

(14) A copy of the Post-Graduate Institute of Medical Edu-
cation and Research, Chandigarh (Second Amend-
ment) Regu1ations, 1984 (Hindi and English ver-
'sions) published in Notification No. E31NFI841 
74437 dated the 26th December, 1984, issued under 
section 32 of thc Post-Graduate Institute of Medical 
Education and Research, Chandigarh, Act, 1966. 

5. Motion re. Joint Committee on Government Bill--Gdoptcd 

THE MENTAL HEALTH BILL, 1981 

The motion for concurrence in the recommendation of 
Rajya Sabha for reference of the Bill to a Ioint Committee of 
the Houses was moved by Smt. Mohsina Kidwai. 

• 

The motion was adopted as follows:-

"That this House do conCllr in the recommendation of 
Rajya Sabha that the HOllse do join in the Joint 
Committee of the Houses on the Bill to consolidate' 
and amend the law relating to the treatment and 
care of mentally ill persons, to make better provi-
sion with respect to their property and affairs and 
for matters connected therewith or incidental there-
to made in the mo~n adopted by Rajya Sabha at 
its sitting held on Jhe 22nd March, 1985 and com-
municated to this House on the 25th March, 1985 
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and do resolve that the following 20 members I 
CLOk ~bha be nominated to serve on the said 10i~f 

ommIttee, namely:-
(1) Shrji Pra~psinh Baghel 
(2) Shri Keyur Bhushan 
(3) Sbri Narayan Chou bey 
(4) Shri H. N. Nanje Gowda 
( 5 ) Shri Seth Hembrom 
( 6) Shri Lala Ram Ken 
(7) Ch. Rahim Khan 
(8) Smt. Kesharbai Kshirsagar ' 
(9) Shri U. H. Patel 

( 10) Shri K. Pradhani 
(11) Dr. V. Rajeshwaran 
( 12) Shri Prabhu La\ Rawat 
(13) Sbri D. N. Reddy 
(14) Shri Ajit Kumar Saha 
( 15) Smt. Kishori Sinha 
( 16) Shri S. Tbangaraju 
( 17) Dr. ChaDdra ~~ar Tripathi 
(18) Dr. V~VeDkatesh 
(19) Dr. Golam Yazdani 
(W)Smt. Mohs .. Kjdwai". 

e. CaIHn,~~"" • , " :: (~ '. I .'" •• <'. :'''''';-, " ,> " " r 

SHRI, S. JAlPAf., JlI!I)J)Y' 'cau.d"'dso 'iutezl~ of the 
MiDisterol ~"td.JituadOn. arisiDgout oldie report-
ed decision oltbe ~entof India to inyjtefresbglobal 
renders loe tho Hazita-Bijapur-lagdishpur gas pipeliao project 
on a turnkey basis in supersession of the earlier decision to en-
trust the project to the Gas Authority of India and Engineers 
(ndia Limited and the steps taken by the Government in regard 
thereto. ~ 

11Ie Minister of Petroleum made. a statement in regard there· 
to. 
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7. Matters under Rule 377 
,(.1) Shri J ai Prakash Agarwal raised a matter regarding 

need to set up a Central Board for proper maintenance ot places 
of religious and tourist importance near Haridwar and Rishikesh. 

(a) Shrimati Pushpa Devi raised ~ matter regarding drou~t 
in Ma\ihya Pradesh and need to provIde adequate central asSIS" 
tance for welfare schemes etc. 

(3) Shri Virdhi Chander Jain raised a matter regarding 
need to widen National Highway N<;>. 15. - -

( 4) Smt. Vijayanthimala Bali raised a matter regarding 
_ ad to exempt marine productS from levy of t~es by the Gov-

mtment of Tamil Nadu. 
(5) Shri P. Sobhanadreeswara Rao raised a matter regard-

ing need to modernise the Krishna lrrigation Delta S),stem by 
providing Central and World Bank assistance . 

. < ~ Shri Birbal raised a matter regarding need to allot land 
to landless farme~s of Ganga Nagar district in Indira Canal 
region. 
8. ,The Budget (Gcneral)-1985-86 Demands for Grants 

Discussion on the Demands for Grants Nos. 18 to 23 for 
• which the Ministry of Defence is responsible, continued. 

Discussion was concluded. 
All the Demands for Grants (both Revenue Account and 

Capital Account) for which the Ministry of Defence is res-
ponsible for the amounts shown under column 4 of the printed 
'~ of De~ands for Gran~Budget (Oen~ral) for 1985-86 

-., ... ~ voted m full. ; :. to 

6.16 P.M. , ; \1 
0,' t (Lok Sabha adjourned till 11 A.M. on Friday, the 26th April, , 

.. 1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings1 

Friday, Apri'] 26, 19851Vaisakha 6, 1907 (Sak~) 

No. 43 
11.01 A.M. 
1. Starred QueStions 

Starred. Questions Nos. 608, 609, 613 and 616-618 ~_e 
of411y answered. Replies to the remaining questions were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unst!kred Questions Nos. 4460-4498. 4500--
4509, 4511-4526. 4528-453] t 4533-4572, :' 4574-
4579, 4581-4611, 4613-4616 and 4619-4628 were laid 
on the Table. 
3. Papers Laid on tbe Table 

The following papers were laid on the Table:-
( 1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Coal India Limited, Calcutta, for the year 

• 1983-84. 
(ii) Annual Report of the Coal India Limited, Cal-

cutta, for the year 1983-84 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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(b) (i) Review by the Government o,n the working 
of the Singareni Collieries Company Limited, for 
the year 1983-84. 

(u) Annual Report of the Singareni Collieries Com-
pany Limited, for the year 1983-84 along with 
Audited Accounts and the comments qf the 
Comptroller and Auditor General thereon. , 

(2) Two statements (Hindi and English versio,ns) show-
ing reasons for delay in laying the papers mentioned 
at (1) above. 

(3) A copy of the Annual Report (Hindi and Enr';sh 
versions) on the working and affairs of the Ge~tr.tl 
Insurance Corporation of India and its subsidiaries 
for the year ended the 31 st December, 1983. 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the ;'orking 
of the Metallurgical and 'Engineering Consul-
tants (India) Limited. Ranchi, for the year 1983-
84. 

(ii) 

(b) 

Annual Report of the Metallurgical and Engi-
neering Consultants (India) Limited, Ranchi, 
for the year 1983-84 along with Audited Ac-) 
counts and the comments of the Comptroller and 
Auditor General thereon. 
(i) Review by the Government on the working 
of the Hindustan Steelworks Constructi(lQ 
Limited, Calcutta, for the year 1983-84. ' 

(ii) Annual Report of the Hindustan Steelworks 
Construction Limited, Calcutta, for the year 
1983-84 along with Audited Accounts and the I. 

comments of the ComptrolIer and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of 
the Metal Scrap Trade Corporation Limited. 
Calcutta. for the year 1983-84. 
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(ii) Annual Report of the Metal Scrap Trade Cor-
poration Limited, Calc~tta, for the year 1983-84 
along with Audited Accounts and the comments 
of the comptroller and Auditor General thereon . 

• (5) Three statements (Hindi and Englis~ versions) 
showing reasOns for delay in laying the papers men-
tioned at (4) abov~. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sports Goods Exports Promotion 
Council, New Delhi, for the yeaf' 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sports 
Goods Export Promotion Council, New Delhi, for 
the year 1983-84. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

,. (6) above. 
(8) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Tobacco Board, Guntur, for 
the year 1983-84 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by Govenunent on the working of the Tobacco 
Board, Guntur for the year 1983-84. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) A copy of the Cotton Textiles (Control) Amend-
ment Order, 1985 (Hindi and English versions) 
published in Notification No., S.O. 179(E) in 
Gazette of India dated the 18th March, 1985, under 
sub-section (6) of section 3 of the Essential Com~ 
modities Act, 1955. 

(11) A copy of Notification No. F. No. 2214181-CTI 
(Hindi and Englisb versions) publisbed in Gazette 

of India dated the 2nd April, 1985 issued under 
clause 20 of the Cotton Textiles (Control) Order, 
1948. 
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4. Assent to BOIs 

Secretary-General laid on the Table copies, duly authenti-
cated by the Secretary-General of Ra jya Sabha, of the following 
three BiITs passed 1?y the Houses of Parliament during the current 
session and assented to:- ~ 

(1) The National Security (Amendment) Bill, 1985. 
(2) The Government of Union Territories (Amendment) 

Bill, 1985. 
(3) The Estate Duty (Distribution) Amendment Bill,( 

1985. 

S. Mtltters Under Rule 377 , 
(1) Shri Zainul B'-'.iher raised a matter regarding need to 

include Ghazipur and Balia (Uttar Pradesh) in the Ganga Action 
Plan. 

(2) Shri Narsinh Makwana r~sed a matter regarding mred 
for the exclusion of 'Mochis' from the List of Scheduled Castes 
in Gujarat except District Dang. 
. (~) Dr. Chander Shekhar Tripathi ra!sed a matter reg~rding 
damage done to crops by wild animals in various parts of the 
cOllutry and need to take remedihU steps. 

(4) Shri Madan pandey raised a matter regarding need to 
restore regular electricity supply in the Gorakhpur Fertilizer 
Plant. 

(5) Dr. A. Kalanidhi nJised a matter regarding need to have 
Time·Scale of pay for the employees of the N.T.C. of Tamil 
Nadu. 

(6) Shri K. R. Natarajan raised a matter regarding need to 
urrange loans of Rs. 20001_ofor each w.orker of Mis. Binny Mills 
Ltd .. Madras from the State Bank O'i India. ..... 

(7) Shri Lalit Maken raised a matter regarding need to take 
steps to curb malariEII in Delhi. 

(~ Shri Satyagopal Misra raised a matter regarding need to 
"TIft the ban on fresh recruitment in Central Government Offices. 
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< (WProf. Ninnala Kumhiri Shaktawat raised a matter regard-
'ing drought situation in Rc.1jasthan and need to provide special 
a:;sistance to the State Government for installing hand pumps 
~tc. 

, (~Shri K. D. Sultanpuri raised a matt~r regarding need to 
~rinit the shopkeepers of Dharampura on Kalka-Simla National 
Highway to carryon their business till the new shops are cons-
tructed for them. 

6. The Budge( (General}-1985~86-Demand8 fOl' Grants 
Discussion on the Demands for Grants Nos. 10 to 13 for 

which the Ministry of Commerce and Supply is responsible, 
commenced. 

Twenty one cut motions (2 and 28--47) were moved. 
The discussion was not concluded. 

7. Statements by Ministers. 
-- (1) The Minister of Finance made a statement regarding grant 
of Interim Relief and an instalment of Dearness Allowance to 
Central Government employees 

·(2) The Minister of Law and Justice made a statement 
regarding setting up of Commission of Inquiry to inquire into 
alleg~J.ions o'! organised violence in Delbi fdllowing the assassi-
nation of late Prime Minister, Shrimati Indira Gandhi. 

8. Privtate Members' Bill"i-Introduced 
(1) The Beedi and Cigar Workers (Conditions of Employ-

ment) Amendment Bill, 1985, (Amendment of section 2, etc.)., 
by Shri Ajit Kumar Saba. . 

(2) The Constitutidn (Amendment) Bill, 1985 (A mend-
mlrzt of Eighth Schedule), by Shri .Harish Rawat. 

(3) The Reservation of Posts in Services and Seats in Edu-
cational Institutions (for People Belonging to Economically 
Bakward Areas) Bill, 1985, by ShriHarish Rawat. 

·At 5.39 P.M. 
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(4) The Equal Remuneration (Amendment) Bill, 1985 
(Amendment of section 10 etc.)., by Shrimati Bibha Ghosh 
Goswami. 

(5) The Welfare of Handicapped, Disabled and Mentally 
Retarded Persons Bil'l, 1985, by Shri B. V. Desai. 

(6) The Union Territories (Prevention of Unauthorised 
Writings on the Walls) Bill, 1925, by Shri N. Venkataratnam. 

(7) The Specific Relief (Amendment) Bill, 1985 (Amend-
ment of section 14), by Shri Virdhi Chander Jain. 

(8) The Widows' Pension Bill, 1985, by Shri Virdhi 
Chander Jain. 

(9) The Code of Criminal Procedure (Amendment) Bill, 
1985 (Ame,rdment of First Schedule), by Shri Virdhi Chander 
Jain. 

(10) The Andhra Pradesh Legislative Council (Abolition) 
Bill, 1985, by Shri G. Bhoopathy. 

9. Private Member's BiII-Withdrawn 
THE INDIAN TOBACCO COMPANY LIMITED (TAKING 
OVER OF MANAGEMENT) BILL, 1985, BY SHRI RAM 
BHAGAT PASWAN. 

Further discussion on the motion for consideration of the 
Bill moved on the 12th April, 1985, continued. 

The folJowing members took part in the debate:-
( 1) Shri Mohar Singh 
(2) Shri Girdhari Lal Vyas 
(3) Shri R. Annanambi 
( 4) Shri D. P. Yadav 
( 5) Shri Mool Chand Daga 
( 6) Shri Arif Mohd. Khan . 

. Shri Ram Bhagat Paswan replied to the debate. 
The Bill was withdrawn by leave of the House. 
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10. Private Member's BilIl-Under Consideration 
TIlE WORKING WOMEN WELFARE BILL, 1985, BY SHRI· 

MATI BIBHA GHOSH GOSWAMI. 
The motion for consideration of the Bill was moved by Shei-

I mati Bibha Ghosh Goswami. 

The following members took part in the debate:-
(1) Shri Shantaram Naik 
(2) Shri Harish RCiwat 
(3) Shri Satyagopal Misra 
( 4) Shri Manoj Pandey (Speech unfinished). 

The discussion was not concluded. 
1 t. Half-an-Hour DiscusWoD 

Shri Iitendra Prasad raised a discussion on points arising out 
of the answer given by the Minister of State in the Ministry of 

'," Finance on the 12th April, 1985 to Starred Question No. 409 
regarding educated unemployed benefited under self employment 
guarantee scheme. 

Shri lanardhana Poojary replied to the discussion. 
7.15 P.M. 
(Lok Sabha adjourned till 11 A.M. -on Monday, the 29th April, 

1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA 

BULLE1Th{-PAR,T I 
[Brief Record of Proceedings] 

Monday, April 29, 19851Vaisakha 9, 1907 (8.*a) 

No. 44 
11.02 A.M. 
1. Sta...,oo Questions 

Starred Questions Nos. 631, 634, 636, 638, 639 and 642 
were orally answered. Replies to Starred Questions Nos. 629, 
630, 632, 633, 635, 637, 640, 641, 643-647 and 531 were laif on the Tal)le. 
2. UDStarred Questions 

Replies to Unstarred Questions Nos. 4629-4646, 4648-
4725. 4727-4729, 4731-4737 and 4739-4763 were laid on 
the Table. 
3. Papers Laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under section 21 of the Coco-
nut Development Board Act, 1979:-

8 (i) The Coconut Development Board (Amendment) 
Rules, 1984 published in Notification No. 
G.S.R. 716{E) in Gazette or India dated the 12th 
October, 1984. 

.. (ii) The Coconut Development Board Recruitment 
(Amendment) Regulations, 1984 published in 
Notification No. G.S.R. 1042 in Gazette of India 
dated the 6th October, 1984. 
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(iii) The Coconut Development Board Recruitment 
(Third Amendment) Regulations, 1984 published 
in Notification No. G.S.R. lOin Gazette of India 
dated the 5th January, 1985. 

(2) A copy of the Fertiliser (Movement Control) Amend-
ment Order, 1985 (Hindi and English versions) 
published in Notification No. G.S.R. 351(E) oS in 
Gazette of India dated the 9th April, 1985 UDaer 
sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(3) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 61 ~ " , 
at the Companies Act. 1956:- 4; 

(i) Review by the Government on the working of the 
Jammu and Kashmir Horticultural Produce Mar-
keting and Processing Corporation Limited, Sri-
Nagar, for the years 1978-79 and 1979-80. 

(n) Annual Report of the Jammu and.Kashmir Horti-
cultural Produce Marketing and Processing eor-
por&ftion Limited, Srinagar, for the year 1978-79 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(iii) Annuall Report of the Jammu and Kashmir Horti-
cultural Produce Marketing and Processing Cor-
poration Limited, Srinagar, for the year 1979-80 
along with Audited Accounts and the comment .. 
of the Comptroller and Auditor General thereon. 

(4) A statement (Hindi and English versions) showing 
£easons for delay in laying the papers mentioned " 
(3) Shove.' '-4 

(5) A copy each at the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:- '. (i) Review by the Government on the working of the 

Karnataka Cashew Development Corporation 
Limited, Mangalore, for the year 1981-82. 
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(ii) Annual Report of the Karnataka Cashew Develop-
ment Corporation Limited, Mangalore, for the 
year 1981-82 along with Audited Accounts and 
the comments of the Comptrdller and Auditor 
General thereon. 

, 
(6) A statement (Hindi and English versions) showing 

reasons for delay in 1aying the pElpers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute Of Rural Develop-
ment, Hyderabad, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Rural Develop-
ment, Hyderabad. for the year 1983-84 together 
with Audit Report thereon~ 

(8) A statement (Hindi and English versions) showing 
reason~ for delay in laying the papers mentioned at 
(7) above. 

(9) A copy 0'[ the Detailed Demands for Gr&1nts (Hindi 
and English versions) of the Minisrty of Social and 
Women's Welfare for 1985-86. 

(10) A copy of the Detailed Demands for Grant., (Hindi 
and English versions) of the Ministry of Labour for 
1985-86. 

(11) A copy 01 the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Ocean 
Development for 1965-86. 

(12) A copy of the Det~iled Demands for Grants (Hindi 
and English versions) of the Department of Elec-
tronics for 1985-86. 

(13) A copy of the Detailed Demand~ for Grants (Hindi 
and Englislt versions) of the Department of Atomic 
Energy for 1985-86. 
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"'(14) A copy of Notification No. 137185-Customs (Hindi 
and English versions) published in Gazette of lndi" 
dated the 29th April, 1985 together with an explana-
tory note redudng the export duty on Coffee from 
Rs. 720 per quintal to R~. 579 per quintal,. under 
section 159 of the Customs Act, 1962. 

4. Oath or Affirmation ~ 

Shri Sambhajirao SaheBrao Kakade made the affinnation in 
Hindi, signed the Roll of Members and took his seat in the House. 
S. Calling Attention . 

Shri Zainul Basher called the attention of the Minister of Foodr, 
and Civil Supplies to the situation arising OUt of the recent rise in w 
prices of essentiaf} and other commodities and the steps taken by 
the Govemmen! in that regard. . 

The Minister of Food and Civil Supplies made a statement in 
regard thereto. 
6. Statements by Mini'ltcrs 

(1) The Minister of State in the Ministry of External Aflat:s 
made a statement regarding the present situation in Sri Lanka. 

@(2) The Minister of State in the Ministry of Home Affairs 
made a statement regarding withdrawal of money from the Con-
tigency Fund of India far meeting the requirements of funds for 
the Commission of Inquiry for Delhi roits. . 

7. Matters Under Rule 377 
(1) Shrimati Krishna Sahi raised ~ matter regarding need to 

tone up telephone services in Barauni (Bihar). 
(2) Shri Nirmal Kh~tri raised a matter regarding -need to set ... 

up some heavy industry in district Faizabad (Uttar Pradesh) to·j 

remove unemployment among the youngmen. 
(~) Shri Chingwang Konyak raised a matter regarding need to 

take immediate steps to establish two more T.V. relay stations ~t 
Mokokchung and Dimapur in Nagland. ' ";J 

"'Laid at 9.06 P.M. 
@At 4.21 P.M. 
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(4) Shri Mukul Wasnik raised a matter regarding need fo) 
Central assistance to Maharashtra for solving the drinking water 

problem in the scarcity hit villages in district Buldana. , . 
. (5) Shri Chandra Mohan Singh Negi raised a matter regarding 

.. ne~ to release adequate funds by the ~entre to the Uttar Pradesh 
/ G(1I(Icrnment to meet the unprecedented drought situation in the 

State . . .. ,'-
"1 .' (6) Shri V. Sobhanadreswara Rao raised ai matter regarding 

.. need to purchase paddy from the paddy growers of And~a Pra-
desh at the same price as is pr:4id to Punjab farmers and also to 
~ bonus to them. . 
", (7) Shrimati Bibha Ghosh Goswami raised a matter regarding 

1l'eecl to review the provisions of the Employees' State Insurance 
(Amendment) Act, 1984 . 

. 'I (.8) Shri Harihar Soren ransed a matter regarding need for early 
completion of Banspani-Jakhpura railway line in Orissa. 

/". 19) Shri Chintamani Panigrahi raised rJ matter regarding need 
to alleviate the sufferings of people living in Khurda and Nayagarh 
(Orissa) due to acute scsrcity ot arinking water. 

8. The Budget (General)-1985-86-Demands for Grant. 

Discussicn on the Demands for .Grants Nos. 10 to 13 for 
which the Ministry of Commerce and Supply is responsible and 
the cut motions thereto moved on 26th April, 1985, continued. 

Discussion was concluded. 

All the cut motions moved were ne·gatived. 

/)rhe Demands for Grants (botli Revenue Account and Capital 
Ac'count) for which the Ministry' of CommerCe and Supply is 
responsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
198.5-86 were voted in full. 
~Discussion under RuI,~ 193 

Shri P. Selvendran raised a discussion on the statement 
made by 1;he Minister of State in the Ministry of External 
Affairs in the House on 29th April, 1985 regarding the present 
situation in Sri Lanka. 
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The following members took part in the debate:-
", t 

(1) Shri P. R. Kumaramangalam 
(2) Shri N. Venkafaratnam 
(3) Shri P. Chidambaram 
(4) Shri S. J aipal Reddy 
(5) Dr. P. Vallal Peruman 
(6) Shri Suresh Kurup 
(7) Dr. G. S. Rajhans 
(8) Shri P. Kolandaivelu 
(9) Shri Braja Mohan Mohanty 

(10) Shri Indrajit Gupta 
(11) Shri Chintamani Panigrahi 
(12) Dr. A. Kalanidhi 
(13) Smt. Vijayanthimala Bali 
(14) Shri V. Sobhanadreeswara Rao 
(15) Shri Ram Ratan Ram 
(16) Shri Hari Rao. 
(17) Shri N. Sunderaraj 

.,. ... , ~~ . 

Shri Khurshid Alam Khan replied to the discussion. 
The discussion was concluded. 

9.07 P.M. 

•• 

• 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th AprjJ.\ 
1985). . Q, 

SUBHASH C. KASHYAP, 
Secretary-General. 

;'1, 
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• WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

'111 

Tuesday, April 30, 19851Vaisakha 10, 1997 (Saka) 

No, 45 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 649, 653-656 and 658 were orally 
answered. Replies to the 1'emaining questions were laid on the 
Table. 

2, UDStafted QuestioJIs 
Replies to Un starred Questions Nos. 4764-4842, 4844, 

4845, 4847-4852 and 4854-4898 were laid on the Table. 

3, Papers Laid on the Table 
The foJ1owing papers were laid on the Table:-

( 1) A copy of the Companies (Acceptance of Deposits) 
Amendment Rules, 1985· (Hindi and English ver-
sions) published in Notification No. G.S.R. 286(E) 
in Gazette of India dated the 19th March, 1985, 
under sub-section (3) of section 642 of the Com-
panies Act, 1956. --

(2) A copy of Notification No. G.S.R. 231 (Hindi and 
English versions) published in Gazette of India 
dated the 2nd March, 1985 declaring 'Messrs 
Kandan Mutual Benefit Fund Limited, Madras' 
to be a 'Nidhi' under section 620A( 1) of the Com-
panies Act, 1956, under sub-section (3) of section 
620A of the said act. 
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(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 
18AA of the Industries (Development and Regula-
tion) Act, 1951:-

(i) 8.0. 275(E) published in Gazette of India dc4ted the 
29th March, 1985 regarding extension of perio<J" 
of management of Messrs Apollo Zipper Com-
pany Private Limited, Calcutta, beyond five years. 

(ii) 8.0. 279(E) published in Gazette of India dated 
the 30th Msrch, 1985 'I'egarding extension of 
period of take over of m&1nagement of Messrs 
Gluconate Limited, Calcutta, beyond five years. 

(iii) S.O. 282(E) published in Gazette of India dated 
the 30th March,,1985 regarding extension of 
period of take over of management of Messrs 
Associated Industries (Assam) Limited, Chandra-
pur, beyond five years. 

(4) A copy each of the following Notifications (Hind;-
and English versions) under sub-section (2) of sec-
tion 18A of the Industries (Development and Regu-
lation) Act, 1951:-

(i) 8.0. 274(E) publlished in Gazette of India dated the 
29th March, 1985 regarding extension of period 
of take over of management of Messrs Alok 
Udyog V anasp~i and Plywood Limited, Cal-
cutta,beyond five years. 

(ii) S.O. 280(E) published in Gazette of India dated the 
30th March, 1985 regarding "extension of period 
of take over of management of Messrs Lily Bis-
cuit Company (private) Limited and Messrs Lily 
Barley Mills (Private) Limited, Calcutta, beyond 
five years. 

(iii) S.O. 281(E) published in Gazette of India dated 
the 30th March, 1985 regarding extension of 
period of take over of maftalgement of Messrs 
Indian Health Institute and Laboratory Limited, 
Calcutta, beyond five years. 

2 



t. 

(5) A coPY of the Report (Hindi and English versions) 
under section 21 of the Monopolies and Restrictive 
Trade Practices Act, 1969 in the case of Messrs 
Motor Industries Company Limited, Bangalore for 
substantial expansion in the capacities of Multi 
Cylinder Pumps and Nozzle Holders and the Order 
dated the 10th December, 1984 of the Central 
Government together with an explanatory note, 
under section 62 of the Monopolies and Restrictive 
Trade Practices )\ct, 1969. 

(6) A copy of the Reserve Bank aj India Employees' 
Provident Fund Amendment Regulations, 1984 
(Hindi and English versions) under sub-section (4) 
of section 58 of the Reserve Bank of India Act, 
1934. 

(7) A copy of the Amendment to Regulation 46 of 
Punjab and Sind Bank (Officers') Service Regula-
tions, 1982 regarding Terminal Benefits (Hindi and 
English versions) under sub-section (4) of section 
75 of the Banking Laws (Amendment) Act, 1983. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Culture for 
1985-86. 

4\ Matters Under Rule 377 
" 9-) Shri Kam3il Nath raised a matter regarding need to set up 
. an academy of judicial Administration to tralin judges and conduct 
refresher courses for them. . 

!2) Shri Shantaram Naik raised a matter rega1'ding need for 
• imp'roving the pay scade of POSt graduate teachers in Goa, Daman 

and Diu and removing disparity in pension to teachers of aided 
and Government schools. 
. ,(:3). Smt. Pushpa Devi raised a matter regarding need for 
ImmedIate Central help to Madhya Pradesh to cope up with the 
~roblem of drinking water in the State. 

(4) Prof. P. J. Kurien raised a matter regarding need to make 
the Himsagar Express a bi-~eek]y train and to provide its stop· 
P3~es at important stations in the District of Kottayam Pathna. 
-UJitta and Alleppey. ' 
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(5) Shri K. N. Pradhan raised a matter regarding need to 
remove the limit of Rs. 1,600 for payment to bonus to employees. 

(6) Shri Dip Narayan Van Mahant raised a matter regarding 
need to give employment in future to the unemployed residents of 
district Gonda (Eastern Uttar Pradesh) in I.T.!. set up there. 

(7) Dr. V. Venkatesh raised a matter regarding need to ta\tf" 
steps for the proper functionmg of Kolar Gold Mines to avoid 
its closure. 
5. The Budget (Gen,'!raI)-198S-86-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 8 for which 
the Ministry of Agriculture and Rura1 DevelQpment is responsible. 
commenced. 

One hundred and eleven cut motions (1-12, 15-48, Sf;. 
74-79, 83-97,99-139 and 157-158) were moved. 

The discussion was not concluded. 
6. Intimation Regarding Arrest of Member 

The Chairman informed the House that the following telegra,r 
dated 29 April, 1985, addressed to the Speaker, Lok Sabha, had 
been received from the Commissioner of Police, Egmore, Madras, 
today:-

"I have the honour to inform you that Shri N. V. N. Somu. 

8.09 P.M. 

MP, was arrested at about 10.10 hours todav, 
29-4-85, at E. V. R. Sa1ai near Ribbon building, 
Madras in G 2 Police Station, crime No. 402185. 
under section 143 IPC, 41 Madras City Police Act 
'l'ead with section 7(1) Criminal Law (Amendment) 
Act when he alongwith others, assembled there in 
order to go in a procession to picket the Southern 
Railway Office, Madras, in Violation of the orders 
under section 41 of Madras City Police Act in 
force." 

(Lok Sabha adjourned ttII 11 A.M. on Thursday, the 2nd .... 
May, 1985). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOK SABRA 

I' BULLETIN-PART I . 
[Brief Record of Proceedings] 

Thursday, May 2, 1985jVaisakha 12. 1907 (Saka) 

e 
No. 46 

11 A.M. 
1. Oatb or Affirmation 

Shri R. Dhanuskodi Athithan took the Oath in English, signed 
the Roll of Members and took his seat in the House. 

l. ttL\Teti Questions 
Starred Questions Nos. 670 and 673-677 were orally answered. 

Replies to the remaining questions were laid on the Table. 

3. UostaJlred Questions 
Replies to Unstarred Questions Nos. 4899-4995 and 4997-5000-

were laid on the Table. 

4. Papers J aid OR the Table 
. The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Parliamentary 
Affairs for 1985-86. . 

(2) A copy of the Annual Accounts (Hindi and EngUsh 
versions) of the University Grants Commission, 
New Delhi, for the year 1983-84 together with Audit 
Report thereon . 

. (3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 
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(4) A COpy of the Annual Accounts (Hindi and Eng. 
versions) of the Jawaharlal Nehru University, New 
Delhi, for the year 1983-84 together with Audit Re, 
port thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentione4 at 
(4) above. 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Finance for 
1985-86. 

(7) A copy of the Detailed Demands for Grants, (Hir.lJ 
and English versions) of Parliament, ~cretari~ 
of the President and Vice-President and Union Pub·· 
lie Service Commission for 1985-86. 

(8) (a) (i) A copy of the Annual Report (Hindi and 
English versions) of the All India Institute of Speech 
and Hearing, Mysore, for the year 197~79 along with 
Audited Accounts. r . 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the All India Institute of Speech and 
Hearing, Mysore, for the year 1979-80 along with 
Audited AccountR. 

(jii) A copy of the Annual Report (Hindi and English 
versions) of the All India Institute of Speech and 
Hearing, Mysore for the year 1980-81 along with 
Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and Englisb 
versions) . of the All India Institute of Speech anq 
Hearin~, Mysore. for the year 1981-82 ~long wi~ 
Audited Accounts. . t) 

(v) A copy of the Annual Report (Hindi and English 
versions) of the All India Institute ('\f Speech and 
Hearinl! Mysore. for the year 198~93 along with 
Audited Accounts. .'1" 

(vi) A· cony of the AnTlu~l Report (Hindi and English 
versions) of the All India Institllte of Speech and 
HearinJl. Mvsore. for the year 1983-84, along witb 
Audited Accounts. 



" (b) A copy of the Review (Hindi and English ven!lio1'ls) 
by the Government on the working of the All India 
Institute of Speech and Hearing, Mysore, for the 
years 1978-79, 1979-60, 1980-81, 1981-82, 1982-83 and 
1983-84. ' 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

S. CalliDg Attention 
Shri Suresh Kurup called the attention of the Minister of 

/- ,Labour to the situation arising out of the reported attempt of the 
OManagement of Delhi Cloth Mills to close its textile mills ren-

dering several thousand workers jobless and the action taken by 
the Government in regard thereto. 

6) 

The Minister of Labour made a statement in regard thereto. 

6, Ma1ItersUnder Rule 377 
• (1) Shri Birbal raised. a matter regarding need to give clear-
an'!e to the Sidhmukh and Nauhar Canal Project in Rajasthan. 

(2) Shri Ram Pyare Suman raised. a matter regarding need 
tu provide good seeds, fertilize.! and means of irrigation to the 
f,lrmers and ensure remunerative price for their produce, 

(3) Shri K. Kunjambu rai'Sed a matter regarding need for 
financial assistance from the Banks to the weaker sections and 
low income groups to implement the social housing schemes in 
Kerala, t 

(4) Shri Zainul Basher raised a matter regarding need to 
ma;ntain peace and order in Aligarh Muslim University. 

(5) Shri Ram Bhagat Paswan raised a matter regarding need 
to n>.'start the suspended direct trains from Patna to Forth Bihar. 

I 

. (6) Shri Banwari La! Bairwa raised. a matter regarding need' 
.. to bring the Rajasthan Tanneries in joint sector to save them 

from closure, 
(7) Shri K. Mohandas raised. a matter regardin~ need to 

allow the Government of Kerala to grant title deeds to the 
settle,rs in forest land in Kerala, 
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7. The Budget (GeneraJ)-198S.a6-Demands for Grant~ .. 
(i) Dilicussion on the Demands for Grants Nos. 1 to 8 for 

which the Ministry of Agriculture and Rural Development is 
responsible and the cut motions thereto moved on 30th April, 
1985, continued. 

Discussion was concluded. .~ 

All the cut motions moved were negatived. 
The Demand'S for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture and Rural 
Development is responsible for the amounts shown under column 
4 of the printed List of Demands for Grants-Budget -(General). 
for 1985--86 were voted in full. 

(ii) Discussion on the Demand for Grant No. 82 for which 
the Ministry of Social and Women's Welfare is responsible, 
commenced. 

The di'o~cussion was not concluded. 
6~ r" 
(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd May, 
1985) . 

• 

SUB HASH C. KASHY AP, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 
LDrief Record of Proceedings] 

Friday, Mi1y 3. 19R51Vaisakha 13, 1907 (Saka) 

No. 47 
11 A.M. 

1. S!arred Questions 
St'lrn:d Qucstions Nos. 689.6'91, 693, 694. 696 and 697 

\\, .... c orally answercd. Replies to Starrcd Questions Nos. 692 and 
691:)· 70g were Jaid on the Table. 

2.Unstarred QllcsHom; 
Replies to tJnstarrcd Questions Nos. 5061-5137, 5139-

5142, 5142-A, 5143--5147,5149-5165.5167-5178, 5180.-
5 un and 5 J 89·-5225 were laid on the T~t:Jlc. 

3. Papers Laid on the Table 
Thc following papers were laid on the Table:-

(1) A copy of the D;!tails Demands for Grants (Hindi 
and English vcnions) 01 the Ministry of Petroleun: 
for 1985-86. 

(2) A copy of the Detailed Dcman(Js for Grants (Hindi 
and English versions) 'of the Ministry of Environ-
ment and Forests for 1985-86. 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 21 of the Coinage Act, 1.906:-

(i) The Coinage [Standard Weight and Remedy of 
the Commemorative Cojns of One Hundred 
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() 
Rupees (Conta.\ning Silver SO per Cent Copper 
40 per cent, Nickel 5 per cent and Zinc 5 per 
cent), Ten Rupees, Two Rupees and Fifty Paise, 
containing Copper 75 per cent and Nickel 25 
per cent, coined for "Reserve Bank of I'ldia-
Golden J ubliee-1935-85"] Rules, 1985 ~b­
lished in Notification No. S.O. 293(E) in Gazette 
of ;India dated the 9th April, 1985. 

(ii) The Coinage (Standard Weight and Remedy of 
the Coins of Five Paise Of square shape with 
rounded corners containing 3.5 fo 4 per cat 
Magnesium and Remainder Aluminium) Ru~ 
1984, (Hindi and English versions) published 
in Notification No. S.O. 643 in Gazette of India 
dated the 16th February, 1985. 

(4) A copy of Notification No. G.S.R. 374(E) (Hindi 
and English versions) published in Gazette of ~dia 
dated the 23rd April, 1985 together with an expla-
natory memorandum extending the validity of Noti-
fication No. G.S.R. 366(E) dated the 17th April, 
1985 upto the 28th April, 1985, under section 41 
of the Finance Act, 1979. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sec'tion 159 of the 
Customs Act, 1962:-

(i) G.S.R. 370(E) published in Gazette of India dated 
the 19th April, 1985 together with an explana-
tory note regarding exemption to goods when • 
ported into India for the industrial plants eJF 
projects (other than power projects including 
gas turbine power projects and fertilizer projects) 
from the duty of -CUstoms as in excess of ~ 
amount calculated at the rate of 20 per ~:.... 
tid valorem. 

(ii) G.S.R. 371 (E) published in Gazette of India 
dated the 19th April, 1985 together with an ex· 
plana tory note regarding exemption . to goods 

. .,. 2 



when imported into India for power projects 
(including gas turbine power projects) from the 
whole of the duty of customs leviable thereon. 

(iii) G.S.R. 376(E) published in Gazette of India 
dated the 24th April, 1985 together with an ex-
planatory memorandum regarding rates of ex-
change for conversion of Australian Dollars ;.o.to 
Indian currency or vice-versa. 

(6) A copy of Notification No. G.S.R. 375(£) (Hindi 
and English versions) published in Gazette of India 
dated the 24th April, 1985 together with an expla-
natory memorandum prescribing effective rates of 
basic excise duty on gases falling 'under Item No. 
14H of the Central Excise Tariff in supersession of 
Notification No. 38/85-CE dated the 17th March, 
1985, issued under the Central Excise Rules, 1944. 

(7) A copy of the Annuall Report (Hindi and English 
versions) of the Deposit 'Insurance and Credit Gua-
rantee Corporation, Bombay, for the year ended the 
31st December, 1984 along with Audited Accounts, 
under sub-section (2) of section 32 of the Deposit 
Insurance and Credit· Guarantee Corporation Act. 
1961. 

(8) A copy each of the following Notifications (Hindi 
and English versions) under' sub-section (4) of sec-
tion 52 of the Banking Regulation Act, 1949:-

(i) The Banking Companies (Nomination) Rules, 
1985 published in Notification No. S.O. 264(E) 
in Gazette of India dated the 29th March, 1985. 

(ii) The Banking Companies (Period of Preservation 
of Records) Rules, 1985 published in Notification 
No. S. O. 265 (E) in Gazette of India dated the 
29th March, 1985. 

(iii) The Co-operative Banks (Nomination) Rules, 
1985 published in Notification No. S.O. 266(E) 
in Gazette of India dated the 29th March, 1985. 



(iv) The Co-operative Banks (Period of Preservation 
of Records) Rules, 1985 published in Notifica-
tion No. S.O. 267(E) in Gazette of India dated 
the 29th March, 1985. 

(v) The Banking. Regulation (Companies) Amend-
ment Rules, 1985 published in Notification No'" 
S .0. 268 (E) in Gazette of India dated' the 29th 
March, 1985. 

(vi) The Banking Regulation (Cooperative Societies) 
Amendment Rules, 1985 published in Notification 
No. S. O. 269 (E) in Gazette of India dated the 
29th March, 1985. 4 

(9) A copy of the Audit Report (Hindi rnd En~lish 
. versions) on the Accounts of the Coffee Board 
Bangalore, for the year 1980-81 (Pool Fund), 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. r 

(11) (i) A cony of the Annual Report (Hindi and En~· 
lish versions) of the Coffee Board, Bangalore, for 
the year 1983-84. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Coffee 
Board, Bangalore, for the year 1983-84. 

(12) A statement (Hind i nnd Enl!lish versions) showin~. 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) A copy of the Audit Report (Hindi and English ver-
sions) on the Accounts of the Coffee Board, Banga-

.-. lore, for the year 1983-84 (General Fund) . 
....- .!""-

(14) A statt'mpnt (Hindi and En!!1ish versions) showing 
reaSQDS for delay in laying the papers mentioned at 
(J 3) above. 

(15) A cony of the Dct~i1ed Demands for Grants (Hindi 
. nnd English version,;) of the Ministry of Science and 
Technology for 1985-86. 
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4. Statement by Minister 
The Minister of State in the Ministry of Parlimnentary Affairs 

made a statement regarding Government business for the week 
commencing the 6th May, 1985. 
S. The Budget (General)-198S-86-Demands for Grants 

, (i) Discussion on the Demand for Grant No. 82 for which the 
Ministry of Social and Women's Welfare is responsible, conti-
nued. 

Discussion W$ concluded. 
The Demand for Grant (both Revenue Account and Capital 

Account) for which the Ministry of Social and Women's Welfare 
is responsible for the amounts shown under column 4 of the 
printed List of Demands for Gran:'S-Budget (General) for 1985-
~6 was voted in full. 

(ii) Discussion on the Demands for Grants Nos. 65 G!Ald 66 for 
which the Ministry of Labour is responsibie, commenced. 

The discussion was not concluded. 
11 

6. Private Member's Resolution-Under Consideration 
Further discussion on the following Resolution moved by Shri 

M. Raghuma Reddy and an amendment thereto moved on the 19th 
April, 1985, continued:-

"This House resolves that the All India R~io and Door-
darshan be converted into autonomous corporations 
to ensure objectivity. impartiality and independence 
of the mass media." 

The following members took part in the debate:-
(1) Shri Priya Ranj~n Dus Munshi 
(2) Shri G. L. Dogra 
(3) Shri Harish Rawat 
(4) Shri Giridhar Gomango 
(5) Shri P. J. Kurien 
(6) Shri Sriballav Panigrahi 
(7) Shri Radhakant~ Digal 
(8) Shori K. P. Unnikrishnan 
(9) Shri C. P. Thakur 

(10) Shri Chintamani Jena (Speech unfinished). 
The discussion was not concluded. 
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7. Half-aD-Hour Discussion 
Shrimati J ayanti Patn~k raised a discussion on points arising 

out 01 the answer given by the Minister of Industry and Company 
Affai-rs on the 9th April, 1985 to Starred Question N9. 344 regard-
ing location of Industries in no-industry districts in Orissa. -- , Shri Arif Mohd. Khan replied to the discussion. .. 
7.06 P.M. 

(Lok Sabha fJdjourned till 11 A.M. on Monday, the 6th May, 
1985). 

SUBHASH C. KASHYAP, 
Secretary-General. 

, 
I 

GMGIPMRND·-LSI-572 LS-3-5-85-770. 
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LOK SABHA 

BULLETIN-PART I 

[Brie'f Record of Proceedings] 

(f) Mond~y, May 6, 19851Vaisakha 16, 1907 (Saka) 

No. 48 
1] A.M. 
Obituary References 
,. The Speakt:r made references to the passing away of D.'. 

Saradish Roy who was a sitting Member Of Lok Sabha and Shri 
Ram Narf.1in Sharma, ~ Member of the Fifth Lok Sabha. 

Thereafter, Members stood 'in silence for a short while, as a 
mark of respect to the deceased and the House was adjourned for 
the day. 

[Before adjourning the House the Speaker after Wking the 
sense of the House announced that all questions necessary to dis-
pose of all the out-standing matters in connection with the 
Demands for Grants, ] 985-86 would now be put to vote at 6 P.M . 

. on Tuesday, fhe 7th May, 1985 instead of on 6th May, 1985]. 
r ) 

11.04 A.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 7th May . 

• 1985). 

SUBHASH C. KASHY AP, 
Secretary-General. 

1 
GMGIPMRND-SI-604 LS-6-5-85-770. 



LOK SARHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

'l'uesday. May 7, 19851Vaisakha 17. 1907 (Saka) 

No. 49 
11.01 A.M. 
1. Oath Or Affirmation 

Shri Phuntso'g Namgyal made the affirmation in English, 
signed the Roll of Members and took his seat in the House. 
~ Starred Questions 

Starred Questions Nos. 730-732" 735, 736 and 738-740 were 
orally answered. Replies to the remaining questions were 
laid on the Table. 

Replies to Starred Questions Nos. 709-728, listed for the 
6th May, 1985 were blso Jaid on the Table today, Lok Sabha 
having adjourned after obituary references ort the 6th May, 
19S5. 
3. Un starred Questions 

Replies to Uns1.arred Questions Nos. 5403-5418, 5420-5483 
and 5485-5541 were laid on the Table. 

'. 
Replies to Unstarred Questions Nos. 5226-5271, 5273-5325, 

5327-5345. 5347-5380, 5382 and 5384-5402 listed for the 6th 
May, 1985 were also laid on the Table. 

The Minister of Shlte in the Ministry of Industry and Com-
pany Affairs laid on the Table the following statements:-

(i) Statement correcting the reply given on the 26th 
March, 1985 to Unstarred Question No. 1085 regard-
ing Industrial Units lying closed in West Bengal and 
steps to reopenlnationalise them; and 
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(ii) Statement correcting the reply given on the 26th, 
March, 1985 to Unstarred Question No. q61 regard-
ing management of sick industries taken over by 
Government. 

4. Papers Laid on the Table 
The following papers were IQ\id on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Works and 

. HOl:sing for 1985-86. 
(2) A copy of ~otification No. G.S.R. 369(E) (Hindi and 

English versions) published in Gazette of India dated 
the 19th April, 1985 regarding fixation CYf price of 
Ammonium Chloride, under sub-section (6) of sectiOl. 
3 of the E~sential Commodities Act, 1955. 

t3) (i) A copy O'l' the Annual Report (Hindi and Englisli 
versions) of the National Cooperative Housing Fede-
ration, Nev..: Delhi, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Housing Fede-
ration Limited, New Delhi, for the year 1983-84 to-
gether with Audit Report thereon . 

. (iii) A copy of the Review (Hindi and Engtlish versions) 
by the Government on the working of the National 
Cooperative Housing Federation Limited, New Delhi, 
for the year 1983-84:. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A cory of the Annuall Report (Hindi and En~lish 
versions) of the National Federation of State Co-
operative Bank~ Limited, Bombay, for the year 1983-
84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Federation of State Co-
operative Banks Limited, Bombay, for the year 1983-
84 together with Audit Report thereon. 
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(iii) A copy of the Review (Hindi and Englis.h versions) by 
the Government on the working of the National Fede-
ration of State Cooperative Banks Limited, Bombay, 
for the year 1983-84. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Trade and Merchandise Marks (Am-
endment) Rules, 1985 (Hindi and English versions) 
published in Notification No. S.O. 171 (E) in 
Gazette of India dated the 1st March, 1985, under 
section 134 of the Trade and Merchandise Marks 
Act, 1958. 

(8) A cO!JY of tho Apprenticeship (Amendment) Rules, 
1985 (Hindi and English versions) published in 
Notification No. G.S.R. 220 in Gazette of India 
dated the 23rd February, 1985, under sub-section 
(3) of section 37 of the Apprenticts Act, 1961. 

- -(9) A copy of Notification No. G.S.R. 221 (Hindi and 
English versions) j)ubHshed in Gazette of India 
d.ated the 23rd February, 1985 specifying Painter 
(General) and Painter (marine) as designated 
trades for the purpose of the Apprentices Act, 1961, 
issued under section 2 of the said Act. 

(10) A copy of the Notification No. S.O. 753 (Hindi and 
English versions) published in Gazette of India datcd 
the 23rd February, 1985 de~rmining the ratio of 
trade apprentices to workcrs other than un-skilled 
workers fo~ the designated ~I'ades specified in the 
notification, issued under section 8 of the Apprentices 
Act. 1961. 

(11) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Infonna-
tion and Broadcasting for 1985-86. 

(12) A copy of the Annual Report (Hindi and English 
versions) of the Registrar of Newspapers for India 
on Press in India, 1983. 
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(13) A copy of the Detailed Demands for G rants (Hindi 
and English versions) of the Ministry of Shippinfi'\) 
and Transport for 1985-86. . . 

(14) A copy of the Companies (Acceptance of Deposit~) 
Second Amendment Rules, 1985 (Hindi and English 
versions) published in Notifica.tion No. G.S.R. 
372(E) in Gazette of India dated the 19th Apri1, 
1985, under sub-section (3) of section 642 of the 
Companies Act, 1956. 

. -.. ~ 
.(15) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of Tourism and 
Civil Aviation for 1985-86. 

(16) A copy of the One Hundred and Seventh Report 
(Hindi and English versions) of the Law Commis-
sion <;>n Law of Citizenship. 

(17) A copy of the One Hundred QI,ld Eighth Report 
(Hindi and English versions) of the Law Commis~ 
sion on Promissory Estoppel. 

(18) A copy of the One Hundred and Ninth Reporr 
(Hindi and English versions) of the Law Commis-
sion on Obscene and Indecent Advertisements and 
Displays: Sections 292-293, Indian Penal Code. 

(19) A copy of the Rl!port (Hindi and English versions) 
on the General Elcclions to the Legislative Assem-
blies of Haryana, Himachal Pradesh, Kerala, 
Nagaland and West Bengal, 1982-Volume II 
(Statistical )-Part I. 

(20) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Law and 
Justice for 1985-86. 

(21) A copy of the Detailed Demands fOr Grants (Hindi 
and English versions) of the Department of Youth 
Affairs ~nd Sports for 1985-86. 
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"(22) A copy each of the Notification Nos. 147185-Cus-
tOI11S and 148lH5-Customs (Hindi and English vel'-
sions) publisheJ in Gazette of India dated the 7th 
May, 1985 togcth.;( with an explanatory note rcg~'d­
ing in~rease in the export uuty on bJack pepper to 
Rs. 3 per kilogram, under section 159 of the Cus .. 
toms Act, 1962 and sub-section 2 of section 8 of th.: 
Cusroms Tariff Act, 1975. 

5. Statement by Minister 
The Minister of State in the Ministry of Home Affairs made a 

statement in regard to increase in the SwatOlIltrata Sainik Sammnn 
Pension. 

6. Motion for Election to Committee ..... 
Shri K. P. Singh Deo moved the following mo~ion:-

"That in pursuance of' paragraph 1 of the GovernIl.lent 
of India, Archaeological Survey of India, Resolu-
tion No. 32/IO/84-M dated the 20th April, 1985, 
the members of this House do proceed to elect in 
such manner as the Speaker may direct, two mem-
bers from among themselves, to serve as members 
of the Central Advisory Board of Archaeology, 
subject to the other provisions of the said Resolu-
tion. " 

The motion was adopted. 

7. Govenlment BiU-lntroduced 
The Tea Companies (A:quisition and Transfer <Y; Sick Tea 

Units) Bill, 1985. 

8. Statement Regarding Ord:nance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the Tea Companies (Acquisi-
.tion and Transfer of Sick Tea Units) Ordinance, 1985, was laid 

on the Table. 

·At 6-04 P.M. 
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9. Matters Under Rule 377 ~' 

(l) Shri Keshavrao Pardhi raised a mStter regarding ~'~~or . 
. early completion of the work undertaken for increasing the c!pa-
city of telephone exchanges in Bhandara-Tumsar ~nd Gondia ill 
Maharashtra . 

. (2) Shri Pratap Bhanu Sharma raised s matter regarding need 
to develop tourist centres in historical places in Madhya pddeo;h. 

,$ 

(3) Shri T. Basheer raised a mat'ter regStding need to resume 
the facilities which were available earlier in the Passport Liaison 
Office located in Trivandrum. 

(4) Shri Balram Singh Y ~av raised a matter regarding need,.-
for central assistance to Uttar Pradesh Government to meet th&.: 
situation created by the unprecedented drought in several districts 
of the State. 

(5) Dr. C. S. Tripathi raised a matter regw-ding need to raise 
the height Of all the platforms at Stations falling On Samastipur-
Barabanki line and to provide sheds over them. 

(~ Shrimhlj Kishori. Sinha raised a matter regarding n~ (or 
early construction of railway line between Hajipur and Sugauli in 
Bihar. 

(7) Shri V. Sobhanadreeswara Rao raised ,-t matter regarding 
need to meet the expenditure involved in shifting of the existing 
railway line-Mausalipatnam to Vijaywwada-by the Central 
Government. 
10. The Budget (General)-1985-86-Demands for Grants 

(i) Discussion On the Demands for Grants Nos. 65 and 66 for 
which the Ministry of Labour is responsible continued. 

Discussion was concluded. 
Both the Dem<'.(lds for Grants (both Revenue Account and 

Capital Account) for which the Ministry of Labour is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) fo: 1985-86 were voted 
in full.... 

(ii) At 6 P.M., the following Demands for Grants (both Reve-
nue Account and Capital Account) for the amounts shown under 
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~Q)wnn 4 of the printed List of Demands for Grants-Budget «(. :terSl) for 1985-86 were submitted to the vote of the House 
and voted in iull:-

(1) Demands Nos. 26 and 27 for which the Ministry of 
Environment and Forests is responsible; 

,( (2) Demands Nos. 29 to 40 for which the Ministry of 
Finance is responsible; 

I 

(3) Demands Nos. 60 to 62 for which the Ministry of 
Information and Broadcasting is responsible; 

(4) Demands Nos. 67 and 68 for which the Minis~ry of 
Law and Justice is responsible; 

(5) Dema1nd No. 69 for which the Ministry of Parliamen-
tary Affairs is responsible: 

(6) Demand No. 70 for which the Ministry of Petroleum 
is responsible; 

~., (7) Demands Nos. 71 and 72 for which the Ministry of 
Planning is responsible; 

(8) Demands Nos. 73 to 77 for which the Ministry of 
Science and Technology is responsible; 

(9) Demands Nos. 78 to 81 for which the Ministry of 
Shipping and Transport is responsible; 

(10) Demands Nos. 86 to 88 for which the Ministry of 
Tourism and CivjJ Aviation is responsible; 

(1 I) Denu4nds Nos. 89 to 93 for which the Ministry of 
Works and Housing is responsible; 

(12) Demands Nos. 94 to 96 fo! which the Department 
of Atomic Energy is responsible; 

(13) Demands Nos. 97 and 98 for which the Department 
of Culture is responsible; 

(14) Demand No. 99 for which the Department of Elec-
tronics is responsible; 

(15) Demand No. 100 for which the Department of Ocean 
Development is responsible; 
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(16) Demand No. 101 for which the Department of Per~ 
sonnel and Admjnistr~ive Reforms is responsib~':"l.' 

(17) Dem~nd No. 102 for which the Department of Space 
is responsible; 

(18) Demand No. 103 for which the Department of Ynuth 
Affairs and Sports is responsible: ... 

(19) Demand No. 104 for which Lok Sabha isresponsi-
ble; 

(20) Demand No. 105 for which Rajya St.lbha is responsi-
ble; 

(21) Demand No. 106 for which the Secretariat of the 
Vice-President is responsible. 

11. Government Bill-Introduced 
THE APPROPRIA TlON (NO.4) BILL, 1985. 

12. Government Bill-Passed 
THE APPROPRIATION (NO.4) BILL, 1985 

,~) 
The motion for consideration moved by Shri Vishwanath 

Pratap Singh was adopted and clause-by-cluuse consideration of 
the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri 
Vishwanath Pratap Singh. 

The motion was adop''Zd and the Bill was passed. 
6.05 P.M. 

(Lok Sabhu adjourned till 11 A.M. on Wednesday, the 8th 
May, 1985). 

SUBHASH C. KASHYAP, " 
Secretary-General. 

8 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record Of Proceedings] 

Wednesday, May 8, 19851Vaisakha 18, 1907 (Saka) 

No. SO 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 750--755 were orally snswered. Rep-
lies to the remaining questions were laid on the Table. 
2. Unstaued Questions 

Replies to Unstarred Questions Nos. 5542-5620 and 5622-· 
5778 were laid on the Table. 
3. '-apers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (4) of sec-
tion 45 of the Air Corporation Act, 1953:-

0) The Air-India Employees' Passage (Amendment) 
Regulations, 1984 published in Notification No .• 
HQ/19 in Gazette of India dated the 10th 
November, 1984 together with an explanatory 
note. 

(ii) The Air·lndia Employees' Service (Amendment) 
Regulations, 1984 published in Notification No. 
H0/66-12 in Gazette of India dated the 15th 
December, 1984 together with a corrigendum 

.. thereto published in Gaze~ of India dated the 
9th February! 1985 together with an explanatory 
note. 

(2) (1) A copy ot the Annual Report (Hindi and Eng-
lish version~) ot· the International Airports Autbo-
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rity of India for the year 1983-84 along with'~·) 
Audited Accounts, under sub-section (2) of sec- -.. 
tion 25 and sub-section (4) of section 24 of the 
I ntematioll II I Airports Authority Act, 1971. 

(ii) A copy of the Review (Hindi and English version~) 
by the Government on the working of the Inter-
national Airports Authority of India for the year 
1983-84. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) 1..1) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Air ,India for the year 1983-84 
together with Reports of its subsidiaries viz Hotel 
Corporation of India Limited and Air India Char-
ters Limited, under sub-sec!ion (2) of section 37 of 
the Air Corporations Act, 1953. ; 

(ii) A cupy of the Annual Accounts (Hindi and English 
"ersions) of the Air India for the year 1983-84 
and the Audit Report thereon, under sub-section 
( 4) of section 15 of the Air Corporations Act, 1953. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Air India 
and its subsidiaries viz Hotel Corporation of India 
Limited and Air -India Charters Limited for the 
year 1983-84. 

(5) A statement (Hindi and English versions) s!lowing 
reasons for delay in laying the papers mentioned 
ai (4) above. 

(6) A copy of the Resolution No. Q. 1401l14184-Epc(n:~ 
(Hindi and English versions) dated the 16th February. . 

. 19.85 published in Gazette of India dated the 16th 
February, 1985 regarding constitution of Central 
Ganga Authority. 

2 



(7) A copy each of the following papers (Hindi 2nd Eng-
lish versions) under article 323(1) ot the Constitu-
tfon:-
(i) Thirty-fourth Report of the Union Public Service 

Commission for the period from 1st April, 1983 to 
31st March, 1984. 

(ii) Memorandum explaining the reasons for non-ac-
ceptance of the advice of the Union Public Service 
Commission in cases referred to in the above Re-
port. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Museum, Calcutta, for the 
year 1983-84 along with Audited Accounts. , 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Museum, Calcutta, for the year 1983-84. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned ~.,t 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
. lish versions) of the Lalit Kala Akademi, New Delhi, 
for the year 1983-84 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Lalit Kala 
Akademi, New Delhi, for the year 1983-84. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12)· (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Victoria Memorial Hall, Calcutta, 
for the year 1983-84 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Victoria 
Memorial Hall, Calcutta, for the year 1983-84. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 
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(14) (0 A copy of the Annual Report .(Hindi and Euglif( 
versions) of .the National School of Drama, .L~ew 
Delhi, for the year 1983-'04 along wlth Audited Ac-

COWltS. 

(ii) A .copy of the Review (Hindi and English versions) 
by ~he Uovernment on the working of the Nati~al 
School of Drama, New Delhi, for the year 1983-84. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned ;:It 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Khuda Bakhsh Oriental Public 
Library, Patna, for the year 1983-84 along with Audit-
ed Accounts. I 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Khuda 
Bakhsh Oriental Public Library, Patna, for the year 
1983-84. ,: 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

(18) A copy e~h of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Rehabilitation Plantations Limited, Punalur, for the 
year 1983-84. 

(ii) Annual Report of the Rehabilitation Plantations 
Limited, Punalur, for the year 1983-84 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(19) A statement (Hindi and English versions) showing 
reasons for delay i.n laying the papers mentioned attl· 
(18) above. 

(20) A copy of the Annual Assessment Report (Hindi and 
English versions) on the programme and its imple-
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mentation for accelerating the spread and develop-
ment of Hindi and its progressive use for the various 
official purposes of the Union, for the year 1983-M. 

(21) (i) A copy of the Twenty:rhird Report (Hindi and 
English versions) of the Deputy Commissioner for 
Linguistic Minorities in India for the period from 
July, 1982 to June, 1983. 

(ii) An Explanatory Note (Hindi and English versions) 
in regard to the Report . 

. , 4. Calling Attention 
Shri Indrajit Gupta called the attention of the Minister of 

Hom" Affairs to the reported ~upply of maps of sensitive and res-
tricted areas in Kerala and Indo-Burma border by some non-official 
agencies to some foreign agencies without obtaining prior clea-
rance from concerned authorities. thereby violating the Offici,,!l 
Secrets Act and Map Restriction Policy and the action taken by 
the Government in the matter. 

1ihe Minister of Home Affairs made a statement in regard 
thereto. 

-5. Matters Under Rule 377 
(1) Shri K. N. Pradhan raised a matter regarding need to 

wnlltitute a Commission and take other effective steps to remove 
the grievances of small regional news papers. 

, 9,1 Smt Geeta Mukherjee raised a matter regarding need to 
initiate necessary measures to stop unauthorised reproduction of 
boc.k-: of Indian authors in Bangladesh. 

, " (3) Shri Nirmal Khatri raised a matter regarding need to 
inqal a Radio transmitter in Ayodhya. V.P. 

( 4) Shri V. Sreenivasa Prasad raised a matter regarding need 
for a new railway line to link Chamrajnagar with Mettllpmlyam. 

, (5) Shri Ram Singh Yadav raised a matter regarding need to 
lIJY,raue the Khatnpur Ahir Flag Station in Rajasthan as full 
fkdged Railway Station. 

(6) Shri K. Ramamurthy raised a matter regarding need to 
review the decision to disband the O.N.G.C. Regional Office at 
Madras. 
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(7) Shri Priya Ranjan Das Munshi raised a matter regardfq;;; 
nl!ed to publish Gurudev Tagore's works in all regional languages 
to promote national integration. 

(8) Shri Ajit Kumar Saba raised a matter regarding need to 
t<.((e steps for regular supply pf improved quality of essential 
commodities in Car Nicobar. ~ . 

(9) Prof. Nirmala Kumari Shaktawat raised a matter regard-
ing need to exempt marble from the levy of excise duty which 
has resulted in closure of small mfJrble units of Rajasthan and 
has rendered 1.5 lakh workers jobless. 
6. Govemment BiD-Under CODSic1eration 

THE FINANCE BILL, 1985 
The motion for consideration· Of the Bill was moved by Shri 

Vishwanath Pratap Singh. . 
The following Members took part in the debate:-

(1) Shri C. Madhav Reddy 
(2) Shri Dinesh Singh 
(3) Shri RAirn Singh Yadav ( 
(4) Shri V. S. Vijayaraghvan 
(5) Shri Amal Datta 
(6) Shri Mohanbhai Patel 
(7) Shri Raj Kumar Rai 
(8) Shri G. L. Dogra 
(9) Shri P. Selvendran 

(10) Shri Girdh",1ri Lal Vyas 
(11) Shri Yogeshwar Prasad Yogesh 
(12) Prof. Narain Chand Parashar 
(13) Shri P. Vallalperuman 
(14) Shri Ralm Pujan Patel 
(15) Shri Uma Kant Misra 

The discussion was not concluded. 
6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the Qt)1 
May, 1985). ~ 

SUBHASH C. KASHYAP. 
Secretary-General. 

6 
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LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

.. Thursday. May 9, 19851Vaisakhw 19, 1907 (Sakal 

No. 51 
II A.M. 
1. Starred QuestiOlls 

() Starred Quec;tions Nos. 771, 773. 774, 775, 777, 779, 782, 
783, 787 and 790 were orally answered. Replies to Starred 
Questi~s Nos. 772, 776, 778, 780, 781, 784, 786, 788 and 789 
were laId on the Table. 

2. 1I0starred Questions 
.. Replies to Unstarred Questions Nos. 5779-5835, 5837-

5H41, 5843-5897, 5R99-5904 ~nd 5906-5963 were 1aid on 
the Table. 

3. Reference by Speaker 

The Speaker made a refc,(cnce to the 40th Anniversary of the 
victory, over the fascist forcc's'n the Second World War. 

4. Papers Laid 00 the Table 
The foHo\(ing p. pers were laid on the Table:- • 

(1) A copy o'f the Annual Report (Hindi and English ver-
sions) of the Brahmaputra Board for the year 1983· 
84 along with Audited Accounts. 

(2) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 

.. Brahmaputra Board for the year 1983-84. I 

(3) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Tirt1cl..irapam, for the year 1983-84 together with 
At dit Report thereon. 
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. \ 

(4, (i) A copy of the Annual Report (Hindi and English .. 
versions) of the Post-Graduate ~nstitute of Medical 
Education and Research, Chandigarh, for the year 

(ii) 

1983-84. 
A copy of the Annual Accounts (Hindi and English 
versions) of the Post-Graduate Institute of MeditaJ 
Education and Research, Chandigai'h, for the year 
1983-84 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Post-Gra-, 
duate Institute of Medical Education and Research,.." 
Chandigarb. for the year 1983-84. 

(5) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audiled Accounts of the Central Council for Re-
search in Homoeopc3thy, New Delhi, for the year 
1983-84 within the stipulated period of nine months 
after the close of the Accounting Year. I 

(6) A copy of Notifica&m ~o. G.S.R. 304(E) (Hindi and 
English versions) published in Gazette of India dated 
the 25th March. 1985 containing Corrigendum to 
Notification No. G.S.R. 595(E) dated the 7th August; 
1984, under sub-section (4) of section 124 of the 
Major Port Trust Act, 1963. 

.,~ 

(7)1\ cepy of the Annual Accounts (Hindi and English 
vCTsions) of the Calcutta Port Trust, for the year 
1983-84 and the Audit Report thereon, under sub-
section (2) of section 103 of the Major Port Trust 
Act, 1963. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at ..... 
(7) above. . 

(9) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Accounts and 
the Audit Report of t~e Pepsu Road Transport Cor-
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poration, Patiala, for the year 1983·84 within the 
stipulated period of nine months after the close of 
the Accounting Year. 

(10) A ~tatement (Hindi and English versions) explaining 
the rea.c;ons for not laying the Annual Administration 
Report of the Pepsu Road Transpoi"t Corporation, 
Paliala, for the year 1983·84 within the stipulateci 
period of nine months after the close of the Account-
ing Year. 

(11) A copy eadl of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Comp~nies Act, 1956:-

(i) Review by the Govemment on the working of the 
Shipping Corporation of India Limited, Bombay, 
for the year 1983·84. 

(ii) Annuql Report of the Shipping Corporation of 
India Limited, Bombay, for the ye~r 1983-84 

• along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(13) (i) A eopy of the Annual Report (Hindi and Eng-
lish versions) of the Power Engineers Training 
Society, New Delhi, for the year 1983-84 along 
with Audited Accounts. . 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Power 
Engineers Training Society, New Delhi, for the 
year 1983-84. 

(14) A statement (Hindi and E~glish versions) showing 
relJ.iOns for delay in laying the p~pers mentioned 

• at (13) above. 
(15) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the National Institute of Health 
and Family Welfare, New Delhi, for the year 
1983-84. 
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(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Institute of Health g;l 
Family Welfare, New Delhi, for the year 1983-84 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) -
by the Government on the working of the Nati~al 
Institute of Health and Family Welfare, New Delhi, 
for the year 1983-84. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned Jlt 
(15) above. V 

5. CalJi.g Attention 

Shri George Joseph Mundackal called the attention of the 
Minister of Finance to the reported sudden declaration O'i mora-
torium by the Reserve Bank 9£ India on Lakshmi Commercial 
Bank and two other bank::; causing difficulties to depositors.-.nd 
the actiOn taken by the Government in the matter. 

The Minist'!r of State in the Ministry of Finance made a 
statement it'. regard thereto. 

6. Matters Under Rule 377 

~ (If Shri Ganga Ram raised a matter regarding need for 
inte'grat~d development of the dacoit infested area in district 
Morena (Madhya Pradesh) asd district Agra (U.P.). 

(2) Shri Harish Rawat raised a matter regarding need for(j) 
smaller constituencies in the .hilly areas of Uttar Pradesh t(. 
facilitate closer contact with the electorate. 

. (3) Shri K. Kunjambu raised a matter regarding need to set 
up electronic industries in Kerala ttl ensure !apid industrialisa-
tion of the State and to provid.e jobs to the unemployed. ..,. 

<~ Shri Ram Pyare Suman raised a matter reJarding need 
for provision of adequate funds for early completion of the 
Tauda Thermal Power Project and to provide employment to 
affected ~milies. 
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• 

•• 

, ....... ,' 
I '~) Shri Hussain M. Dalwai raised a matter regarding need 

ft.. ban political parties practising communalism and narrow 
parochialism. 

\16)' ,Shri Balkavi Bairagi raised a matter regarding need for 
takipg immediate steps to prevent the impending closure of 
'S~,achar Bharti' and 'Hindustan Samachar'. 

(7) Shri Kamal Nath raised a matter regarding need to set 
. up' a separate Department for Spiritual Affairs at the Centre. 

(8) Shri S. M. Bhattam raised a matter regarding need to 
ibcooase . the railway facilities in the coastal areas of Andhra 

.. Cadesh. 
"-,' (9)o..Shri M. Mahfooz Ali Khan raised a matter regarding 

need to link Etah in Uttar Pradesh with Delhi, Calcutta and 
some other towns in Uttar Pradesh by direct rail services. 

7. Government Bill-Undel Consideration cJ ' •.. -, 'I .. J. 

THE FINANCE, BILL, 1985 
further discussion on the motion for consideration of the 

Bill moved on the 8th May, 1985, continued. 

• 

The following Members took part in the debate:-
(1) Prof. Madhu Dandavate 
(2) Shri Virdhi Chander Jain 
(3) Shri Satyendra Narain Sinha 
(4) Shri Dal Chand Jain 
(5) Shri Indrajit Gupta 
(6) Smt. Ramaben Ramjibhai Mavani Patel 
(7) Shri Aziz Qureshi 
(8) Dr. G. S. Rajhans 
(9) Shri Datta Sarnant 

(10) Shri K. N. Pradhan 
(11) Shri Zainul Basher 

.112) Prof. P. J. Kurien 
(13) Shri M. Mahalingam 
(14) Shri K. S. Rao 
(15) Shri Anand Singh 
(16) Shri Brahma Dutt 
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(17) Shri Abdul Rashid Kabuli 
(18) Shri P. Namgyal 
(19) Shri Swami Prasad Singh 
(20) Shri Chiranji La! Sharma 
(21) Shri V. S. Krishna Iyer 

. (22) Shri Shanti Kumar Dhariwal 
(23) Ch. Bharat Singh 
(24) Shri K. D. Sultanpuri 
(25) Shri Ram Pyare Panika 
(26) Shri Ram Nagina Mishra 

The discussion was not concluded. 
8. Report Of. Business AcJylsory Committee 

• 
Shri H. K. L. Bhagat presented the seventh Report of Busi. 

ness Advisory Committee. 
6.48 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 10th ,iray, 

1985) 

.. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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l.OK SABRA 

BULLETIN-PART J 
[Brief Record of Proceedings] 

Friday, May 10, 1985IVaisakha 20, 1907 (Saka) 

No. 52 
11.01 A.M. 
1. Obituary Reference 

The Speaker made reference to the passin, away. of 
Shri Balbir Singh who was a Member of the Sixth Lok Sabha. 

Thereafter, Members stood in silence for a .hort while as 
a mark of respect to the deceased. 

2. Starred Questions 
L Starred Questions Nos. 793, 795-798. 800, 801, 804., 806 and 

807 wen orally answered. Replies to Starred Questions NOI. 
791, 794, 799, 802, 803, 805 and 808-810 were laid on the Table. 

3. UlUltarred Questions 
Replies to Unstarred Questions Nos. 5964-5989, 5971-6003, 

6005-6116, 6118-6122 and 6124-6132 were laid on the Table. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 388(E) published in Gazette of India dated 
the 3uth April, 1985 together with an explanatory 
memorandum extending the validity of Notification 
No. 295-Customs dated the 1st November. 1983 
upto the ~Oth April. ] 987. 

(ii) G.S.R. ~91(E) published in Gazette of India d_ed 
the 1st May, 1985 together with an explanatory 
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memorandum making certain amendme~t to Noti~ 
cation No. 2l0j82:Customs dated the 10th Septem: 
ber, 19~2 so as to extend the benefit of exemption to 
supplies made to Gas Authority of ,India Limited. 

(iii) G.S.R. 392(£) and 393(E) published in Gazette uf 
India dated the 1st May, 1985 together with aItex-

. planatory memorandum regarding exemption to silk 
worm seeds when, imported into India from the whule 
of basic and auxiliary duties ai customs ,leviabk 
thereon. 

(iv) G.S.R. 395(E) published in Gazette of India dated,,) 
the Ist May, 1985 together with an explanatory' 
memorandum making certain amendment to Notifi-
cation NO.,97-Customs dated the 2nd May, 1979 so 
as to enhance the period for re-export to six months 
from the existing two months. 

(2) A copy of the National Bsnk for Agriculture and 
Rural Development (Additionafl) General Rc~la­
tions, 1984 (Hindi and English versions) pUblished 
in Notification No. S.O: 740 in Gazette of India dated 
the 23rd February, 1985, under sub-section (5) of 
section 60 of the National Bank for Agriculture and 
Rural Development Act, 1981. 

(3) A copy each of the following Reports (Hindi and Eng-
lish versions) under article ] 51 (1) of the Conslit u-
tion:-

(i) Report of the Comptroller and Auditor General 01 
India for the year 1983-84-Union Government 
(Civil) Revenue Receipts-Volume I-Indirect 
Taxes and Volume II-Direct Taxes. 

(ii) Advance Report of the Comptroller and Auditor 
General of India for the year 1983-84-Union 
Government (Railways). .~ 

(4) (i) A coPY of the Annual Report (Hindi and English 
versions) of the Jute Manufactures Development 
Council, Calcutta, for the year 1983-84 along with 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) b}' 
the Government on the working of the Jute Manufac· 
tures Development Council, Calcutta, for the year 
1983·84. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub·section (I)' of section 619A 
of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the National Jute Mcmufactures 
Corporation Limited, Calcutta, for the year 1983-
84. 

(ii) Annual Report of the National Jute Manufactures 
Corporation Limited, Calcutta. for the year 
1983~84 along with Audited Accounts and the 
comments of the Comptroller and Auditor Genera4 
thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) abovl.'. 

5. MessR,~es From Rajya Sabha 

Secretary-Genez:tal reported the following messages from 
Rajya Sabha:-

• 

(i) That at its sitting held on the 30th April. 1985, Rajya 
Sabha concurred in the recommendation of Lok 
Sabha to nominate seven members from Rajya Sabha 
to associate with the Committee on Public Accounts 
of the Lok Sabha for the tenn ending on the 30th 
April 1986, and also communicated the names of 

. following members of Rajva Sabha who had been 
elected to the said Committee:-

(1) Shrirr.ati Amarjit Kaur 
(2) Shri Ninnal Chatterjee 
(3) Miss Jayalalitha 
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(4) Shri Ghulam RasaoI Kar 
(5) Shri Chaturanan Mishra 
(6) Shri K. L. N. Prasad 
(7) Shri Ramanand Yadav 

• 
(ii) That at its sitting held on the 30th April, 1985, R""Ya 

Sabha concurred in th~ recommendation of Lok 
Sabha to nominate seven Members from Rajya Sabha 
to associate with the Committee on Public Undertak-
ings of the Lok Sabha for the term ending on the 
30th April. 1986, and also communicated the names 
of the following members of Rajya Sabha who had'J 
been elected to the said Committee: - \ 

(1) Shri Syed Rahmat Ali 
(2) Shri Ashwani Kumar 
(3) Shri Nand Kishore Bhatt 
(4) Miss Saroj Khaparde 
(5) Dr. Shanti G. Patel 
(6) Shri Santosh Kumar Sahu 
(7) Shri Gulam Mohi-ud-din Shawl. 

(iii) That at its sitting held on the 30th April, 19~, Rajya 
Sabha adopted a motion to join the Committee of 
both the Houses on the Welfare of Scheduled 
Castes and Scheduled: Tribes for the term ending on 
the 30th April, 1986. and had elected the following 
members of Rajya Sabha to serve on the said Com· 
mittee:-

(1) Shri Aladi Aruna alias V. Arunachalam 
(2) Shri Dharanidhar Basumatari 
(3) Chowdhary Ram Sewak 
(4) Shri Shantimoy Ghosh 
(5) Prof. N. M. Kamble 
(6) Shri Ram Naresh Kushawaha 
(7) Shri Ramkrishna Mazumdar 
(8) Shri V. C. Kesava Rao 

.~ 
/ 

(9) Shri Roshan Lal 
(10) Shri Seato Swu 
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8 -(iv) That at its sitting held on the 9th May, 1985, Rajya 
Sabha passed the Payment of Bonus (Amendment) BilI, 1985. 

*6. Bm Paslled by Rajya Sahha-Laid on the Table 
Secretary-General laid on the Table the Payment of Bonus 

(~endment) Bill, 1985" as passed by Rajya Sabha. 
7. Calling Attention 

Shri Virdhi Chander Jain called the attention of the Minister 
of Works and Housing to the situation arising out of the acute 
shortage of drinking water in various parts of the country and il action taken by the Government in that regard. 

The Minister of Works and Houdng made a statement in 
regard thereto. 

• 

8. statements by MInisters 
(i) The Minister of Parliamentary Affairs made a statement 

regarding Government Business for the week commencing the 
la.\h May, 1985. 

(ii) The Minister of State in the Ministry of Law and Justice 
made a statement regarding abolition of the Andhra Pradesh 
Legislative Council . 

.. (iii) The Minister of State in the Ministry of External 
Mairs made a statement on Sri Lanka. 
9. Motion Regarding Seventh Report of the Business Advisory 

Committee 
Shri H. K. L. Bhagat moved the following Motion:-

"That this House do agree with the Seventh Report of 
the Business Advisory Committee presented to the 
House on the 9th May. 1985." 

The motion was adopted. 
10. Government Bill-Under Consideration 

THE FINANCE BILL. 1985 . 
Further discussion on the motion for consideration of the 

Bill moved on the 8th May, 1985, continued. ) 

-At 6.50 P.M. 
·-Made at 6.01 P. M . 



8hri Vishwanath Pratap Singh replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clauses 4 and 5 were adopted. 
Clauses 6 and 7 were ado;eted, as amended. 
Clauses 8 and 9 were adopted. 
Clause 10 was adopted, as amended. 
Clause 11 was adopted. 
Clause 12 was adopted, as amended. 
Clauses 13 to 18 were adopted 
[Clause-by-clause consideration of the Finance Bill, 1985 

was held over at 3.30 P.M. and resumed at 6.50 ?M. (vide 
Para 15 below), after the diSposal of Half-an-Hour Discussion·1 

11. Private Membe~' Bills-Introduced 

. (1). The Constitution (Amendment) Bill, 1985. (Amendment 
of article 130), by Prof. P. J. Kurien. 

(2) The High Court at Calcutta (Establishment of a Per-
manent Bench at Siliguri) Bill, 1985, by Shri Piyush Tirky. 

(3) The State of Goa. Daman and Diu Bill, 1985, by Shri 
Eduardo Falleiro. 

(4) The Contract Labour (Regulation and Abolition) Am-
endm.-!nt Bill, 1985, (Amendment of section I, etc.), by Shri 
Basudeb Acharya. 

(5) The Reservations of Posts in Government Services and 
Seats in Educational Institutions (for Economically Weaker 
Section of People) Bill, 1985, by Shri Ram Nagina Misra. 

(6) The Constitution (Am~ndment) Bill, 1985 (Insertion of 
new Part lXA), by Shrl Bhattam Sreeramamurthy. 

(7) The Constitution (Amendment) Bill, 1985 (Insertion ot 
new article 47 A), by Shri Oigvijay Sinh. 
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e (8) The Minimum Wages (Amendment) Bill, 1985 (A~d­
ment of so ... tion 2, etc.), by Shri Ajoy Biswas . 

. (9) The Constitution (Amendment) Bill, 1985, (Amendment 
·6f arlJicle 244, eta.), by Shri Piyush Tirky . 
• (10) The Family Welfare Bill, ·1985, by Shri Digvijay Sh'lh, 

12. Private Member's Bill-WithdraWn 
THE WORKING WOMEN WELFARE BILL, 1985, BY 

SHRIMA TI BIBHA GHOSH GOSW AMI. 
Further discussion on the motion for consideration of the 

~ Bill moved on the 26th April, 1985, continued. 

The following members took part in the debate:-
(1) Shri Manoj Pandey 
(2) Smt. Phool Renu Guha 
(3) Shri P. Shanmugam 

.. (4) ShriMool Chand Daga 
(5) Shri Ram Ashray Prasad Singh 
(6) Shri Ram Pyare,. Panika 
(7) Shri Virdhi Chander Jain 
(8) Shri Raj Mangal Pandey 
(9) Smt. Prabhawati Gupta 

(10) Shri Rangrajan KUmarmangalam 
(11) Shri T. Anjiah 

Smt. Bibha Ghosh Goswami replied to the debate. 
The Bill was withdrawn by leave of the House. 

13. Private Member's BiH-Under Consideration 
The CODE OF CRIMINAL PROCEDJ]RE (AMENDMENT) 

If,.. BILL, 1985 (AMENDMENT OF SECTION 125 and 127), BY 
G. M. BANATW AlLA. 

The motion for consiMration of the Bill was moved by 
Shri G. M. Banatwalla and his speech was not concluded 

The discussion was not concluded. 



14. Half-a,n-Hour IhscussioD 

Shri Jitendra Prasad raised a discussion on points arising 
out of the answer given by the Minister of Labour on the 8th 
April, 1985 to Starred Question No. 334 regarding educated 1,Dl-
employed registered with Employment Exchanges. 

Shri T. Anjiah replied to the discussion. ~ 

IS. Government Bill-Passed 
THE FINANCE BILL, 1985 
Clause-by-Clause consideration of the Finance Bill, 1985 

(vide para 10 above) was resumed. 
Clauses 19 to 27 were adopted. 
Clauses 28 and 29 were adopted, as amended. 
Clauses 30 to 35 were adopted. 
Clauses 36 and 37 were adopted, as amended. 
Clauses 38 to 50 were adopted. 
The First Schedule was adopted, as amended. f 
The Second, Third, Fourth and Fifth Schedules were 

adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the :em, as amended, be passed was moved 

by Shri Vishwanath Pratal> Singh: 
The following Members took part in the debate:- -, . 

. (1) Shri E. AyYapu Reddy 
(2) 8hri Mool Chand Daga 
(3) Shri Vishwanath Pratap Singh 

The motion was adopted and the Bill; as amended was 
passed. 
7-10 P.M. 
(Lok Sabha adjoumed till 11 AM. on Monday, the 13th May, 
1985). .~ 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 13, 19851Vaisakha 23, 19(Y7 (Saka) 

No. 53 
il A.M. 
1. 1,055 of lives in bomb blasts 

• 

The House strongly condemned the senseless and dastardly 
killing of large number of innocent persons including women 
and children and injl1ries to many others in the bomb blasts 
by the terrorists in Delhi and varioUs other places in the coun-
try fld ~nveyed its deep condolences to the bereaved families. 

Thereafter, Members stood in silence for a short while to 
express their sorrow for the deceased. 

2. Motion l\"ldcr Rule 388-adopted 
Prof. Madhu Danrlavate moved the following motion:-
"That this House do suspend rule 32 (Question Hour). 

of the Rules of Procedure and Conduct of Business 
in the Lok Sabha." 

The motion was adopted. 

~ 3. Adjournment Motion 
Shri C. Madhav Reddy asked for leave of the House to the 

moving of an adjournment motion regarding failure of. the 
Government and Intelligence Agency to prevent terrorists actio 
vities which took hea'!y toll of life in Delhi and various other 
~ces in the country due to bomb explosions on 10th and 11th 
May, 19~5. On objection being taken, the Speaker asked those 
Members w.ho were in favour of leave being granted to rise in 
their places. As less tlum fifty Members rose, the Speaker in-
formed that the Member did not have the leave of the House. 
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4. Questions 
The Question Hour having been dispensed with, all starr\ : 

questioru; (Nos. 811--820, 820-A and 821-832) put down on 
the order paper for the day were tleated as unstarred questions 
and their answers together with the answers to the unstarred 
questions (Nos. 6133-6156, 6158-6290, 6292-6309 and 
6311-6365) will be printed in the Ollicial Report for the day. 

J 
A statement by the Minister of Works and Housing correct-

ing the reply given on 25 March. 1005 to Unstarred Question 
No. 968 regarding regularisation of colonies in Delhi was also 
laid on the Table. ' 

5. Papers Lfdd On the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the wor~g of the 
Kcrala Agro-Industrics Corporation Limited: Tri- > 

vandrum, for the year 1981-82. 
(ii) Annual Report of the Kerala Agro-Industries Cor-

poration Limited, Trivandrum. for the year 1981-

., 

82 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General "-
thereon. r 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the prJpers mentioned at 
(1) above. 

(.3) A copy CYf the Sugar (Price Determination for 1984-8~) 
Production) Third Amendment Order, 1985 (Hindi 
and English versions) published in Notification No. 
G.S.R. 382(E) in Ga7.c·t te of India dated the 25th 
April, 1985, under sub-sectio:l (6) of section 3. of ~ 
the Essential Commodities Act, 1955. -'fo' 

(4) A copy of the Ganesh Flour Mills Comany Limited 
(Acquisition and Transfer of Undcrtakings) Rules, 
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1984 (Hindi and English versions) published in Noti-
fication No. S.O. 1O(E) in Gazette of India dated 
the 7th January, 1985, under sub-section (3) ,of sec-
tion 27 cJf the Ganesh Flour Milts Company Limited 
(Acquisition and Transfer of Undertffcings) Act. 
1984. 

f (5) A copy each of the fol1owing Notifications (Hindi 

(7) 

, 

and English versions) under sub-section (2) of sec-
tion 7 of the Employees' Provident Funds and Mis-
cellaneous Provisions Act, 1952:-
The Employees' Provident Funds (Amendment) 
Scheme, 1985 published in Noti~tion No. G.S.R. 
188 in Gazette of India dated the 16th February, 
1985. 
The Employees' Provident Funds (Second Amend-
ment) Scheme, 1985 published in Notification No. 
G.S.R. 363 in Gazetle of India dated the 6th April, 
1985. 

6. Message from Rajya Sabha 
Secretary-General report~d a message from Rajya Sabha 

that at' its sitting held on the 6th May, 1985, Rajya Sabba con-
curred in the recommendation of Lok Sabha to elect five mem-
bers of the Rajya Sahha to the Joint Committee on Oftices of 
Profit and also communicated the names ; of tbe following 
members of Rlljya Sabha who had been elected to the sald 
Committee: -

(1) Shri Amarprosad Chakraborty 
(2) Shrimati Monika Das 

(3) Shri Sohan Lal Dhusiya 
(4) Shri B. Krishna Mohan 
(5) Shri Puttapgga Hadhakrishna 

7. Motioll for EJection to Committee 
Shriruati Rani Dulari Sinha moved the following motion:-

"That in pursuance of sub-sectinn (2) of Section 4 of the 
Official Languages Act, 1963. the members of Lok 
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Sabha do proceed to elec~, in accordance with the 
system of proportional representation by means of 
the single transferable vote, on~ member from 
amongst themselves to be a memqer of the Com-
mittee on Official Langua'ge vice Shri Krishan Datt 
Sultanpuri resigned 'from the Comm~ttee: 

The motion was adopted. 

8. Discussion under Rule 193 
\ 

Shri Suresh Kurup raised a discussion on the situation 
arising out of the series of bomb explosions in Delhi and other 
parts of Northern India and the failure of intelligence agencies 
in the country ... 

The f'(,Howing members took part in the debate:-

(1) Shri Bhagwat Jha Azad 
(2) Shri Zainul Basher 
(3) Prof. N. G. Ranga 
(4) Shri C. Madhav Reddy 
(5) Prof. K. K. Tewari 
(6) Shri Chiranji Lal Sharma 
(7) Dr. Rajendra Kumari Bajpai 
(8) Prof. Madhu Dandavate 

• (9) Shri Brahma Dutt 
(10) Shri Lalit Maken 
(11) Shri Digvijaya Sinh 
(12) Shri P. K. Kolandavelu 
(13) Shri G. G. Swell 
(14) Shri P. Namgyal 
(15) Shri Narayan Choubey 
(16) Shri Raiiv Gandhi 
(17) Smt. Dil Kumari Bh~mdari 
(18) Shri K. D. Sultanpuri 
(19) Shri Abdul Rashid Kabuli 
(20) Shri Pivush Tirkv 
(21) Smt. Vidvawati Chaturvedi 
(22) Shri S. M. Bhattam 
(2'3) Shri Balkavi Bairagi 

Shri S. B. Chavan replied to the discussion. 

The discussion was concluded. 
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9. Goverument Bills-Introduced 
(i) THE STATE FINANCIAL CORPORATIONS (AMEND-

MENT) BILL, 1985. 
(ii) THE COINAGE (AMENDMENT) BILL, 1985. 

t\)o Matters under Rule 377 
. . (1) Shri M. Subba Reddy raised a matter regar~ need 
I to develop disease resistant varieties of groundnut with a view 

to check decrease in its production. 
(2) Shri D. L. Baitha raised a matter regarding need to 

convert the Katihar-Jogbani metre-gauge line into broad-
gauge. 

(3) Shrimati Basavarajeswari raised a matter reptding 
need to increase the procurement price of iron-ore procured 
by the M. M . T . C. from Hospet in BeHan District. 

(4) 5hri K. N. Pradhan raised a matter regarding need to 
al'fange halt of express trains at Habibganj near Bhopal. 
.. (5) Shri Ananda Pathak raised a matter regarding need to 
reinstate the retrenched workers of. Mineral Exploration Cor-
poration Limited at Gorubathan in Darjeeling District. 

(6) Shri Krishna Pratap Singh raised a matter regarding 
need to take steps to remove the shortage of one rupee notes 
and small coins. 

*11. ~tatutory Resolution-under consideration 
Shri Abdul Rashid Kabuli moved the following Resolution:-

"This House disapproves of the Tea Companies (Acquisi-
tion and Transfer of Sick Tea Units) Ordinance, 
1985 (Ordinance No.3 of 1985) promulgated by the 
President on the 8th April, 1985." 

*12. Govcrnmcnt Bill-under consideration 
THE TEA COMPANIES (ACQUISITION AND TRANSFER OF 

SICK TEA UNITS) BILL, 1985 
The motion for consideration of the Bill was moved by Shri 

Vishwanath Pratap Singh. 

"'Discussed together. 
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The following members took part in the combined debate on 
the Resolution (vidie para 11 above) and the'metion for con-
sideration of the Bill:-

(1) Shri Bhattam S. M. 
(2) Shri Priya Ranjan Das MUllShi 
(3) Shri G. L. Dogra 
(4)Shri AlnlDCla Pathak 
(5) Shri Harish Rawat 
(6) Shri Somn~th Rath 
(7) Shri Mool Chand Daga 
(e) Shri Thampan Thomas 
(9) Shri Haroobhai Mehta 

(10) Shri Piyush Tirky 
(11) Prof. P. J. Kurjen (Speech unfinished). 

The lCIiiscus~ion was not concluded. 

13 ... flatt-au .. hour discu811icm 

Shri Mool Chand Daga raised a discussion on paints arising 
out of-the answer given by the Minister of Planning on the 
24th April, 1'985 to Starred Question No. 571 regarding funds 
for National Rural Employment Programme to States. 

S:lri Bub Singh replied to the discussion. 

6.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 14th 

May. 19'85) 
SUBHASH C. KASHYAP, 

Secretary-General. 
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LOK SABRA 

BULLETIN-PART I • 

[Brief Record of Proceedings] 

Tuesday, May 14, 19851Vaisakha 24, 1907 (Sakll) 

• No. S4 
11 A.M. 
J. St.1rred Questions 

Starred Questions Nos. 833, 835-838 and 840-845 were 
oral!}' answered. Replies to the remaining questions were laid on 
the Table. 

2. Unstarred Questions 
Replies to Unstf.4rred Questions Nos. 6366-6466, 6468-

6487, 6489-6512, 6514-6597, 6597-A and 6597-B were laid 
on the Table:-

A stlltement by the Minister of State in the Ministry of Indus-
try and Company Affairs correcting the reply given on the 30th 
April, 1985 to Unstarred Question No. 4854 regarding industries 
set up in backward are&ts was also laid on the Table. 

~ 3. Papers Laid on the Table 
The following papers were -laid on thr. Table:-

(1) (i) A copy of the Annual Administration Reports 
(Hindi and English versions) of the Cantonment 
Boards. in Central Command for the year 1983-84. 

(ij) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Cantonment Boards in Central 
Command for the year 1983-84. 
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(iii) A copy of the Audit Report (Hindi and English ver· 
sions) on the accounts of the Cantonment ~ '.ards 
in Central Command for the year 1983·84. . of 

(iv) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Cantonment Boards in Central Comm~d for 
the year 1983-84 (b) reasons for delay in laying 
the papers mentioned at (i) to (iii) above. 

(2) (D A coPY of the Annual Administration Report 
(Hindi and English versions) of the Cantonment 
Boards in Southern Command, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and EnglG .,,' 
versions) of the Cantonment Boards in Southern 
Command for the year 1983-84. 

(iii) A copy of the Audit Report (Hindi and English 
versions) on the accounts of the Cantonment 
Boards in Southern Command for the year 19;83-84. 

(iv) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Cantonment Boards in Southern Command for 
the year 1983-84 (b) reasons for delay in laying 
the papers mentioned at 0) to (iii) above. 

(3) (i) A copy of the Annual Administration Report ' 
(Hindi and EngliSh versions) of the Cantonment 
Boards in Eastern Command for the year 1983-84 
along with Audited Accounts. 

(ij) A statement (Hindi and English versions) regardinra 
( a) Review by the Government on the working or-" 
the Cantonment Boards in Eastern Command for 
the year 1983-84 (b) reasons for delay in laying 
tbe papers mentioned at (i) above. 

:*<. 
( 4) (i) A copy of the Annual Administration Report 

(Hindi and English versions) of the Cantonment 
Boards in Northern Command for the year 1983-84 
along with Audited Accounts. 
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G (ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Cantonment Boards in Northern Command for 
the year 1983-84 (b) reasons for delay in laying 
the papers mentioned at (i) above. 

i· (S) (0 A copy of the Annual Administration Report 
(Hindi and English versions) of the Cantonment 
Boards in Western Command for the year 1983-84 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Cantonment Boards in Western Command for 
the year 1983-84 (b) reasons for delay in laying 
the papers mentioned at (i) above. 

(6) A copy of the Report (Hindi and English versions) of 
the Comptroller and Auditor General of India for 
the year 1983-Union Government (Commercial) 

.- Part VII-Hindustan Petroleum Corporation Limited, 
under article 151 (1) of the Constitution. 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 18AA of the Industries (Development and 
Regulation) Act, 1951 :-

(i) S.O. 257 (E) published in 'Uazette of India dated 
the 28th March, 1985 regarding extension of 
period of take over of management of Messrs 
lndia Belting and Cotton Mills Limited, Seram-
pore, West Bengal, beyond five years. 

(ii) S.O. 272(E) published in Gazette of India dated 
the 29th March, 1985 regarding extension of 
period of take over of management of Messrs 
Somasundarm Super Spinning Mills, Muthanen-
dal, beyond five years. 

(iii) S.O. 273(E) published in Gazette of India dated 
the 29th March, 1985 regarding eXtension of 
period of take over of management of Messrs 
Cauvery Spinning and Weaving Mills Linlited, 
Pudukotttii beyond five years. 
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(iv) S.O. 276(E) published in Gazette of India ()ted 
the 29th March, 1985 regarding extension ot 
period of take over of management of Messrs 

, Plyboard Industries Limited, Pampore, beyond 
five years. 

(v) S.O. 277(E) published in Gazette of India ·dated 
the 29th March, 1985 regarding extension of 
,period of take over of management of Messrs 
Bengal Potteries Limited, Calcutta, beyond five 
years. 

(vi) S.O. 326(E) published in Gazette of ilndia dat;&. 
the 12th April, 1985 regarding extension " 
period of take over of management of Messrs Sri 
Durga Cotton Spinning and Weaving Mills 
Limited, KOIinagar, beyond five years. 

(8) A copy CYI the Report (Hindi and English versions) 
under section 22 of the Monopolies and Resrtrictive 
Trade Practices Act, 1969 in the case of Messrs 
Kirloskar Oil Engines Limited, Pune for setting up 
of a new undertaking for the manufacture of fuel 
injection equipment and its spares and timing devices 
at Mulshi in Pune District Ednd the Order dated the 
16th March, 1985 of the Centrail Government to-
gether with an explanatory note, under section 62 
of the Monopolies and Restrictive Trade Practices 
Act, 1969. 

(9) A copy of the Annual Report (Hindi and English 
versions) pertaining to the execution of the prov~ 
sions of the Monopolies and Restrictive Trade Prac-
tices Act, 1969 for the period from lst Janun~/, 
1983 to 31st December, 1983, under section 62 of 
the Monopolies and Restrictive Trade Practices 
Act, 1969. ..... 

(10) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Federation of Indus-
trial Cooperatives Limited, New Delhi, for the year 
1979-80 together with Audit Report thereon. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the Audited Accounts 
of the National Federation of Industrial Coopera-
tives Limited for the year 1979-80. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) Shove. 

(12) A copy of the Report (Hindi and English versions) 
under section 22 of the Monopolies and Restrictive 
Trade Practices Act, 1969 in the case of Messrs 
Hoechst Pharmaceuticals Limited, Bombay, for set-
ting up of a new undertaking for the manufacture 
of Decamethrin-A synthetic Pyrethroid and isopro-
turon-A wheat weedicide and the Order dated the 
30th March, 1985 of the Central Government to-
gether with an explanatory note, under section 62 of 
the Monopolies and Restrictive Trade Pra!ctices Act, 
1969. 

(13) A copy of the Report (Hindi and English versions) 
under section 22 of the Monopolies and Restrictive 
Trade Practices Act, 1969 in case of Messrs Orient 
General Industries Limited, Calcutta for (i) Auto-
motive Batteries (Near Maintenance-Free), Light 
Weight, High Cranking Powered B~tteries (ii) Trac-
tion Batteries (Railways Forkli'fts or similar applica-
tions) (iii) Stationary Cells (Post and Telegraphs, 
Radar Installations, HospiWl Standby, Defence. 
Railways, Microwave Stations, Computer Centres 
and Air-Port Standby applications) and (iv) Smaller 
Batteries (No maintenance) for Mining Cap Lamps, 
High altitude (Defence) and Similar Applications 
and the Order dated the 10th April, 1985, of the 
Central Government together with an explanatory 
note under section 62 of the Monopolies and Res-
trictive Trade Practices Act, , 1969. 

(14) A copy of the Report (Hindi and English versions) 
under section 22 of the Monopolies and Restrictive 
Trade Practljces Act, 1969 in the case of Messrs 
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Chloride India Limited, Calcutta, for (i) Automo- t·; j 

tive Batteries (ii) Motor Cycle Batteries and (iii) 
Miner's Cap Lamp Batteries and the Order dated 
the 23rd April, 1985 of the Central Government to-
gether with an explanatory note, under section 62 
of the Monopolies and Restrictive Trade Practices.' 

. Act, 1969. 

(15) A copy of the Second Annual Report (Hindi and Eng-
lish versions) of the Election .commission of India for 
the year 1984. 

(16) A copy of the Central Excise (Fifth Amendment) 
Rules, 1985 (Hindi and Rnf,lish versions) published 
in Notication No. G.S.R. 390(E) in Gazette of 
India dated the 1s.t May, 1985, under sub-section (2) 
of section 38 of the Central Excises and Salt Act, 
1944. 

(17) A copy each of the following Notifications (Hindi!" 
and English versions) under section 159 of the Cus-
toms Act 1962:-

(i) G.S.R. 394(E) published in "Gazette of India dat-
ed the 1st May, 1985 together with an explanatory 
memorandum rescinding Notification No. 76-Cus-
toms dated the 1st May, 1964. 

(ii) G.S.R. 398(E) published in Gazette of India 
dated the 3rd May. 1985 together with an expla-
natory memorandum regarding exemption to Buta-
diene imported for the manufacture of Styreme 
Butadiene Rubber (SBR) from the basic customs 
duty in excess of 35 per cent ad valorem and from 
the whole of additional duty of customs leviable 
thereon. 

(iii) G.S.R. 406(E) published in Gazette of \India 
dated the 7th May, 1985 together with an expla-
natory memorandum making certain amendment 
to Notification No. 42-Customs dated the 1st 
March, 1978 so as to extend the concessional rate 
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• of basic customs duty of 25 per cent ad valorem 
in respect of eighty-seven additional items of ma-
chinery for the leather industry. 

(18) A copy of Notification No. G.S.R. 387(E) (Hindi 
and English versions) published in Gazette of India 
dated 30th April, 1985 together with an explanatory 
memorandum seeking to invoke the provisions of 
section 11 C of the Central Excises and Salt Act, 
1944 in regard to the payment of duties of excise on 
certain steel ingots and iron and steel products, dur-
ing the period commencing on the 20th January, 
1979 and ending with the 8th April, 1979 so that 
the duties of excise shall not be required to be paid 
during the period aforesaid, issued under the Central 

.' Excise Rules, 1944. 

(19) A copy of the Report (Hindi ""ad English versions) 
of the Comptroller and Auditor General of India 
for the year 1983-84-Union Government (Defence 
Services), under article 151 ( 1) of the Constitution. 

(20) A copy of the Appropriation Accounts of the De-
fence Services for the year 1983-84 (Hindi and 
.English versions). 

4. Calling Attention 

Shri Ymhwantrao Gadhak Patil called the attention of the 
Minister of Irrigation and Power to the situation arising out of the 
acute shortage of power and loadshedding in various parts of the 
country .and the steps taken by the Government in regai'd thereto. 

The Minister of Irrigation und Power made a statement in 
regard thereto. 

5. Statement by Minister 
The Minister of Finance made a statement regarding additional 

all,ocation for Rural Landless Employinent Guarantee programme 
for 1985-86 for constructlon of rural houses fOr Scheduled Castes 
and Scheduled Tribes. , 
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6. Matten Under Rule 377 

,-1) Smt. Madhuri Singh raised a matter regatding need to set&.) 
up a University in Purnia distriot of Bihar. 

(2) Shri Mukul Wasnik raised a mhltter regarding need to deve-
lop Sink~edt'aja, the birth place of Chhatrapati Shivaji's moth~ 
as a tounst centre. ' 

(3) Dr. V. Venkatesh raised a mhliter regarding need to double 
and electrify the railway line between Bangalore and Madras. 

(4) Smt. Geeta Mukherjee raised a matter regmding need to 
review the timings of the programmes in local languages from 
A.I.R. and Doordarshan. 

(5) Shri Abdul Rashid Kabuli .raised a m~i.ter regarding need 
to develop Srinagar airport as an international airport with a view 
to boosting tourist traffic and triikle. 

*7. Statutory Resolution-Negatived r 
Di:s~ussion on the. following Resolution moved by Shri Abdul 

Rashid Kabuli on the 13th May, 1985, continued:-

"TIlis House disapproves of the Tea Companies (Acquisi-
tion and Transfer of Sick Tea Units) Ordinance, 
1985 (Ordinance No. 3 of 1985) promulgl:lted by 
the President on the 8th April, 1985." 

After discussion as indicated in para 8 below, the Resolution 
was negatived. 

*8. Govemmeot Bill-Passed 
THE TEA CO~ IPANIES (ACQUISITION AND TRANSFER 

OF SICK TEA UNITS) BILL, 1985 
Combine4 discussion on the motion for consideration of the 

Bill and the Resolution (Vide para 7 above), continued. -_._-------_. --------- ---_. __ .. __ .. _---
·Discussed together. 
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• 
The following members took part in the combined debate:-

(1) Prof. P. J. Kurien ._ 
(2) Shri Narayan Choubey 
(3) Shri Girdhari La! Vyas • {4) Dr. (Mrs.) Phulrenu Guha 

Shri Vishwanath Pratap Singh replied to the debate. 

Shri Abdul Rashid Kabuli spoke (by way of reply to his Sta-
tutory Resolution). 

The motion for consideration w~ adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 34, the First Schedule and the Second Schedule 
were adopted. 

Clause 1, the Enacting Formula, the Preamble and the Long 
~itle were also adopted. 

The motion that the Bill be passed was - moved by Shri 
Vishwanath Pratap Singh. 

The motion was adopted and the Bill was passed.. 

9. Government Bill-Under ConsideratiMf~;' 
THE HIGH COURT AND SUPREME COURT JUDGES 
(CONDITIONS OF SERVICE) AMENDMENT BILL, 1985 
The motion for consideration of the Bill was moved by Shri 

Asoke KUmar Sen. - . 

The fol1owin~ Members took part in tfte debate:-
(1) Shri E. Ayyapu Reddy 
(2) Pro.!. N. G. Ranga 
(3) Shri Amal Datta 
(4) Shri p. Chindambaram 
(5) Shri A. C. Shanmugam 
(6) Shri Somnath Rath 
(7) Shri V. S. Krishna Iyer 
(&) Prof. P. J. Kurien 
(9) Shri Vijay Kumar Yadav (Speech unfinished) • 

The discussion was not concluded. 
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10. Discussion U .... Rale 193 
Prof. Madhu Dandavate raised a discussion on the urgent 

n~ for judicial reforms in the country. 

The following Members took part in the debate:-

(1) Shri Eduardo Faleiro 
(2) Shri Shyam La! Yadav 
(3) Shri E. Ayyapu Reddy 
(4) Shri P. R. Kumararnangalam 
(5) 8hri Sharad Dighe 
(6) 8hri Amal Datta 
(7) Dr. G. 8. Rajhans 
(8) Shri Braja Mohan Mohanty 
(9) Shrii Vijay Kumar Yadav 

(10) Shri Mool Chand Daga 
(11) Shri Digvijay Sinh 
(12) 8hri lIaroobhsd !4ehta 
(13) Prof. Saif-Ud-Din Soz 
(14) Shri lIariahRawat 

The discussion wtfDOt concluded. 

8 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th 

May, 1985). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Wednesday, May IS, 1985jVaisakha 25, 1907 (Saka) 

No. 55 
11 A.M. 

1. Starred QuatioDs 
Starred QiJestions Nos. 855-861 and 866 were orally &InS-

Wflitd. Replies to Starred Questions Nos. 854, 862, 863, 865 
and 867-874 were'laid on the Table. 

2. Unstarred QuestioDs 

Replies to Unstarred Questions Nos. 6598-6701 and 6703---
6832 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Labour Co-
operatives Limited, New Delhi, for the year 1983-84 
along with Audited Accounts. 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of Labour Cooperatives Limited, New 
Delhi, for the year 1983-84. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) A copy of the Trade and Merchandise Marks (Second 
Amendment) Rules, 1985 (Hmdi and EngliSh ver-

sions) publIshed in ~oti1ication No. S.O. 13Y6 in ~ 
zette 01 India dated the 6th April, 1985, under secti~ 
134 of the Trade and Merchandise Marks Act, 1958. 

(4) A copv of the Standards of Weights and Measures 
(Packaged Commodities)- Amendment Rules, 1~8b 
(Hindi and English versions) published in Nott!ca-
tlon No. G.s.R. 96 (E) in Gazette ,of India dated the 
20th February, 1985, under sub-section (4) of sec-
tion 83 of the Standards ·of Weights and Measures 
Act, 1976. ... 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mentionil 
ed at (4) above. 

(6). A copy each of the following papers (Hindi and 
Engliah versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review.by the Government on the working of the 
Karnataka Dairv Development Corporation IFi-
ted, Bangalore. for the year 1980-81. 

(ii) Annual Report on the Karnataka Dairy Develop-
ment Corporation Limited, Bangalore, for the year 
1980-81 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(7) A statement (Hindi and English versions) showing 
rea)')ons for delay in laying the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Animal Welfare Board of In~. 
Madras, for the year 1983-84 alon~ with Audit~ 
Accounts. 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the wOTking of the Animal 
Welfare Board of India, Madras, for the year 1983-8, 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 
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'. (10) (i) A copy of the Annual Report (Wn.d!- and English 
versions) of the Indian Fanners Fertiliser Coopera-
tive Limited, New Delhi, for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Farmers Fertiliser Cooperative Limited, New Delhi, 
for the year 1983-84. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) A copy of the Life Insurance Corporation of lndia 
Class IiI and Class IV Employees (Revision of Terms 
and Conditions of Service) Rules. 1985 (Hindi and 
English versions) published in Notification No. 
G.S.H. 357 (E) in Gazette of India dated the 12th 
April ... ...l985. under sub-section (3) of section 48 of 
the Life Insurance Corporation Act, 1956. 

• (13) A statement (Hindi and EngUsh versions) showing 
reasons for delay in laying the notification mentioned 
at (12) above. 

(14) A copy of the All India Services (Provident Fund) 
Amendment Rules, 1985 (Hindi and English ver-
sions) published in Notification No. G.S.R. 438 in 
Gazette of India dated the 4th May. 1985. under sub-
section (2) of section 3 of the All India Servi~es Act, 
1951. 

(15) (i) A copy of the Annual Report (Hindi and En~ish 
versions) of the National Council of Science 14'-1-
seums. Calcutta. for the year 1983-84. 

(ii) A C?py of the Annu~l Accounts (Hindi and English 
verSIons) of the NatIonal Council of Science Mu-
Reums, Calcutta. for the year 1983-84 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and Enlllish versions) 
hv the Government on the wo,.kinQ; of the National 
Council of Science Museums Calcutta for the "-ear 1983-84. ".1 
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(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned a, 
(15) above. .• 

4. Messages from Rajya Sabha 
Secretary-General reported the following Messages from R~jy~ 

Sabha:- ~ 

(i) That Rajya Sabha haj no recommendations to make to 
Lok Sabha in 'regard to the Appropriation (No.4) 
Bill; 1985 pfol3sed by Lok Sabha on the 7th May, 
1985. 

oIo(ii) That ht: its sitting held on the 14th May, 1985 Rajya ( 
Sabha passed the Companies (Amendment) Bi1'l," 
1985. 

*5. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary-General luid on the Table the Companies (Amend-

ment) Bill, 1985, as passed by Rajya Sabha. , 

6. Calling Attention 
Shri Maurice Kujur called the attention of the Minister of 

Industry and CompfJliy Affairs to the situation arising out of the 
reported closure of Rohtas Industries Limited resulting in unem-
ployment of large number of workers and the action taken by the 
Government in the matter. 

The Minister of Industry and Company Affairs made a state-
ment in regard thereto. 

7. Statement by Minl~er 

The Minister of Railways made a statement regarding freight-
rate for salt for human consumption. 

8. Government Bill--Introduced 
THE ANDHRA PRADESH LEGISLATIVE COUNCIL 

(ABOLITION) BILL, 1985 
-. -------------- ------.----.. ---.---

*At 6.31 P.M. 
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9. Matters Under Rule 377 
~ • (1) Shri Hussain Dalwai raised a matter regarding need to give 

top priority in the Seventh Five Year Plan for irrigation projects 
in India. 

(2) Shri Bhattam S. M. raised a matter regarding need for 
al~~tion of funds by HUDCO for rural housing· or to set up :l 
separate Corporation for financing rural housing schemes. 

(3) Shri Kamal Nath raised a matter regarding need to formu-
late a code of Conduct and ethics for the Press. 

(4) Dr. G. S. Rajhans raised a matter regarding need to expc-
, ;ite the Westem Kosi Canal Project. 
~"/ '. (5) Shri D. K. Naikar raised a matter reg~ding.need for re-

laxa~ion by South Central Railway in the rule regarding booking 
uf 20 wagons at a time for one ph .. l;e in Kamataka. 

(6)'"'Shri Ram Pyare Panika raised a matter regarding need for 
amending the Forest Conservation A;::t to obviate del~s in execu-
t;~ of development works in tribal areas. 

(7) Shri Priya Ranjan 0 • .1.; l'vlunshi raised a matter reg~diDg 
plight of the workers on mccount of denot!fication of Indian Rubber 
Manufacturing Unit of West Bengal. 

(8) Shri Basudeb Acharya raised l:l matter regarding need to 
()p~n the closed units and to make the sick units stable. 
~ (9) Shri Birball. r"tised a iilatter regarding need to provide loans 
in time to Harljan farmers and unemployed youth by Bank in 
Sriganganagar district of Rajasthan. 

(10) Shri Lakshmoo Mallick raised a matter regarding need for 
~ carly construction o-f a fishing harbour at Astorang (Orissa). 

lO.Di~Dss!.oD Under Rule ]93 
Discussion on the! urgen.t need for judicial refonns in the 

.. country, raised by Prof. MndJm Dandavate on the 14th May, 
1985. continued. 

Shri Asoke Kumar Sen replied to the discussion. 
The discussion was concluded. 
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11. Government BiIJ5....-Passed 
(i) THE HIGH COURT AND SUPREME COURT JUOO. 
(CONDITIONS OF SERVICE) AMENDMENT BILL, 198~ 

Discussion on the motion for consideration of the Bill moved 
on the 14th May, 1985, continuad. 

The following members took part in the debate:-
(1) Shri Vijay Kumar Yadav 
(2) Sh!ri Shantaram Naik 
(3) Shri K. Ri. Natacajan 
(4) Dr. Chandra Shekhar· Tripathi 

Shri H. R. Bhardwaj replied to the debate. 
The motion for consideratio~ was adopted and clause-by-

dause consideration of the; Bill was taken up. 
Clauses 2 and 3 we~e adopted. 
Clause 1, the Enacting Formula and the Long Title w~e 

also adopted. 
The motion that the Bill be passed was moved by Shri H. R. 

Bhardwaj. 
The following nwmber~ took part in the debate:-

( 1) Shlri Mool Chand Daga 
(2) Shri H. R. Bhardwaj 

The motion wa.'i adopted and th.e Bill· was passed. 
(ii) THE COINAGE (AMENDMENT) BILL 1985 
The motion for consideration of the Bill was moved by Shri 

janardhana Poojary. 
The following members took part in the debate:-

( l) Shri Basudeb Acharya 
(2) Shri Harish Rawat 
(3) Shri V. S. Krishna Iyer 
( 4) Shri Manoj Pandey 
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(5) Sml. Geeta Mukherjee 
• (6) Prof. Saif-ud-Din Soz 

Shri Janardhana Poojary replied' to the debate. 

The motion for consideration was adopted andclause-by-
clause consideration of the Bill was taken up. .. . 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill b:! passed was moved by Shri 

Janardhana Poojary. "I The following Members took part in the Debate-
]. Shri P. Namgyal 

• 

2. Shri lanardhana Poojary 
The motion was adopted and the Bill was passed. 

170 Statutory Resolution 
Shri Janardhana Poojary moved the following Resolution:-

"That in pursuance of sulJ...section (2) of section 8, read 
with sub-section (3) of section 7 of the Customs 
Tariff Act, 1975 (51 of 1975), this House approves 
the notification of the Government of India in the 
Ministry of Finance (Department of Revenue) No. 
G.S.R. 403(E). dated the 7th May, 1985, io.creas-
ing the export duty leviable on black pepper to 
RIs. 3 per kilogram from the date of issue of the 
said notification.'" 

The Resolution was adopted. 
13. Government Bill-Under Consideration 

THE MONOPOLIES AND RESTRICTIVE TRADE 
PRACTICES (AMENDMENT) BILL. 1985 

The motion for consideration of the Bill was moved by Shri 
Veerendra PatH. 
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The following members took part in the debates:-
( 1) Shri Bha:ttam S.M. 
(2) Shri K. D. SuItanpuri 

The discussion was not concluded. 
14. Motion 

Shri G. G. Swell moved the following motion:-

• 
"That this House takes note ofan<! views with great 

concern th~ report of the uncovering of a plot by 
the American Pederal Bureau of Investigation to 
assassinate the Prime Minister during his impend-
ing visit to the United States." 

An amend~ent was moved by Prof. Madhu Dandavate. 
The following members took patt in the debate:-

( 1) Shri C. Madh~v Reddy 
(2) Shri Priya Ranjan Das Munshi 
(3) Shri Saifuddin Chowdhary 
(4) Prof. K. K. Tewari 
(5) Shri S. J aipal Reddy 
(6) Prof. P. J. Kurien 
(7) Shri Vijay Kumar Yadav 
(8) Shri Zainul Basher 
(9) Prof. Saif-ud-Din Soz 

(10) Shri Harish Rawat 
( 11) Shri Piyush Tirky 
(12) Shri Ajay MUAihran 
( 13) Shri Ram Niwas Mirdba 

Shri G. G. Swell replied to the debate. 

The amendment moved by Prof. Madhu Dandavate was' 
withdrawn by leave of the House. 

The motion was adopted. 
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15. Half-an-Hour Discussion 
.. Shri Digvijay Sinh raised a discussion on points arising out 
'~)f the answer given by the Minister of State for Tourism and Civii 

Aviation on the 8th May, 1985 to Unstarred Question No. 5768 
regarding Special Charter and Return Fare Facility to the cities 
outside India. 

) 

... 'J 

• 

... Shri Ashok Gehlot replied to the discussion. 
6-55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 
16th May, 1985) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Procee~ings] 

Thursday, May 16, 1985IV".isakha 26, 1907 (Saka) 

No. S6 
11 A.M. 
1. Starred QuestlOll8 

• St:med Questions Nos. 875--:180. 882, 884 and 885 were 
orally &1.1swered. Replies to the r~nntining questions were laid 
on the Table. 
2. Un!itorrecl Questions 

Replies to Unstarred Questiot1<. Nos. 6833-7026. 7026-A, 
7026-B and 7026-C were laid (In the ·Table. 
3. Short Notice Question 

Short Notice Question No. 2 addressed to the Minister of 
Labour regarding Birla Mills. Delhi was orally answered and 
suppkmentaliies were also answen:d t'1ereon. 

d 
, 4. Pa~r~ Laid on th~ T8blc 

• 
T!lC follOWing papers were laid on the Table:-

(1) A copy of the CalcuL1a Metro RaUway (Temporary 
Pr("lvisi0ns) General R!lle3. 1984 (Hindi and English 
wrsions) published .in Notification No. G.S.R. 735 
(E) in Gazette of India dated the 22nd October, 
1984, under sub-section (3) of section. 22 of the 
Calcutta Metro Railway (Operation and Mainten-
ance) Temporary Provisions Act, 1985. 
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(2) A statement (Hindi and English versions) showint \ 
reasons for delay in laying the notification mention-
ed at (1) above. 

(3) (i) A copy of ,the Annual Report (Hindi and Eng-
lish versions) of the Indian Council of Social Scie~e 
Research, New Delhi, for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council.of Social Science Research, New Delhi, for 
the year 1983-84. 

(4) A statement (Hindi and English versions) showing < 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Book Trust, India, New 
Delhi, for the year 1983-84 along with Accounts~ 

(ii) A copy of the Audit Report (Hindi and English ver-
sions) on the accounts of the National Book Trust, 
India, New Delhi, for the year 1983-84. 

(ih) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Book Trust, India, New Delhi, for the year 19R3-84. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) ~ve. 

(7) A copy of the Annual Accounts (Hindi and English . 
versions) of the North Eastern Hill University, Shil- 4 
long, for the yem: 1982-83 together with Audit Re-
port thereon. 

(8) A statement (Hindi and English versions) showin~A 
reasons for delay in laying the papers mentioned at 
(7) above .. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawabarl. Nehru University, New 
~, for the year 1983-84. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the J awaharlal 
Nehru University, New Delhi, for the year 1983-84. 

(10) A statement (Hindi and English versions) ·showing 
reasons for delay in laying the papers mentioned • 
(9) above. 

(11) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Council of Educational 
Research and Training, New Delhi, for the year 
1983-84 together with Audit Report thereon. 

(ii) A st~ement (Hindi and English versions) regarding 
Review by the Government on the Audited Accounts 
of the National Counci~ of Educational Research 
and Training, New Delhi, for the year 1983-84. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

( 13) (i) A copy of the Annual Report (Hindi and Eng-
lish vejl'Sions) of the Indian Council of Phlilosophical 
Research, New Delhi, for the year 1983-84. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of tbe Indian Council of Philosophical Re-
search, New Delhi, for the year 1983-84 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Philosophical Research, New Delhi, for 
the. year 1983-84. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying ,the papers mentioned. at 
(13) above. 

( 15) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Aligarh Muslim University, Ali-
garh, for the year 19'83-84 together with Audit 
Report thereon. 



(16) A statement (Hindi and English versions) showi~ 
reasons for delay in laying the papers mentioned f} 
(15) above. 

" (17) A statement (Hindi and English versions) explain-
ing reasons for not laying the Annual Rteports of the 
Aligarh Muslim University, Aligarh for the ydrs 
1981-82, 1982-83 and 1983-84, Annual Repo.rt of 
the Banaras Hindu University for the year 1983-84, 
Annua1l Report O'f the University of Do!lhi, Delhi, for 
the year 1983-84, Annual Report of the University 
of Hyderabad for the year 1983-84, Annusl Reports 
of the North-Eastern Hill University for the year 
1982-83 and 1983-84 and Annual Accounts of the (: 
North-Eastern Hill University for the year 1933-84, 
and Annual Report of the Visva Bharati for the 
year 1983-84 wi~hin the stipulated period of nine 
months after the close of the Accounting Year. 

(18) A Statement (Hindi and English versions) expll)in-
ing the reasons for not laying the Annual Report and 
Audited Accounts of th'e Children's Film Society, 
India, for the year 1983-84 within the stipulated 
period of nine months after the close ot the Account-
ing Year. 

(19) A copy of Notification No. G.S.R. 305(£1 (Hindi 
and English versions) published in Gazette of India 
dated the 25th March, 1985 approving the Tuti-
corin Port Trust (Allotment of Residence) Amend-
ment Regulations, 1985, under sub-section (4) of 
section 124 of the Major Port Trusts Act, 1963. 

(20) A copy of Notification No. G S.R. 357 (Hindi and C 
English versions) published in Gazette of India 
dated the 6th April, 1985 containing Rules for ins-
pecting, surveying and regUlating 'Vessels which are 
not. self-propelling plying within the limits of the."" 
Port of Bombay, under section 6(2B) of the Indian 
Ports Act, 1908. 

(21) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Kandla Port Trust for the year 
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1983-84 and the Audit Report thereon, under sub-
section' (2) of s~ction 103 of the Major }»{)rt Trusts 
Act, 1963. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(21) above. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Transport Corporation, New 
Delhi, for the year 1983-84, under sub-section (3) 
of section 35 of the Road Transport Corporations 
Act, 1950. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Delhi 
Transport Corporation, New Delhi, for the year 
1983-84. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in la:ying the papers mentioned 
at (23) above. 

(25) A statement (Hindi and English versions) exPlain-
ing the reasons for not laying the Annual AdmiDis-
tration, Report of the Pepsu Road Transport Cor-
poration, Patiala, for the year 1982-83 within the 
stipulated period of nine months after the close of 
the Accounting Year. 

(26) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Accounts 
and the Audit Report thereon of the Pepsu Road 
Transport Corporation for the year 1982-83 within 
the stipulated period of nine months after the close 
of the Accounting Year. 

(27) A copy of the Post Office Time Deposit (Amendment) 
Rules, 1985 (Hindi and English versions) published 
in Notification No. G.S.R. 418(E) in Gazette of India 
dated the 10th May, 1985, under sub..section (3) of 
section 15 of the Government Savings Banks Act, 
1873. 
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(za) A copy of the Report (Hindi and EnglIsh versionsL 
of the Comptroller and AUditor General of India f.~ 
the year 1983-84-Union Government (Civil) under 
article 151 (1) of the Constitution. 

(29) A copy of the Finance Accounts of Union Govern-
ment for the year 19&3.84 (Hindi and English 
venions). . .., 

(30) A copy of the Union Government Appropriation Ac-
counts (Civil) for the year 1983-84 (Hindi and English 
versions) . 

(31) A copy each of the folloWin~ Notifications (Hindi and 
English versions) under sub-section (2) of section 
23 of the Prevention of Food Adulteration Act, 1954:-

(i) The Prevention of Food Ad_ulteration (Third Am-
endment) Rules, 1984 published in Notificat~on No. 
G.S.R. 764(E) in.Gazette of India datedthe 15th 
November, 1984 together with a corrigendum t.o 
the Hindi version published in Notification No. 
G . S. R. 385 (E) in Gazette of India dated 29th Apllil, 
1985. 

(ii) The Prevention of Food Adulteration (First Am~ 
endment) Rules, 1985 published in Notification No. 
G.S.R. 3(E) in Gazette of India dated the 1st. 
January. 1985 together with a corrigendum ~hereto 
published in Notification No. G.S.R. 142(E) in 
Gazette of India dated the 8th March, 1985. 

(iii) The Prevention of Food Adulteration. (Second Am-
endment) Rules, 1985 published in Notification No. 
G. S. R. 11 (E) in Gazette of India dated the 4th 
January, 1985 together with a corrigendum thereto 
published in Notification No. G.S.R. 368 (E) in 
Gazette of India dated the 18th April, 1985. 

(32) (i) A copy of the Annual Report (Hindi -and Eng-
lish versions) of the Central Council for Research tn 
Yoga and Naturopathy, New Delhi, for the year 
1983-84. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council for Research in Yoga and N'aturopathy, New 
Delhi, for the year 1983-84. 

6 



[;~\ Government BilI-\ntl'ftdueed 
THE ARMS (AMENDMENT) BILL, 1985 

6. Mattt!rs under Rule 377 
. .j; 

". ,1) Shri Sriballav Panigrahi raised a matter regarding 
need to reopen the Bhaskar Textile Mills, Jharsuguda, Orissa. 

(2) Shri K.. Ramachandra Reddy raised a matter regarding 
need to improve irrigation facilities in drought ;aifected dis-
'll-iet of Andhra Pradesh and Karnataka. 

(3) Dr. Chandra Shekhar Tripathi raised a matter regard-
ing need to take strong steps to ensure safe delivery of money, 
sen j by insured packets through Post Offices. 

(4) Shri S. M. Guraddi raised a matter regarding need to 
protect the city' of Bangalore from pollution. 

(3) ~hri G. S. Basavaraju raised a matter regarding need 
to introduce an express train from Tumkur to Bangalore. 
• (6) Shri Umakant Mishra raised a matter regarding need 

to provide a Vayudoot service between Varanasi and Bombay 
via Nagpur. 

l.7) :: Shri Naresh Chandra Chaturvedi raised a matter re-
~arding need to take action against "Dainik Jagaran" for pub-
lishiTII:! a news item tending to cr~ate instability in the country. 

~ (8) Shri Keshavrao Praclhi raised a matter regarding need 
to provide assistance by the Centre to the Government of 
Maharashtra for organising drought relief and providfng drink-
ing water facilities. 
7. Government BilIs--Pas..~ 

(i) THE MONOPOLIES AND RESTRICTIVE TRADE 
PRACTICES. (AMENDMENT) BILL, 1985 

Discussion on the motion for consideration of the Bill moved 
on the 15th May, 1985, continued. . 

The following members took part in the debate:-
(1) Shri S. Jaipal Reddy 
(2) Shri Braja Mohan Mohanty 
(3) Shri Amal Datta 
(4) Shri Indrajit Gupta 
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Shri Veerendra Patil replied to the debate. 

The motion for consideration was adopted and . clause-by-
clause consideration of the Bill was taken up. 

Clause 2, was atiopted. If 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Shri 
Veerendra PatH. 

The motion was adopted and the Bill was passed. 

(ii) THE ANDHRA PRADESH LEGISLATIVE COUNCIL 
(ABOLITION) BILL. 1985 

The motion for consideration rnoved by Shri H. R. Bhardwaj 
was adopted and claus~-by-c1a~lse consirlcration of the Bill was 
taken up. 'I'. 

Clauses 2 to 9 wel'e adopted, 

Clause 1. tl'e Enacting Formuh and the Lon'g Title were 
also adopted, 

The motion that the Bill be passed was moved hy Shri H. 
R. Bhardwaj, 

The following members took part in the debate:-· 

( 1) Shri C. Madhav Reddy 
(2) Sbri E. Ayyapu Reddy 
(3) Shri S. Jaipal Reddy 
( 4) Shri H. R. Bhardwaj 

The motion was adopted and the Bill wa.'\ passed. 

(iii) THE PAYMENT OF BONUS (AMENDMENT) BILL, 
1985~ AS PASSED BY RAJYA SABRA 

The motion for consideration of the Bill was moved by Shri 
Ghulam Nabi Azad. 
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The following members took part in the debate:-
( 1) Shri H. A. Dora 
(2) Shri Sharad Dighe 
(3) Shri K. N. Pradhan 
(4) Shri Ajoy B'iswas 
(5) Shri Somnath Rath 

• (6) Shri Satyendra Narayan Sinha 
(7) Shri V. S· Krishna Iyer 
( 8) Shri Mool Chand Daga 
(9) Shri R. Annanambi 

(10) Shri RajntWngal Pan de 
(11) Shri Indrajit Gupta 
( 12) Shri Abdul Rashid Kabuli 

Shri T. Anjiah replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted . 

• Clause 1, the Enacting Formula. and the Long Title W~l'e 
also adopted· 

The motion that the Bill be passed was moved by Shri T. 
Anjiah. 

The motion was adopted and the Bill was passed. 
8. GOVERNMENT BILL-UNDER CONSIDERATION 
THE COMPANIES (AMENDMENT) BILL, 1985, AS PASS-

ED BY RAJY A SABHA. 
The motion for consideration of the Bill was moved by Shri 

Veerendra Patil. 
The following members took part in the debate:-

(1) Shri C. Madhav Reddy 
(2) Shri Ram Pyare Panika 
(3) Shri Harish Rawat 
( 4 ) Shri Suresh Kurup 
(5) . Shri Rajmangal Pande 
(6) Smt. Geeta Mukherjee 
(7) Shri Salahuddin 
(8) Prof. Madhu Dandavate 
(9) Prof. N. O. Ranga (Speech unfinished) 
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The discussion was not concluded. 
9· DEATH OF MEMBER 

The Speaker informed the House about the death of Chow-
dhari Girdhari Lal, a sitting Member of the House, at New Delhi 
today· 

As a mark of respect to the memory of the deceased, MeJ: 
bers stood in silence for a short while and thereafter the House 
was adjourned for the day. 

6 P.M. 
(LOK SABHA ADJOURNED TILL 11 A.M. ON FRIDAY, 

THE 17TH MAY, 1985) 

• 
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'. WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 17, 19851Vaisakha 27, 1907 (Saka) 

, No. 57 
11 A.M. 
1. Obituary Reference 

it The Speaker made a reierence to the passing away of Chow-
dhry Girdhari Lal who was a sitting Member of Lok Sabha. 

Thereafter. members stood in silence for a short while • a 
mark of respect to the deceased. 
2. \tarred Questions 

Starred Questions Nos. 895-899, 901, 902 and 904 were 
orally answered. Replies to the remaining questions were laid on 
the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 7027-7227 were laid 
on the Tsble. 
4. Short Notice Question 

,. Short Notice Question No. 3 addressed to the Prime Minister 
r.). regarding Rules of Recognition of UnionslAssociati~ of Cen-

tral Government Employees was orally answered and supplemen-
taries were also answered thereon. 
5. Papers Laid on the Table 

The following papers were lalid on the Table:-,. .. 
(I) A copy of the Conclusions and Recommendations 

(Hindi and English versions) of the Committee on 
1 . 



(2) A copy each of the following papers (~ndi and Eng-
lish versions) under sub-section (1) of section 619A . 
of the Companies Act, 1956:- I 

(i) Review by the Government OIl the working of the 
Bihar Fruit and Vegetable Development Corpora-
tion Limited, Patns, for the year 1981-82. ~ 

(n) Annual Report O'i the Bihar Fruit and Vegetable 
Development Corporation Limited, Patna, for the 
year 1981-82 along with, Audited Accounts and 
the comments of the Comptroller artd Auttitor 
General thereon. 

(31 A statement (Hindi and :l.nglish versions) showing 
1"easons for delay in laying the papers mentioned at 
(2) above.' 

(4) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Delhi 'J:ransport Corporation, 
New Delhi, for the year 1983-84 and the A~t 
Report thereon, under sub-section (4) of section 33 
of the Road Transport Corporation Act, 1950. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the Annual Accounts and the 
Audit Report 0{ the Delhi Transport Corporation, 
New Ddlhi, for the year 1983-84. 

(5) A statement (Hindi and English versioas) showing 
reasons for delay in laying the papers mentioned • 
(4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Calcutta Dock Labour Board for the 
year 1983-84 along With Audited Accounts. 

(ii) A copy of the Review (Hindi aad English veni~ by 
the Government on the working of the Calcu!Uf ))roql~' 
Labour Board for the year 1983-84. " 
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22 g ppCI5 (lMUi ZIU 
English versions) under sub-section (1 )of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Cycle COrporation of India / Limited, 
Calcutta, for the year 1983-84. 

(ii) Annual Report of the Cycle Corporation of India 
Limited. Calcutta, for the year 1983-84 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Brakes and 
Valves Limited, Calcutta, for the year 1982-83. 

(ii) Annual Report of the Bharat Brakes and Valves 
Limited, Calcutta, for the year 1982-83 along 
with Audited Accounts and the comments of the 
ComptFoller and Auditor General thereon. 

(8) Two statements (Hindi and English ver:sions) shOW-
ing reasons for delay in laying the papers mentioned 
at (7) above. . 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khadi and Village Industries Com-
mission for the year 1983-84, under sub-section (3) 
of section 24 of the Khadi and Village .Industries 
Commission Act, 1956. 

(ii) A statement (Hindi and English vensions) regard-
ing Review by the Government on the working of 
the Khadi· and Village Industries Commission for 
the year 198"3-84. 

( 10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

( 11) A copy each of t!te following papers (Hindi and 
English versions) under section 619 A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
W~t Bengal. Forest Development Corporation 
Limited. for the years 1977-78 and 1978-79. 
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m' l) .,rJtHlitMft:~ Llhllfedf8?!he ye;'~"frt1-
.il 78 along with Audited Accounts and the com-

ments of the Comptroller and Auditor General 
thereon. 

(iii) Annual Report of the West Bengal Forest Deve-
lopment Corporation Limited for the year 1978-
79 along with· Audited Accounts and the com-
ments of the Comptroller and Auditor Gene~ 
thereon. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) A copy of the Indian Veterinary Council Rules, 1985 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 458 in Gazette of India dated the 4th 
May, 1985, under sub-section (2) of section 64 of the 
Indian Veterinary Council Act, 1984. 

(14) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and 
Audited Accounts of the Oil Palm India Limited fOJ 
the Year 1983-84 within the stipulated periOd of nilfe 
months after the close of the Accounting Year. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Krishak Bharati Cooperative Limited, 
New Delhi, for the year 1983-84 along with Audited 
Accounts. 

(ii) A copy C1f the Review (Hindi and English versions) 
by the Government on the working of the Krishak 
Bhar<'ti Cooperative Limited, New Delhi, for the year 
1983-84. 

(16) 

(17) 

A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 
(i) A copy of the Annsal Report (Hindi and English 
versions) of the National Federation of Fishermen's 
Cooperatives Limited, New Delhi, for the year 
1983-84, along with Audited Accounts, 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Fede. 
ration of Fishermen's Cooperatives Limited, New 
Delhi. for the year 1983-84. 

(18) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(17) above. 

(19) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Cotton Corporation of India Limited, Bombay, 
for the year 1983-84. 

(ii) Annual Report of the Cotton Corporation of India 
Limited, Bombay, for the year 1983-84 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

~. (b) (i) Review by the Government on the working of 
the Handicrafts and Handlooms Exports Corpora-
tion of India Limited, New Delhi, for the year 
1983-84. 

(U) Annual Report of the Handicrafts and Handlooms 
Exports Corporation of India Limited, New Delhi, 
for the year 1983-84 along with Audited Accounts 
and the comments of Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of 
the Central Cottage Industries Corporation of 
India Limited, New Delhi,· for the year 1981-82. 

(il) Annual Report of the Central Cottage Industries 
Corporation of India Limited. New Delhi. for the 
year 1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Jute Corporation of 
India Limited, Calcutta for the year 1983-84. 
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(ii) Annual Report of the Jute Corporation of India 
Limtted, Calcutta, for the year 1983-M along with 
Audited Accounts and the comments of the (, 
Comptroller Ind Auditor General thereon. . 

(20) Three statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (b) to (d) of item (19) above. ~ 

(21) (a) (i) A copy of the Annual Report (Hindi and 
English vel'lkms~ of the Ahmedabad Textile Indus-
try's Research Association, Ahmedabad, for the year 
1983-84 along with Audited Accounts. 

(U) A copy of the Annual Report (Hindi and English 
vt"sions) of the South India Textile Research Asso-
ciation Coimbatore, for the year 198U4 along with' 
Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Northern India Textile Research 
.A.Fsodation Ghaziabad, for the year 1983-84 along 
with Audited Accounts. ;. 

(tv) A copy of the Annual Report (Hindi and English 
versions) of the Bombay TextiJe Research Associa-
tion, Bom.bay, for the year 1983-8'4 along with Audi~ 
Accounts. 

{b) A copy of the Review (Hindi and EngUsh versions) 
by the Government on the working of the Ahmedabad 
Textile Industry's Research Association, Ahmedabad, 
South, Yndia Textile Research .Association,Coimba-
tore, Northern India Textile Research Association, 
Ghaziabad, and Bombay Textile Research Associa-
tion, Bombay, for the year It83-84. ( 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(21) above. 

(23) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Indiltl'J. Jute IDdustries'" ftesearch As,. 
sociation, Calcutta, for the year It83JN along with 
Audited Accounts. 

(ii) .A statemellt (Hindi aDd. Eaglilh versions) regarding 
Review by the Government on the working of the 
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Indian Jute Industries Research Association, Calcutta, 
for the year 1983-91. 

(24) A statement (Hindi and EngliSh versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

... (25-) (i) A copy of the Annual Report (Hindi ~d English 
versions) of the All India Hand100m Fabrics Market-
ing Cooperative Society Limited, Bombay, for the 
year 1983-84 along with Audited Accounts. 

(ii) A. copy of the Review (Hindi and English versions) 
by thp Government on the working of the All India 
Handloom Fabrics Marketing Cooperative Society 
Limited, Bombay, for the year 1983-84. 

·(26) The f<lllowiag statements (Hindi and English versions) 
mowing the actioa taken by the Government on the various as-
surance&. promiBes and undertakings given by Ministers during 
the various sessions of Lok Sabha:-

"" (i) SUtement No. XXViI-Fifth Session, 1981 
(ii) Statement No. Xl-Twelfth Session, 1983 
(iij) 'Stateme.t No. IX-Thirteenth Session, 

1983. Seventh 
Lot 

(iv) Statement No. VIII-Fourteenth Session, Sabha 
1984. 

(v) Sta~ment No. IV-Fifteenth Session, 
1984. 

(vi) Statement No. m-FirstSession, 1985. Eighth 

(vii) Statement No. I-Second Seuion, 19&5 Sa~~a 
(27) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (5) of leC'tion 
''- 9 of the Banking Companies (Acquisition and Trans-

fer of Undertakings) Act, 1970:-

(i) The Nationalised Banks (Management and MDt-
aellaneous Proviaions) (Amendment) . Scheme, 
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1985 published in Notification No. S.O. 368 (E) in 
Gazette of India dated the 27th April, 1985. 

(ii) The Nationalised Banks (Management and Mis- ~ 
cellaneous Provisions) (Amendment) Scheme, 
1985 published in Notification No. S.O. 369(E) in 
Gazette of India dated the 27th April, 1985. 

(28) A copy' of Notification No. G.S.R. 405(E) (Hindi ~d 
English versions) published in Gazette of India 
dated the 7th May, 1985 together with an expla-
natory memorandum regarding rates of exchange 
for conversion of Australian Dollars into Indian 
currency or vice-versa,under section 159 of the 
Customs Act, 1962. 

(29) A copy of the Central Excise (Sixth Amendment) 
Rules, 1985 (Hindi and English versions) published 
in Notification No. G.S.R. 414(E) in Gazette of India 
dated the 8th May, 1985. under sub-section (2) of 
section 38 of the Central Excises and Salt Act, 19-i4. 

(30) A copy each of the follOWing Notifications (Hinjli 
and English versions) issued under tbe Cen(fal 
Excise Rules, 1944:-

(i) G.S.R. 407 (E) to 413 (E) and 415 (E) published in 
Gazette of India dated the 8th May, 1985 together 
with an explanatory memorandum regardiri'g con-
cessions of excise duties announced by the Finance 
Minister at the consideration stage of the Finance 
Bill, 1985 in the Lok Sabha on the 8th May, 1985. 

(ii) G.S.R. 416 (E) and 417 (E) published in Gazette of 
India dated 9th May, 1985 together with an explana-
tory memorandum ;regarding exemption to electro-
nic valves and tubes, transistors and semi-conductor 
diodes and other semi-conductor devices from the 
whole of the duty of excise leviable thereon. 

(31) A copy of the tReview (Hindi and English versions) 
by the Government on the working of the National 
Bank fo7' Agriculture and Rural Development for the ~ 
year 1983-84. 

-The AnnuJld. Report was laid on the Table on 22nd March, 198.';. 
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(32) A copy each of tlie following papers. (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by thlGovernment on the working of the 
Cardamom Trading Corporation Limited, Banga-
lore, for the year 1983-84. . 

(ii) Annual Report of the Cardamom Trading Corpora-
tion Limited, Bangalore, for the year 1983-84 along 
with Audited Accounts and the comments of the 
Comptroller and AuditOr General thereon. 

(33) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(32) above. 

(34) A statement (Hindi and English versions) correcting 
the reply given on 15 May, 1985 to Unstarred Ques-
tion No. 6613 by Shri Mohan Lal Patel t:egarding ex-
ploration of minerals in Indian Ocean. 

(35) A copy of the Audited Accounts (Hindi and English 
versions) of the Central Council for Research in ~ 
Yoga and Naturopathy.for the year 1983-84. 

(36) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the National Institute of Ayur-
veda. Jaipur, for the year 1983-84 within the stipu-
lated period of nine months after the close of the 
Accounting Year . 

. (37) A statement (Hindi and English versions) explaining 
the reasons for not layin/t the Annual Report and 
Audited A('cotmts of the Central Council for Re-
search in Ayurveda and Siddh~, New Delhi, for the 
year 1983-84 within the stipulated period of nine 
months after the close of the Accounting Year. 

6, Fi"ancial Commiftees-A Review 
Secretary-General laid on the Table a copy (Hindi and Eng-

lish versions) of the Financial Committees, 1984--A Review. 
It· 7. A~ent to Bm 

Secretarv-General laid on the Table the Constitution (Fifty-
first Amendment) Bill, 1984, passed by the Houses of Parlia-
ment and ac;sented to. 
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8. Matters U .... RaIe 377 

'1,~'cM) Shri Ta~ Singh raise4 a mat~r regarding need tor s~ completion of the wotk on the project to improve and 
modernise the Sone Canal system in Bihar with the assistance 
of the World Bank. 

~r' ¢ Shri Zainu) Basher raised a D18Uer regarding need ' • . 
, mafe special a1locAttion in Seventh Five Year Plan for ovet.:all 

development of Eastern Uttar Pradesh. . 

",~ £,15 Sbri Moo! Chand Daga raised a matter regarding need 
to amend the Sharda .Act. 

'7tJ \<M Shri Madan Pand~y raised a matter regarding need to 
proP"~ the writings of saints like Kahir and Guru Nann and 
issue :oommemoratj:lve stamps in their lJl1AlllOries to create an 
atmosphere of communal harmony in the country. 
:> ~ ~ Shri Niha/l Singh raised a matter regarding'Deed to take 
urgent steps to repair the Jawahar bridge over Yamuna river 

'at National Highway No.2 Ilear Agra. #-

,.., , ..... .£Ifj- Sbri SbaRti Dhariwal raised a matter reglU"ding need 
to provide .. facilities to the engineers and employees of Kota 
Thermal Powet' Pl3Jlt as are being provided to tbose working 
in NfPC. 
~t7f' Shri Harish Rawat raised a matter regarding need for 

Central Government to prepare comprehe~ive and loa,g term 
plans to haaless the water resourc~ of rivers in hill areas of 
Uttar Pradesh to meet the requirement of power. 
~~. ( 

,'-). (1JII Shri Ram Bahaaur Singh raised a matter regarding need 
to ~truct a bridge over· the Ganga river from Manjhi to Mo-
hadi city in north Bihar . 

.......... , 
"''7ji!) Shri Suresh Kurup raised a maUer regarding need to 
direct the management of oil refinerr. at Cochin to negotiate with 
the Employees Union to end the Strike. 

4, . 
""-"~) Sbri K. R. Natarajan raised a matter regarding need . 
to devise ways and means to combat the situation cand by 
the Cltilclmtge of industrial and chemical wastes by wrious units 
in Public and Private sectors in rivers and open 'fields. 
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~,\c £J.tr Shri C. P. Thakur raised a mauerresatd.in&need to 
increase railway facilities in Bihar particularly eXWlsion of.iODle 
traiDs .to ·Pama. 

"f)\'1 ()o!') Shri BharatSingh raised a matter regarding need to 
giye .adequate compensation, residential plots and emp1lOlyment 
to the farmers whose lands are acquired by the· Delhi Administra-
tion.' . 
">"'~ Shri D . .N. Reddy raised a matter regarding ncod to 
make available Imuran, a life saving drug for kidney patients, 
either by re-starting production within the country or by import. 
")\~~Shri R. p. Das raised a matter regatding need to take 
remedial measures for the survival of 'Swaria Paharia'· tribe 
facing extinction. . 

, .. )'1t~Shd Chintamani Jena raised a matter regardin.g need 
for financial assistance to the Government. of Orissa to help the 
fanner.s in Balasore district to amend the Famine Code. 
";V~Shri Somnath Rath raised a matter regarding need to 
.. urvey a new railway line from Berharnpur to Baudh or Sonepur 
in Bolangir district (Oris~). 

"'v 
",,"};. ~(1Jr' Shri Ch intam ani Palnigrahi raised a matter regarding 

neOO to direct the Punjab Government tofrace 17 Dadan lab-
ourers from Orissa and to release them from contractor's 
bondage. 

1,..'t 
~;; ;:I.~. Shri Ajoy Biswas raised a matter regarding need to 

ianction more funds by the Central Government for upIiftment 
of tribals. . ....... 

•. ~ '" .~' Shri Ajay Mushran tai!.'Cd a matter regarding need for 
early inclusion of Jabalpur city under National Malaria Bradi-
cati~ Programme. 

":.tt.'~ 08') Prof. Ninnala Kumari Shaktawat raiied & matter re-
garding need to exempt imported life saving drugs from custom 
d~~ and to arrange for their sale on fair price. 
~ '" ~ Shri Jagannath Patnaik raised a matter regarding need 
for central assistance to meet tile situation caused by cyc10De in 
large Ilreas of Cuttack, Balasore and some other districts of 
Orissa. 
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,,>V \at) Shri V. Sobhanadreeswara Rao raised a matter regard-
ing need to take over the Masulipatnam-Vijayawada State Rig-
way by the Central Government and adding it to Sholapur-
Vija,Yawada National Highway in 1985-86. 
~~(~ Shri Bhattam S. M. raised a matter regarding need for 

representation CYf Andhra Pradesh artists in the Festival of India 
at France and U.S.A. ' -+ 

":1~U') Shri Kammodilal Jatav raised a matter regarding need 
to ilfCrease the remunerative price of wheat and mustard seeds. 

9. Government Bills-Passed 
(~ THE COMPANIES (AMENDMEl\TT) BILL. 1985. 

AS PASSED BY RAJY A SABHA 
Discussion on the motion for consideration of the Bill moved 

on the 16th May, 1985. continued. 
The following members took part in the debate:-

(1) Prof. N. G. Ranga 
(2) Shri E. Ayyapu Reddy 

Shri Veerendra Patil replied to the debate. 
The motion for consideration was adopted and dlause-bv-

clause consideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Clause 1, the Enacting Formula and the LonJZ Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

Veerendra ,PatH. 
The following members took part in the debate:-

(1) Shri E. Ayyapu Reddy 
(2) Shri Abdu1 Rar;hid Kabuli 
(3) Shri Veerendra Patil 

'The motion wa.., adopted and the BilJ was passed. 
(ii) THE ARMS (AMENDMENT) BILL, 1985 
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§. n. (Rivan. 
The following members took part in the debate:-

(1) Shri E. Ayyapu Reddy 
(2) Shri Keyur Bhushan 
(3) Shri Basudeb Acharia 
(4) Shri Somnath Rath 

.~ (5) Shri H. M. Patel 
(6) Shri Abdul Rashid Kabuli 
(7) Shri Sriballdv Panigrahi 
(8) Shri Yijay Kumar Yadav 
(9) Shri G. M. Banatwala 

Shri S. D. Chavan replied to the debate. 
The motion for consideration was adopted <:Ind clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were 

a~o adopted. 
The motion that the mil be passed was moved by Shri S. B. 

Chavan. 
The motion was adopted and the Bill was passed. 

10. Private Member's Resolution-Negatived 
}i'urther discussion on the following Resolution moved by 

Shri M. Raghuma Reddy and an amendment thereto moved on 
the 19th April, 1985, continued. 

"This House resolves that the All India Radio and Door-
darshan be converted into autonomous corporations 
to ensure objectively, impartiality and independence 
of the mass media. ,. 

The following members took part in the debate:-
(1) Shri Chintamani Jena 
(2) Shri S. Jaipal Reddy 
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(4) Shri Anoopchand ~h 
(5) Dr. G. S. Rqhana 
(6) Shri K. D. Sultanpu.ri 
(7) Shri Abdul Rashid Kabuli 
(8) Soo V. N. Gad.gil 

Shri M. Raghuma Reddy replied to the Gebate. 
The amendment moved by Shri Kool CUnd Daaa was witl't 

drawn by leave of the Houae. 
The Resolution was negatived. 

11. Private Member's Reso)utlon-under consideration 
SOO Janak Raj Gupta moved the following Resolution:-

"This House recommends to the Government to give ade-
quate relief to farmers .affected by drought in v..arious 
parts C1f the country this year, particularly those in 
the State of Jammu &: Kashmir, and ensure regular 
supply of water for irrigation and drinking purposes." 

An amendment was moved by Shri Mool Chana Daga, 
The following members took part in the debate:-

(1) Dr. G. Vijaya Rama Rao 
(2) Shri Virdhi Chander Jain 
(3) Shri 0lintamaDi Panigmhi (Speech unfinished) 

The discussion was not concluded. 

*11', Sitting at Lok Seltha on Satarclay, 18 May~ 1_ 

The House decided'to sit also. Oft Satw.rd8y, l&th May, 1985, 
for transaction of G9vernrnent Business. . 

13, Statement by Minister 
The Minister of state in ~ MiaiJiry 01 Figeee made a 

statement regarding treatment of Dearness Allowece sanc-, 

-At 3.40 P,M. 
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retiring on or after the 31st March, 1985. 
14. Half·an·hour Discussion 

Prof. Narain Chand Parashar raised a discussion on points 
arising out of the answer given by the Minister of State in the 
Ministry of Finance on the 19th April, 1985 to Starred Question 
No. 509 regarding streamlining of Gramin Banks. 
~- Shri Janardhana Poojary replied to the discussion. 
15. Discussion under Rule 193 

Shri K. P. Unnikrishnan raised a discussion on the alleged 
frauds in the Natir'J;lalised Banks in their branches in India and 
abroad, leading to loss of hundreds of crores of rupees. 

The fullowing members took part in the debate:-
(1) Dr. G. S. Rajhans 
(2) Shri P. Appalanarasimham 
(3) Shri Saifuddin Chowdhary 
(4) Shri Hansn Rawat 
(5) Shri S. Jaipal Reddy 
(6) Shri K. S. Rao 
(7) Shri Narayan Choubey 
(8) Shri Ram N agina Mishra 
(9) Shri Abdul Rashid Kabuli 

Shri Janardhana Poojary replied to 'the discussion. 
The discussion was concluded. 

9 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 18th 

May, 1985) 

• 

SUBHASH C. KASHYAP, 
Secretary·General . 
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LOK SABHA 

BULLETIN-PART ([ 
(Brief Record of Proceedings) 

Saturday, May J 8, 19851Vaisakha 28, 1907 (Saka) 
No· 58 

11 A.M. 

~ 1. PAPERS LAID ON TIm TABLE 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Delhi Deve-
lqpment Authority for the year 1983-84 under sec-. 
tion 26 of the Delhi Development Act, 1957. 

(ij) A statement (Hindi and English version~) regarding 
Review by the Government on the working of tne 
Delhi Development rAutb.ority for the year 1983-
84. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying. the papers mentioned 

• at ( 1) above. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Educa-
tional Planning and Administration, New Delhi. for 
the year 1983-84 along with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) (; 
by the Government on the' working of the Nationa] 
Institute of Educational Planning and Administra-
tion, New Delhi. for the year 1983-84. 

( 4) A statement (Hindi and English versions) showfng 
reasons for delay in laying the papers mentioned 
at (3) above. 

(5) A copy each of the fonowing Reports (Hindi and Eng-
lish versions):-

(i) Report of the Singhbhurn Kshetriya Gramin Bank, 
Sighbhum (Bihar), for the year ended the 31st De--
cember, 1983, together with the Accounts and Au-
ditors' Report thereon. 

(ii) Report of the Vidur Gramin Bank, Biinor, for the 
year ended the 31st December, 1983, together with 
the Accounts and Auditors' Report thereon. ,. 

(iii) Report of the South Malabar Gramin Bank, Mala-
ppuram (Kerala), for the year ended the 31st De-
cember, 1983, together with the Accounts and 
Auditors' Report thereon. 

(iv) Report of the Bastar Kshetriya Gramin Bank, Jag-
dalpur (Madhya Pradesh), for the year ended the 
31st December, 1983, together with the Accounts 
and Auditors' Report thereon. 

(v) Report of the Tripura Gramin Bank, Agartala, for 
the year ended the 31 st December, 1983, together 
with the Acccunts arid Auditors' Report thereon. 

(vi) Report of the Prathama Bank, Moradabad (Uttar 
Pradesh), for the year ended the 31 st December, 
1983, together with the Accounts and Auditors" 
Report thereon. 

(vii) Report of the Pragjyotish Gaonlia Bank, Kamrup 
(Assam), for the year ended the 31st December, 
1983~ together with the Accoun,ts _d Auditors' 
Report thereon. 
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(viii) Report of the Bardhaman Gramill Bank, Burdwan 
(West Bengal), for the year ended the 31st Decem-
ber, 1983, together with the Accounts and Audi-
tors' Report thereon. 

, Ox) Report of the Sagar Gramin Bank, 24-Parganas 
(W. Bengal), for the year ended the 31st December, 
1983, together with the Accounts and Auditors' 
Report thereon. 

(x) Report of the Arunachal Pradesh Rural Bank, Pasi-
ghat, for the year ended tQ.e 31st December, 1983, 
together with the Accounts and Auditors' Report 
thereon. " 

(xi) Report of the Basti Gramin Bank, Basti (Uttar 
Pradesh), for the year ended 31st December, 1983, 
together with the' Accounts nnd Auditors' Report 

~ thereon. 

(ltii) Report of the Uttarbanga Kshetriya Gramin Bank, 
Coochbehar (West Bengal), for the y~ar ended the 
31st Dece~ber, 1983, together with the Accounts 
and Auditors' Report thereon. 

(xiii) Report of the Marathwada Gramin Bank, Nanded 
for the year ended 31st December, 1983, together 
with the Accounts and Auditors' Report thereon. . . 

(xiv) Report of the Rajgarh Kshetriya Gramin Bank, 
Biaora (Madhya Pradesh), for the year ended 31st 
December, 1983, together with the Accounts and 
Auditors' Report thereon. 

(xv) Report of the Kapurthala-Ferozpur K.<,hetriya Gramin 
Bank, Kapurthala, for the year ended 31st Decem-
ber, 1983, together with the Account!i and Auditors' 
Report thereon. 

(xvi) Report of the Shahiahanpur Kshetriya Gramin 
Bank, Shahiahanpur. for the year ended the 31st 

December. 1983, together with the Accounts and 
Auditors' Report thereon. 
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(xvii) Report of the Kolar Gramin Bank, Kolar (Kar- 4 
nataka), for the year ended the 31St December, 
1983, together with the Accounts and Audiors' 
Repert thereon. 

(xviii) Report of the Vindbyavasini Gramin Bank. Mirz'-
pur (Uttar Pradesh), for the year ended the 31st 
December, 1983, together with the Accounts and 
Auditors' Report thereon. 

(xix) Report of the Chhindwara-Seoni Ksbetriya Grarnin 
Bank, Chhimiwara (Madhya Pradesh), for the year 
ended the 31st December, 1983, together with the 
Accounts and Auditors' Report thereon. , 

(xx) Report of the Sarayu Gramin Bank, Lakhimpur 
Kheri (Uttar Pradesh), for the year ended the 31st 
December, 1983. together with the Accounts and 
Auditors' Report thereon. • 

(xxi) Report of the Chandrapur-Gadchiroli Gramin Bank, 
Chandrapur (Maharashtra), for the year ended the 
31st December, 1983, together with the Account., 
and Auditors' Report thereon. . 

(xxii) Report of the Nainital-Almora Kshetriya Gramin 
Bank, Nainital, for the year ended the 31st Decem-
ber, 1983, together with the Accounlos and Auditors' 
Report thereon. t 

(xxiii) Report of the Chhatrasal Gramin Bank, Orai (Uttar 
Pradesh), for the year ended the 31st December, 
1983, together with the Accounts and Auditors' 
Report thereon. 

• 

{xxiv) Report of the Kalpatharu Grameena Bank, Tum-
kur, (Karn;ttaka), for the year ended the 31st Decem-
ber, 1983, together with the Accounts and Auditors' .... , 
Report thereon. 

(xxv) Report of the Dewas-Shaiapur Kshetriya Gramin 
Bank, Dewas (Madhya Pr.adesh), for the year ended 
the 31 st De~ember, 1983. together with the Ac-
counts and Auditors' Report thereon. 
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(xxvi) Report of the Kakathiya Grameena Bank, Hanam-
konda, (Andhra Pradesh), for the year ended the 
31st December, 1983, together with the Accounts 
and Auditors' Report thereon. 

(xxvii) Report of .the Aurangabad-Jalna Gramin Bank, 
Aurangabad, for the year ended t~ 31st December, 
1983, together with the Accounts and Auditors' 
Report thereon. 

(xxviii) Report of the Cachar Gramin Bank. Silchar 
(Assam), for the year ended the 31st December, 
1983, together with the Accounts and Auditors' 
Report thereon. 

, 
(xxix) Report of the Aligarh Gramin Bank, AIi~arh, for 

the year ended the 31st December, 1983, together 
with the Accounts and Auditors' Report thereon. 

(xxx) Report of the Etah Gramin Bank. Etah, for the year 
ended the 31st December, 1983, together with the 
Accounts and Auditors' Report thereon .. 

(xxxi) Report of the Raigarh Kshetriya Gramin Bank, 
Raigarh (Madhya Pradesh), for the year ended the 
31st December, 1983 together with the Accounts 
and Auditors' Report thereon. 

(xxxii) Report of the Rushikulya Gramya Bank., Ganjam 
(Orissa), for the year ended the 31st December, 
1983, together with the Accounts and Auditors' 

" Report thereon. 

(xxxiii) Report of the Gomti Gramin Bank, Jaunpur 
(Uttar Pradesh), for the ye<lr ended the 31st Decem-
ber, 1983. together with the Accounts and Auditors' 
Report thereon. 

(xxxiv) Report of the Siwan Kshelriyu Gramin Bank, Rai-
bansbi Nagar, Siwan, for the year ended the 31st 
December, 1983, together with the Accounts and 
Auditors' Report, thereon. 
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(xxxv) Report of the Alwar Bharatpur Anchalik Gramm 0 
Bank,' Bharatpur, for the year ended the 31st 
December, 1983, together with the Accounts Bnd 
Auditors' Report thereon. .. 

(xxxvi) Report of the Devi Patan Kshetriya Gramin BanIt. 
Gonda (Uttar Pradesh) for the year ended the 31st 
December, 1983h together with the Accounts and Au-
ditors' Report t ereon. 

(xxxvii) Report of the Ka Bank Nogkyndong Ri Khasi 
Jaintia, Shilling for the year ended the 31st Decem-
ber, 1983. Jogether with the Accounts and Auditors' 
Report thereon. 

(xxxviii) Report of the Gopalgani Kshetriya Gramm Bank, 
Gopalganj (Bihar), for the year ended the 31st De-
cember, 1983, together with the Accounts and Audi-
tors' Report thereon. 

(xxxix) Report of the Fatehpur Kshetriya Gramin Bank, 
Fatehpur (Uttar Pradesh) for the year ended the 
31st December, 1983, together with the Accounts and 
Auditors' Report thereon. 

(xl) Report of the Banaskantha-Mehsana Grainin Bank, 
Patan (Gujarat), for the year ended the 31st Decem-
ber, 1983, together with the Accounts and Auditors' 
Report thereon. 

(xli) Report of the Damoh-Panna-Sagar, R~ional Rural 
Bank, Damoh, (M . P . ), for the year ended the 31st 
December, 1983, together with the Account.i, and Au-
ditors' Report therecn. 

(xlii) Report of the Durg-Rajnandgaon Gramin Bank, 
Rajnandgaon (Madhya Pradesh), for the year ended .... 
the 31st December, 1983, together with the Accounts 
and Auditors' Report thereon. 

(xliii) Report of the Allahabad KshetriYa Gramin Bank, 
Allahabad for the year ended the 31st Decembe~ 1983, 
together with the Accounts and Auditors' Heport 
thereon. 



(xliv) Report of the Kashi Gramin Bank, Varanasi (Uttar 
Pl'adeflh) for the year en?ed the 31st December, 1983, 
together with the Accounts and Auditors' Report 
thereon. 

(xlv) Report of the Kshetriya Kisan Gramin Bank, Main-
puri (Uttar Pradesh), for the year ended the 31st 
December, 1983, together with the A,.ccounts and Au-
ditors' Report thereon. 

(xlvi) Report of the Etawah Kshttriya Gramin Bank. 
Etawah (Uttar Pradesh), for the year ended the 31st 
December, 1983, together with the Accounts and Au-
ditors' Report thereon. 

(xlvii) Report of the Samastipur' Kshetriya Gramin Bank, 
Samastipur (Bihar), for the year ended the 31st De-
cember, 1983, together with the Accounts- and Audi-
tors' Report thereon. 

(xlviii) Report of the Kisan Gr:'1min Bank. Budaun (Uttar 
Pradesh) for the year ended the 31st December 1983, 
together with the Accounts and Auditors' Report 
thereon. 

(xlix) Report of the Bareilly Kshetriya Gramin Bank, 
Bareilly (Uttar Pradesh), for the year ended the 31st 
December, 1983, together with the Accounts and Au-
ditors' Report thereon. 

(1) Report of the Surguia KshetriYa Gramin Bank, 
Ambikapur (Madhya Pradesh), for the year ended 
the 31st December, 1983, together with the Ac-
counts and Auditors' Report thereon. 

Oi) Report of the Sree Anantha Grameena Bank, Anan-
tapur (Andhra Pradesh) for the year ended the 31st 
December. 1983, together with the Accounts and 
Auditors' Report thereon. 

(Iii) RePort of the Krishna Grameena Bank. Gutbarga 
(Kama taka). for the year ended the 31st December, 
1983, together with the Accounts and. Auditors' 
Report thereon. 
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(liii) 

(liv) 

(Iv) 

Report of the Hardoi-Unnao Gramin Bank •. Hardoi I 
(UttSr Pradesh.), for the year ended the 31st Decem-
ber, 1983, together with the Accounts and Auditors' 
Report thereon. 

Report of the Pandyan Grama Bank. Sattur (Tamfl 
Nadu), for the year cnded the 31st December, 1983, 
together with the Ac~ounts and Auditors' Report 
thereon. 

Report of the Monghyr Kshetriya Gramin Bank, 
Monghyr (Bihar), for the year ended the 31 st De-
cember, 1983. together with the Accounts and Audi-
tors' Report thereon. 

(lvi) Report of the Sultanpur Kshetriya Gramin Bank, 
Su)tanpul" (Uttar Pradesh), for the year ended the 
31st December. 1983, together with the Accounts 
and Auditors' Report thereon. ,. 

(lvii) . Report of the Kshettiya Gramin Bank Hosha.nJ:!;a-
'bad, Hoshangabad (Madhya Pradesh)! for the year 
ended the 31st December, ]983. together with tbe 
Accounts and Auditors' Report thereon. 

(lviii) Report of the Cuttack Gramya Bank, Cuttack 
(Orissa), for the year ended the 31st December, 
1983, together with tbe Accounts and Auditors' 
Report thereon. 

(lix) 

(Ix) 

(lxi) 

Report of the Champa ran Kshetriva Gramin Bank, 
Motihari (Bihar), for the year ended the 3 lst De-
cember, 1983. together with the Accountt; and Audi-
tois' Report thereon. 

Report of the Barabanki Gramin Bank. Barabanki 
(Uttar Pradesb), for the year ended the 31st Decem-
ber, ] 983, together with the Accounts and Audi. 
tors' Report thereon. 
Report of the Malaprabha Grameena Bank. Mruth-
vunjayanagara (Kamataka), for the year ended the 
31 st December. 1983, together with the Account. 
and Auditors' Report thereon. 
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(Wi) Repox:t of the Ballia Kshetriya Gramm Bank. Ballia 
(Uttar Pradesh), for the year ended the 31 st Decem-
ber, 1983, together with the Accounts and Auditors' 
Report thereon. 

:\ (lxiii) Report of the Bhagirath Gramin Bank, Sitapur 
(Uttar Pradesh), for the year ended the 31st Decem-
ber, 1983, together with the Accounts and Auditors' 
Report thereon. 

(!xiv) Report of the Cauvery Grameena Bank:, MY$Pre, 
for the year ended the 31st December, 1983. together 

with the Accounts and Auditors' Repon thereon. 
(lxv) Report of the Puri Gramya Bank. Pipli (Orissa), 

for the year ended the 31st December, 1983, together 
with the Accounts and Auditors' Report thereon. 

Oxvi) Re~rt of the MllUrakshi Gramin Bank, Birbhum 
(West Bengal), for the year ended .the 31st Decem-
ber, 1983, together with the Accounts mod Auditors' 
Report thereon. 

(lxvii) Report of the Jaipur Nagaur Anchali Gramin 
Bank, Jaipur (Rajasthan), for the year ended the 
31st December, 1983, together with the Accounts 
and Auditors' Report thereon. 

2. Messages from Rajya Sabha 

Secretary-General reported' the following messages from 
Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Finance Bill, 1985 pass-
ed by Lok Sabha on the 10th May, 1985. 

(ii) That at its sitting held on the 17th May, 1985, Rajya 
Sabha agreed without any amendment to the Andhra 
Pradesh Legislative Council (Abolition) Bill, 1985, 
passed by Lok Sabha on the 16th May, 1985. 

3. Govemment B1l1&-Introdueed 

(i) The terrorist and cUsruptive activities (prevelltllbn) BilL 
1985. 
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' .. 
The motion for leave . to introduce the Bill moved by 

Shri AsokeKwnar Sen, was opposed. The motion was adopted 
and the Bill was introduced. 
(U) TIle securities COIltraets (regulation} ameadment BIJl' 

1885 . 
• ,. SlttiDrol Lok Sabha. 011. MODday, 20 May, 1_ 

The House decided to sit also on Monday, 20th May, 1985, for 
transaction of 90vernment Business. 
5. Matters under Bale 37~ 

, (1) Shri Braja' Mohan Mobanty raised a matter regarding 
need to provide drinking water to the drought affected areas of 
Orissa. 

(2) Shri K. Kunjambu raised a matter regarding n~d to 
take steps to avoid the impending closure of L.P.G. cylinder 
manufacturing unit in Kerala. 

(3) Shri K. Pradhani raised a matter regarding need to ~t 
up a high power transmission T.V. Centre at Bariguma in Orissa. 

(4) Shri P. N amgya! raised a matter regarding need for dec-
laring z:esidents of Ladakh region of J'&K state as Scheduled 
tribe under article 342 of the Constitution. 

(5) Shri P. Penchallaih raised a matter regarding need to 
sanction necessary funds for ear)y completiOn of Somshila 
Project in Andhra Pradesh. 

(6) Shri Saif-ud·Din Soz raised a matter regarding need to 
remove difficulties caused to passengers by introduction of com-
puterised reservations in Indian Airlines. 

, (7) Smt. Kisbori S~a raised a matter regarding need to 
institute an enquiry into non-use and neglect of 'Hospitals on 
wheels', obtained from abroad 
6. GovernmeDt BUI-Passed 

THE SECURITIES CONTRACTS (REGULATION) AMEND-
MENT BILL, 1985. 
The motion for consideration of the Bill was moved by Sbrl 

Janardhana Poojary. 

-At 11.29 A.M. 
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The following members took part in the debate:-

,( 1) Shri C. Madhav Reddy 
(2) Shri H. M. Patel 
(3) Smt. Geeta Mukherjee 
(4) Dr. G. S. Rajhans 

,<5) Shri Amal Datta 
(6) Shri Ram Pyare Panika 

Shri Janardhana Poojary' replied to the debate. 

The motion for consideration of the Bill was adopted. 

(LOK SABHA ADJOURNED AT 12.16 ~.M. AND RE-J\SSEMB-
LED AT 2.02 P. M.) 

~The clause-by-clause consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved .by Shri 
.1Ianardhana Poojary. 

, The motion was adopted and the Bill was passed. 
2.04 P.M. 

(LOK SABHA ADJOURNED TILL 11 A.M. ON MONDAY, THE 
20TH MAY, 1985) 

II 

SUBHASH C. KASHYAP, 
Secretary-General. 



, WKSABHA 

BULLE'f.IN-PART I 
'[Brief Record of Proceedings] 

Monday, May 20, 1985/Vaisakha 30, 1907 (Saka) 

No. 59 
11 A.M. 
1. Papers Laid on the Table 

The 'following papers were laid on the Table:':'" 
(1) A copy of the National Cadet Corps (Fourth Amend-

ment) Rules, 1985 (Hindi and English versions) pub-
.(; lished in Notification No. S.R.O. 94 in Gazette of 

India dated th~ 11th May. 1985, under sub--section (3) 
of section 13 of the National Cadet Corps Act, 1948. 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Forest Ma-
nagement Society, Bhopal, for the year 1983-84 along 
with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Forest Management Society, Bhopal, for 
the year 1983-84. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) . of the Indian Institute of Forest Manage-
ment Society, Bhopal, for the year 1982-83 along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the.working of the Indian Ins-
titute of Forest Management Society. Bhopal, for the 
year 1982-83. . 
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(5) A statement (Hindi and En'glish versions) showr"~ 
reasons for delay in laying the papers mentioneb, cit 
(4) above. 

2. Messages from RajYIl Sabha 

Secretary-General reported the following Messages f from 
Rajya Sabha:-

(1) That at its sitting held on the 17th May, 1985, 
Rajya Sabha agreed without any amendment to the 
Tea Companies (Acquisition and Transfer of Sick 
Tea Units) Bill, 1985, passed by Lok Sabha on the 
14th May, 1985. 

(2) That at its sitting held on the 17th May, 198$77, 
Rajya Sabha agreed without any amendment to the 
Coinage (Amendment) Bill, 198$, passed by Lok 
Sabha 9n the 15th May, 1985. 

3. Assent to 8il1 

Secretary-General laid on the Table the Appropriation 
(No.4) Bill. 1985. passed by the Houses of Parliament during 
the current session and assented to. 

4. Matters undel' Rule 377 

\ .,(1) Shri Somnath Rath raised a matter regarding need to 
take urgent· measures to check large scale deforestation. 

(2) Shri V. S. Vijayaraghavan raised a matter regarding 
need to get the Supreme ,Court's stay order vacated on provi-
dent fund in the beedi industry. 'J ,... 

(3) Shri Birbal raised a matter regarding need to provide 
rehabilitation grant and compensation by the U11,ion Govern-
ment to farmers affected by water-logging in Suratgarh area of 
Rajasthan due to seepage from Indira Gandhi CanaL 

(4) Shri Virdhi Chander .Jain raised a 'matter regarding n~d 
to complete the work of laying broad gauge line linking Pathan-
k!jt to Barmer in Rajasthan border. 

,(5) Shri Braja. Mohan Mohanty raised a matter regarding 
need to take appropriate measures to check rising prices and 
to streamline the distribution system. 
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, : .. ' ( .. 
(6) Shri S. M. Guraddi raised a matter regarding need to 

pro\ride immediate relief and financial assistance to the diought 
affected people in Karnataka. 

r.' (7) Shri Narayan Choubey raised a matter regarding need 
to take steps to solve the problems of teachers at U.T., Kharag-
'(lur . 
. ~. (8) Shri Basudeb Acharia raised a matter regardin~ need 
to take over the textile mills of Modinagar. 
, (9) Prof. N. G. Ranga raised a matter regarding need for 

the C-entral Government to take measures to purchase surplus 
paddy from peasants in Andhra Pradesh and to P..~t moratorium 
on payment of debts. 

(10) Shri P. Namgyal raised a matter regarding need to 
provide one T. V. set along with a satellite T. V. antenna to each 
Panchayat in tribal and hilly villages. 

(11) Shri Aziz Qureshi raised a matter regarding need for 
financial assistance by Central Government to start relief work 

-'1Pr providing drinking water in some drought affected areas of 
Madhya Pradesh. 

(12) Prof. P. J. Kurien raised a matter regarding need to 
put a moratorium on all loans taken by pepper cultivators and 
to abolish export duty . 

. (13) Shri Harish Rawat raised a matter regarding need to 
extend crbp insurance scheme to fruits and vegetables. 
. (14) Shri Shanti Dhariwal raised a matter regardin& need to 
make drastic changes in the management of Keshoray Patan 
Sugar Mill in Bundi district of Rajasthan . 

.... ,(1-5) Smt. Vidyavati Chaturvedi raised a matter regarding 
need to start work immediately on Lalitpur-Banda railway line. 
5. Govel'nment BilI-passed 

THE TERRORIST ANI} DISRUPTIVE ACTIVITIES 
(PREVENTION) BILL, 1985 

The motion for consideration of the Bill was moved by Shri 
Asoke Kumar Sen. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 31 st July, 1985 was moved by 
Smt. Geeta Makherjee. . 
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Two amendments for reference of the Bill to a ~lect Comf' 
mittee -were' moved by.Sarvashri Basudeb'Acharia ind SetyAgopaI" 
Misra. 

The foJlowing.members.took part in.the debate:-

( 1) Shri C. Madhav Reddy 
(2) Shri Chandra Pratap Narain Singh 
(3) Shri Jagannath Rao 
(4) Shri N. Tombi Singh 
(5) Shri Ama} Datta 
(6) Shri S. B. Sidnal 
(7) Shri Chiranji Lal Sharma 
(8) Shri Moo) Chand Daga 
(9) Prof. Madhu Dandavate 

(lO) Shri G. L. Dogra 
( 11) Shri A. Charles 
( 12) Shri Zainul Basher 
( 13) Smt. Geeta Mukherjee 
( 14) Shri P. Kolandaivelu. 
( 15) Shri S. ,B. Chavan 
(I 6) Shri G. G. Swell 
( 17) Smt. Ktishna Sahi 
( 18) Prof. Saif-ud-Din Soz 
(19) Shri Shyam La] Yadav 
(20) Shri P. Chidambaram 
(2 J) Smt. Vijayanthimala Bali 
(22) 'Shri Piyus Tirky 'I-

(23) Chaudhary Ram Parkash 
(24) 'Shri C. Janga Reddy 
(25) Shri Banwari La 1 Purohit 
(26) Shri P. Namgyal 

Shri AsokeKumar Sen replied to the deblGte. 
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r) The amendment for circulation of Bill for the purpose of 
eliciting opinion thereon, was withdrawn by leave of ~he House. 

Two amendments for reference of the Bill to a Select Com-
mittee were negatived. 

~The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up: 

Clauses 2 and 3 were adopted. 
Clauses 4 and 5 were adopted, as amended. 
Clauses 6 to 17 were adopted. 
Clause 18. was adopted, as amended. 
Clauses 19 to 24 were adopted. 

Clause 1, the Enacting Formula and the· ~ng Title were 
also adopted. 

The motion that the Bill, as amended, be passed was moved 
b,liJ,Shri Asoke Kumar Sen. 

The motion was adopted and the Bill, as amended, was 
passed. 

(Lok Sabha adjourned Sine Die at 6.~5 P.M.) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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